Wednesday, May 7, 1975
Vaisakha 17, 1897 (Saka)

Fifth Series, No. 7

LOK SABHA
DEBATES

Thirteenth Session
(Fifth Lok Sabha)

LOK SABHA SECRETARIAT

New Delhi
Price- Rs 2.00



A,

4
a { Ce o
’ 51‘}

33(2{) :
¥

5
%
]
L Y [ ¥
CONTERTS.., (97 <
% ‘ 1
No. 47, Wednesday, May 7, 1975/ Vaisakha 17, 1897 (Saka) “g%s
Obituary Reterence . ; ; . I
Oral Answers to Questions—
*Starred Questions Nos. 915, 916, 919, 920 and 923 to 926 . ; 2—33
Written Answers to Questions—
Starred Questions Nos. 917, 918, 921, 922 and 927 to 934 33—44
Unstarred Questians Nos. 8878 to 8904, 8906 to 9025 and 9027
to 9077 . 44—229
Papers Laid on the Table ' . ; 229—236
Committee on Absence of Members from the Sittings o the House—
Minutes and Twenty-first Report presented . . : 236
Message from Rajya Sabha . : 236
Committee on Private Members’ Bills and Resolutions—
Fifty-sixth Report presented . . . . . 236—237
237—370

Maintenance o! Internal Security (Amendment) Bill—

Motion to introduce

* The Sign — marked above the name of a Member indicates that the Ques-
tioa wa; ac.ually asked on the floor o the House by that Member



LOK SABHA DEBATES

L

LOK SABHA

Wednesday, May 7, 1975/ Veisakha 17,

1897 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[Mr SeeaEr in the Chair]
OBITUARY REFERENCE

MR. SPEAKER: Hon Members, I
bhave 1o inform the House of the sad
demise of Shm Peter Alvares who
passed away suddenly during his
journey towards Bombay last evening
at the nge of 87.

A veteran irade umonist and
champion of the sncdialist movement
in India, Shn Alvares was elected to
Third Lok Sabha in 1963 from Goa
eonstituency when elections were held
there for the first time after integra-
tion of the Goa territory with India.
Earlier he had been a Member of
Pombay Legiglative Assembly durimg
the years 1948-52. Shrl Alvares
relentlegsly fought for the rights of
the working class and gave immense
mpmentum to the trade union move-
ment in India. He was Presldent and
General Secretary of Al India Rail-
waymen's Federation for a number of
years and algo champloned the cause
of the Central Gqvémment Employees.

We deeply mourn the 1loss of fthis
friend and I am sure the House will

The House then siood in silence for
o ghort while,

ORAL ANSWERS TO QUESTIONS
114 hrs.

Betting up of a Committee of Mem-
bers of Parliament tp R the
Progress made in Use of Hindl for

Official Purposes
£
*915 SHRI M S PURTY:
SHRI DINESH SINGH:

Wil  the Minister of HOME
AFFAIRS be pleased to state:

(a) whether 1t is a fact that Gove-
rnment have decided to appoint a
Commuttee of Members of Parliament
to review the progress mde in the
use of Hindi for official purposes;
and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
DEPARTMENT OF PERSONNEL &
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMEN.
TARY AFFAIRS (SHRI OM MEHTA):
(a) and (b). Yes, S!r Steps ere being
taken to cunstitute a Committee on
Official LanguaRe during the curremt
sesslon of Parhament,

11.05 hrs.
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SHRI P. VENKATASUBBAIAH.
The Official Languages Act that has
been passed by Parliament has alse
recogniged English as one of the asso-
clate languages and when Shri Lal
Bahadur Shastr! was the Prime Minis-
ter, it was again discussed in this
House and 1t has been given the same
status, There is a genuine feeling
among non-Hindi speaking people that
English being an associate language
should have continued for some time.
Keeping this in view, may I know,
whether the Government proposes to
include Members of Parllament from
non-Hindi spesking States also in this
Committee Thatfs going to be consti-
tuted?

SHRI OM MEHTA: It ls for the
Parliament to do. The Committee will
be constituted by the Lok Sabha and
the Rajya Sabha. I think, the Mem-
bers would be elected by this House.
1t Is for this House and for you, Sir,
to decide. We will welcome, if there
are any Member: from the non-Hindl
speaking areas.

SHR!I P. VENKATASUBBAIAH:
I want to kmow, what js the principle
involved. The Committee would be
constituted of Members of this House.
Will there be Members from none
Hindi speaking areas also?

SHRI OM MEHTA: They are nel
excluded, It is for the Parliament to
decide, The election of thie Come
mittee will be held like any other
Committee,

SHRI P. VENKATASUBBAIAH:
But it will be guided by the Govern-
ment.

SHRI OM MEHTA: it will be for the
Ministry of Parliamentary Adfairs atd



§  Oml Anrwers VAISAKHA 17, 1887 (SAKA)

not for the Minlshy of Home Affalrg
S5 detide. If there are some Membars
Yrom the non-Hindi speaking States,
we would welcome them.
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Recasting of Filth Plan for Tamil
Nada

*016, SHRI R. V, 3WAMINATHAN:
Will the Minister of PLANNING be
pleased to state:

(a) whether due to severe drought
and famine in Tamil Nadu, the Plan-
ning Commission proposes to recast
the allocafion of funds to the State
in the Fifth Five Year Plan;

(b) i e0, whether the projects
which were to be undertaken in 1873
have been sbandoned due to mon.
vompletion of the Fifth Plan:

(¢) whether the Central Govern-
ment have recast the Fitth Plan for
Taroll Nadu State; and

(d) in what way the recasting
Fifth Plan will affect the State nf
Tonill Nedw?

THE MINISTER OF STATE IN
‘THE MINISTRY OF PLANNING
«SHRI VIDYA CHARAN BHUKLA):
Ka} to (d). The Fifth Five Yéar Plang

Oral Angivers 8

of ail States, including that of Tamil
Nedu, are yot to be finalised. There
is, therefore, no question of any Fifth
Five Year Flan programmes
abandomed ss a result of the current
drought,

Ag regards the Annual Plan 1075-78
which has since been finalised, ade-
quate care has been faken to acceler-
ate schemes which are of relevance
from the point of view of meeting the
drought situation in the State,

SHRI R, V. SWAMINATHAN: May
1 know whether the Government of
Tamil Nadu has proposed any recast.
ing of the Fifth Five Year Plan In view
of the new situation that has arisen in
Tamil Nadu? Have they submitted
any proposals for recasting the Plan?

SHRI VIDYA CHARAN SHUKLA:
They have asked for an assistance of
Rs. 20 crores for the current Plan
period and we have tolg them that we
would examine it provided they are
willing to accommmodate it within the
Plan ceiling of the Fifth Plan and this
request of the Tam!l Nadu Government
is under examination.

SHRI R. V. SWAMINATHAN: In
view of the situation that prevails to-
day in Tamil Nadu, which {s really an
extra-ordinary situation which has not
arisen in the last hundred years and
in view of this serlous drought situa-
tion, will the Centre give some special
sllocation beyond this Rs. 20 crores
they have asked for, for the Fifth
Five Year Plan?

SHRI VIDYA CHARAN SHUKLA:
Central assistance in this regerd 1s
always declded after an examinstion,
discussions and also wisits by high-
level teams and whatever demands
have been put forward are carefully
scrutinised and thereafter, adequate
provisions are made by us, What I

have made and we are taking steps to
quickly finalise our views oo this
matter and we hope we will be dble to
wettle this question expediticusty.
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BHRI' v, K. P, SALVE: The hon, ﬁhmm’hry

MEinister hes stated that the Fifth Five

Yoar Pland of Stites are in the stage

of finalisation vis-g-vis the drought

prevailing In certain States and the

Annual Plan for 1975.76 has taken into

mt the drought situation in the
a

« Apart from Teraly Nadu, there are
regions ‘where there has been acute
drought like the Chhatisgarh area in
Madhya Pradesh, Maharashtra, . .

SHRI P. VENKATASUBBAIAH:
Raynlaseema also.

SHRI N. K. P. BALVE; Yes, as my
friend here gays, Rayalaseema also is
a drought area. [ want to know {rom
the Minister whether so far as the
Plan which hag been formulated, is
<concerned, adequate allocations have
been made for all these areag for
immediate reliof to the people affected
by drought, That is No, 1

Secondly, I want to know what long-
term measures are contemplated so
that these arecas are not prone to
droughts oftener than they have been
so far,

MR. BPEAKER: This question
relates only to Tamil Nadu.
BHRI N. K. P. SBALVE: It arises

out of the supplementary.

MR. SPEAKER: I do not think so.

SHRI N. K. P, BALVE: It is a ques-
tion of relevance. I beg of you to
consider this. He says that the recast-
ing of of the Five Year Plans for all
Stateg visg-o-vis the drought Iz under
contemplation. He has stated so.

BHRI VIDYA CHARAN SHUKLA:
No, no.

SHRI N. K. P. SALVE: My question
is: it is an important question. Why
are you shufling me out? If he Is
glving an whswer he can give.

MR. SPEAKER; (eneral observa-
tions should be follawed by a general

supplementary but not a specific sup-

ghout sny  particular

SHRI N. K, P, SALVE: I am asking
about the general principle with
regard to providing immediate relief
and also lofig-fertn’ reHe! contem-
plated vis-g-vis the problems in Wi}
these areas Including Tamil Nadu,

SHRI VIDYA CHARAN SHUKLA:
The same principle we follow in all
the States whenever there are reports
of droughts or any such calamities
where our assistance is required. ..

SHRI N. K, P, SALVE: What about
Chhatisgarh?

SHRI VIDYA CHARAN SHUKLA:
. .we send a central team to Assess
the damage. This central team Iis
sent after we receive a memorandum
from the State Government setling
about their problems and the amount
ihey require. Specifically. the hon.
Member has asked about Chhatisgarh.
We are awaiting a memorandum from
the Statsa Government about the diffi-
cullies they aie facing in the current
financial year and as scon as thig
memorandum is received we shall
gend a team to examine the whole
question and action will be takem
immediately. Bul unless memorandum
is received we are not in a position to
take any action in this matter.
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SHRI MOHAN DHARIA: Is the
Government aware that the economy
of the drought affected states including
Tamiinadu, Gujarat, Orissa, Madhya
Pradesh, this year has been shattered,
because of the acceptance of the re-
commendations of the Sixth Finance
Commission by the Government, as the
amount to be given is adjusted against
the Fifth Five Year Plan allocation. Is
the Government further aware that it
has also harmed the national integrity
and unity of the country? Why should
not the whole country sacrifice when
there is a natural calamity? Under the
circumstances wili the Governmeni
asgure the House that the National
Development Council will reconsider
the decision and will treat this coun-
try as one country and in the case of
a naturel calemity the whole country
will be treated as one country and that
State which is suffering will not be
allowed alone to suffer,

SHRI VIDYA CHARAN SHUKLA-
“The report of the Finance Commission,
in this case Sixth Finance Commis-
sion, is not considered by the NDC,
These reports are considered by the
Government and decjsion taken. The
décision on the Sixth Finance Commis-
slon report taken by Government was
thet sny assistance for drought rellef
in any Btate will have to be borne
within the Plan ceiling of, that parti-
cular Btate, As the hon, member,
knows these moneys or. the central
assistance or even the other money
which the State Government concerned
raises, are part of the national larger
" kitty and not larger nptional resources,
nor that every Sfaté I left to itself to

fight its calamity. Whether it ocours
in Gujarat or Rajasthan or Madhya
Pradesh or Tamilnadu, this is a na-
tional question and, therefore, when
we from the Ceniral Government give
any assistance, we keep this idea in
mind. But we have to have oprisin
kind of discipline and some mode ‘ef
working, 4nd. thérefore, the recom-
mendation made by the Finance Com-
mission has been accepted and.itds not
subject to review by the NDC. The
present scheme that we have adopted
is to help the drought affected States,
even though we may not be able to
give all the assistance that they
demand but we have provided them
assistance which has so far been able
tn avert any calamity as such and they
have been able to meet their require-
ments and in the same manner-Tamil-
nadu will be able to meet their require-
ments if they fully co-operate with us
in this matter.

SHRI MOHAN DHARIA: The ques-
tion has been avoided. I haye sald
about the NDC because the whole of
the country will have to be involved,
and, therefore, the involvement Gf the
Chief Minigters will be nécessary.
If you don't want to invite the advice
of NDC, it is all right; but I ponsider
the present decision wrong because the
whole country should come forward
with a sacrifice when there is a
natural calamity. Why should the
State alone be asked to suffer? Why
the advance allocation should be re-
adjusted against the ouflays of the
Five Year Plan. It iy a wrong decision
and 1 would plead with the Govern-
ment to reconsider this de‘ellm’l !

SHRI VIDYA CHARAN SHUKEA:
We don't think it is a wrong decision,
but every Member is entitled to his
own opinion. As I have sald, the Fin-
anre Commission’s recommendations
are not required to be accepted or
rejected by the NDC; it is for tha Gov
ernment to consider, and the Govemns
ment have congidered this report and
have taken a decision, which we.think
is the right decision.



come from the nationsl kitty; Each
state is not after all peparate but part
of the whole country,

MR,

SPEAKER: He knows about it,

*p19. SHRY K. LAKKAPPA: Will
the Minister of PLANNING be pleas-
ed to state:

(a) whether Karnataka's natural
vegources have remained unexploited
due to lack of infrastructure for in-
dustrisl development. resulting in its
having lagged behind in development;
i¢ so, the steps being taken in the
maatter;

{b) the amount of financial assis-
tance given to XKarnataka during
the last two years and proposed to
be given during 1975-76; and

(e) the criteria laid down for fix-
ing the amount of financial assistance
to the State?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
SHRI VIDYA CHARAN SHUKLA):
{a) to (¢). A statement is laid on
the Table of the House.

Statement

(a) Tt would not be correct to
sssume thai Karmataka's natural
resources have remained unexploit-
ed dup to lack of infrastructure for

commensurate with thy overall re-
source availability.

1. Central assistance under the plan
(i) For the Annual Plan 1973-74

(i) For the Annual Plan 1974-75
(ili) For the Annusl Plan 1975-76
I1. Central assistance outside the Plan

(i), Special Plan accommodation
in1973-74 . . .. 9 46

35°46
35°46
35°46

(' Non-Plan loans for the Kal-
nadi hydro electric project. 14 By

(¢) The Central assistance for the
Annual Plan 1973-T4, the last year
of the Fourth Five Year Plan, of all
the Stateg was allocated on the basis
of Gadgil Formula approved by the
National Development Council. Pen-
ding the determinatiop of the alloca-
tion of Central assistance to States
in the Fifth Five Year Plan on the
basis of the principles and criteria
to be evolved and approved by the
National Developmént Council, the
allocation of Central essistance to
all States including Karnataka for
the Annual Plan 1874-75 and 1975-78
has been kept at the same level wus
in 1873-74.

Special Plan Accommodation in
1973-74 of Rs. 9.46 crores qutside the
State Plan was released to Karpa
taka as n specinl case In order to mest
the non-Plap gap in resources,
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SHRI K. LAKKAPPA: Mr, Speaker,
Sir, the statement and the facts fur-
nished here do not satisty me. My
question has not been answered fully.
Karnataka is ong State which has
got mrany natural resources which
have not been exploited fully for
industrial growth. The statement
given here does not give full details
of the percentage of industrial
growth as a consequence of the in-
frastructure that hag been developed
in order to exploxt the natural re-
sources available in Karnataka.
Therefore, my question is whether
all the natural resources available
have been exploited fully in order to
develop industria] growth in Karna-
taka, I would also like to know what
ure the important items of natural
resources available in Karnataka
that have been exploited and the
percentage of the industrial growth
that hag been brought about in Kar-
nataka during the last three years.

SHRI VIDYA CHARAN SHUKLA:
As stated in the statement, the indus-
trinl development of Karnataka is
much more than in many other States
of the Union, and that itself indicates
that the natural resources of Karna-
taka are being utilised.

SHRI K. LAKKAFPPA: 1 would
like to know the percéntage of deve-
lopment thaiy has been done.

SHRI VIDYA CHARAN SHUKLA:
It you will wait a minute, you will
get that answer.

The natural resources are spread
all over the country—in Muadhya
Pradesh, Bihar and many other
States which have natural resources—
but the very fact that the industrial
development, which is based mostly
on natural resources, is more In

shovwy that the natursl
resourres of Karmataka are better
utilised than in Madhya Pradesh or

Oral Answers 14

Bthar or othér States of that kind,
As regards the percemtage of deve-
lopment, I have given the informa-
tlon that the hon. Member asked for
in his question. If he wants any
particular percentage on any speci-
fic head of items, I can give that also,
like irrigation potential wnd  deve-
lopment, like installed capacity under
power, roads, mineral exploitation,
and so on and so forth. If these
figures are wanted, I shall give them.

SHRI K. LAKKAPPA: My ques-
tion wag specific. What I wsked for
was this. I wanted to know about
the gross Industrial growth of our
State, how it compares with the
other States. I asked how far have
you utilised the infrastructure to ex~
ploit the natural resources. We have
got g long coastline. We have got lot
of mineral deposits. We have got long
rivers. And all these have not been
fully exploited. How can they ex-
ploit the natural resources when
sufficlent fundg are not provided?
What are the economic activities
which have been undertaken to ex-
ploit our natural resourcea?

SHRI VIDYA CHARAN SHUKLA:
The industria] growth Iin Karnataka
is higher than some other States.
And so far as the exact figure of
industrial growth is concerned, 1
shall try to find out apd let the hon,
Member know wsbout it.

SHRI K. LAKKAPPA: Bir, my
second Guestion is this. The hoh.
Member has stated that much more
developmental activities could have
taken place if all the natural re-
sources had been fully exploifed and
toe necessary assistance had been
provided for. He Has stated about
the meagrs sum that is provided for,
that is, non-plan assistance of
Rs, 1480 croresr in 1873-74 I em
asking about the Kalinidi Hydre
Electric Project in my State. This
is a natlonal project. The meagre
amount which has beert sanctioned
will not even be sufficlent enocugh
tc meet all the preltminary sxpenses,



hon, Minister take steps in this
regard, to meet all the expemditure
involved 1 the implementation “oif
the Kslinidi Hydro Electric preject?
Will you kindly give the necessary
finamcia] assistance in this behalf?

BHRI VIDYA CHARAN SHUKLA:
This assistance of Rs 1480 crores for
197878 for Kalinidi project, which
is a non-plan mssistance, has beem
given, after having full discussion
with the Goveinment of Karmtaka.
The teem led by the Chief Minister
also came here for discussion. After
the matier was considered fully and
discussed, this assistance was given
&nd this was accepted by the Govern-
ment of Karrateka, And, as the hon
Member is nware, within the cons
traints of our resources, this is the
hast that we could do in the cir-
curastances,

SHRI KRISHMNARAO PATIL: Sir,
my quaestion is this 1 went to know
whether thv Government are think-
ing of revising the present criteria
and whether they are prepared to
accept the frrigstion potentinl as the
basic aspect in this regard in the
matter of revismg the criteria just
to remove the imbalances?

BHRI VIDYA CHARAN SHUKLA.
I am afraid, thus is a much Jarger

£
g
:
b
Fai
P

8ir, about the resources, I have wl-
ready stateq that many States (includ.
ing Karnatake) have got a large num-
ber of natural resources which ure
lying unutilised and unexploited, be-
cause of lack of funds, As far as the

State Government of Keran#¥akh is
concerned, it did ask for various
amounty for various development pro-
jects mnd when these plan projects
were discussed with them in the

i
55;
i

g
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*920, SHR! SAT PAL KAPUR:
Wil the WMinister of ATOMIC
ENERGY be pleased to state:

(a) whether the completion of the

(b) the origma! scheduleq date of
ity completion and the revised sche-
dule thereof;

(c) the ressoms for delay in come
pletion of the reactor; and

(d) the steps taken t0  ensure Hs
as the rescts,
when completed, will be the coun~
try's first major step towards utilisa-
tion of its vast thorium resources?

THE MINISTER OF ENIRGY
K. C PANT): (a) and (b).
r the original schedule, which
awp up during the early
of the project, the Fast Breeder

8

{

g
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to present indications this reactor is
expected to attain criticality by early
1979, Full commissioning can be
wxpected some months thereafter.

{c) Tie slippage in schedule ls
attributable mainly to delay in the
finalisation of (1) mgreements for the
transfer of know-how (2) French
«credit terms and (3) spee!ﬂcltiqnu
for materialr and equipment, which
are more stringent than those for
, the Candu type reactors. Identi.

fication of indigenous manufacturers
for fabrication of major components
s also taken considerale time.

t{d) Completion of FBTR by 1079
will depend mainly on the timely
supply of equipment by indigenous
manufacturers, All efforts are being
made to see that the equipment sup-
ply is according to time schedule.
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DR H. P, SHARMA: Since the
installation of F.B.T.R. is part of an
integrated programme, I want tu
know whether the Government
recognises that the delay in installa-
tion of KUNDU typy reactors will
not delay the subsequent phases all
along? Will the delay in tha produc-
tion of plutonium-~the fuel that
would be generated by the KUNDU
type reactor—not automaticelly slow
down the F.B.R. programme? Does
that mean that you have deliberately
taken a decimon to phase down the
completion of the F.B.R. programme?

BHRI K. C. PANT: As things
stand, that is not one of the cops~
traimts There would be sufficlent
plutonium flown from our program~
me to take care of the needs of the
FBTR. of that kind, There is no
difficulty.

SHRI D. D. DESAI: We are facing
an acute energy shortage So, the
Fast Breoder Reactor is the only
hope in the light of the difficulties
of obtalming ofl and other energy



nology that is developed in this test
reactor, If so, what sort of advance
sction has he already taken to see

that the energy porblem that the
country is facing is resolved by mul-
tiplying the use of the knowledge of
fast breeder reactors?

SHRI K. C. PANT: Actually a Task
Force went into this question whe-
ther two fast breeder reactors of
500 m.w. each could not be set up
petween 1984 and 1989 on the basis
of the results obtalned from this
experimental reactor. But, this re-
commendation is still tentative and
a detailed assessment of the recom-
mended programme is at present
being made. Only after the detailed
assessment ix made can one say for
certain what the programme would
be and then that would be decided
thereafter.

SHRI SAMAR GUHA: I want to
know from the hon. Minister whe-
ther, in any other country, a bigger
reactor hmg been perfected and has
been brought into operation If so,
the facts thereabout,

SHRI K. C. PANT: Yes, Sir. In
many countries fast breeder reactors
are functioning. To name a few, in
France and in UK. and, now. a joint
wroject between France, Germany
and Italy, al] these countries have
got fast breeder reactors first, of the
experimental size and then expand-
ing them to larger prototypes. In
some cases, they are now thinking
of having still larger reactors.

Arab Investment in Joint Industrial
Projecls

*p28. SHRI D. D. DESAL
SHR] P. GANGADEB:

Will the Minister of INDUSTRY
AND CIVIL SUPFLIES be pleased
to state:

(c) whether such & change in the
policy would be beneficial to the coun..

try; and
(d) if 5o, the facts thereof?

THE MNISTER OF INDUSTRY
AND CIVIL SUFPLIES (SHRI
T. A, PAI): (a) A delegation spon-
sored by the Federation of Indian
Chamber of Commerce and Industry
visited Oman, United Arab Emirates,
Qatar, Bahraim, Kuwait, Saudi
Arabla and Iraq in January, 1876,

(b} Yes, Sir,

(c) and (d). This and other sug-
gestions made in the delegation’s
report are being examined.

SHRI D, D. DESAL: 8ir, Western
Countries have the Atlantic com-
munity az also the Pacific community,
Has the hon Minister thought of
setting up the Arablan Sea com-
munity. 1 em not talking about the
Gulf community alone. If so, what
are the econmomic advantages which
the members of the Arabian Ses
community will enjoy since they
have complementary economies, 8ir,
we fing that somg of the Arabian Sea
and African countries’ raw-materials
are being sold at throw away prices
and some of the foreign exchange
from the banks in the Gulf areas
being wasted into futils pursuits,
What sort of measures the Govern-
ment is considering to make use of
these foreign and raws
material resources which are com-
plementary tc our economy knows
1;.; ﬁdhpo?m: l’i:hu nort of

n not, woyld
be consider drawing up of such a
plan immediately?
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BHRT T. A. PAl: We are trying
to 8ad complementality of the deve-
Jopment in these countries az well a2
ours,. We are also trying to explore
pomsibilities of having production
programmes established either in this
country or in those countries with
the help of each other.

SHRI D, D. DESAI: Sir, India has
climate and conditions which can
produce vegetables, fruits and other
edibles throughout the year whereas
Gulf and Middle East countrfes do
not have these possibilities because
of lack of irrigation facilities and
other difficulties, Also the African
countries have lot of raw-material
which we could process here. Bo,
this complementary nature is so ob-
vious. Here I would also like to say
that the Gulf countries are spending
huge amounts on purchase of arma
and mter-country loans. I had pro-
posed to the Government to set-up
with Petro-dcllers investments, long-
terin ordnance projects in our coun-
try. Will the Government consider
producing sophisticated armaments
in the country for supplies to be
made on long-term contract basis
for deliverfes to be made in late
seventles or early eighties to these
Arab countries and others and thus
earn foreign exchange?

SHRI T. A. PAI: Sir, this question
relates to the delegation which visit«
ed thesg couniries recently and
what are their observations, Briefly,
they had suggested that there are
possibilities of Arab busimessmen
sefting up enterprises in India on
on negotiated basis:—Funds can be
attracted for investment M India on
bilateral basis; Triangular arrange-
ments can be worked out; Industries
in which interesty exist include fer-
tiliser, newsprint, sugar, vanaspati,
cement and meet products to pro-
mote Arab participation in  invest

shareholding
modified suitably. So, all these are
under examination, w.llw.unho
sce how far this is beneficial to the
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country wud while our economy cen

be complimentary, it should also be
in the interest of the country that
we accept some of the suggestions,

SHRI P. GANGADEB: Sir, in view
of the fact that there is need for im-
porting crude oll at least for some
time to come and the drain in foreign:
exchange is simultaneously involved,
I would like to know from the hon,
Minister whether Government pro-
poses to balance the heavy
bill by increasing joint industrial
ventures abroad and secondly, whe-
ther there is any scheme to encourage-
increase in foreign trade between
India and the Middle East countries
by setting up joint commissions or
ventures Whichever s suitable?
May 1 know, what are the Govern-
ment's plans in these two matters?

SHRI T. A. PAI. Sir, Government
has approved a large number of joint
ventures outside the couniry—nume
bering over 250 in the neighbouring
countries. So far as the Arab coun~
tries are concerned, projects like
Kudremukh and development of
Aluwinium snd some other paper
plants are under study apd negotia-
tions are alro going on.

"SHRI K. GOPAL: Sir, the hon.
Minister has said that the FICCI has
given a report and thet he ig going
to take some decision on it, Before
he takes a decision, may I know
from the hon. Minister whether he
will satisfy himself by sending a
delegation on his own to find out
whether the report submitted by the
FICCI will be suitable to our coun-
try or not?

SHRI T. A. PAI: They have sug-
gested the possibility of more dewe-
lopment and individua] proposalsy
will be considered and it is nof neces«
sary that we should send another
delegation. All  these individusl
interests in varfous indusiries could
be examined and decided upon.
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Tmmobiiisation of Pressures for Indus-
trial Licenioos

#0924, SHRI NAWAL  KISHORE
SHARMA Will the Minsier of INDUS
TRY AND CIVIL SUPPLIES be pleased
to state

{a) whether some time ago he ex-
pressed his intantion to ‘1mmobilige all
type of pressure lobbies' which wangle
industrial hicences, quota and permuts;

(b} the steps so far taken towards
{his end, and

(¢) the results achieved so far of
the steps taken yn this respect?

THE MINISTER OF INDUSTRY AND
CIVIL SUFFLIES (SHRIT A PAI)
fa) No, Sir

{b) and (¢) Government have been
concerned about complaints indicat-
Ing that a strong lobby is required to
get clearances for licences etc, from
the appropriate authomties  Several
measures have been taken to stream-
line the proced and to that
applications are disposed of withun
fime hmits Licensing priorities have
been s lawd down ag to regulate dis-
cretion on merits  This has to con-
siderable extent created a correct cli-
mate 1n which the applicants for Licen.
ceg etc, are increasingly feeling assur.
ed of receiving Government decisions
mly based on objective considera-

MAY ¥, 1076
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SHRI'T A DAL Sir, before the Gov-
ernment introduced the latest prove-
dure for disposal of these licensing ap-
phications and all that, introducing this
tume limut, 1t was possible that there
wak considerable delay, and therefore,
every big house wag trying to have a
likison office and 1t 15 & fact that they
were having mhany contact men and
limson officers here But, to & very
large extent, the situation has chang-
ed now What we did was to simphi-
fy the procedure so that Liaison work
was reduceq to the mummum and be-
came bsolutely y Full
licensing  committee  conmsting of
State representatives was also called
more frequently so that the State Gov-
ernments which had any grievances
against rejected  applicationg could
bring them up for conmderation and
we could dispose them of on merit

Certamnly, if we find that the acti-
vities of these contact men and laison
officers still persist qnd it 1s desirable
to do away with them, we ghould try
and seée how we can curb them

ot maw fiewie ot : e s
Ruw ¥ () wmr & & sy §—
“qeyeiaR wTEdT, 2T ger ol
K wely wve & W e W wl
g ara it § 5 amede sl ¥ qure
frar & ot v & o=iic § fir ¥ widee-
a7 Wi amat wifees ofr @7 &
IA X WA Ag—y Al wndy
argia # aft §, W wite ofife &
wrR & oft @ s it angrt
wifred w agT amr ap@n W@
g 39w i Wi qefez
F ol ¥ @ et R wox
sqyeqr £33 forr & o @ g & st
aifer ¥ awew 7 @ 7 W g
LRsE R e bt okl &

BHRI T A, PAI Tt was found during
the recant census of small scale indus-
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tries that & very large number of in-
dustries {whigh came into existence
based on  allocations of imported
scarce raw materials did not exist. We
have taken up the matter with State
Governments requesting them to take
firm action in eradicating them and
assuring them also that the same quota
of raw materials to the States would
be continued so that other existing
bana fide unitg could make use of them
aod increase their produetion. The
import policy also has been more ra.
tionalised so that all the producing
units could get their gquota without
any kind of influence being brought in.
Also if there are other measures neces-
sary, we would certainly be willing to
take them so that no kind of favour is
shown io, or discrimination made
aganipst, any one.

SHRI INDRAJIT GUPTA: The real
mischief ag far as pressure lobbies arq
concerned 15 very ofien due fo the fact
thut the artual processing of applica-
tions for licences/permits/quotas and
preparation of the final permission to
be given is done by officers, very often
very highly-placed officers, whose close
relatives, sons, brothers, nephews and
the like have been already provided
with jobs in these big business houses.
So even if you remove the liaison men
and contact men, very often many of
these officerg themselves are function.
ing as contact men by virtue of the
fact that they have been given favours
in the form of employment for their
close relatives. Therefore, the applica.
tions are processed in such a way that
eventually certain of them are sure to
get permission. Bo if he is serious
about this matter, will Government
maintain any information on this as
to how many of those high officials
who are directly responsible for giving
the final permission for licences/quo.
tes/permits have got cloge relatives
employed in these big business houses,

you can prevent them, you will
never be able to prevent these pressure
labhies from operating.

BRRI T.' A, PAY: Tt iv posaible that
some might have relations and it is also
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possible that some other government
officer who retire might join them, but
as long as we lay down guidelines
which are appropriate and are very
justly administered, we would lke to
eliminate them. But if there gre any
special instances where these are abus-
ed and they are broughi to our notice,
we would certainly take serious note
of them. ’

SHRI INDRAFIT GUPTA; I iake it
he will fake notice of any concrete
cuses of officers as well as, may he,
Ministers, whose close relatives are
employed by these business houses fo1
this purpose of building up pressure,

SHRI T, A. PAL: i is nol possible
for me to accept any allegation, but
certainly 11 there are instances, I would
like 1o look into them and gee i[ any
special favour iz bestowed gn anybody.

SHRI VASANT SATHE: A simple
way of trying to al least check this
malady would be to have a final ac-
countability placed on any official or
whichever authority concerned. We
find that it is always passing the res.
ponsibility from one to another that
takes place and that is why it becomes
very diificult to fix responsibility. Will
you evolve a mechanism by which
either the Minister or gome particulsr
officer is assigned the responsibility so
that he cannot pass on the responsibi-
lity saying that ‘it wes recommended
by so and so; what could I do? I only
signed the letter’. This should not
happen. Can such a system be
thoughi of? Would you try to work
out guch an accountability in glving
Heenceg with full responsibility.

SHRI T. A. PAI: The fihal responsi-
bility Is an the Minister concerned, The
licensing committee makes only re—
commendations and it is approved by
the Minister himself. I think the
Minister should hold himself responsi.
ble if the lcence has been lspued om
the basis of some pressure or spme in-
fluence.
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SHRI T. A. PAI: Unfortunately under
Indian conditions, there have been in-
stances when scarce raw materials
were disposed of rather than converied
into products. While we should like
to have control over that, we are hav-
ing four lakhs of units in the small
scale sector. Though some of them
may be bogus, they have on the whole
provided very considerable employ-
ment opportunitles and have also pro-
wided for diversification of industres
and have perhaps been responsible for
better dispersal of industries than the
larger indusiries. We can only mee
that the possibilities of such things
Aare reduced by making adequate raw
material available to all genulne com-
panics,

stwy foetlr: Temg F ER
i€ Graraw 3 a7y ? &9 G
X7 (isfr gk w1 w1 e IEmr
i
SHRI T, A. PAL: So far as small

meale industriey are concerned, we have
never had information system,

SHRI 'MADHU LIMAYR: The Prime
Minister hae teceived a memsrandum
wn this,

MAY 7, 1078
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BHRI T. A. PAL: I suid, 50 far we
did not have an information system.
to Md gut what exactly was the utilisa.
tion of the capacity and what was the
unutilised eapacity.

ot Ay fowrd : wava 0T © afe
LASERRGE LA heL Y

SHRI T. A. PAL From the 1st of
May, we have introduced a system cal-
ling for that information so that we
have & better check on the utilisation
of the raw material Regarding the
particular instance that the hon. Mem-
ber has mentloned, T do not have sny
information.
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CIVIL
SUPPLIES (SHRI B. P. MAURYA): ()
Instrumentation Limited Kota was set
up in March, 1984. The capltal in-
vested by the Government as ot dste
amounts to Rs, 332.53 lakhs. The pro-
fits (before tax but after providing
depmsiation) earied by the Company
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during the last three years are o8
Tollows:—

Ra, in lakhs
-T2 19500
97373 . . . 14500
97374 13'90

After providing for Taxation, Capital/
General and Development Rebate Re-
serves etc., the Company has paid the
following amountg as dividends to the
Government during the last three
years:—

1971-72 Rs, 27.27 lakhs

1972.73 Rs. 31.25 lakhs

1973-74 NIL

(b) Yes, Sir.

{c) A statement indicating the out-
lines of the proposed expansion and
the time by which it will be imple-
mented is laid on the Table of the
House.

Statement

The details of the expansion schemes
and the time by which it will be imple-
mented are as follows:

(i) The Second Unit of the Instru-
mentation Limited is being set up at
Palghat (Kerala), in technical collabo-
ration with M/s. Yamatake Honeywell,
Japan for the manufacture of control
wvalves, safety relief valves and allied
items; with an estimated capital cost of
Ra. 300 lakhs (including township) pro.
posed to be revised to about Rs. 400
lakhs (intluding township) due to all
round rise in costs. As per present in-
dications, the unit is expected to com-
mence production by the end of 1975,

{it) During the Fifth Five Year Plan
Rerlod, the Company proposes to manu-
facture Gas Analysers as a part of the
Poliution Contro]l Instruments with
Toreign technical collaboration at an
_esitmated copt of Rs. 140 lakhs, This
acheme shall be based at Kota and the

YAISAKHA 17, 180T (SAKA)
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production is expected to commence
in 1976-77.

(iii) The Company also plans to in~
troduce instruments of unified current
based system to effectively meet the
customers’ requirements with foreign
technical collaboration during the Fifth
Plan period. The estimated cost of
the scheme is Rs, 250 lakhs. This
scheme will be based at Kota and the
new range of products is planned to be
Introduced in phases commencing from
1978-11.
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During the Fifth Five Year Plan
perlod, the Company proposes to
manufacture Gas Analysers s & part

of the Pollution Control Instruments
with foreign technical collaboration..
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DR H P SHARMA S, if the ex.
pansion programme had been carred
out at Kota, the cost of production
woulq have substantially gone down
It a decision 1s takep to move 1t out
at a distance of two thousand mules,
are there any gwdelines which govern
such a shring of expsnsion pro-
grammes? Or 15 1t due to pressure
lobbles pr some other pressures”

SHRI B P MAURYA No Sir I
have just now submiited that there 1.
no question of any pressure lobby and
there 13 no gquestion of shifting any
uml from Kota to Palghat The fact
18 that one Commitlee was nominated
and Palghat in Kerala was found more
suitable for the umt which we are
gomng {o open there So far as Kota 1s
concerned, we have got already the ex-
pansion work in Kota and we are doing
it

SHR] VAYALAR RAVI I would Lke
to know from the hon Mimster whe-
ther 1t 15 a fact that the delay in the
construction of factory at Palghat 1s
due to any pressuie from any groups®

SHRIB P MAURYA It is not true

Raid on residences of Late Shri L N,
Mishra

*928. SHRI SHARAD YADAV will
the Mmster of HOME AFFAIRS be
pleased to state

MAY 7, 10%,, ,
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documents were seed or atplem
durmg the period of one month pror
to hig death ms a result of these
raids or burglary, respectively; and

(b) 1f so0, the detailg of the docu~
ments seized or stolen?

THE MINISTER OF HOME
AFFAIRS (SHRI K BRAHMANANDA, .
REDDY) (a) and (b) There was no
raid at the residence of late Bhri T N.
Mishra either 1n Dellu or Bihar Gov~
ermment have alsp no information re-
garding any theft of documenis fromy
hin residente, a, alleged In the ab-
sence of specific detals of the “friend™
relerred to in the guestion Govern-
ment have no further information to
turnish

stn ¥ gEE gER [EE, W
At ag ¥ fr ot afwm aemmwr
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ST § g v g welt T Ay &, 1 g AT
st a g fvgrgfe o
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MR SPEAKER This 15 not a matter
for a speech

SHRI K BRAHAMANANDA RED-
DY No raid wag conducted No burg-
lary took place and no documents were
stolen It 15 very false to say that.

oft wipue firg WY ¥ ard 3 sy
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MR, BPEAKER: Re has categorically
anid, no;

ot wreg wiee : 8 wr<o Qo wwge
i R i U 9T, W W o A W

MR. SPEAKER: It is already two
miinutes past 12, Question Hour 18 over.

———r—

WRITTEN ANSWERS TO
QUESTIONS

Garbwa-Daliengan] Telephone Line

917. KUMARI KAMLA KUMARI:
Will the Minister of COMMUNI-
CATIONS be ploased to state:

(a) whether Government are aw-
are of the fact that telephone line
between QGarhwa and Daltonganj
(Palamau District in Bihar)
hardly three daye in a month;

(b) if so, the steps taken by Gov-
ernment to improve the working of
the line thereof; and

(¢c) the number of days when the
line between Garhwa and Dal-
tonganj, Garhwa and Ranchi and
Patng worked in the yesr 1075 s0
far?

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
BHARMA): (a) It is not true that
telephone line between Garhwa and
Daltonganj works for only thres days
in & month.

(b) and (c), There are no direct
trunk lines bekween Garhwa and
Ranchi, and hetween Garhwa and
Patna. The trunk line from Garhwa
to Daltonganj hes worked for 108 days
during the four months period Janu-
ary to April, 1578

A proposal for installing a 3-
channel system between Garhwa and
Daltonganj is under examination.

756 L8.—2.
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Sadusivies in Beskward Aress dyring
Eith Plan

*918, SHRI K. < Wil the
Minister of mnus'mg ANp CIVIL
SUPFLIES

areas, With a view to attracting in-
dustries in the backward areas, the
schemes for concessional finances,
sybaidies, etc, initiated in the Fourth
?ﬂt are being continued in the Fifth

Recovery of Bombs and WeaPons

*921. SHRI D, B. CHANDRA
GOWDA: Will the Minister of HOME
AFFAIRS be pleaseq to state:

(a) the number of places where
bombs and weapong have been reco.
vered during the last four months;

(b) the facts regarding their quan-
tities and whether any investigations
by CBI have been carried out in the
matier; and

(c) if so, the broad outlines there-
of and the action Government have
taken in this regard?

THE, MINISTER OF HOME
AFFAIRS (SHRI K. BRAHMA-
NANDA REDDY): (a) to (c). Infor-
mation s bheing collected and will ha
xitm the Table of the House on re-

The CB.I. have not taken over in-
vestigation of any case of recovery
during the last 4 months,

The Government of India have been
providing npcessary guidancs and
directiong in this regard to the State
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Governments and U.T. Administra-
tions, 'who are responsible for the sn-
forcement of the Arms Act.

Lom in production due to power
shottage in West Bengal

*p22, BHRI H. N, MUKHERJEE:
Will the Minister of ENERGY be
pleased fo siate:

(a) whether power shortage is
hampering economic development in
West Bengal;

(b) whether there is huge loss in
production due to power shortage in
West Bengal;

(c) whether a large number of em-
ployees had been laid off due to the
closure of factories for want of po-
wer supply; and

(d) the stepg taken to improve the
power supply in the indugirial sec-
tor in West Bengal?

THE MINISTER OF ENERGY
(SHRI K. C, PANT); (a) to (d). In
West Bengal while generally there is
no shortage in terms of gnergy, there
is some shortage of peaking capacity.
In order to overcome this shortage
and ensure rational distribution of
power, in Augusi, 1074, the State Gov-
ernment had enforced certain restric-
tions on maximum demands keeping
In view the relative priorities of
verious consumers so that the more
important sectors of the economy are
affected to the minimum. It has not
been possible to separately assess the
exact amount of loss of production
and number of workers laid off due to
these power cuts, as apart from power
shortage a number of other factors
affect producticn and employment in
industry, However, after the intiro-
duction of power rationing in August,
1914, the situation has considerably
improved. There had also been some
constraint due to delay in the com-
pletion of the 220 KV line from
Santaldih tp Howrah, However, this
line hag recently been commissioned

which would further help in improv-

(i) Expediting the commissioning
of projects under construction
by arranging equipment and
essential scarce materials in
time and monitoring the pro-
gress of construction;

(iii) Arranging relief from adjoin-
ing States/Systems;

(iv) Introduction of a system of
rationsl distribution of avail-
able energy on the basis of
graded priority and curbing
the use of electricity for os-
tentatious purposes so that
power so saved could be di-
verted for productive pur-
poses; and

(v) Reducing Transmission and
distribution losses,

Bupport of movement against Demo-
cracy by English Dalliey

*927. SHRI RAJDEO SINGH: Wwill
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government are aware
that nearly all the major English
newspaper dailies in  the country
owned by cepitalisty and industria-
listsa are supporting the movement
against democracy;
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(c) whethey Government have for-
mulated any scheme to orgampse the
presy who are strong exponents of
democracy and at the eame time to
expose through the medin of AIR.
the class character of these largely
circulated English dailies?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L K. GUJRAL). (a) to (c), Govern-
ment is aware of such trends in &
soction of newspapers. Government
have felt that, in the interest of de-
mocracy, the newspaperg should try
and strengthen people’s feith in free-
Iy elected institutions,

Delay in setting up Microwave Station
at Goraskhpur

*§28. BHRI NARSINGH NARAIN
PANDEY: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether in Gorakhpur the Mic-
rowave Station was proposed to be
set up ag announced by the former
Minister of Communications; it so,
the steps taken so far;

(b) whether Government are aware
of the difficulties experienced by the
subscribers of telephoneg in Gorakh.
pur Division, specially at Gorakhpur;
and

{c) if so, the steps taken to remove
the difficulties?

THE MINISTER OF COMMUNI-
CATIONS (DR, SHANKER DAYAL
SHARMA): (a) Yes, Sir. The setting
up of microwave station at Corakh-
pur is in progress. This work is ex-
pected to be completed early in 1976

(b) and (c), The local and trunk
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facifitiea: Thé cermmissloning of the
microwave link next year will con-
nect Gorakhpur to both Lucknow and
Patna over relishle high grade trunk
circuits, For improving the local ser-
vice, the manual exchange at Gorakh-
pur is being replaced by an Sutomatic
exchange, The exchange building is
under construction. The exchange i#
expected to be commissioned by 1877.

Expenditure on Security Arrange-
menis for Prime Minister during her
visit to Tamil Nadu

929. BHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) total expenditure incurred by
the State Goverrment on account of
security arrangementg for the Prime
Minister when she paid = viait to
Tamil Nadu ip September, 1874;

(b) break-down of the figures of
iotal expenditure under each head,
namely (1) general security, (2)
security earrangements for Prnime
Minister's arrival from one arport
to another, (3) erection of barricades,
(4) erection of diag for meeting to be
addrensed by the Prime Minister, (5)
supply of electricity to the meeting
places and (8) others;

(c) how much of the ‘money so
spent by the State Government has
been 1e-imbursed by the Political
Party or Partles concerned;

(d) whether the Tamil Nadu Chief
Minister has recently expressed the
view that the State Governments
should not bear the expenses connect-

ed with Prime Minister's wisits to
States; and
(e) 1f 8o, Government's reaction

thereto?

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): (a) to (e). The informa-
tion is bemng collected gnd will be
laid on the Table of the House
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Morton Confectionary Factory
Marhowarah (Bihar)

*930. SARDAR SWARAN SINGH
SOKHI: Will the Minister of INDUS-
TRY AND CIVIL SUPPLIES ke
pleased to state:

(a) whether 400 workmen are laid
off iy the Morton Confectionary fae-
tory at Marhowarah (Saran district)
in Bihar, recently;

(b) whether the factory is on the
verge of closure if sugar supply to
the factory was not resumed imme-
diately; and

(c) if so, the reasons therefor and
alternate arrangements Government
propose to make for the entire labour
of the factory in case of its closure?

THE MINISTER OF STATE IN
TAE MINISTRY OF INDUSTRY AND
CIVIL  SUPPLIES (SHRI B. P.
MAURYA): (a) Government have no
such information.

(b) There is no question of resump-
tion of sugar supply to them as they
are to procure their requirements

from the free sale Sugar from the
open market.

(c) Does not arise.

Advertisments by DAVP about
drought in Gujarat

4931. SHRI P. G. MAVALANKAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state.

(a) whether the Directorate of
Audio Visual Publicity recently rele-
ased any advertisements about dro-
ught in Gujarat for publication in
various newspapers;

(b) the names of newspapers in
whicp the said advertisements ap-
peared, the frequency of the said
advertisements and the tota] cost
thereof;

; (c) wirether the word ‘famine’ was
used in the saig advertisements and
whether they contained such of the
factuaj data which later proved
wrong; and

(d) if so, the action taken against

those founq  responsible for such
serioug errors?
THE MINISTER OF INFORMA-

TION AND BROADCASTING (SHERI
I. K. GUJRAL): (a) and (b). Yes,
Sir. A gingle insertion of one adver-
tisement on drought in Gujarat cost-
ing approximately Rs. 17,000/- was
released by DAVP to 19 newspapers.
A statement eonsisting of the list of
names of newspapers ig laid on the
Table of the House.

(¢c) The word ‘famine’ was used to
denote extreme scarcity in the gene-
ral sense of dictionary meaning of the
word and not in th technical sense
and context of the provisions of the
Revenue ‘Scarcity Manual’ of Gujarat
State. The factual daty includeq in
the advertisement was obtaineg from
official sources and had not been prov-
ed wrong.

(d) Does not arise.

Statement

Local: 10-4-1975
Outside: 11-4-1975
Indian Express, Delhi
Indian Express, Bombay/Ahmedabad
Hindustan Times, Delhi
Western Times, Ahmedabad
Times of India, Delhi
Patriot, Delhi
Times of India, Ahmedabad
Motherland, New Delhi
Hindustan, Delhi

Nava Bharat Times, Delhi/Bombay
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Vir Arjun, Dély

Jemyug, Delhi

Dotrahdesh, Delhi

Sandesh, Ahmedabad

Jai Hind, Rajkot/Ahmedabad
Gujarat Samachar, Ahmedsbad
Jansatta, Ahmedabad/Rajkot
Loksatta, Baroda

Phulchap, Rajkot

Letterg of intent isswed for preducing
Electronic Equipments

*§82. SHRI VAYALAR RAVI: Wil
the Minister of ELECTRONICS b%e
pleased to state;

() the total number of letters of
intent issued for producing electronle
equipments during the last three
Years;

(b) the mumber of oases and the
names of parties for which the period
létter of intent hag been extended

the particulars of each case;

§_£

g

whether mew letters of intent

been lssued to those who failed
the previgus ones {ssued to

them; and if go, the facts thereof?

i

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER

Thg okl number ‘of letters of inbent
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{c) In issuing letters of intent, the
past performance of the applicant Is
taken into mccount slong with other
factors such as the need for the item,
the credentials of the party and tho
foreign exchange implications, Where
the party has failed to utillse g letter
of intent jssued to him earlier, he is
not given a second letter of intent for
the same item. However, it may
happen that the party is given m second
letter of mntent for a dieffrent item
eather because at the time of the issue
of such a letter of intent the former
is still valid or because the failure to
implement the earlier licence was due
to factors over which the party had
no control.

In the past three years, there is
only one case of a letter of jnlent
being issued {o the same party for
a different item inspite of the fact
that the earlier letter of intent could
not be utilised. In this cese, the
failure to utilise the first letter of
intent was due tp conditions which
were imposed un the issue of fresh
capital which the Company felt un-
able to accept; the secong letter of
intent issued to the party wag for
Testing & Measuring Instruments In
which the party has 3 demonstrated
capability. ‘There has, however, been
one other cage in which two letters
of intent were lssued to a party dur-
ing the period of validity uf an earlier
letter of intent which lapsed suhbse-
quently.

Assistance to Uneducated Youth
Craftamen

*933. SART VARKEY GEORGE:
Wil the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleaged to
state:

{2) whether Government propose
to launch any scheme to provide 100
per cent. loan assistance to uneduce-
ted youth, craftsmen and others; and

() i 20, the main festures of the
schema?



43 Writtsn Anawery VAISAKHA 17, 1897 (SAKA) Written Antwers )

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. P.
SHARMA); (a) No, Sir.

(b) Does not arise,

Indusiria] Projeety with Japanese
Collabaration

*p34, SHRIMATI PARVATHI
KRISENAN:

SHRI DHAMANKAR,;

Will the Mimster of INDUSTRY
AND CIVIL SUPPLIES be pleased

to statey

(a) whether & number of indus-
trieg are in collaboration with the
Japanese firms in South India and
West India;

(b) if so, the names and details
thereot;

(c) the total capita] mmvestment in
the projects;

(d) whether there is problem of
spare parte In these projects; and

(e) i so, the steps taken by Gov-
ermment to remedy the situation?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A.
PAI): (a) Yes, Sir.

(b) and (c). A list showing names,
details and cepital investment of in-
dustrial units set up in South and
West India with Japanesg collabora-
tion, prepared on the basis of in-
formation readily available with the
Directorate Generel of Technical

Development, is given in the state-
men; laid on the Table of the House.

{Placed in Library. See No, LT-0857/
).

{(d) and (e). No specific problem
relating to spare perts has come to

the notice of the Govarnment The
import reguirements of spare parts
of the industrial units are being met
in accordance with the current import
policy of the Government.

Remittances by M/s. Wimco Matches
Mannfacturing Company

8878. SHRI PURUSHOTTAM
KAKODKAR:

SHRI SHRIKISHAN MODI:

Will the Mimister of INDUSTRY
AND CIVIL SUPPLIES be plemsed
to state:

(a) wheher the Wimco Matches
Manufacturing Company has repatri-
ated abroad huge amount of profits
beyond the scope of Foreign Exchange
(Regulation) Act during the past three
successive years; and

(b) if so, the facts thereof?

IHE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUFPLIES (SHRI B. P.
MAURYA): (2) and (b). The remit-
tanceg made by M/s. Western India
Match Company during the Years 1871
to 1973 on account of profit/dividend
are stated to be as under;—

1971 (Rs.) 1972 (Rs.) 1973 (Re.)
2,242,422' 48 2,206,017 4 2,205,028 27
'Inquiry against Associates of Balyo-

geshwar for Vioiation of Foreign
Exchange (Regulatiens) Aot

8670. SHRI SHYAM SUNDER
MOHAPATRA: Will the PRIME
MINISTER be pleased to state:

(a) whether inquiries sgainst associ-
ates of Balyogeshwar for violation of
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMB AND
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI OM MEHTA):
(a) and (b). Ay u result of the in-
vestigation, four Bhow-Cause Notices
were issued by the Directorate of En-
forcement to Shri Bihari Singh who
was stated o be the Secretary to Shri
Prem Pal SBingh Rewat alirs Balyoge-
shwar, at the relevant period. The
caseg relating tq thres of these Show-
Cause Notices have been finalised re-
sulting In the imposition of a total
penalty amounting to Rs. 7,07,000/-
and the confiscation of the forelgn
exchange involved whichj comprised
US $22,600/. Pounds Sterling 540,
South African Pounds 33, Swiss Francs
250, Australian § 249, Yens 100 and
Traveller's Cheques for US $2550, In
respect of the aforepmid foreign ex-
change thg Customg Department had
also made an order of confiscation
against which an appeal has been filed
by Shri Bihari Singh.

In the case relating to the Tourth
Bhow-Cause Notice, the adjudicatihg
suthority hag ordered the prosecufion
of Shri Bihari Singh in a court of
law.

Denial of Facilities to Advasis dup to
Area Restrictions

8880, SHRI RAM HEDAOO: Will
the Minister of HOME AFFAIRS be

pleased to state;

(a) whether the Adivasis are denled
facilities due to the imposition of area
restrictions;

{b) whether it is proposed to re-
move the restrictions on ares in re-
gard to the Adivasis, and

(c) if .0, when and the bromd
ouflines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFTAIRS

MAY 7, 1875,
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(BHRI F. H. MOHSIN): (a) tg (0).
Under the Constitution (Scheduled
Tribes) Orders, some communities have
been specified as Scheduled Tribes
only in respect of certaln areag with-
in a State. In the Scheduled Castes
and Scheduled Tribes Orders (Am-
endment) Bill, 1967, it wes proposed
to do away with these area restric-
tions in the case of most of the com-
munities. The Bill lapsed with the
dissolution of the Fourth Lok Sabha.
A fresh legislation is being prepared
for introduction ip Parliament gy soon
as may be possible.

wafagt ®t firdt & argarfedt o
wowrd

8881, sft gume aid : wr mwi
HAY g AT B £qT 6 6 I FATT
¥ weitw 9w siedl o fed & o
Ty ¥ ¥ forg o Sniradt oY of &
forrit w0 W e ofiolt & ff avewe
e §?

i waem ¥ et (sio
fadwre wamx) fager oy "o wiar
firamr & wfir g8 eefir deeAt ¥ et
fedt Treat el o eqmeqr ¥ aniy
| 3% oy qarg £y & s & qoefy wra-
TRt W Eqiww BT W o
Freganet o wfenf & fog v
Y

Indusirial Training Projects in Punjab

8882. SHRI B. 5. BHARUA: Will
the Minister of INDUSTRY AND
CIVIL SUFFLIES bg pleased to state:

(a) whether Governmeat have given
approvaly for the industrial tratning
projects in Punjab;

(b) if so, the broad features of the

(¢) whether Government have plan
to defer these projects in favour of
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simMar kisd of projects going té be
pet up in Délhi ang Faryaha; and

(d) if not, the reasong for delay in
exetuling these ‘projects?

THE MINISTER NF STATE N
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. P
SHARMA): (a) It has been decided
to get up a Tool Room at Ludhiana.

(b) The Tool Room at Ludhiana
is to be get up with assistance of the
Federal Republic of Germany, The
total cost of the project is estimated
at Rs 361.5 lakhg of which 56 per
cent is expected to be met by the
Govgrnment of the Federal Republic
of Germany. The objectves of the
Topls Room are:

(1) Training of Tool makers;

(i1) Provision of part-time and
short ferm traiming courses
for workers and staff of Small
Scale Industries;

(iil) Provision of common gervice,
advisory and consultancy

facilities;
{iv) Recommending measures to
standardise processes and

comporients for tools, Jigs,
fixtures, gauges, dies and
moulds for Small Scale Indus-
tries,

ov=
ernment of the ¥aders] Républic of
Germany for their clearance —

"Hiute ‘Guxrds ia ‘Guintiis

8883 SHRI VERARIA. Wil the
Minister of HOME AFFAIRS be
pleased to state:

{a) the number of Home Guerds
Centres in the State of Gujarat,

{b) present  strength of ‘Home
Ghitirds in eath Cenfre; and

(c) thb gmoutit wipest Suring e
year 1978-7¢ ang 1976-75 on thix trgs.
nisation?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN) (a) There are
at present 500 Home Guards cetitres
spread over 300 Taluges in 17 dis-
tricts m the State of Gujerat.

(b) The strength of Home Guards
varies from centre to centre depend-
ing upon the area of each Taluta.
While u large centte may have @
strength of one company of Home
Guards consisting of 110 men a gmall
centrey may have a gtrength of one
Platoon consisting of 35 men or a
Section consisting of 11 men

(¢) The amount spent for this orga-

nisstion during  1078-T¢ is Ra
43,62,62000 end during 1074-76 s
Rs 40,09,080.54

Costly Machinery writlen off of
Sangranll Coal Fields

888¢ SHRI RANABAHADUR S8INGH:
Will the Mmister of ENERGY be
pleaseq to refer to the statement laid
on the Table on the 26th July, 1974
in implmentation of assurance given
in reply to Unstarred Question No
6407 on the 11th April, 1974 regard-
ing costly machinery written off at
Sangrauli Coal Fields and state:

(a) whether any ehquiry was held
In the matter to obvlate further such
losses, and

(b) i so, the Andings tharecf?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (FPROF
SIDDHESHWAR PRASAD): {a) and
(b). Four unserviceable qumpers and
one shovel were disposed of at Sing:
rauli coalfidlds by public auction. The
written down value of the dumpers
were Rs. 187%0/-, Rs. 23,298,
Rs 41980/ &id Ba 833800 The
approved valte ‘of the  etfulpment
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&
without engines.at Rs, 26,750/-. Thess
were sold without engines at Rs.
28000/-, The written down value of
the unserviceable shovel wag Rs, 44,772
snd exoluding dervicesble parts Re.
38,000/-. It was sold at Rs. 39,000]-.
There is mo question of incwring any
145 or ingtituting any enquiry, as sale
renlisstion was more then the ap-
proval valtie,

* et wr e wite St
8885. ot N WA WHWIT : AT
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1874~75 % 09, TUSTATT 5% &1
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Ancillary Industries near esch big In-
dustry in Punjab to Absorh Educated
Unemployed

8886. SHRI RAGHUNANDAN LAL
BHATIA. Will the Minister of PLAN-
NING be pleased to state:

(a) whether any ancillary industries
are proposed to be set up near each
mndustry in Punjab to absorb ecucated
unemployed;

(b) if so, broad outlines thereof, and

{c) the tota] number of unemployed
persong in Puniab in  1973-7¢4 and
1974-757

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The Small Industries Develop-
ment Organisation through its network
of Small Indusiries Service Institute
(S I 8. L) and Extension Centres are
assisting the State Government and
the large industrieg in setting up of
gmall geale anclllary units near large
undertakings by conducting techno-
economic gurveys, provision of teche
nical guidance in pelecting items of
manufacture for tha entrepreneurs

ed with the small scale units register-
ed with them.

Efforts are made by the 8. L B. L,
Ludhiana, for locating the sources of
supply for certaln typeg of cast'ngs

the Indian
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to technically qualified persong to set
up small ancillary unitg to large scale
undertakings.

Under the Half-a-Million Jobg Pro-
gramme  1973-74, the State Govern-
ment of Punjab were sllocated a sum
of Re. 10.21 lakhs for setting up of an
industrial estate. Under the Employ-
ment Promotion Programme 19874-75,
the State Government has been same-
tioned Rs. 18 lakhs for seiting up
industrial/commercial estates,

(c) According to the Live Register
of Employment Exchanges, there were
211 lakhs job seekers registered with
different Employment Exchanges in
the State as on 3lst January, 1974.
The corresponding figures for 31st
January, 1875, iz 2.53 lakhs.

Composition of Bureau of Industrial
Costs and Prices

BB87, BHRI BHALJIBHAI PAR-
MAR: Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state;

{a) number of cases in which Bureau
of Industrial Costs ang Prices (BICP)
has tried to help the foreign sector
elther in the case of Tyres, Drugs and
other items;

(b) the composition of BICP;

(c) whether recently one of the
officers of BICP kept one file pending
with him for 3 months where the
decision was taken to reduce the price
of certain bulk and product mix, gl
ing advantage to foreign firms; and

(d) it so, the facts thereof and
steps Government would Iike to
that such an agency works judiciously
in the Interest of Indlan Sector?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P. MAU-
RYA): (a) There are no such cases.

(b) The Bureau of Industrial Cosis
and Prices (BICP) was constituled
by a Hegolution of Governman on

3

if
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15th Janoary, 1970 ang consists of a
Chairman ang two whole-time Mem-
bers; the Director-General, Techni-
cal Development and the Economic
Adviger, Ministry of Industry and
Civil Supplies are ex-officic Members
of the Bureau. The staff of the Bureau
are specialists drawn from the en_ai-
neering, economics and accounting
disciplines,

{e) No, Sir.

{d) Does not arise,
Stationing of CRP. and B.S.F. in
Assam

8888. SHRI ROBIN KAKOTI: Will
the Minister of HOME AFFAIRS oe
pleased to state;

(a) total number of CRP and Border
Becurity Force Battalions stationed in
Assam for the last three years; and

{b) whether any request hag been
made by the Assam Government for
more CRP or Border Security Force
battalions?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI ¥. H. MOHSIN): (a) A state-
ment showing the deployment of CRP
and BSF coys. for internal security
duties in Assam as on 1-1-1973,
1-1-1974 and 1-1-1975 ig attached,

{b) No, Sir.

Statement
1-1-1973 87 coys.
1-1-1974 18 coys.
1-1-1878 17 coys.

Development of ALR. Stations In
Kerala

88%0. SHRI C, JANARDHANAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleaged to
state:

(a) the measures proposed to be
taken during the current year for the
development of All India Radio's sta-
tions in Kerala; and

(b) the important changes propcsed
to be made in the arrangement of pro-
grammeg being broadcast from Radio
Stations in Kerala?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). New stu-
dior are expected tp start funcuonimg
at Calicut during the current vear.

Commercial gervice has been intro-
duced at Trivandrum with effect from
1-3-1975.

The question of increasing origine-
tion of programmes at the Trichur
Stetion in a phased manner is also
receiving attention,

Supply of Coca Cola Concentrate to
New Units

8880. SHRI NANUBHAI N. PATEL:
Wili the Minister of INDUSTRY AND
CIVIL, SUPPLIES be pleased to state:

{a) whether Government have any
Independ In li ing and register-
ing any unit for bottling of Coca Cola
or only those wunits are registered/
licensed who are first assured of the
supply of Coca Cola concentrate by the
Coca Cola Export Corporation;

(b) whether Government propose to
supply the concentrate to n new unit
proposing to enter in the line of bot-
tling of Coca Cola or will it be left At
the mercy of Coca Cola Export Corpo-
ration; and

(c) the CIF price of Coca Cola con-
centrate in the world market and at
what price is the concentrate made
available to the botiling plants in the
country?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P, MAU-
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RYA): (a) Industrial Undertakings
are licensed or registered independent-
ly in accordance with the provisiont
of the Industries (Development and
Regulation) Act, 1951 or orders issued
thereunder for the manufacture of
items listed in the First Scheduls to
the Industries (Dévelopment and
Regulation) Aect, 1951.

(b) Government doeg not supply
raw material to goft drink manufac-
turers. These umts are free to obiain
raw materials from any indigenous
source. However no further capacily
is being allowed to be get up in the
country for bottling of Coca Cola.

(¢) Details regarding CIF price of
Coca Cola concentrate in the world
market are not available. The price
at which Coca Cola concentrate is sold
within the country is reported {o be
about Rs. 8247 per Kg.

Cost structure of Cigarette Imdusiry

8891, SHRI SOMCHAND SOLANKI:
Will the Minister of INDUSTRY AND
CIVIL: SUPPLIES be pleased to state:

{a) wheither Government have eny
proposal to study cost structure aspect
of the Cigarette industry;

(b) whether by not going into the
cost structure, Government are not
helping the foreign flrms mn the indus-
try; and

(¢) it so, reasons for this tiealment
to the foreign firms?

THE MINISTER OF STATR IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B, P, MAU-
RYA): (a) No, Sir.

€b) Ro, gir.

{e) Does not arlee,
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P.COs. and Post Offices in Rajasthan

8892, SHRI SHRIKISHAN MODI:
Wil the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the total mumber ef public call
offices in Rajasthan; and

(b) the number of plams where de-
mand for post offices have r'een pend-
ing?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) Total number of Pub-
lic call offices in Rajasthan as of
31-3-75 Ig 421,

(b} There are 463 places where
demand for post offices ig pending.

Bhifting of telephones in Delhi

8893, SHRI MOHANRAJ KALING-
ARAYAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

{a) the number of mpplcations for
shifting of Telephoney in '61' and ‘82
Exchanges in Delhi outstanding as on
1st April, 1974 with the earliest and
latest dates thereof;

(b) the number of such applica-
tions which were disposed of and
shifting allowed with the sarliest and
latest dates of their applicationg dur-
ing the period from 1st October to
31st December, 1974;

(c) the number out of them which
belonged to the officers of the P&T
Department gramted private connec=
tiong on retirement; and

(d) the number of applications
pending as on 1st A'nril, 1975 with
the earliest and latest dates far
shifting to these two Exchanges ana
the time likely to be taken to dispose
them of?

THE MINISTER OF COMMUNICA-
T10! (DR. SHANKER DAYAL
SHA ): (a) Number of applice-
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Hons for shifting of telephenes in
W1, ‘62" and ‘T exchanges conmstituting
the Jorbagh Exchange in Delhi out~
standing as on 1st April 1874 was
175. The earliest date was 17-4-T3
snd the latest date was 28-3-1974.

(b) 127 ghiftg out of the 175 men-
tioned were completed during the
pericd 1st October, 1974 to 31st De-
cember, 1974, The earliest date of
the disposed application was 3-12-73
and the latest date was 17-1-74. Other
ghifts were pending completion due
to lack of gpare cable pairs in the
particular localities in which the ghifts
were required,

(c) NiL

(d) Number of applications pending
[or ghifts as om 1st April, 1975 was
224 The earliest date of the pending
application was 17-4-1973 and the
latest date was 30-3-75. These shifts
ure expected to be completed during
the next six months,

aey qT § ST STONET Wt e
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Fire in Btore Yard of DESU at
Lawrence Road in Nerth Delhi

8895, SHRI M. M. JOSEPH: Will the

(a) whether according to newspaper
report about 45 cable drums valued at
Rs. 13 lakhs to 20 lakhs were destro-
yed in g fire that broke out on the
16th April, 1975 in the afternocon In
an open Store Yard of the Delhj Elec-
trie Supply Undertaking at Lawrence
Road in North Delhl;

(b) whether an inquiry had been
ordereq to ascertain the cause of the
ﬁre; and

(c) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) A fire
broke out in the open Store Yard of
D. E. B. U, at Lawrence Road on 16th
Apnl, 1875 It ceused damage 10
206 drums some of which were totally
destroyed. The wvalue of loss is estl
mated to be approximately Rs. 35
lakhs,

(b) and (e). An Inquiry Committee
with Deputy Chie! Engineer, Central
Electricity Authority as its Chairman,
bas beep constituted to enguire into
the causes of the fire and f{p Ax res-
ponsibility of person/persong concern-~
e(. The report of the Committee is
expected to be gubmitted by 18-5-1973
The Crime Branch of the Delhi Ad-
riinistration is also enquiring into
lhe matter.

Select list of CS8.8. Offcery for
appointment to Grade I of the
service

8896. SHRI RAM SWARUP: Will the
PRIME MINISTER be pleased to
state:

(e) whether the 1875 select list of
C.B.5. officers for appointment to
Grade-I of the service will be prepar-
ed and issued even before each officer
included in the select List of 1874 has
been appointed;

(b) whether the officers senior in

Minister of HOME AFFAIRS be plea- the 1974 select list will be given

seg to state-

benefit of pay from the date o which
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officery junior to them have been
appointed to Grade-I; and

{(e) if not, the reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI OM MEHTA):
(a) Yes, Sir. A fresh select list for
Grade 1 of the Central Secretariat
Service 1g prepared every year in ac-
cordance with the provisions of the
Central Becretariat Service (Promo-
tion to Grade I and Selection Grade)
Regulations, 1964, According to these
Regulations, issue of the next year's
Select List need not be held up if
any officers of the previous year's
select list remaip unabsorbed.

{b) and (c). While the seniority of
the Belect List officers is fixed accord-
ing to the order in which they are
included in the Select List, their
actual appointments do not follow
that order. Posts of Under Secrelary/
equivalent are not reserved for officers
of any particular Service.  Appoint-
ments are made by the WMinistries/
Deptts. keeping in view the job re-
quirements and experience and suitabi-
lity of the officers avallable from the
€. 8. 8 Al India Services, Class I
Central Services or State Civil Service.
Generally, officers working in Minis-
tries/Departments where vacancles
are available are selected esrlier, It
lakes some t{ime for Select List offi-
cers found surplus to the requirements
of their Ministries/Departments to
gei absorbed in ofher Ministries/De-
yYartments. There 18 no provision for
glving benefit of pay in Grade I trom
a date a junlor is appointed.

DV.C. arrears overdue to State
Governmentg

8897. SHRI R. N. BARMAN: Will
the Minister of ENERGY be pleased to
state:
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(a) whether huge D.V.C. arrears
have become over-due from different
State Governments;

(b) whether it has affected the
anancial capacity of D.V.C.; and

{e¢) whether the Central Govern-

ment propose to intervene in this
matter to ensure that the arrears are
realiseg and the D.V.C. ig not made
to suffer?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR FRASAD): (a) and
(b). Outstandings from the State Gov-
ernment of Bihar are very small
There is nothing outstanding {from
West Béngdl. However, an amount of
about Rs. 8 crores iy outstanding
against the Bihar State Electricily
Board on account of power supplied
to them.

(c) Damodar Valley Corporation is a
statutory body and has been set up
under an Act of Parliament, Accord.
ing to the provisiong of the Act, it is
the responsibility of the Corporation
to gpecify the manner of recovery of
charges for the supply of electrical
energy to its consumers.  Therefore,
no instructions in this regard bave
been issued by the Central Govern-
ment,

Reservation for Scheduled Castes and
Scheduled Tribes in LAS, LIPS,
LF.5. and Indlan Forest Bervice

and other Cemiral Services

8808, SHRI S M. SIDDAYYA: Will
the PRIME MINISTER be pleased to
state:

(a) the number of vacancies regerv-
ed for Scheduled Castes and Scheduled
Tribes in 1.A.8.,I.P.S., LF.5,, (Indian
Foreign Service), Indian Forest Service
and other Centra; Services in the
year 1972, 1973 and 1974 and how many
Were selected by the U.P.8.C. to #ill
up the above posts in each category
and how many were kept in the wait-
ing list eadh year;
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joip and those posts were not filleg up
by the Pcbeduled Castes and Sche-
duleg Tribes candidates kept in the
waiting lst in those three years in
sll the above citegories; and

(c) the number of Scheduled Castes
and Scheduled Tribes who were gelec-
ted in I.A.S., I.P.5. etc. in the
sbove three years, the number of those
who did not join ang the number of
those who werg kept in the walting
1ist?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): (a) to
(¢), The information is being collected
from the concerned Ministries/Depart-
ments and will be Iaid on the table of
the House.
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Wt Fmman
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Filling up of posts in Under Secretary

§901. SHRI ANADI CHARAN DAS:
Will the PRIME MINISTER be pleased
to refer to the reply given to Un-
starreq Question No. 212 on 19th
February, 1975 regarding filling up of
posts in Under Secretary and equiva-
lent Cadres reserved for Scheduled
Castes and Scheduled Tribes ang state:

(a) whether the 17 officers declared
available for posting againet available
vacancieg have been posted;

(b) if not, the reasons for the delay;

(c) whether officers not included in
the earlier Select Lists for Grade I
of the C.S.S. are working ag Under
Secretaries and 1974 Select List Offi-
cerg are awaiting posting; and

{d) if s0, the reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEFPARTMENT OF PERSONNEL AND
ADMINISTRATIVE HEFORMS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): (a)
Of the 17 Scheduled Castes/Scheduled
Tribes officers reporteq for posting
elsewhere, 3 have since been approved
for appointment to Grade I of the CSS
on a regular basls

(b) Postg of Under Secretary and
equivalent are filled from amongst
officers of the All India Services,
Central Services Class 1, Central

' Secretariat Service and State Civil

Sérvices; There is no reservation in
‘these posts for the CBS or for the
‘Bcheduled Clm,’S_cheduhﬂ Tribes

ag Under mfhl or on e
‘posts on a regular basia 85 enrly as
possible,

(c) and (d). Ministries have the
authority to make appointments to

to Grede I of the CSS even
such officers may not be on the Select
List, if Select List officers are not
avuhbhmmmtiwwmmh
sppuinteatoawhncamh :

E

Public Deposits in Bharat Heavy
Electricals and Scooters India
Limited

8902. SHRI BHAGIRATH BHAN.
WAR: Will the Minister of INDUSTRY
AND CIVIL SUFPLIES be pleased tio
state:

(a) whether the Bharat Heavy
Electricals and Scooters India Limited
have been permitted to invite public
deposits on attractive rate of interest;

(b) whether any other public sector
undertakings have also been allowed
to go for public berrowings; and

(c) it so, the factg thereof?

THE MINISTER OF BTATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A, C
GEORGE):(a) ang (b), No Publie
Sector Undertaking under. the contral
of Ministry of Industry and Civil
Supplies has sought to go for public

(¢) Does not arise.
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Vielation of foreign exchange regula-
tiong by Nawab and Begum of Rampur

8003, SHRI SAROJ MUKHERJEE:
will the PRIME MINISTER be pleased
to refer to the reply given to Unstarrea
Question No, 7774 on the 11th August,
1971 regarding viclation of Foreiqn
Exchange Regulationg by Nawab and
Begum of Rampur and state’

(a) whether the wmatters regarding
the violation of Foreign Exchange He-
gulations by the Nawab and the
Begum of Rampur have since been
investigated and/or adjudicated;

(b) if eo, whether any penalty has
beep imposed op the Nawab and
the Begum of Rampur; and

{c) what steps, if any. have been
taken for realisation of the penaity
and/or for launching the prosecution
against the Nawab and the Begum of
Rampur?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DFPARTMENT OF FARLIAMENTARY
AFFAIRS (SHRI OM MEHA): .
Yes, Sir, The cases against B8hn
Murtaza Ali Khan and Shrimati Aftab
Zamani Begum, for violation of forelgn
exchange regulations. have been adju-
dicated.

{b) As a result of the adjudication
proceedings, a tolal penalty amounting
to Rs. 11,40,000 has heen imposed,

{c) Appeals have been flled by Shri
and Begum Murtaza Ali Khan before
the Foreign Exchange Regulationg Ap-
pellate Bourd against the orders of
adjudication referred to above, with a
request that these abpeals may Le
heard without insisting on the dcosit
of the penalties imposeq in the original
adjudication. The matter is pending
before the Foreign Exchange Regula-
tlons Appellate Board, Further geiion
for the recovery of the penalty will be
eongidered according to the relevant

provisions of the law afier the Board's
decision on the above mentioned re-
quest,

Posty of Stenographer Grade I in
Delbl Administration

An04, SHRI SHIV KUMAR SHASTRI:
Will thg Minister of HOME AFFAIR3
be pleaseq to state:

(a) whether the erstwhile posta of
Sieno-typists have been made equiva-
lent to the Stenographer Grade III in
the Delhi Administration;

(b)Y if so, under which section of
Seniority Rules thewr  senlority has
becn fixed;

(¢) whether thig is a case of up-
grudation: and

(d} whether the Steno-typists have
becn debarred from promotion for
three yearg by the Delhi Administra-
tion and if so, under which Civil Ser-
vice Rules?

THF. DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN): (a) to (d). Tbe
potlg of Steno-typlists in the pay scale
of Rs 110.180 plug Rs, 20/. as special
ney under the Adminisiration were
converteg into those of Stenographers
m the pay scale of Rs. 130-300 (old)
with effeet from the Ist April 19T2.
‘The seniority of Steno-typists on their
appointment to the converted posts of
Stenographer will be determined writh
reference to the existing ruley and
instructions. The eligible Steno-
typists of the Administration have
be n appointed to the converted posts
of Stenographer with effect from the
lst April, 1872, They have completed
three years services in the grade only
on the 31st March, 1975. In the
Recruitment Rules only Stenographers
having three years standing in the
grade ace eligible for promolion to.
higher posts. As such at the appro-
priatz time they wiil be considered for
promotion accoriing to their positian
in the seniority list.
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EKnow-how from Hungary for making
Cable Machinery

8908, SHRI M, RAM GOPAL REDDY :
Will the Minisiry of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether Hungary has offereg to
supply know-how fop making cahle
machinery, gear grinding machinery
to our country; and

(b) if 80, the decision of Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND Cl-
VIL SUPPLIES (SHRI A. C GEOR-
GE): (a( Yes, Sir. At the first Session
of Indo-Hungarian Joint Commission
on economic, Scientific ang Technical
Co-operation held in New Delhi during
October 28—November 2, 1974 it was,
inter.aha agreed that the Hungarian
side would furnish to the Indian side
detailg of their proposals in this regard
for consideration of the Government

(1) Sinee no proposal has been ro-
ceived from Hungary. the mattey 13
not yet ripe for any decision,

Assistance to Kerala State Develop-
ment Corporation for Housing Scheme
for 8.C. and S.T.

8909, SHRIMATI BHARGAVA
THANKAPPAN: Wil the Minister of
HOME AFFAIRS be pleased to state:
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{a) the amount of financial assist-
ance given so far to the Kerala State
Degvelopment Corporation for Schedul.

@3 Castes and Scheduled Tribeg for
plemmung the Housing Scheme;
and

(b) the total amount sought by the
Btate Government for the housing
scheme during the current financial
year?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a), Financial ass.s-
tance given by the State Government
to the Kerala State Development Cor-
poration for Scheduled Castes and
Scheduled Tribes go far is Ru, 54.13
lakhs (Rs. 13.35 lakhs as grant and

Rs. 40.80 lakhs as loan), No separate

allotment has been made to the Cor.
poration by the Slate Government for
Housing Schemes. However, a loan of
Rs, 116.60 lakhs has been granteg by
HUDCO for implementing the Housing
Schemes taken up by the Carporatinn.

(b) The State Government proposed
an outlay of Rs. 324 lakhs in respect
of housing schemeg for the current
@nancial year (19%5.76) under the
Housing Sector,
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Alleged mismanagement in Jain
Cooperative Bank Limited,
Delhi

8911, SHRI R, R. SHARMA: Wil
the Minisler of INDUSTRY AND CIVIL
SUPPLIES be pleased to stale:

(a) whether Government  have
received complaints about gross mis-
managemeni and corrupt practices in
the Jain Cuoperative Bank Limited.
D»hi frun its members us well as
through loral press reports;

(b) whether official inspections also
have revealed grosy irregularities In
tne bank;

(r) whether the bank hag been
found to be engaged in regularising
concealed income by making advances
against the security of fixed deposits
of unverified origin, In the name of
thirq parties without even obtaining
any letter of consent from the con-
cerned depositors; and

(d) what steps Government are
contemplating to safeguard the inte-
rests of deposilors in the above bank?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A C.
GEORGE): (a) to (d). Information is
heing collecteq and will be placed on
the Table of the House when recelved.

Demand for People's Jury system for
Delhi Municipal Corporation

8012, SHRI N, E. HORO:

SHRI D, B. CHANDRA
GOWDA:
Will the Minister of HOMH

AFFAIRS be pleased to state:
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{(a) whether a Peopie’y Jury system
has been demanded by the citizeng of
Delhi for the Delhi Municipal Corpo-
ration; ang

() If so, the salient featurey of
their demands and the reaction of
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OPF HOME AFFAIRS
(SHRI F, H. MOHSIN): (2) and (b).
Government have received a copy of
resolution stated to have been passed
at a People’s Convention held in
Delhy on 1dth April, 1975, One of the
suggestions made in the resolution re-
letes to introduction of & people’s
panchayat jury system to arbitrate
peoples disputes with DM.C, In a
brochure received along with the re-
so.ution it is stated that a fixed num-
ber of residents of the area should
be picked up at random for jury duty;
and it should be compulsory for these
citizens to come on duty for which
they would receive some honorarium.
The scheme alin contemplates that
fresh jury wi'l be selected for every
gitting, The deiision of the jury will
be binding. The Government have
rot examined these proposals as yet

Increéase i3 Creche charges run by
Grih Kalyan Kendras in Delhj

8013 SHRI SHASHI BHUSHAN"
SHRI N, K SANGHI:

Will the PRIME MINISTER be
pleased to state:

{a) whether his Ministry have in-
cTeased the creche charges run by the
Grih Kalyan Kendrag in Delhi and if
80 the extent of the increase;

(b) whether parentz of about 700
children who go to the 16 creches
run by the Grih Ka'yan Kendras of
the Home Ministry have threatened to
launch sn agitation if the Ministry
did not withdraw the Increase in
creche charges; and
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(c) if g0, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF , HOME
AFFAIRS, DEPARTMENT OF PER-
SONNEL AND ADMINISTRATIVE
REFORMS, AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
OM MEHTA): (a) The Grih Kalyan
Kendra, a Soclety registered under
the Societies Registration Act, 1980,
runs creches in Delhi/New Delhi as
one of its welfare activities intended
for the benefit of Central Govern-
ment employees and their families.
The Society has revised the schedule
of fees for creches with effect from
1st April, 1875 with a view to increas-
ing its income for providing better
service in the creches and to pay better
scales of pay to ity employees who
have been agitating for increase in
their emoluments. The revisiom en-
tails reduction in some cases of up
to Rs. 3 and increase in others of up
to Rs, 16 per month per child Tnm
addition, certiin concessions like re-
duced rates for the second and third
child and for school-going children
have been discontinued.

(b} The number of children in these
creches in April, 1975 was around
350. Parents of a few of these chil-
dren have been trying to organize
an agitation.

(¢) The Grih Kalyan Kend=
Board, which is the competent au
thority, is considering the represen-
tations received from the parents,
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Distribution of Prime Minister's
Relief Funds

8016, SHRI JAGANNATHRAO
JOSHI:

SHRI ATAL BIHARI
VAJPAYEE:

SHRI R. V. BADE:

Will the PRIME MINISTER be
pleased to state:

(a) the criteriy and procedure Iald
down for distribution of Prime Minis-
ter's relief funds;

{b) whether the accounts thereof
are audited and published;

(c) if wo, the year-wise balances
itherein during the last three years,

(d) the names of the vecipients of
wn amound of more than one thousand

:pdutmt.hae funds last year;

(e) whether Government propose to
lay copies of accounts of these funds
on the Table of the Houge?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS, MINISTER
OF SPACE, MINISTER OF PLAN-
NING AND MINISTER OF SCIENCE
AND TECHNOLOGY (SHRIMATI
INDIRA GANDHI): (a) Assistance
from the relief funds w¢mz, Prm~
Minister's National Relief Fund,
Prime Minister's Drought Rellef
Fund and Prime Minister's Aid to
Students Fund, i rendered in a varietv
of circumstances, for providing reli=f
to people affected by natural calami-
ties like floods, drought, cyclones,
earthquakep, fire accidents ete., and to
needy and deserving students for
their educational expenses Grants
are sanctioned by the Prims Minister
®g Chairman of the Boards of Trustees
of the Funds and are normally dis-
bursed through State Governments.
In exceptional circumstances suitable
smounts are placed at the disposal of
local authorities or social service or-
ganisations for relief work in distress
areas, In deserving cases gmall
amounts are aleo paid directly to in-
dividuals to help them overcome their
immediate difficulties:

(b) The accounts of the Funds are
sudited by auditors approved by the
Ministry of Finance; they are not pub-
lished.

(c) The balances are shown in An-
nexure I. laid or the Table of the
House. [Placed in Library, See No.
LT-9659,75)

(d) The information iy given in
Annexure 11 laid on the Table of the
House. [Placeg in Library. See No.
LT-9639/75.]

(e) No, 8ir
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Crash Schemes for Employment

8916, SHRI K. MALLANNA:
SHRI ARJUN SETHI;

Will the Minister of PLANNING be
pleased to state:

(a) the amount spent on crash
schemes for employment during the
years 1972-73, 1973-7T4 and 1874-75;
and

(b) the State-wise breakup of the
expenditure incurred; gnd

(c) the number of jobs created in
each State under the Crash Schemes?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI VIDYA CHARAN SHUKLA):
(a) The amount spent on various
Crash Schemes during 1972-78, 1873-
74 and 1874-75 is given in Annexure
I laid on the Table of the House.
[Placed in Labrary. See No. LT-8660/
) Ty

(b) and (c). The State-wise break-
up of expenditure incurred and em-
ployment generated under various
Crash Schemes during 1872-73, 1873-
74 and 1974-75 is given in Annexure
II—VII, laid on the Table of the
Houee. [Placed in Library. See No.
LT-9660/75.]

Price of Truck Chassis

8017. SHRI C, K. CHANDRAFFAN:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

{a) the price of 186" wheel base
truck chassia of Tata and other makes
manufactured in India as on 1Ist
January, 1974 and 1st January, 1975;

(b) whether the priceg show an ab-
normal upweard trend during the last
one yeer; and

{c) if so, the reasons behind this
heavy escalation and whether Govern-
ment's approval was obtained befure
effecting the increasg in prices?

MAY 7, 1078
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THE MINISTER OF STATE IN
THE MINISTRY OF
AND CIVIL SUPPLIES (SHRL A, C.
GEORGE): (a) 166" wheel bage truck
chassis are manufactured by only one
manufacturer, namely, M/s. Tata En-
gineering and Locomotive Co. L&d.
The net dealer price of this chassis
exclusive of excise duty has been as
under:—

As on 15t January, 1974 Rs. §7,323/
Ason 1st Jinualy, 1975 Rs. 72,429/~

(b) and (c), The manufacturers
have becn given freedom to regulste
the prices of their vehicles within
pricing norms prescribed by Govern-
ment. They heve to submit cost
sheets to establish that they have in
fact conformed to the norms fixed by
Government in this behalf,

Persons arresteq in Tirap Districg of
Arunachal Pradesh on charges of
links with Foreign Intelligence
Agencies

8918. SHRI BHAGATRAM
MANHAR:

SHRI K, MALLANNA;

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether four persong wera ar-
rested in the Tirap district of Aruna-
chal Pradesh on charges of alleged
links with  foreign intelligence-
agencies;

(b) whether the arrested persons
had a close linison with Mizo hostiles
it so, the factg thereof; and

(c) the steps taken to curb the
anti-social and anti-netional elements
in this region?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS -
(SHRI F. H. MOHSIN): (a) and (b),

tration, three persons wers arrested
in Tirap District of Arunachal Pra-
desh as they were suspacted to be
indulging in activities prejudicial ¢
the State, They were released ub-
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sequently on personal bonds and cash
securities. Enguirieg made so far have
not established any definite link with
any foreign intelligence agency. There
i5, however, some evidence of their
contact with Mizo underground. Fur-
ther enquiries are in progress,

(¢) Utmost vigilance is being main-
tained by the Government to curb
such activities in the region.

Black Markeling of Cement in Capital

8919. SHRI G, Y, KRISHNAN: Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether Government have re«
ceived complaints regarding the black-
marketing of Cement in the capital;
and

(b) the steps bemg taken to en-
sure availability of cement at fair
prices?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUFPLIES (SHRI B. P.
MAURYA): (a) and (b), The Delhi
Administration has been receiving
comp.aints in thig regard which are
investigated by the Vigilance and en-
forcement stafl. Cement is required
to be sold only against permits issu-
ed by the Delhi Administration to
consumers for their bona fide needs.
The retail selling prices of cement
have been fixed by a statutory Order.
Contravention of these provisions are
punishable according to law, For the
enforcement of these provisions, the
Delhi Administration has made ar-
rangements, including the setting up
of a Control Room, which functions
round the clock and all the complaints
received regarding b'ack-marketing
are promptly attended to. Between
the 1st January, 1874 and the 3lst
March, 1975, 106 cazes of breach of
the various stetutory provisions were
detected and are being dealt with ac-
cording to law.
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Merger of Din, Daman Dadra and
Nagar Haveli with Gujarat

8821, SHRI ARVIND M, PATEL:
SHRI D. P. JADEJA:

Will the Minister of HOME
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() if wo, when the decision s
likely to be tmken?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) No such
proposal is under consideration of the
Government of India,

(b) Does not arise.

2822, DR, RANEN SEN: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) whether the West Bengal Cov-
ernment have a proposal to request
some of the reputed large industrial
houses to gtep in and yun some of
the sick units in the State, ag the
Btate Government is unable to take
over all the sick units;

(b) if so, which are the gick units
at present in the State and what 1=
the Union Government's reartion to
the State Government’s proposal,

(¢} whether the Union Government
has been asked to conduct any investi-
#ation into thiz epidemic of sickness
of industries in the State; and

{d) il so. the detals thereof und
the sction taken by the Government
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVILL SUPPLIES (SHRI B P
MAURYA): (a) and (b) The nfor-
mation is being collected and will be
laid on the Table of the House,

(¢) and {(d). It has been propos~d
that & Study Team shou'd be appoint-
d to carty out a survey of closed/
wick industrial undertskings in West
Bengal to bring out an assessment of
thancey of revival of these industries
and the organisational, material and
wiber refuiiretnents that would be

Written Answery %o

necessary. Government sre examin-
ing the proposal.

Increase In Crime in Delki

8923, SHRI S, M. BANERJEE: Will
the Minister of HOME AFFAIRS be
pleased to state: ’

(a) whether the number of crimes
has increased again in Delhi, parti~
cularly in Naroji Nagar, Rajendra
Nagar and Sarojini Nagar localities;

(b) if so, the facts thereof;

(c) whether Government are aware
that on the 11th April, 1075 at F-111,
Naroji Nagar, New Delhi two persons
robbed a lady of Rs. 20,000 wortn of
jewe'lery and other belongings in
hroad day light at the point of dag-
gers,

(d) whether the lady could identify
the plioto of the cTiminal from the
album of the erime branch;

{e) whether the gaig culprit Knldip
hag already been sent to jail thrice on
the charge of robbery;

* (f) whether 1 spite of =ll these
clues, the culprit has not been arrest-
ed till now:; gnd

(g) what security measureg Govern-
‘ment propose to take for the general
public against such crimes and parti-
cularly such known culprits?

THE DEPUTY MINISTER IN THE
MINISTRY COF HOME AFFAIRS
(SHRI F H MOHSIN): (a) and (b).
Mumber of IP.C, cases in Naroji
Nagar during the year 1875 (upto 15th
April. 1875), wa- 9 as compared to 12
in the coriesponding period during
1974 In the case of Sarojini Nagar
the figures for the above period were
29 and 28 while in the case of Rajinder
Magar the flgures were 93 and 86.

' (¢) on 1lth April, 1978, at about 11
AM,, two persuns entered the quarter
on pretext of obtaining water to
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receipt of the information the police
the spot immediately and a
No. 217, dated 11th April,
1975 u/s 382 IPC was registered at
P8, Sarojini Nagat,

(d) The lady had picked up a few
photos from the photos on record with
the police and ong of the photo was of
Kuldip Singh, 2 bad character,

(e) Kuldip Singh is a previous
convict and is also facing trial in
some cases in the Courts of Gurgaon
and Delhi.

(f) Kuldip Singh was traceq and
interrogated. Some other persons
whose photos resembled with the
description of the culprit were also
interrogated. All the suspected per-
sons including Kuldip Singh were
shown to the complainant who, how-
ever, did not confirm her suspicion
about any of them.

(g) Kuldip Singh and other sus-
pects have been arrested and pro-
ceeded against u/s 110 Cr. P.C, The
Court has been requested to ask these
persons to furnish sureties for good
behaviour. Some of the important
measures taken to check the crimes
are given below:—

1. Mohalla meetings in affected
areas are being held to in-
spire confidence in the public
and to elicit useful criminal
intelligence,

2, Citizen Voluntary Force has
been organised. Under this
scheme the assistance of the
public is being sought by the
Police for controlling crime.

3. Motor-cycle fitted with wireleas
wetergiven to districts for
patrolling in vulnerable areas,
Spectal preventive patrolling
is also enferced.

4, A concerted drive against the
bad characters was launched.

§. Patrolling is done regularly by
the Police Control Room
vehicles in the respective
areas round the clock,

6. Under the Bombay Police Act,
proceeding for externment
out ot the Union Territory of
Delhi are initiated against
notorious bad characters of
the city.

7. The Delhi Police Dog squad
supplement the police patrol-
ling particularly during the
night in certain areas,

Eeonomie Development of Orissa

8924, SHRI ARJUN SETHI: Will
the Minister of PLANNING be pleas-
ed to state:

(a) the action Government have so
far taken to remove the regional im-
balances and to accelerate the econo-
mic development of Orissa;

{b) the steps taken to have the
Gopalpur Port and Indian Rare Earths
Corporation  Projects  established
during the current year in Orissa; and

(c) the grants and aids being grant-
ed for increasing agricultural and
industrial production in that State
during the current year?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI VIDYA CHARAN SHUKLA):
(a) The development of their back-
ward areas is primarily the responsi-
bility of the concerned Btate Govern-
ments. In order to supplement the
efforts of the State Governmentsand
to accelerate the economic develop-
ment of the bsckward States, the
Government of India have in the past
undertaken the following measures:—



)

(i)

(iai)

{iv)
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In meking investment in the
public indusirial projects,
subject to the techno-econo-
mic considerations, the claims
of the relatively less develop-
ed States like Orissa  have
been kept in view.

Concessional finance to  the
selected backward districts
is being made available by
the public finanmal wmstitu-
tions in Orissa. These dis-
tricts are Balasore, Bolangir,
Dhenkanal, Kalahandi, Keon-
jhar, Koraput, Mayurbhanj
and Phulbani,

Investment subsidy for in-
dustrial development to the
extent of 15 per cent, subject
to a maximum of Rs, 15 lakhs
in respect of the units having
a total investment not ex-
ceeding Rs, 60 lakhs, is being
given to the selected back-
ward districis. The districts
selected in Orissa are Kala-
handi, Mayurbhan), Bolangir,
Dhenkanal, Keonjhar and
Koraput.

The Drought Prone Aress
Programme is being imple-
mented to develop such areas
which suffer from repeated
droughts. The districts selec-
ted in Orissa for this pro-
gramme are Kalahandi and
Phulbani,

For the areas having high
tribal concentration, the tribal
sub-plany are being formu-
lated for which special sup-
plementary Central assistance
is being given in the Fifth
Five Year Plan. The cover-
age of the sub-plan in Orlssa
comprises of the 3 districts of
Mayurbhanj, Sundergarh,
Koraput; 8 tehsils of Kuchinda
(Sambalpur), Keonjhar, Kan-
jipari and Barbil (Keonjhar),
Khondmals, Balliguda, G.
Udaigiri (Phulbani), asnd R
Udalgiri (Ganjam); and B
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blocks of Gumma ang Rays-
gada (G.njm’r Thumal«
Rampur and Lanjigark (Kala-
hanc)li) and Niligiri-I (Bala-
sore),

(vi) The special programme of
small and marginal farmers
and agricultural labours, dry
farming, etc, are also sup-
posed to have contributed to
the development of backward
areas. The districts/artts
selected mn Orissa for SFDA
are Dhenkanal, Bolangiy and
Ganjam; for MFAL, Cuttack
and Keonjhar, and for Dry
Farming, Mayurbhanj,

(vii) During the Fourth Five Year
Plan, in allocating Central
assistance for the Plan, 10
per cent weightage was given
to States, including Orisss
having per capita income be-
low the national average,

{vii)) The National Programme of

Minimurr. Needs initiated iIn

the Fifth Five Year Plap has

been specially designed {0

raise the standards of social

consumptiion in the rural and
backward areas,

(ix) In the Fourth Five Year Plan,
special accommodation from

(by (i) Gopu!pur Port—In the

Plan for giving loan assistance 10
Shtesfordm!opmmtdmmhot
port in each maritime State. This
included a provision of Rs. 40 lakhs
for Gopalpur Port. The
then intended to be used
general cargo, However, the
was not finalised during the
Plan period on account of delay in

gi
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the selection of a suitable site for the
port. Central assistance of only about
Rs. 4.22 lakhs was given to the Orissa
Government during the Fourth P.an
period for preliminary work, Thus,
there is a gpill-over of Rs, 35.76 lakhs
to the Fifth Plan and thig amount
bas been provideg under the Central-
ly Sponsored minor ports programme
in the Fifth Plan.

(ii) Indian Rare Earth Ltd—A
Techno-Economic Feasibility Report
was prepared by the Orissa Govern-
ment in September 1873 which en-
visaged expansion o the original pro-
jeet mainly to include the transport
requirements of Indian Rare FEarth
Ltd. The expanded project is esti-
mated to cost Re 526 crores without
taking into consideration the recent
cost escalations,

The up-dated Report of the State
Government which has been recently
made availablg to the P anning Com-
mission does not contain  detailed
justification of the estimates of re-
venue and expenditure.

Moreover, the possible alternative
of using the Puradeep Port in Orissa
will also require to be studied in de-
tail. These are some of the problems
which need to be looked into in con-
nection with thig project,

It is now proposed to have detajled
discussions with the Ministry of
Transport and others concerned to
sort out the various issues in regard
to the proposal.

An outlay of Rs, 3.77 crores has
been provided in the Annual Plan,
1975-76 for the Indian Rare Earths
L4d, for their programmeg which
inciude the getting up of a rare earths
complex at Gopalpur, A preliminary
feasibility repori for the minerals and
peparation plant has been prepared.
The foreign collaboration terms for the
plant have been finalised and details
regarding financial arrangements and
other technica] matters are being ex-
amined. A cell has been set up at
Gopalpur to look aftér the prelimih-
ary work. The development of infrd-

structure facilities like roads, power,
water supply, ete, for the project
have been taken up with the assjst-
ance of the State Government,

(c) In the State Annual Plan 1975-
76, outlays amounting to Rs. 4.00
crores and Rs. 1425 crores have been
approved by the Planning Commis-
sion for the Industries and Minerals
and Agriculture and Allied Services
sectors respectively, Under the exist-
ing procedures, the allocations and
release of Central assistance are not
related to specific projects/program-
mes. The allocation of Central assist-
ance is done in the shape of block
assistance to be released in the shape
of 70 per cent loan and 30 per cent
grant on the basis of the actual ex-
penditure reported by the State Gov-
ernments on the overall Annual Plan
approved by the Planning Commis-
gion. Orissa's Annual Plan 1975-76
has been approved at Rs. 89.25 crores
of which the quantum of Central
assistance amounts to Rs, 32.70
crores.

Emergency In the Country

8925, PROF. MADHU
DANAVATE:

SHRI RAM HEDAOO:
SHRI SAMAR GUHA:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Prime Minister had
stated while gddressing a public
meeting at Jammu on April 14th, 1875
that national emergency had to be
continued because of external threat
to India's security;

(b) if s0, what is the nature of the
external threat; and

(c) whether the fundamental rights
guaranteed by the Coustitution would
bé abtidged or suspended in this
state of emergency?
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THE MINISTER OF HOME
AFFAIRS (SHRI K. BRAHMA-
NANDA REDDY): (a) Yes, Bir,

(b) As has already been stated in
this House the threat to our borders
is not only on our land frontiers, but
also along our extensive sea coast.

(¢) The reference is presumably to
:he constitutiona] provisions of articles
458 and 3560 in this regard, These are,
nowever, enabling powers only and
the extent to which they have been
actually mads use of by the Govern-
ment can be best seen on an overall
review of the working of the Emer-
gency. The objective facty of our
day-to-day life, the way public
speeches are made, the tempo of agi-
tations and the free functioning of
diverse institutions in our public life
would together constitute conclusive
proof that the fundamental rights are
under no threai in this country,

Help to Small Scale Industries through
Raw Material Bank

2926. SHRI GAJADHAR MAJHIL:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether Government propose
tq help small scale industries in each
Btate through the Raw Material
Bank: and

(b) it 80, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUFPLIES (SHRI A P.
SHARMA): (a) and (b). Scarce raw
materials such as Iron and Steel items
are being canalised through the State
Small Industries Corporations locat-
ed in various States and Union Terri-
torles, These Corporations have their
depots at different places in the res-
pective States. A statement showing
Small Industries Development Cor-
porations set up so far is aattached,
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Statement
States;

1, Andhra Pradesh

3, Assam.

3, West Bengal,

4. Bihar.

5. Kerala,

6. Gujarat.

7. Madhya Pradesh,

8, Maharashtra,

. Karnataka

10, Orissa.

11, Punjab.

12. Rajasthan.

13, Uttar Pradesh,

14. Tami] Nadu,

15, Haryana.

16. Himaeha' Pradesh,

17, Tripura.

18. Manipur.

19, Jammu and Kashmir,
Union Territory

1. Delhi

Backward Taluks in  Pudukoitai
District of Tamil Nadu

8927. SHRI THA KIRUTTINAN:
Will the Minister of PLANNING be
pleased to state:

(a) the names of the backward
Taluks in the newly formed Pudukot-
tai District in Tamil Nadu;

(b) the extent and population of
the backward Taluks in that distriet;

(c) whether o backward area of
Thangavur distriet has been includ-
ed in this district and if so, the ex-
tent and population of this area;



80 Written Answery VAISAKHA 17, 1897 (SAKA) Written Answers 90

tai District should be declared as
Backward district; and

(e) If go, the action taken by Cen-
tral Government in thly regard?

" THE MINISTER OF STATE IN
THE MINISTRY OF FLANNING
(S8HRI VIDYA CHARAN SHUEKLA):
1a) to (c), Information has been ask-
ed from the State Government and
will be laid on the Table of the
House when the same 1s received,

(d) Yes, Sir.

(e) The Government of India have
declared the whole Pudukkotai dis-
trict as backward for making it eligi-
ble for concessional finance from the
financia] institutions.

Expansion of Talchar Thermal Power
Station

8928. SHRI D. K, PANDA: Will the
Minister of ENERGY be pleased to
state:

(a) whether Government huve de-
cided to go forward with the expan-
sion programme of Talchar Thermal
Power Station; and

{b) if g0, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) and
(b). Extension of the Ta'char Ther-
mal Power Station with 2 units of 110
MW each has already been sanction-
ed and the work is in progress,

Development of Hilly Areay

8020. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
PLANNING be pleased to state:

(a) whether a Committee of the
Nptional Deve'opment Council had
identified the Hill areas and siressed

the need to pay special attention to
their development in 1066;

(b) it so, whether any priority has
been given in the plans to the sanc~
tion of the new Railway Lines in the
Hill States of Himachal Pradesh,
Jammu and Xashmir, Meghalaya,
Manipur, Tripura, Nagaland, Aruna.
chal Pradesh, Mizoram and the hii
regions of other States so as to pro-
vide the necessary infrastructure for
industrial development;

(c) if so, the names of the Railway
lines which have been sanctioned or
constructed since 1966 to dste; and

{d) whether the new Railway lines
on which the construction work had
been inaugurated in these States
would be given priority in the matter
of allocation of funds for early com-
pletions

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir. A Committee of the
National Development Council had
identifieq the bill areas and stressed
the need for special attention to their
development in March, 1885.

(b) In considering new rallway line
project which involve large capita
outlays, priority is generally given
to such lines which are task oriented
and connected with core sectors of
the economy, like iron are, coal,
steel etc. Besides taking into ac-
count their traffic and financial justi-
fication, the role of the railway line
projectg in improving transport facili-
ties in hilly or backward areas, is also
considered.

(c) and (d). In recent years, the
following new railway lineg and gauge
conversion projects have been ap-
proved which are expected to  im-
prove accessibility to hill areas:

(1) Construction of Jammu-
Kathus BG rallway line.
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(i) Construction of Rampur-
Kathgodam BG line,

(iif) Construction of Bongaigaon-
Gauhati line from MG to BG,

The construction of Jammu-Kathua
BG rallway ling has already  been
completed and opened to traffic.

Durgapur Project for Manufacture of
Tyres

8930. SHRI N. K. SANGHI: Wil
the Mimsier of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

() whether the Central Govern-
ment have asked the Government of
West Bengal not to go ahead with
the Durgapur project for manufacture
of tyres because a foreign firm Dunlop
hag refused to provide the necessary
technical know-how;

(b) whether the foreign tyre manu-
facturing companies in India are
under oblication to share their know-
how with the Indian entrepreneurs
for development of the tyre indusiry
in the country; and

(e) if not, on what basis the conti-
nuance of such forelgn comoanies is
justified and how long we have to ae-
pend on these foreign companies for
acquiring the know-how and the rea-
song for our failure to develop them
already?

THE MINISTER OF INDUSTRY
AND CIVIL. SUPPLIES (SHRI T. A,
PAI): (a) and (b), No, Sir.

(¢) With a view to reducing the
manopoly of existing foreign companies
in the production of automobile tyres
and tubes, geveral Indian firms have
been issued industrial licences/letters
of intent for the establishment of new
undertakings/substantial  expansion
for the manufacture of gutomobile

Wriften Ansuwiers 1

tyres and fubes with foreign collabo-
ration. In all such foreign colabora~
tion cases, the Indian parties are re-
quired to make provision in the col-
laboration agreement for sub-licens-
ing the technfical know-how to other
Indign parties. The termg of sub-li-
censing will, however, be as mutusl=
ly agreed to by all the parties con-
cerned including the foreign collabo-
rators and subject fo the approval of
Government. During the currency of
the collaboration agreement, the
Indian parties are also required to de-
velop and set up their own deslgn and
research facilities so that continued
dependence upon the foreign collabo-
rator beyond thig period will not be
necessary,

Disinvesting State Holdings in Joint
Sector Companies

8931 SHRI S, R DAMANI: Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) the broad features of instruc
tlons issued to State Governments to
disinvest their holdings in joint sec-
tor companies promoted by the State
Industrial Development Corporations
and pther promotional instituticns; and

(b) the reasons for this policy and
how i{ will help to promote industrial
growth?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A,
PAY): (a) and (b) With a view to
facihiteting State Industrial Develop-
ment Corporations and other promo.
tional eorporations  to  rotate  thelr
funds in the interests of further in«
dustrial development, instructions wers
issued to State Governments that Gov-
ernment of India will have no objec-
tion to the disposal of their holdings
In compames promoted by them, If
they so desire subject to the follow
ing conditions:—
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(i) Sale of such shares should be
made only after the project
has gone into full commercial
production;

(ily Sale of such shares should as
far as possible, be in favour
of members of the public or
other public financial insti-
tutions; and

(1) No such shares should be sold
to—(a) the original private
gector promoters; (b) larger
industrial houses; or (c) for.
elgn companies, except with
the prior concurrence of Gov-
ernment of India,

Newsreport entitled “I.A.S, Officer
preferred to Technoerat”

8932. SHRI ATAL BIHARI VAJ-
PAYEE: Will the PRIME MINISTER
be pleased to state.

(a) whether Government's attention
has been drawn {0 the pews item
entitled “LA.S, officer preferregq to
technocrat” in the Mother'and, gated
the 6th November, 1074;

(b) whether she made a puble
statement that technocrats ghould be
treated at par with bureaucratzs for
secretarial posts;

(c) whether thig policy has been
followeq in the case of the pust of
Secretary, Ministry of Communica-
tionis;

"

(d} in what other Ministrieg has
this policy been followed; and

(e} the reasons for a shift [rom this
policy in the case of Ministry of
Health?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,

DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORME AND
DEPARTMENT OF PARLIAMENTA-

RY AFFAIRS (SHRI OM MEHTA):
(a) Yes, Sir.

(b) to (e). It is the policy of Gow-
ernment to fill senior Secretariat posts
on the basis of selection on merit from
among eligible officers—technocrats as
well ag administrators. The post ©f
Secretary in the Ministry of Health
hag also been filled on this basis and
an Administrative Service Officer has
been appointed as Secretary. There
are at present 15 technocrats (includ-
Ing Secretary in the Ministry of Com-
munications) who hold posts at the
level of Secretary to the Government
of India

Remittances by Coca Cola Export
Corporation

8933. SHRI K 8. CHAVDA:
CHAVDA:

SHRI SOMCHAND SOLANKI,

Will the Minister of INDUSTRY
AND CIVIL SUPFLIES be pleased to
state;

(a) whether Coca Cola Export Cor-
poration made a profit of Rs. 1,12,602
in 1980 and Rs, H'N,Bﬁﬁ in 1970 and
their remuttances abroad in 1960 were
Rs. 1,74,885 and in 1970 Rs. 1,0549,057;
and

(b} if so, how the remittances are
three timeg of the profit?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P. MAU-



95 Written Answers MAY 7, 1975

RYA): (a) The remittances made by
M/s. Coca Cola Export Corporation in
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1960 and 1970 on account of profit ele.
are ag under:—

Year Remittances on acccurt of (Rs. 000" cmitted)
Profit Heed Office expurses
Prorata &m._.. Total
Charges charges  remuttercey
an Lxports
"oagee 133 . " u
ig70 . 4401 4304 346 8ot

(b) The remittances are on account
of profits as well as hegd office ex-
penses.

Employees doing Non-Journalistic joby
in CLS.

8934. SHRI SAKTI KUMAR SAR-
KAR; Will the Minister of INFORMA:

TION AND BROADCASTING be
pleased to state:

(a) whether employees of various
categories domng non-journalistic job
were inducted n Centre Information
Service since its inception;

(b) whether a good number of
Centre Information Service Grade IV
officers who have been doing journal-
istic job gince their appointment are
treated as non-regular employees in
service; and

(c) it s0, in what capacity they are
working, the period of their service
and reason for not declaring them
quasi-permanent?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA). (a) Most of the officers
who were inducted into the Central

Information Service were journalists.
Some officers recruited into the service
through the channel of direct recruit
ment{ were not journalists but were
subsequently given traimng m journe-
lism.

(b) There are at present 76 such
Grade IV officers who were recruited
on ad-hoc bams from time o Lume, to
meet The immediate requirements of
the service, as adequate number of
officers to the grade were not avalable
in the selection made through he
Union Public Service Commission.

(c) These ad-hoe Grade IV cfiicers
are working 1n a temporary capacity
as Fleld Publicity Officers, Informa-
tion Assistants, Sub-Editors, Research
Assistants, Registration Assistants and
Reference Assistants and have put In
service varying from about 4 to 14
years. They could not be declared
guasi-permanent, ag they could not ba
appointed on a regular basis through
U, P. 8 C. in accordance with the
Recruitment Rules. A number of
them were not either eligilbe to ap
pear for subsequent examinations In
spite of the relaxed age Lmit or they
failed to compete successfully in the
examinations,
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Holaing of Elections

8035. SHRI B, V. NAIK: Will the
Minister of HOME AFFAIRS be pleas.
ed to state:

(a) what are the climatic require-
mentg of holding an election, parti-
culerly from the voters point of
view; .

(b) whether it is possible to have
a fair forecast regarding dry spells
even during monsoons on the basis of
meteorological studies; and

(¢) if not, the reasons why general
elections in monsoons are tabood in
thig country?

THE DEPUTY MINISTER IN THR
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) The clima-
tic condition should be such that it

the Central assistance jn the State of
Haryana; and

(b) the amount so far given by the
Central Government to the State of
Haryana developnient for setting up
these Estates?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHR A. P
SHARMA): (a) and (b). Till the be-
ginning of the Fourth Five Year Plan,
the Plan Schemes under different
heads of development had their owmn
patterns of assistance and the gtales
could draw their grants or loans ac
cordingly. However, from 1968-70 on-
wards, Central assistance i not related
to any specific scheme or programme
under the State Plans but would be
given to the States through block
grants and block loans on the basls of
actual expenditure incurred. It is,
therefore, difficult to indicate the

ghould be administratively possible to
make arrangements for taking the
poll and also be conducive to allow
the maximum oumber of voters 10
participate in the poll

(b) Onset of dry spells during mon~
soon can be forecast one to three days
In advance. Although it s difficult to
initially forecast the duration of a dry
spell, its contlnuance for next 3 to 4
days can generally be forecast after
the dry spell has started,

(¢) The holding of general elections
during the monsoon paripd is mnot
viewed with favour as it ig Inconve-
nient both for the administration to
make satisfactory arrangements for
taking the poll and for the electorate
to participate in the poll

Indusirial Estates in Haryana with
Centra] Assisiance

" CIVIL BUFPLIES be pleased to state:

() the names of industrial Estates
with their Jocation go far set up with

736 L84

quant of Central assistance given
to the Government of Haryana for
setting up industrial estateg in the
State However, during the period
from 1966-67 to end of Fourth Five
Year Flan, the State Government of
Horyana has spent Rs, 69 lakhs on
Industrial Estates in the State. The
names of the Industrial Estates and
locationg thereof are given belowi—

1. Sonepat Distt. Sonepat.

2. Nllokher! Distt, Karnal,

3. Gurgaon Distt, Gurgaon.

4. Ambala Distt. Ambala,

5. Ral Distt. Sonepat,

6. Pinjore Distt, Ambala,

7. Sohana Distt. Gurgaon,

8. Namgul Distt, Mohindergarh.

9. Hissar Distt, Hissar.

10. Kaithal Distt. Kaithal

11, Kohang Distt, Karnal

12. Palwal Distt. Gurgeon.

13, Barwalp Distt, Hissar,

14. Fatehabad Distt, Hissar,

15. Mohindergarh Distt. Mohinder-
garh,
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Canada’s reluctance to supply Heavy
Water to India for Nuclear Plants

8937 SHRI SHANKER RAO SAV-
ANT; Will the Minister of ATOMIC
ENERGY be pleased to refer to the
reply given to Unstarred Question No,
5628 on the 9th Apnl, 1875 regarding
production and mport of heavy water
and state,

(a) how and where heavy water is
produced in India;

{b) its function in nuclear plants;

(c) alternative arrangement made
to umport it 1n view of Canada's
reluctance to supply heavy water; and

(d) the cffect of Canada's non-
cooperation m gupplying heavy waler
for India’s nuclear plants and nuclear
programme?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
SPACE, MINISTER OF PLANNING
AND MINISTER OF SCIENCE AND
TECHNOLOGY (SHRIMATI INDIRA
GANDHI). () Heavy water 1» at
present being produced only at the
Nangal Plant of the Feitilizer Corpo-
retion of Indig Lamuted as « by-pro-
duet, by dstillabvn of hgud hydro-
gen The details ¢f the lour Heavy
Water P'"nfg under congtruction 1n
Indig, such ag their loeation and pro-
cesg of production we contuned 1
the Annaal Repuil of the Depariment
of Atemie Eneegy Copres of which
have already been placed on the Tuble
ef the House

(b) Heavy Waler 15 used as 1 mode-
rator and coolant 1n  CANDU type
power reactors.

(¢) and (d). Talks are golng on
with the Canadian authorilies with a
view fo resumung cooperation in nu-
clear progrommes, Efforts are bLeing
made fo see that the power pro-
gramme does not suffer due fo lack
cof Heavy Waler.

" 1o

muu-&m.mm

8938, DR. MAHIPATRAY MEHTA:
Will the Minister of ELECTRONICH
be pleased to state;

(a) whether Government propose
to give licence to M/s. Philips (India)
Limited, a wholly foreign-owned
company, for manufacture of Polys-
tyrene/Styroflex capacitors ang for
exgansion of Polyester capacitors;
an

(b) i so, the reason for permitting
2 foreign company {o manufacture
for which adequale indigenoug know-
how exisis especially when  these
items can be viably manufactured in
smal] scale sector?

THE PRIME MINISTER MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
SPACE, MINISTER OF FLANNING
AND MINISTER OF SCIENCE AND
TECHNOLOGY (SHRIMATI INDIRA
GANDHI) (a) M/s Phip: India
Limifed (which hag n foreign equity
of G0 per ceni) applied on 6-12-74 for
expansion of Polyesler Capacitors
from 25 mulhon nes, to 40 mllion nos,
The upplication is under considera-
tion of Government. N5 dther appll
cation for manufactwe cf P-lystyrene/
Styruflex Capacitors has bren received
frim the Company,

(ht Doeg not arise.

Employmeni of Religlons Minorities

8939 SHR1 MADHU LIMAYE, Will
the PRIME MINISTER te pleased to
state

(a) whether the Government have
carried out a survey of the employ-
ment secured by the Mushms and
other religious minorities both under
the Government as also public and
private gectors, in the yeers after
independence;

(b) if not, the reasong hrno!
undma!dn'lsurvernnd
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{¢) whether it is a fact that a sub-
discrimina

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENTA-
RY AFFAIRS (SHRI OM MEHTA):
(=) No, Sir.

{b) Statistics regarding community-
wise representalion in employment 18
not mantained. Since Article 16(1)
uf the Comstitution provides for equa-
lity of opportunity for all citizens in
matters relating to employment or
appointment to any office under the
State, all communities, including Mus-
lims, have to have egual opportunities
in the malter of employment wunder
ihe State,

The yuestion of representation of
minonty communilies including Mus-
limg in Government services was
discussed 1in a Conference of Chiet
Ministers held in May, 1968. It was
pointed out by the then Home Minjs-
ter that there wag no proposal for
reservations for any minority commu-
nily in service, Whal was needed
wag to see that no prejudices worked
sgunst cerlam communities, and that
proper upporiunilies were provided to
the members of the minuvrity commu-
nities, The Central Governmuen{ have
Leen [ollowing 1his policy.

{e) Government iz not aware of Bn¥y
fuch discrimination.

Grant of Petaion to 11L. Frecdom
Fighters

8940, SHRI SAMAR GUHA:- Wil
the Minister of HOME AFFAIRS be

Dlﬂsed to state.

(a) latest Sfigures of frecdom
fighters’ pensiong given to civillans
who joined IIL upto April 30, 1975;

(b) State-wise break-up of such

(c) State-wise break-up of the
numbers of applicatious received from
civilians who joined IIL;

(d) State-wise break-up of the
figures of the applications—(i) rejes-
ted, and (i) still under considera-
tion;

(e) faclg about the number of sit-
tings of the Advisory Committee get
up for dealing with applications of
INA and IIL personnel;

(1) the principles outlineq by the
Commitlee for sanctioning pension
for INA and ITL applicants;

(g) number of applications still
pending before the Commiitee; and

(h) the steps taken or proposed o
deal with such applications?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. II, MOHSIN): (a) to (d). A
slatement  (Annexure I) giving the
information is laid on the Table of
the House, [Placed wn Library, See
No, LT-9061/75.]

(e) Eleven meetings have been held
»0 far.

(f) T.1viong wee ganclioned on  the
Losig <L oy ioomer's ceitificates sub-
mitted 4. the ex-INA personnel. Al
least  tan  co pricusers certifeates
from ©x-INA persunnel who are al-
ready .n recepl of Central Govern-
ment penaon we required {0 be sube
m:ited by the wspplicant in support of
hiz claim of suffering  The cases are
then submilied 1o the INA Committes
for a decision.

(g) %4 cases are pending zeview by
the Committee,

(h) These cases will be reviewed
ang finalised In the next meeting of
INA Commiitee which iz proposed tg
be held ghortly,
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Strength of Pollee Forve in Delhi

8041, SHRI H K. L, BHAGAT: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) the total strength of the Police
Force in regular pervice in Delhi,
including the Delhi Armed Police;

(b) whether the present stre
iz sufficient; and nath

(e) if not, what further steps are
being taken to gugment the Police
Force?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN)- () The total
strength of Delhi Police (including
Delhi Armed Police) Is 10635,

(b) and (c). The strength of Delh!
Police s being gugmented as and
when necessary.

Stopping of publication of Siichar
Radlo Btation Programmes by AIR
Bengali Journal "Betar Jagat”

8942, SHRI TUNA ORAON:
BHRI SAKTIKUMAR
SARKAR:

Will the Minister of INFORMATION
AND BROADCAETING be pleased to
state,

(a) whether ATR Bengali Journal
“Betar Jagat” has stopped the publica.
tion of Bilchar Radio Statlon Program-
mes; and

(b) if s0, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA); (a) Yes, Sir,

(b) The readership of Betar Jagat
is mostly concentrated in West Bengal
which i cutside the service remge of
Sllchar Radio Btation,

Written Roewery  1o¢

Dilution of Cota Cela Export Jatpors-
tion oquity struoitre in tavece of
Infiny Pariletpation

8943 SHRI [ONDRAJIT GUPTA:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to refer
to the reply givem to Unstarred Ques-
tion No. 4059 on 28th March, 1975 re-
garding Coca Cola Export Corporation
and state:

(a) whether it is a fact that a licence
No. P|D|3034263, dated 5.4-T5 of the
value of Rs, 14.25 lakhs has been lssu-
ed tg M|s. Coca Cola Export Corpora=~

(b) it so, whether Government have
now ensured that this foreign owned
company will dilute its equity strue.
ture ip favour of Indian participation
upto a gpecific percentage and within
a specific time limit; and

(c) whether the Reserve Bank I8
further delaying lts decision as per
Government guidehines?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B P MAU-
RYA) (a) Yes, Sir,

(b) The application of M/s Coca
Cola Expor{ Corporation under Fore-
1gn Exchange Regulatwn Act, 1978
bas alreads been recelved by the
Reserve Bank of Indiag who will fake
a decision in accordance with the
Guidelineg issued by the Ministry of
Fimance,

(e) No, Sir.
Incidents due to Tribal Unrest

8044, SHRI GIRIDHAR QOMANGO:
Will the Minister of HOME AFFAIRE
be pleased to state:

(a) the number of incidents that
took place in different States due to
tribal unrest guring the last three
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{¢) the steps taken by Central Gov.
erhment and State Governments to
check the unrest in administrative
and developmental matters?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{BHRI F. H. MOHSIN): (a) to (&)-
Information is being collected and
will be 1aid on the Table of the House.
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Improvement In production of Ceal

8947. SHRI RIBENDER BINGH
RAO. Will the Minister of ENERGY
be pleaseq to state:

(a) whether there hay been any
improvement in the production of
coal in recent months; and
¥y



107 Writien Anviers

'm!'-'i:" '“-“

Wrw_en"a
(b) if #o, to what extent? District and mlﬂcl" dh-
some ‘ares Hag reported to' bl‘

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) and
{b). The trend of production of coal
during the last six months (October,
1074 to March, 1975) has been &g

glven below,;

(in T.akh tonnes), 3
Production

Oetober, 7. . . . 683
November, 74 . . . . 72°0
December, 74 . . 77°6
Janwery, 75 . . . s B
_Febrmry, 75 . . . . Ror 3
March,7s . . . . 86 5

Ag o result of this improvement in
production during recent months, the
spnual production during 1974-75 was
about 88 million tonnes as against
7787 million tomnes during I1973-74
Le an increase of 10 million tonnes.

Occupation of Government lands by
Bangladesh Infiltrators in Assam

G946 SHRI B, 8 PANDEY:
SHRI ROBIM KAKCOTI

Will the Minister of IOME AF-
FAIRS be pleased to state:

(a) whether Bangladesh infiltralors
srg oecupying Gosernmen!t lunds jn
some paris of Assam; und

(b} if sn, the number of infiiirators,
the area occupied by them and ihe
steps taken by Government tc get the
land vacated?

THE DEPUTY MINISTER IN THE
. MINISTRY OF HOME AFFAIRS
‘ (SHRI F. H, MOHSIN): (2) and (b).
According .io the Government of
Assam sbout 500/600 persons suspect~
- ed to be Bangladesh petionaly have

Lakhimpur district. In Mudr EOs

classes but the mnlmnm Needs:

under such oceupaﬁm The ‘Govern’
ment of Assam are making nscemagry
enquiries and based on the findings of
these enqulries, necessary actlon
would be taken,

Recommendation of the Commission
for Backward Classes

8040. SHRI  BHARAT  SINGH
CHOWHAN; Wil the Minister of
HOME AFFAIRS be pleased to stater

{a) whether Government have set
up a Commission for Backward Clas-
ses, if go, the expenditure incurred
on it so far;

(1) the salient features of the re-
commendations made by the Commis-
sion and the recommendations accep-
teq by Government; and

(c) the reasons for not accepting
the other recommendations and the
steps contemplated by Government to
improve the lot of these communities?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): (a) to (o)
The information s available in the
Memorandum  explaining the action
taken con the Report of the Backward
Classes Commission laid on the Teble
of the House along with the Report
of the Commisslon as required under
Article 340 of the Constitution, on the
ard September, 1056. An expendliture
of Rs, 500,062 (Rupees five lakhs one
hundred and sixty two) was incurred
on the Commission. It has gince teen
decided by the Government of Indla
not to recognise any backward classes
other than the Scheduled Castes and
Scheduled Tribes. The matter = has:
been left to the discrefion of the State.
Government. No specific programme..
has therefore been drawn up the Cen- *
tral Government for other baclkwerd

Pro-
M- :
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Salatiey of Generalists

8930. SHRI DINEN BHATTACHA-
RYYA: Wil the Minister of HOME
AFFAIRS be pleased to state;

{a) whether 1t is a fact that there
is 8 big difference in the salary of the
Generalists and Generalists of Elec-
trical Division such as Superintendent,
Head Clerk, Clerk, peon of NDMC;

(b) if so, the reason for the anoma-
1y thereof; and

{e) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (c).
The difference in emoluments of the
iwo categories of staff is because the
poy scales of Electricily workers in-
cluding persuns working in Rates and
Metey Reading Branches dealing with
Electricity work and the persons work
ing  in  Electric Establishment of
NDMC have been revised on the lines
of revision of pay scales in DESU,
congequent on Sivasankar Commitiee
Report whereax relevant recommenda-
tions of the Pay Commis:iion have
been adopted {or other NDMU cmplo-
yees, 1n the same form as have been
accepted by the Government of Indla.
Formaton ol a4 geparate cadre for the
electricily ‘deparimeni 15 under con-
suleration of the NDMC.,

Working of telephone exchange of
Malegaon

8051 SHRI Z. M. KAIIANDOLE:
Will the Wimster of COMMUNTCE-
TIONS be pleased to state:

(&) whether there were complaints
regarding working of {elephone ex-
chenge cf Molegeon, Distriet Nasik
{Maharashtra);

(b) whether these complaintz are
mainly duy to manual ecperation sys-
tem; and

(¢) i s0, whether the Government
propose to change the working of
Malegaon Telephone Exchange from
manual-operation gystem to auto-ope-
ration system?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) Yes, Sir,

(b) and {e¢). A few complainta
relate to manual telephone - perations.
There 1s a proposal to change from
manual to automatic system during
the 5th Plan period,

8ile of Cars by M.Ps,

8952. SHRI BHOGENDRA JHA.
Will the Minisler of INDUSTRY AND
CIVIL SUPPLIES be pleased to rofer
to the reply given to the Unstarred
Question No. 6301 on the 16th April,
1975 regarding purchase of cars from
M P.s quotn angd state;:

{a) the break-up of the members
from the Lok Sabha and Rajya Sabha
raspectively who tiave purchused cars
from the M.P's quola and those who
suld them willin the barred time
limit; and

(k) the lirt of nameg of tha 17T M.P-
who <old cav. wittap the barred time-
limit and rea=nns {r; perniiling them
to sell the game?

THE MINISTER OF STALE IN TIE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI .. C. GEO-
ROL : (&) o, Fhe brenk-. of MPS
whis have puichnsed ear- rom MP's
mirgt s during the poried Bfarch, 1971
to Soplemhber, 107, 15 pioen belows—

Lok Sabha ... 044
Rajya Subh. o 145
tif} The break-up of 17 MPs who

were permitied to sell cars within the
barred time Umit is o follows:—

Lok Sabha
Rajya Sabha
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(b) Permisgion wag accorded either
beeause the MP, did not want to
maintein a car any longer or because
the car did pnot render service efficlent
enough to enable the MP. fo discharge
his public duties satisfactorily. Gov-
emment does not Inaintain list of
MPs who, in fact, sold the cars In
pursupnce of permission given,

Eohilkhand Postal Division

8053. SHRI MOHAN ESWARUP:
Wil the Minister of COMMUNICA-
TIONS be pleased to state;

(a) whethe:r in Rohilkhand Postal
Divimon m Uttar Pradesh Circle, a
number of highway robberies per-
taining t+ Postn] Depariment as well
a8 of fraudulent withdrawals from
Posta] Saving Bank have occurred
durmg the last financal yeer,

(b) uf so, the facts thereof; and

(¢) what act'on hag been taken by
Government 1n this regard?

THE MINISTER OF COMMUNICA-
TIONS (DR SHANKER DAYAL
SHARMA), (a) There was one Cage
of highway robbery in which a Cash
Overseer was looted on way to
Bareilly Head Office and there were
two cases of suspecled fradulent

(Padaun) and the other at Bareilly
Heed Office during the last fnanclal
year.

(b) In the hghway robbery case
an amount of Rs, 18147/- was looted
from the custody of Shrl Ahmed Bux

Writhen Ansivery it

Difference in Grades of Draftsmen in
Survey of Indiz

8954. SHRI MADHURYYA HAL-
DAR; Will the Minister of PLANNING
be pleased to state:

(a) whether there is difference in
Grades of Draftsman, Division I and
others holding charges of Drawing
Bections as Section Officers mn the
Bwivey of India;

(b) o so, the reasong therefor; and

(c) steps proposed to be taken to
remove this difference?

THEE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (BHR!
VIDYA CHARAN SHUKLA): (a) snd
{b). Normally, Draftsmen Division 1
are placed in<charge of Drawing Sec-
tions in the Survey of
ever, in the exigencles of
may somefimes become necessary
put other officers belonging to
equivalent or even lower grades
temporary or current charge of
seclions.

E
rjjs

(c) Does not arise.
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Sheriage of Cement in  Haryana

955. SHRI MUKHTIAR BINGH
mmmmumm
TRY AND @VIL SUPPLIES
pleased to state:

(a) whether there iy an  acute
ghortage of Cement in the State of
Baryana for the last three years;

(b) i so, the quantity of cement
produced in the State and the quan-
tity allotted to it during the sald
period;

{c) whether no citizen hag got a
gingle bag of cement whereas it is
available in black market st a high
price; and

(d) the measures envisaged by
Qovernment to see that n per-
son at least may not find it difficult
to get Cement for petty repalrs?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B, P. MAU.
RYA): (a) During the last couple ot
tho years, the country, in general, has
experienced shortage of cement as &
result of ghortfall in production due
to a varlety of reasons, guch as power
cuts, inadequate supply of railway
wagons and coal ete. The shortage
felt in Haryana has only been o part
of this general phenomenon,

(b} The production of cement at
two cement factories in Haryana and
the despatches made to Haryana in
the ‘State quota’ only during the last
three years was as follows:—

{In lakh tonnes®
Production  Total Dupmhel‘
m u-ym-
Sm
1973 475 349
973 530 313
1974 38 276

the State of Haryans by Central Gov-
ernment Departments for their works.

(¢) and (d). The Government af

cement in the State. Supplies toindi.
viduals requiring cement for repalrs

8
8
§
E
]

derpatches to that State.

Posting of Section Officers 25 under
Becretaries

8956. SHRT YAMUNA PRASAD
MANDAL: Will the PRIME MINIS-
TER be pleaseq to state;

(a) the reasons for not posting Sec.
tion Officery as Under Secretaries
who were selected by the UP.SC, in
November, 1974; and

(b) the time by which officers

selected against reserved vacancies
will be posted in those posis?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): (a)
and (b). Posty at the level of Under
Becrelary are not reserved for members
of any particular Service, These are
Hlled up on the basis of job require.
ments from among members of diffe-
rent Services taking into account their
sultability and experience for the posts
in question. Out of 124 Officers who
were included in the Select List for
appointment to Grade I of the CS.8.
issued on 19.11.1974, 80 have already
been approved for appointmeni as
Under Sectretaries/equivalen{, The
List was prepared keeping in view
the requirements over a period of one
year. There is no reservation for
Schedulad Castes/Schedulad Tribeg fn
the posts of Under Secretary, How-
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ever, the posts of Under Secretary
filled up by C.S.S. Officers are treated
as cadre posts in Grade I of the Cen-
tral Secretariat Service. Out of the 44
Select Liist Officers who are yet to be
approved for regular appoiniment as
Under Secretaries/equivalent, 17 be-
long to the Scheduled Castes. Efforts
are being made to provide them with
regular appointment of Under Secreta-
rles/equivaient as early as as possible.

News-item Captioned ‘From Refuse to

Energy’
8957. SHRI  NITIRAJ SINGH
CHAUDHARY . Wil the Minister of

ENERGY be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news.
item captioned “From Refuse to
Energy” published in Times of India
dated the 13th April, 1975; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) Yes,
Bir, \

(b) The techno.economic feasibility
of generaticn of power in India from
urban wastes has yet to be established.

Injunction Order against Manage-
ment of M.A M.C. Limited, Durgapar

8958. SHRI KRISHNA CHANDRA
HALDER: Wil the Minister of
INDUSTRY AND CIVIL SUPPLIES be
pleaseq to state:

(2) whether an injunction order
wag issued against the management of
MAMC Limited, Durgapur by Subor-
dinate Sessiong Judge, Asansol in
July 1974, restraining the manage-
ment of MAMC Limited from enforce-
ing the Office order No, 11|74 dated
the 24th/25th June, 1974 of M.D.

MAY 7, 1975
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MAMC Limited till disposal of the
case;

(b) whether the order was com-
plied with;

(c) whether during the pendency
of the injunction, a further order}
Notice bearing No. AP/65, dated the
12th October, 1974 changing the shift
timings was issued by the Corpora-
tion;

(d) whether concerned Court’s
sanction was obtained before the
order/notice was issued;

(e) whether another stay order
was issued by the Subordjnate Ses-
sions Judge to stay the operation of
order No. 22 dated 3rd February,
1975 on 27th February, 1975; and

(f) whether the order issued on
27th February, 1975 was complied
with the MAMC Limited?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CIVIL
SUPPLIES (SHRI A. C. GEORGE):
(a), (M), (& arndq (). Under the Tri-
partite Agreement signed with two
Workers’ Union in May 1974 the
Mining and Allied Machinery Corpora-
tion issueqg an order in June 1974 pro-
viding for the introduction of card
punching durlng the recess hours and
change of shiff timings. The card
punching system wwas introduced on
1st July, 1874,

A  Workers Union preferredq a
suit in the Court of the Sub.judge,
Asansol, challenging the validity of the
Order and sought a stay in the en-
forcement cof the Order pending the
decision of the Court on the petition.
The Court granted an injuncion on
8th July, 1974 restraining MAMC from
implementing the sajq Order. Accord-
ingly, the provision of the Order re-
garding change of shift timingg was
not implemented by MAMC. Subse-
quently, on 3rq February, 1975, the
Court delivered its judgement wherein
the vireg of the Order issueg by MAMC
in June, 1974 wags upheld ang the suit

\

]
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filed by the Union was dismissed with
costs. The Workerst Union on 11th
February, 1975 filed an application in
the Court praying for stay of the
operation of the Order passeq by the
Court to enable them to file an appeal
against that Order. The Court on
11th February, 1975 granteq the injunc-
tion for 15 dayg within which the
petitioners were requireq to file their
appeal in the Court of District and
Sessions Judge, Burdwan. The injunc-
tion Order expired on 26th February,
1975 and with effect from 6 A. M, on
27th February, 1975, the new shift
timings were introduced by MAMC.
On that day, the petitionerg obtained
Orders of the Sub-judge, Asansol ex.
tending the injunction Order for
another three days to enable the peti-
tioners to file their petition in the
Court of District and Sessions Judge,
Burdwan. This Order was received
after 5 P. M, on 27th February, 1975
i.e. after the introduction of the revised
shift timings.

(c) and (d). In October 1974 MAMC
issued "an Order changing the shift
timings in accordance with the provi-
sions of the West Bengal Electricity
Energy Control Order which imposed
rationing of power in the industries in
the State. Since thisOrder was issued
under lhe Statutory Rules ang was
not towards implementaticn of the
Order stayeg by the court, the courts
sanctioy, before issue of the Order was
not obtained.

Tests of Coking (oal Discovered in
Ramgarh and Kedia

8959. SHRI 8. N, MISEBA: Will the
Minister of ENERGY be pleased to
state:

(a) whether Government have
since completed the tests into the
high quality pf coking coal discover.
ed in Ramgarh and Kedla;

(b) whether Government probose
to use the open-cast method in Ram-
garh and Kedla; and
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{¢) the progresg made in the deve-
Jopment of mining complexes at
Sirngrauli and Raniganj?

THE DEPUTY MINISTER IN THE
JINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASZ (a) and
%Y. Yes, Sir.

(¢} The Feasibility Reports for
r‘s.emu_::eqt of Singrauvli Coalfield by
large open cast mine ani for develop-
ment c¢f Jhanjra in Rauniganj Coalfield
Ly mechaniseg undergrcund mine have
vecently been prepared by the Central
iline Planning and Design Institute
under Coal Mines Authority Ltd. im
coliaberation with Soviet Experts.
Tha Repcrt on Singrauli coalfielg indi-
cates tha possibility of producing 45
cnillion fcmneg by 1990-81 v open cast
rining. The undergrourz  Jhanjra.l
at Raniganj fielg envisages an
target of 2.8 millic tonnes with
al coal productiz= by 1978-79.

Loss Suffered by Mjs. Hindustan
Phote Films Manufacturing Company
Limited

S{RI PHOOL CHAND VERMA -
ke RMMinister of INDUSTRY AT\ID
STPPLIES be pizz:zed to state:

oo ,,Vu

a3 ine total loss suiersd by M/s.
Hmuu:tan Photo Films Manufactur-
1z Company Litd. by December, 1974
---'! the capitzl investment in it; and

ha action taken so far against
reons responsible for logs and
¢'s in thig regar

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CIVIL
STUPPLIES (SHRI B. P. MAURYA):
‘'z The total loss suffered by M/s.
Hirndustan Photo Filmg Tanufacturing
Company Ltd., upto December, 1974 Is
2s. 1937.87 lakhs. The Equity Capital
of the Company as on 31st March, 1975
is Rs. 632.00 lakhs,
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(b) The broag reasons for the Com-
pany incurring losses right from the
beginning are:—

(i) Low utihsation of capacity due
partly to techmical problems
sng partly to non.avallabuily
of raw materials to meet the
full requirements

{u) High level of rejections al
vanous stages of production

(ul) Very low recovery of waste
materials ke solvent in the
fllm base department and
gilver from the waste coated
materidls

(1v) Unremunperative prices which
were relateq to the imported
brands without taking into
account the actual cost of
production

(v) Lastly, heavy interest hability
on account of accumulated
losgeg financeq through loans
from Government

Ag a result of various measures dnl
remedial steps taken both by the Com-
pany and by the Goverment, there has
been steady improvement in the pre-
formance of the Company resulling un
capacity utibsation of 80 per cent of
the rated capacily ang increass In
production from Rs 697 lakhs in 1973-
74 to Rs 1380 lakhs in 1974.75 The
Company hope to achieve the rated
capacity of 6 5 mullion sq metreg fully
during 1975.76 ang also earn profils
The losses incurred by the Company
50 far are due to the various reasons
brought out above ang as such the
question of taking action against anv
Indindual does not arise

Appointments of Schedulsd Castey in
Bervices

8661, SHRT AMBESH: Will the
PRIME MINISTER be pleased to
state:

MAY 7, 1075

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA) (a)
No, Sir

(b) Doeg not arlse
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Effect of shortages on Industries in
Maharashtra

8964. SHRI VASANT SATHE: Will
the Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) whether the various industries
of Maherashtra have been adversely
affected particularly during the past
one year as a result of shortage of
power, coal and rail wagons and lack
of transport facilities for movement
of raw materialp and finisheg goods;

(b) if so, the particulars of the
industries affected; and

(c) the action taken/proposed by
Government in the matter to ensure
greater production ~ and industrial
capacity utilisation?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B, P.
(a) to (c), Shortage of
power, coal annd rail wagons and
trangport bottlenecks have, no doubt,
affected industrial production in the
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-traints, Some of the steps taken to
deal with the shortage of power are:

(i) Available surplus power in
States is being utilised to
meet the shortage in the geficit
States.

(il) Process industries usizz steam
are heing permitteg to instal
capliva  power generating
plants,

(iii) Stand by diese] generating sets
have been permitteq to be
installed by some of the in.
dustries.

There hag bhzsn markeq improvement
in coal loading in the Central Indi2
coal fields and Pench and Chanda cozl
fieldg, There has now been no shortage
of wagons to move coal raw materials
to industries in Maharashtra ang the
finished prcducts for the consuming
areas.,

Attention te Entrepreneurs by Finan-
cial Institutions

8965. SHRI P, VENKATASUB.
BAIAH: Wiil the Minister of INDUS.
TRY AND CIVIL SUPPLIES ‘e
nlease fo siate:

(a) whether he has calleg upo:
. the financial institulions to pay
more attenticu {o the new entrepre-
neurs and i problems faced by
them, indiviiially and collectivaly;
and

(b) if so, itz reaction of ke finan-
cial instituticns thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND ClVIL
SUPPLIES (SHRI B. P. MAURYA):
fa) anq (b). The Government’s pollcy
is to encourage new eatrepreneurs in
setting up industries by - providing
financial and cther assistance to them.
Financial insti{utions have also been
giving special attention to the financial
requirectents of new enterpreneurs.

MAY 7, 1975
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From time to time, the M\linister of
Industry and Civil Supplies has empha-
sised thé need for providing adequate
financial ang other assistance to new
enirepreneurs.

Embarge by big Powers on India to
Prevent Devcicpment of India Nu-
clear Programme

8966. SHRI HARI KISHORE SINGH:
Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether major world powera
like Britain, Russia and the United
States are contemplating to place strict
nuclear embargs cp India to prevent
further development of India’s nu-
clear programmes; and

(b) if so, Government of India's
reaction thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF SPACE,
MINISTER OF PLANNING AND
MINISTER OF SCIENCE AND TECH-
NOLOGY (SHRIMATI INDIRA
GANDHI): (2) and (b). Some -cuntries
including the UK., USSR ang USA
have informeg the International Atomie
Energy Agency that they will not sup-
ply certain equipments, components
and materials to countries which have
not signed the Non-Proliferatics; Treaty
unless the concerned plants and facili-
ties ure subjecteq *o the Agency's
safeguards. Thig aspecty is zinstently
reviewed in ensuring further develop-
ment ¢I cur nuclear programme.

Reinforcement (f Transmitting Power
of Jaipur Station of All India Radio

8967, DR. H. P. SHARMA: Will the
Minister of INFORMATION AND
BROADCASTING be pleased iz state:

(a) whether Jaipur station cf All
India Radio cannot be clearly heard
even within the State of Rajasthan;

Ly
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(b) whether Rajasthan Government
‘have requestad for reinforcement ct
the Jaipur station’yq transmitting
power, and if so, the precise sugges-
‘tion made in this regard; and

{c) Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAMI
BIR SINHA): (a). The two transmit-
ters locateg in Jaipur are designed to
provides servica to the immniediate
environs of Jaipur. Furthermore,
Jaipur programmes are radiated by the
Auxiliary Centres at Ajmer, Bikaner
and Udaipur and, in adcition, the Jodh-
pur 100 kw transmitter relays Jaipur
programmes. In eflect, therefora, the
areas of reach of Jaipur brecadcasiz has
been extendeq to cover nearly €38 per
cent area of Rajasthan 2ng 69 per cent
of its population.

(b) and (c). The State Government
have requesteq the Ministry to further
extend broadcast coverage in the State
for which steps are under considera-
tion within the resources availa®ia.

Centres for training Scheduled

Castes and Schedule@ Tribes candi-

dates for Central Engineering
_ Service Examinatien

8965, SHRI ARJUN SETHI Will
ihe Minister ¢i HOME 2AFF %I S he
pieases to siue:

&

(a) whether Government nave
established ceriain centres for train-
ing of Scheduied Castes and Schedul-
ed Tribes candidates who appear in
the Central Engineering Szrvice
Examinations;

(b) if so, the Particularg thereof;
and

(c) the number of candidates to be
trained, the expenses to be incurred
on them and other facilities to b=
extendeq to the trainees at these
centres?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFARS
(SHRI F, H. MOHSIN)- (a) to (c).
Two such Centres have cer set up-
ene in the Motilal Neh:ru Regional
Engineering College, Allahabad and
the other in the Regional E:gineering
College, Tiruchirapalli. The intake of
-sandidateg in each centre his been
fiveq at 4C. The entire expenditure
on tuition, hoard and lodgirg i the
{rainees is met by Govermment,

g

Denial of entry into Temple in Goa

8969. SHRI G. Y. KRISENAN: Will
the Minister of HOME AFFAIRS be
oleaseq to state:

(a) whether Government’s atten-
tion hag been drawn to a news-item
in the ‘Hindustan Times’ dateg tine
2nd April, 1975 to the effect that peo-
ple belonging to various sectg of Hindu
Community were  being  denied
entry into the sanctum sencicrum of
temples to perform religicus rites in
Goa; and

(b) if so, steps Government have
taken regarding the ill-treziment to
Harijan? i

THE DEPUTY MINISTER IN THE

MINISTRY OF HOME AFFAIRS
{SHRI F. H, MOHSIN): (5) and {b).
Yeg Sir, A report has heen c:niled for
irom the Goa Admmlstr"* z=  wkich

is awaited.

Brug concerns manufacturing Tcoth
Pastes and Cosmetics

8970. SHRI S. R. DAMANI: Will the
Minister of INDUSTRY :\N: CIVIL
SUPPLIES be pleased to si=ie:

(a) the names of drug ang phar-
maceutical concerns engaged in manu-
facture and marketing of {z<th pastes,
face powders, soaps and any other
cosmetics and also marketing items
like tooth brushes under brand

names; ;
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(b) what iy their turnover on such
activity and what it constitutes as
percentage of total twrnover in the
lpst three years; and

(c) whether Government propose
to prohibit such side activities which
are quite defferent from drug wmanu-
facturing? (IR

THE MINISTER OF STATE IN THR
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B, P.
MAURYA): (a) The names of drug
ang pharmaceutical concerns borne on
the list of D.G.T.D, for the manufac-
ture of cosmetics are given in the
siatement attached.

(b) The information regarding turn
over is not maintaineg in the Ministry,

(¢) No such proposal is under consl-
deration,

Statement

Nameg of the Firma

1. M/s Calcutta Chemcal Co, Ltd,
Caleutta

2, M/s Beecham India
Bombay,

(P) Ltd.,

3, CIBA of India Ltd, Bombay

4, Geoftrey Manners & Co. Lid,
Bombay

5, Burroughs Wellcome & Co.
(India) Pvt, Ltd, Bombay

6, M/s. Johnson & Johnson PVt
Ltd., Bombay

T. M/s. Dabur (Dr. S, K. Burman)
Pvt. Ltd, Caleutta

8. Martin & Harris Ltd, Calcutfta

9, M/s, Rackitt & Colman of Indla
Lid, Calcutta

10, M/s.

- AR
11. M/s, Smith Stanlsivest Co,,
Taleutta

12, M/s. Dupher Interfran, Bombay

13, M/s, Glaxo Laboratoriey India
Pvt. Ltd,, Bombay

14, M/s, Orlent Pharma Pyt, Lid.,
Madras,

Rellef to Small Seale
Unlty of West Bengal

8971 SHRI TUNA ORAON: Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether West Bengal Govern-
ment urged upon the Centre to ex-
tend instant relief fo small scale
lamp manufacturing units of the
State in view of the grave gituation
in the industry;

(b) it go, the salient features of the
demang made by the West Bengal
Government regarding the problem;
and

(c) the action taken upto date in
thig regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI A. P.
SHARMA): (a) Yes, Sir

(b) (1) Reservation of production
of electric lamps from 0 watt to 100
watts exclusively for the small scale

sector.

(ii) Enforcement of sultable re-
gulation compelling large units pro-
ducing yaw materialg to sell the same
to the small gcale units at remsonabls
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dugtrial Development yuggested inter-
shag the following steps to mitigate
the difficulties of the small geale lamp
manufacturers: —

(i} that the Government of West
Bengal ang also the DGS&D
should purchase lamps from
the small geale sector, if the
quality iz satisfactory since
thiy was basically a market-
ing problem.

DGS&D have also inspected g few
units and suggested that
routine testing  facilities
should be included in each
unit to enablg them to manu-
facture quality lamps. This
has also been “rought to the
notice of the small units.

The Government of West Bengal
is also reported ta have
ordered for purchase of lamps
from small units only for its
own oonsumption.

(i) that NSIC should be asked
to arrange for bulk purchase
of raw materianls and com-
ponents from large scale
manufacturers and supply
them to small umts.

Distribution of materials through
NSIC was arranged but the
smell units did not indicate
their requirements to NSIC
and have not teken advantsge
of the facility as yet.

(iii) that exciee duty on raw mate-
rialg

;
;
i
]
i

Proposal ty exempt small
scale units from the levy of
exeise duty on the finished
lamps is bemng considered Sy
the Ministry of Finance,

Reaction of Government to the State-
ment made by Shri J. R. D, Taia re-
garding future of Private Industry

8972. SHRI SAMAR GUHA: Will
the Minister af INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether attention of Govern=
ment has been drawn to the state-
ment of Bhri J. R. D, Tata expres-
sing hig concern about the future of
private industry;

(b) if so, the broad rational behind
the observation regarding fear of pro=
bable extinction of private industry
in future; and

(c) the reaction of Government to
the statement of Shri Tata?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) Yes, Sir.

(b) and (c). There is no busis for
the fear regarding the probable ex-
tinction of the private seclor. The
Industrial Policy Resolution, 1856
continues to govern Government
policies in the industrial sphere. The
Resolution recognises the need for &
mixed economy and assigns a specific
place to the private sector for growth
and expansion within the context of
planned nattonal development.

Bapply of rew material ¢o Small
Sealy Engineering Units in Orlsas

8973, SHRI P. GANGADEB- Wil
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to sfate:

(a) whether Centre have supplied
adequate raw materialy to the small-
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scale engnesring unity in Orissa dur.
ing 1974-75; and

(b) 1t 20, facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI A P

Item Year
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SHARMA): (s) and {b). Allotation
of Steal and non-ferrous metaly such
a3 Commerclal Grade Alumiraum apnd
Zine 1p 1074-75 to Orissa State wus
more than the guentitieg .llocated in
1873-74 Details are as follows:

Alocatiomn mgae  {(m M Tons)
to sm: [l scale sactor  Allocatson mode
(ali Indim to Onisas
Steel . ., 197374 . 429414 7,883
1974~75 494419 17:477
Aluminium 1973-74 s0c0 70
Commercial 1974-75 . 5000 7
Grade
Zin . . 1973-74 8
e (for 6 months) s 1S
1974-75 2900 40 8
Revidion of Tariff for Domestic Power Viclagylon of Foreign

Supply by Munieipal Corporation,
Delln

8974 SHRI N E HORO Will the
Minister of ENERGY be ploased to
statq

(a) whether tanff for domestic
power supply, which wag left un-
touchegd when the rates for commercial
and other uses were revised by the
Municipal Corporation, Delhy m the
budget, are expected to be revised,
and

(b) if so, to what extent, and the
reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF
SIDDHESHWAR PRASADY (au) and
(b) Under the Delha Munieipal Cor-
poration Act, 1957 the Delhi Munici-
pal Corporation is empowered to fix
charges for supply of electricity The
Corporation had recently reviged ihe
tarfl with effect from the 1st Aprl,
1875 This Mimstry hes not, so far,
receivad any proposal for further re«
vision of tariff.

Exchange
Regulations by 8hri Kalyan Kumsr
Basu

8975 SHRI SHYAM SUNDER
MOHAPATRA Wil the PRIME
MINISTER be pleased to state

(a) whether cases agawnst Shri
Kalyan Kumar Basu for violation of
Foreign Exchange Regulations have
been flnalised, ang

(b) 1f not, the 1easons therefor, and

(¢) when these cases were institut-
ed?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME APF-

(a) to (c) The in-
vestigadions against Shri Kalyan
Kumar Basu which had been instituteq
in November, 1072 have not progress
ed because on a wrnt petrtion filed
Shrl Basu on 31-1-1078, the Calcutta
High Court lmsued an injunction to
the effect that no pensl action De

g
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taken against him in pursumsnce of thy
order served on him by the Directo-
yate of Enforcement under Section
19(3) of the Foreign Exchange Regu-
Iation Act, 1047. The said wnt peti-
tion and another petition flled by him
on 28-6-73 are pending decision of
the High Court.

Bepresentation on behalf of Bhakra
oustees for removal of their

grievancey

8976, PROF, NARAIN CHAND
PARASHAR:; Will the Minister of
ENERGY be pleased to state;

(a) whether a representation has
been received by the Government
from andjor on behalf of the Bhakra
oustees for removing their long stan-
ding grievanceg caused by the Cons-
truction of Bhakra Dam;

(b) if 8o, the pature of the griev.
ances; and

(c) the action taken by Govern-
ment on the repregentation?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) and
(b). Representationg were received
from the Bhakra oustees requesting
for some facilities to be provideg to
them. The main facilities related
to drinking water supply and pro-
viding electricity to Bhakra and other

adjoining willages, construction of
village link paths, bridges and a
hospital.

{c) Full compensation waz paid by

ment Board haa already, provided
electricity and drinking water to
Bhakra village and have agreed tlo
share with Himachal Pradesh State
the expenditure on further extension
of drinking water supply to some
nearby villageg and on restoration of
footpaths and bridges in licu of those
submerged in the lake. Medical faci-
lity to the villagers is also being
provided at the Board's dispensary at
Olinda (near Bhakra) and serious
cases are treated as indoos paticents at
the Board's Canal Hospital at Nangal

Guidelines for the Ministry of
Industry

8977, SHRI K. 8. CHAVDA: Will
the Minister, o JINDUSTRY AND
CIVIL SUPPLIES be pleased to
state:

(a) who prepares guidelines for the
Ministry of Industry;

(b) whether these guidelines are
refleclion of the Government of India
policy;

(e if so the broad {features

thereof; and

(d) whether different administra-
tive Ministries are consulted when
these guidelines are framed and
fssued?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRT T. A.
PAI): (a) to (d). The Department
of Industrial Development brings vt
every year a publication captioned
“Guidelineg for Industries”. ‘This
publication serves ag a source of in-
formation for the general public on
approval systems and procedures
connected with the seciting up of in-
dustrial units. These guideling; also
contain a detsiled exposition of the
policies governing the growth of
various industries. They also contain
information on the demand, licensed
and installeg capacity, whether or
not there is scope for additional caps.
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city, etc. These guidelines are fram-
ed in consultanon with the other
administrative Ministrles and techni-
eal authorities concerned,

Diversification in Indian Bector

8978. SHRI K. S. CHAVDA, Wwill
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to
state:

(a) why the diversification js not
allowed to Indian medium-scale sector
&g it wag allowed in 1966—70 even for
obeolete items within the foreign
exchange allocationgs and overall
licensed capacity;

(b) wheether this diversification will
help the Indian gector in diversifica-
tion and fuller utilisation of their
installed capacities; and

(c) whether Govarnment will see
that all notifications go far jssued were
either in the interest of foreigp sector
or large scale sector and they were
issued under the pressure of bureau-
crats?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A.
PAI); () to (c). It is not correct
to say that diversification is not al-
lowed tg Indien medium-scale gector
as it wag allowed in 1966-—70. The
industrial licensing policy has been
further liberaliseq since 1970, and in
terms of the announcement made {n
February, 1873, industrial undertak-
ings having investments of less than
Rs. one crore, satistying cortaln con-
ditions, are exempted from obtaining
industria] licences. Towards this end,
Government’s pronouncements on
facilitiss for diversification have
favoured Indien sector in terms of
procedures, issue of approvals, ete
In accordance with the existing licen.
sing policy, foreign majority compa-
nles as well ag larger industrial
houses ere eligible to participate in
certain specified core industries which

are of importance to the nationa}
economy or have direct linkages with
such industries or have a lomg term
export potential. Even in these fields
of industries, if suitable applicants
are forthcoming from amongst small
and medium entrepreneurs, they wilt
be glven preference over foreign
majority companies anj large houses.

Revocation of Indusiria] Licences

8979. SHRI K. S. CHAVDA: Wil
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to
state:

(a) the reasons why his Ministry
have not taken notice of industrial
licences issued without reference to
Licensing Committee and issued raw
materials to them; and

{b) whether Government would
revoke guch industrial licences which
are detrimenta] to the growth of
Indian sector?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A.
PAI): (a) Under the provisions of
the Industries Development and Re-
gulation Act 1951 and the Registra-
tion and Licensing of Industrial
Undertakings Rules, 1952 (as amend-
ed from time ty time) applications
for industrial licences have to be
referred to the Licensing Committee
or to any other Approval Committee
performing the functions of the
Licensing Committesz, Government
have recently accorded special faci-
lties for diversification in industrial
machinery machine tools, «<lectrical
equipment and steel cesting indus.
tries. Accordingly any industrial
undertaking curvently « holding w
lcence for the manufacture of one of
more items falling under these sche-
duleg industries, will be eligible to
undertake the manufacture of any
other itemg falling under the sema
scheduled industries. Manufatturers
of industrial machinery snd machine
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tools mre also eligible ty undertake
manufacture of any other jtems fsll-
ing under either of the two scheduled
industries. Permission for =uch
diversification is givem within the
existing overall licenseq capacity and
sgubject to the condition that the items
to be diversified do mot fell within
the list of articles reserved for the
small scale sector. Administrative
‘Minijstries have been wauthorised to
accord the necessary approvals in
such cases and it will not be ncces-
sary to go through the usual proce-
dure for industrial approvals, The
procedure for the disposal of COB
applications has also been simplified
recently by authorising the Adminis-
trative Ministries to dispose of such
applications under intimation tu the
Licensing Committee. Taw materialg
are made available not only to the
Hicensed units but alsp t» other re-
gistered and small scale units in
acrordanca with the policy and the
relevant rules and regulations

(b) Under section 12(1) of the
IDR Act, 1851 Central Government
have powers 10 revoke an industrial
licence it the holder of the licence
hag without reasonable cause failed
to establish, or to take effcctive steps
to establish the pew industrial under-
taking in respect of which the licence
has been issued, within the timé
specified or within such extcnded
time as may be granted in any case

Creation of infrastructure for Indua.
tria] Development of Hill States/
Areag

8080, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
PLANNING be pleased to staté;

(a) whether the Planning Commis-
slon has developed any jstrategy for
the creation of infrastructure for the
induatrial development of Hill States/
Areag 85 identified by the Commission
in 19¢8; and

(b) i go, the main points of this
strategy and whether the Hill States/
Reglons have been given any specific
allocationg in the following sectors
during the Fourth and Fifth Plans:

(i) Agriculture (including Horti-
culture and the development
of forests).

(ii) Transport and Communice.
tiong  (including Railways,
Tele-communications and
Fielg Publicity).

(uii) Industrial development (in-
cluding handicrafts),

(iv) Irrigation and Power (inelud-
ing rural electrification),
(v) Tourism.

(vi) Education and ower
Services,

(vii) Welfare Schemes for irriga-
tion project ousteeg ang the
ex-servicemen?

Social

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI VIDYA CHARAN SHUKLA):
() and (b). A Statement is laid on
the Table of the House, [Placed in
Library. See No. LT-9662/75].

Upgradation of BOs and Departmental
Bub Offices

8081, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether the PMG, Ambala had
approved the upgradation of a num-
ber of BOg as Departmental gub.
offices on the basis of the offers of
NRC by the local Panchayats in
Himachal Pradesh;

(b) if so, the names of such cases
approved in 1074;

(¢) whether in December. 1074 the
DGPAT issued a circulay benning all
such upgradstions even on the pay-
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ment of NRC and the PMG withheld
the upgradetions in spite of the col-
lectioms of the NRC by the Pancha-
yats;

(d) if so, whether this gtep discour-
md the puﬁdp-ﬂnn of the people
the development of this hilly State
mdnmdldeﬁpmmlﬂmmt
the people; and

(e) if so, whether all those cases
where the approval for upgradation
wag given and people had collected
the NRC would be cleared for upgrada-
tion?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (n) to (e). P, M G.
Ambala had approved in 1874, up-
gradation of the following E.D, Post

Offices tp departmental Sub-Offices
on the basis of recovery of NNR.C.:—

1. Rail

2, Eutherg

8. Tihrl

4. Saloh

5. Nither

6. Naina Devi
7. Ghanarui
8. Thathal

9. Gondpur Banera
10. Kotli

11, Lanj

12. Bhambla.

Out of the above, the >ffires at serial
1 to 5 have been upgraded and
orders for upgradation of the Post
Offices at gerial 6 have been issued
by the P.M.G. The offices indicated
8t serial 7 o 12 could mot be up-
graded because the P & T Dirvectorate
had in the meanwhile issued a clari-
fication to wll Heads of Circles re-
mal

ioad in these six Fost Office; does
not justify upgradetion.

Sanction of P.C.On in Bistricis of
Bilaspur, Hamirpur, Una and
Kangra

8982, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) the names of the places where
the PCOs have been ganctioned in the
Districts of Bllaspur, Hamirpur, Una
and Kangra of Himachal Pradesh dur-
ing the last two years but which have
not been set up go far;

(b) the names and the number of
proposals for opening of PCOs in the
above mentioned Districts jn Himachal
Pradesh which are under the consi-
deration, of the P&T Authoritfes;

(¢) the likely date by which they
would be ganctioned; and

(d) whether any priority would be
given to the early getting up of all
these PCOs in view of the poor tele.
communicationg in the State?

TRE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
BHARMA): (a) Names of places
where PCOs have been sanctioned
in the Districts of Bilaspur, Hamir-
pur, Una and Kangra during the last
two years (from 1-4-73 to 31.3-75)
but not yet set up.

Bilaspur
1. Jhandutts.

Homirpur

1. Bhuranj *
2. Bithar{

3. Awah Devi
4. Jahu

5. Destaldh
6. Bhareri.
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Una
1. Bungena,

Kangra
1. Nagrata Surian

3, Lambagaon.

(b) Names of placeg for which
proposals for opening PCOs. in the
above mentioned Districts. in Hima-
chal Pradesh are under considera.
tion:

Bilaspur
1. Swarghat
2. Jagatkhana.

Hamirpur

1. Didwin
1. Ladraur.

Una

1. Haroli

2. Nehri.
Kangra

1. Chanaur

2. Darang

3. Kotla Bahr

4 Khudian

B. Tihr{

6. Tiara

9. Pehra

8. Bhadwar.

{¢) 'The proposals for P'COs. which
will A0 the prescribed conditions
of the policy for opening PCOs will
be approved in due course.

(4) Banctioned PCOs will be open.
as eacly gs  possihle depending
avallabiiity of rewources.

il

AKxpension of Forelge Companies in
Luxury Goeds

8983 SHRI SHASHI BHUSHAN:
Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased 4o
state how does Government intendl
to prevent foreign compares
expanding into luxury goods as has
been done by Nicholas of India by
introducing AMBI cosmetics, Bristol
Mayer by introducing MUM cosme-
tics, Cheesebrough Ponds by Intro-
ducing shampoos, in the period after
the comung into force of Foreign Ex-
change (Regulation) Act?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI B. P,
MAURYA): The activities of all those
firms coming within the purview of.
thy Foreign Exchange Regulation Act,
1973 are already under review by
the Reserve Bank of India who will
take appropriate action under the
Act in the light of the Guidelines
issueq by the Ministry of Finance,

Directors in Coca Cola Export
Corporatien

8084, SHR1 SHASHI BHUSHAN:
Will the Minster of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether his Ministry has receiv.
ed some correspondence from the
Managing Director of Coea Cola Export
Corporation or from junior officers;

(b) if s0, the factg thereabout; and

(c) how many Directors, including
the Managing Director, the Coca Cola
Export Corporation hag in India?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPFLIES (SHRI B. P.
MAURYA): (a) and (b}, This Minis-
try being the adminisirative Ministry
for vhrious industries is oftem in
receipt of correspondente tm various
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matters concerning indmsiries Irom
wvarous companies including M/s.
Goca Cola Export Corporation

(e) As the Coca Cola Export Cor-
poration m India 1s a branch of the
American company, 1t haz ng Direc-
tors in India The officer of the
Company stationed in Indm for look-
ing after the affairg of the Indian
branch of the company 1s designated
as ‘Maneging Director’ but he 1g not a
member of the Board of Dhrectors ot
the Company

Manufacture of Sophisticated Machine
Toolg in HMT

8985 SHRI SAT PAL EKAPUR
Will the Minster of INDUSTRY
AND CIVIL SUPPLIES be pleased
to state'

(a) ‘whether the Hindustan Machine
Tools has a programme to develop
ultra 'L tad h ‘m
which have no use in this country but
are hkely to have a market abroad;
and

(b) whether these policies are
authoriged by the Government and uf
so0, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI A C
GEORGE) (a) and (b) The objec-
tives of any research effort are tech-
nological contemporanety, commer-
cial viability end competence genera-
tion Besearch efforts of HMT are
motivated by the same objeclives

Jobs provided to Scientisty registered
with CSIR. and Employment
Exchanges

8086 SHRI M S PURTY Will
the Minister of PLANNING be pleas.
ed to state

(a) whether there has been sny
increase in the number of sclentists
ragistersd with the CSIR and Employ-
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ment Exchanges all over the country,
if s0, thelr number, State-wise;

(b) the number of sclentists who
have been provided wich suitable jobs
during the last two years, year-wise;
and

{c) the steps taken by Government
to provide employment to the remain-
ng scientists?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI VIDYA CHARAN SHUKLA):
(d) and (b) A statement (Annexure
I) giving the information 1s lud on
the Table of the Houset [Placed n
Library, See No LT-0683,75]

(¢) The Government of India are
alive of the problem of unemploy-
ment amongst educatej personsg In-
cluding scientists etc and have been
taking a number of measures from
time to time for improving their em-
ployment opporturuties A statement
(Annexure-II) showing the measures
taken 13 laud on the Table of the
House [Placed mn Library See No.
LT-9663/75)

Funds for Orissa for 1975-T6

B987 SHRI P GANGADEB Wil
the Mimster of PLANNING be pleas-
ed to state.

(a) the amount of funds the Centre
propoge to provide to Orissa during
the financial year 1976-76; and

(b) the development projects on
which these funds will be spent?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI VIDYA CHARAN SHUKLA)-
(a) The amount of Central asgistance
allocated to Orissa iz Rs. 3270 crores
for approved Annual Plafy 1975.76
amounting to Rs 80.25 croves,

(b) A statement showing the pec-
toral distribution of the approved
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Phan outlay of Rs. B6.26 crores for
Annue] Plan 1976-78 is laid on the
Table of the House. [Placed in Lib-
sary. See No, LT-9864/75]

Recomposition of Development
Couneils

§988. SHRI BHALJIBHAI PARMAR:
Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased
to state,

(a) whether Government proposs to
re-compose the Development Councils
attached to different industries under
DGTD to include the industrialists
from backwerd areas also;

(b) whether vital industries jn the
country are controlled by foreign
firms and Development Councils are
controlled by diplomatg of these
Yoreign firms; ang

(c) whether Government would see
that majority of representation on
these Councils ls that of Indian com-
panies?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SBHRI B. P.
MAURYA): (a) to (c). Develop-
ment Councils in respect of certain
important industries are constituted
in uccordance with the provisions of
th» Industries (Development & Regu-
lation) Aet, 1851 and the Develop-
ment Councils (Procedural) Rules,
1952. The composition of each coun-
cfl i3 so decided as to include:—

{a) Persons capable of represen-
ting the interests of under-
takings in the industry;

(b) Persong having special know-
Jedge of matters relating to

(e) Persons cspable of represent-
ing the interests of persans
Mmyﬁh the indusiry;

(d) Perscns capable of represen
ting the interests of consu-
merz of goods manufactured
or produced by the indus
try,

Government do not propose to re-
consider the cumposition of the coun-
cils, thu. constituted, before the ex-
piry of their respective terms,

Recruitment and Promotion Ruleg in
N.SIC

8980. SHRI HUKAM CHAND
KACHWAl- Will the Minister of
INDUSTRY AND CIVIL SUPPLIES
be pleased to state:

(a) whether the National Small In-
dustries Corporation’s Management.
New Delhj have not so far revised
their Recruitment and Promotion Rules
in consultation with the recognised
Union and that the Management con.
tinues to follow anti.employeeg policy

in the matter of promotion at al] la~
vels,

(b) whether the National Small In-
dustries Corporation's Management
have avoided framing of a sound Pro.
motion Policy in spite of assurances
given to Parliament and the Bureau
of Public Enterprises; and

{c) if so, the action Government
propose to take in this regard to re-
leve the employees/workers of the
Corporation of the uncertainty about
their future prospects?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL. BUPPLIES (SHRI A P.
SHARMA): (a) to (c). The Recruit-
ment and Promotion Rules of the
Corporation are revised by its Board
of Directors as and when the need
arises and the recognised trade unjons
are consulted by the Management in
appropriate cases.
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Stoppage of Brand Names and Trade
Marky patenied jn the country

8000. SHRI BHALJIBHAI PAR-
MAR- Will the Minister of INDUS-
TRY AND CIVIL BUPPLIES be
preased to state:

(a) whether Government propose to
stop the brand names and trade
marks patented in the country for
which no bulk manufacture is done
ar industrial licences issued to the
parties and whether the bulk involve
the patent of product mix and bulk
and gives greater hand to foreign
firmg ang prevent the growth of
Indian sector;

(b) whether Government propose to
help the Indian Sector by preventing
the use of patent &nd proprietory
rights of the foreign firms in the legal
framework in our country, without
parting with slightest technical know-
how; and

(e) if not, the broad featureg of the
programme that Government would
like to launch to meet the situation
to help the Indian sector?

THE MINISTER OF STATE IN
THE MIKIETRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI B, P.
MAURYA): (a) The grant of patent
for an invention is governed by the
provisions of the Patents Act, 1970
and the registration of trademarks 1z
governed by the provisions contained
in the Trade & Merchandise Marks
Act, 1088, The patent a person takes
depends upon the nature of the in-
vention and not on the basis whether

On the other hand, a trade mark
is & symbol used by a manufacturer
or merchant to identify his goods
wnd distinguish them from those of
his competitors, The words “trade
mark’ and ‘brand names' are gynony-
mous. Under the Trade & Merchan-
dise Marks Act, 1958, ‘mark’ includes
a device, brand, heading, label, ticket,
rame, signature, word, letter or
numeral or combination thereof A
‘trade mark’ therefore is a means to
enable & purchaser to select what he
wants, A manufacturer or trader
may register hls trade mark for
goods in respect of which he uses or
proposes to use his trade mark. The
mazin objectives of trade mark are:

1 to distinguish, one’s goods
from those of his competitors;

2, to serve as a guarantes of
quality, standard, characteristics
and consistency in the minds of
buyers and to build up s consumer
preference;

3. to provide a convenient form
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respect to the patented invention
have not been satisfleq or that the
patented invention is not available
to the public at a reasonable price”
(vide BSection 84); revocation of
patents under section 89; special
licensing provisions in the case of
patents relating to food, drugs and
medicines with a statutory ceiling
on royalty, etc. This apart, the Act
also provides ample safeguards
against the abuse of patents bf‘; the
patentees in several ways. Under
Section 47, Government is fully em-
powered to use any patented inven-
tion for the purpose of its own use
and can import the patented articles
including drugs and medicine for
distribution in any dispensary, hos-
pital or other medica] institution to
ensure that as a result of patent
rights, conditions of scarcity, leading
to high prices, are not created. If
necessary, Government can use any
patented invention or to authorise
any other person so to do for the
purpose of Government under Sec-
tion 100 of the Act, An invention is
said to be used for the purpose of
Government if if is made, wused,
exercised or vended for the purpose
of Central Government, a State Gov-
ernment or a Government under-
taking. The use under this section is,
however, subject to such terms as
may be agreed upon before or after
the use between parties; in default,
the terms being determinable by
High Court on reference. The Act
also emables Government to acquire
any patent outright for a public pur-
pose.

(b) The Patents Act, 1970, malkes
it obligatory on the applicant for
patent to fully and particularly des-
eribe the invention and its operation

ground for revocation of the patent
under section 64(I) (h) of the Act.
The Act makes it Incumbent on the
applicant to ensare that the dascrip-

tion of the invention is such as to en-
able a person ™ India possessing
average skill in and average know-
ledge of, the art to which the inven-
tion relates, to work the invention.

{(c) In view of all the statutory
safeguards already existing, as indi-
cated above, the question of initiat-
ing any fresh programme to meet the
situation does not arise.

Remova) of Chairman of N.SIC,

8991, SHRI HUKAM CHAND
KACHWAIL: Will the Minister of
INDUSTRY AND CIVIL SUPPLIES
be pleased to stabe:

(a) whether the recognised Emplo.
yees Unlon of National Small Indus«
tries Corporation, New Delhi have de«
manded removal of the present Chair,
man in view of big alleged failure to.
control the affairs of the Organisation
during his gix years tenure and a reso.
lution to this effect hag been sent to
Government; and

(b) if so, the action Govermment
propose to take to provide g euitable
substitute for the present Chairman?

THE MINISTER OP BTATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHR A. P.
SHARMA): (a) A resolution to this
effect said to have been passed by the
Genera] Body Meeting of the NSIC—
PTC Employees Union has been re.
ceived.

(b) Decisions about appointment
or extension of tenure of top exe-
cutives of public sector undertakings
are taken by the Government taking
into consideration the best interesta
of the undertakings concerned,

Book Production Scheme

8002, SHRI VAYALAR RAVI: Wil
the Minister of PLANNING be pleas-
ed to state:
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(a) whether Planning Commission
has not so far given approval to the
book production schemeg in the Fifth
Plan even though the Education Min-
1stry hag included it in the Plan; and

(b) if so, the reasong therefor and
<he stepg taken t, clear this important
gcheme?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI VIDYA CHARAN SHUKLA}:
(a) No such scheme is pending with
the Planning Commission.

(b) Does not arise,

Details of Coca Cola Concentrate

8993. SHRI BHALJIBHA] PAR.
MAR: Will the Miister of INDUS-
TRY AND CIVIL SUPPLIES be
pleased to state:

(a) whether Government have
& right to use any secret palent for
ihe benetit of itg countrymen,

(b) whether the price of Coca Cola
ig high and the sales are substantial;
and

(c) whether Government will pro-
cure the detailg of the Coca Cola con-
centrate for its own ulilizatwn and
explojtation for the benefit of the
country?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CI-
VIL SUFPLIES (SHRI B. P. MAUR-
YA): (a) 1o (¢). The manufacture of
Coca Cola concentrate is mot consl-
dered to be a priority industry and
Government have no proposal to take
over ity manufacture in public inter-
est.

Refinancing Schemg in Place of Hire
Purchase Scheme of NSIC

8994. BHRI BHALJIBHAI PAR-
MAR: Will the Minister of INDUS-
TRY AND CIVIL SUPPLIES be
pleased to state:

MAY 17, 1876

Written Annwers 152

(a) whether the exigting Hire Pur-
dhage Schemge of the Nations] Swmall
Industries Corporation in New Delhi
18 being replaced by Refinancing Sche-

me;

(b) if 4o, its ympacts on the employ+
ment and future of the cmployees
who have been serving National Small
Industries Corpoiation for two deca-
des; and

(¢) whether the question of employ~
ment of the employees of the National
Smal] Industries Corporation hag been
congidered and discussed with Emplo-
yees' representntives ang if s=o, whe-
ther any assuranceg have becn given
to the recogmseq Trade Unions to
avert frustration and uncertamty felt
among the employees®

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUFPLIES (SHRI A. P.
SHARMA): (a) to (c). Government
have not yet taken any decision mn
this regard,

Representation by A LR, Staff Artistes
for transporl facility to Artistey going
late and coming early

8005. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state;

(a) whether All India Radip Staff
Artistes Union hag made representa-
tion to Government for providing
transport faeility to those artistes who
go home after 8 pm. and reach office
at @ a.m.; and

(b) if s0, Government'; derision
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No, Sir. Fow-
ever, Staff Artistes are eligible for
transport from their residence to
the Radio Stetion und back if they
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have to attend duty during asuch
hours when public transport is not
normally available.

() Does not arise,

Senlorlty st of Announcers in All
India Radio

8996, SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state;

(a) whether for the last two years
the list of seniority of announcers in
Al] India Radio is under preparation;

(b) if so, the reasong for delay and
factg thereof, and

(¢) the time by which 1 is likely to
be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). The
seniority lists of Announcers in All
India Radio are maintained on a
language—zone basis by the Heads
of specifieq stations for each Zzone.
The seniority lists were prepared by
the concerned stations in early 1074
and circulated among the Announcers
in each zone calling for objections
and representations, if any. After
considering their tations, if
any, the tentative seniority list will
be finalised.

(¢) The Stations have been direct-

ed to finalise ‘the seniority lists
before the end of June, 1875,

Fiiling of Posi of Drama Producer at

AIR, Ranchi
8997. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (
BIR SINHA): The post of Drama
Producer at All India Radio, Ranchi
is likely 1o be fllled up by the mid.
dle of June 1875,

Froduction of Coca Cola Concentrate

8998, SHRI NANUBHAI N, PATEL:
Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased
to state:

(a) whether Zova Cola Expory Cor-
poration were arcurded permussion for
the manufacture of Coca Cola concen-
trate mn India subject to the condition
that quantum of production would be
such ag to meet 1he requirementy of
thep existing four bottling plants;

(b) whether they are now ‘manufac-
turing and supplving concentrate to
21 bottling plaatg in the country; and
if so, whether it is not the violation
of the Government approval; and

(c) if so, the uction Government
propose to take suainst them?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIEE (SHRI B. P,
MAURYA): (a) Initially, yes, Sir,

(b} Yest, Sir, these activities being
covered by Govt. approvals from
time to time, no violation thereof is
involved.

(c) Does not arise,

Lacunae in Industries (Drevelopment
and Regulatien), Act

8099, SHRI NANUBHAI N. PATEL:
Will the Minister of INDUSTRY AND
CIVIL. SUPPLIES be pleased to
state:

(a) whether Government have
observed certiin lacunae in the Indus-
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tries (Development and Regulation)
Act recently in the matter of number
of workers employed, definition of
worksy employed by different units
in & distorted way and withholding of
investments by resorting to loan
licence grrangements;

(b) if not, how Goveiirment will
justify a large turmove' (0 the exient
Rs 4 crores ;n respect of certain
foreign drug companies operating in
the small scale secior; aud

(¢) whether these companieg have
derived full benefi'= of the weaknesser
of the Indusii.; (Develcpment and
Regulation) Act, 1951 and if <o, whe-
ther there 15 gny proposal to plug
these loopholes?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A.
PAl): (a) to (e) Government have
in the lhght of the expericnee of the
working of Industries (Development
and Regulation) Act, since ity enact-
ment 1n 1951, decided to amend the
Act with a view to talang fuller note
of the current industrial and econo-
mic situation These proposals are
under consmderstion. While formul-
ating proposals for amendment of
the Act, Government will give due
consideration to the need, if anv, to
amend the present provisions m re-
gaid to the number of workers em-
ployed while defining a ‘“factory™,

Panctloning of Nationallsed Coal
Miney

9000 SHRI D B CHANDRA
GOWDA: Will the Minister of
ENERGY be pleased to state:

(a) whethrr many of the coal mines
which have been nationaliseq are mut
functioning properly; ang

(b) it so, the particulars thereof
and the reasons for not meking them
-operative?
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THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROR.
SIDDHESHWAR PRASAD): (a) Mo,
Sir, Some emall quarries were closed
down after reserves were exhausted.

(b) Does not arise.

Projects underiaken by CS.LRE

8001. SHRI D, B, CHANDRA
GOWDA: Will the Minister of
PLANNING be pleased to state:

(a) the namus of the projects under.
taken by the Counci] of Scientific and
Industria) Researcy which are likely
to be completrd during the current
year;

(b) the new projecty proposed to be
started this year and the projects
which were contemplated earliest but
have now been shelved; and

(c) ithe amount wmade Bvailable for
the new projects a3 a result thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(8HRI VIDYA CHARAN SHUKLA):
(a) and (b). The aclivities of Natlo-
nal Laboratories of the CSIR are of
coniinuous and on-going nature
Ad-hoc projects may be closed dur-
ing the year but in general projects
are completed within 3—5 years.
Thig is usually reported in the An.
nual Reports of the CSIR and these
reports  are placed before the
Parljament. Annual Reports of the
CSIR for the years 1972 and 1078
were placed on the Table of the Lok
Sabha on 11th December, 1874

(¢) The Planning Commission has
agreed for an allocation of Rs. I3
crores for newer aspects of conti-
nuing projects and new projects
during 1675-78.

Pane] discussion on the Roiy of
mwm
"

9002, SHRI NAWAL KISHORE
SHARMA: Will the Minister of IN-
FORMATION AND BROADCASY.
ING be pleased to state:
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(a) whether the attention of Gove
ernment hag been drawn to the Panel
Discussion on “the role of Television
in our country's life” orgenised by
the Institution of Electronicy and
Telecommunication Engineers at
Poone in January last;

(b) whether Government are aware
that opinion was expressed at the
symposium that Television should be
used ag a powerful tool for social
transformation angd that at present
sovial commitment lg lacking in our
television; and

(¢) the stepg Government propose
to take in the light of the above cri-
ticism?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir.

(b) A wvariety of views by a num-
ber of speakers were expressed
mainly to the effect that to achieve
masg education, rural uplift and
social transformation, it was essen-
tial that television coverage should
spread throughout the country.

(c) Government accepts such w
view and is doing everything pos-
sible, within the resources available,
to use ground based as well as satel-
lite television to help promote edu-
cational and developmental objec-
tives.

PCOs and Post Ofoes in Goa

5003. BHRI PURUSHOTTAM
KAKODKAR: Will the Minister of
COMMUNICATIONS be pleased to
hate:

(a) the tota] number of public call
offices in Goa; end

(b) the number of places where
demend for post offices have been
pending?

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
SHARMA): (a) ! long distance
Public Call Officey are working in
Goa,

(b) No public demand for opening
of post offices in Goa iz pending
examination.

Fundg for Goa for 1975-76 Play

9004, SHRI PURUSHOTTAM
KAKODKAR: Will the Minister of
PLANNING be pleased to state:

(a) the @mouni of funds proposed
to be provided lo (foa during the fn-
ancial year 1875-76; and

(b) the names ({ the development
projects on which these funds are

proposed to be spent?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI VIDYA CHARAN SHUKLA):
(a) Central assistance of Rs. 1L50
crores has been ellocated for the
Annual Plan 1975-76 of Goa, Daman
and Diu. The total size of the An-
nua] Plan is Rs. 12.87 crores.

(b) The sectoral distribution of
Rs, 12,97 crores is indicated in the
Statement laid on the Table of the
House. [Placed in Library. See No.
LT 8665/75).

Permission to Retired Central Class I
Officers to practice Law on Retainer
Basls

80U5. SHRI MOHANRAJ KALIN-
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Degree or cther professional qualifica-
tions to practice LAW/Income-tax/
Bales Tax op a retainer basis or even
otherwise within two years of retire-
ment without taking permission of the
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS DE-
PARMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA):
No gpectfic orders have been -
eed by the Government permithng
a retired Class I officer who does not
possess a Law Degree or other profes-
sional qualification to practice Law/
Income Tax/Sales Tax on a retainer
basig or even othermise within two
years ol retirement without taking per-
mission of the Government According
to rule 10 of the Central Civil S8ervices
(Pension) Rules 1972 setting up prac-
tice, either indepcndently or as a par-
tner of a firm by a retired Class I Offi-
cer who has no professional qualifica-
tion would amount to commercisl
employment 1equiing prior permis-
sion of Government withm two years
of retuement if the matters 1n respect
of which the practice 19 to be set up,
or 15 carried on are relatable to his
official knowledge n; experience or
involves himison/contact work with the
offices or officers of the Government
It follows therefore that if the mat-
te.s 1n respect of which the practice 1g
to bo set up or ;= cairied on are not
relatable to his official knowledge or
experience or do—not mvolve himson/
contact work with the offices or officers
of the Government no permussion 18
necessary A copy of rule 10 ang 11
of the Central Civil Services (Pensjon)
Rules 1972 is laid on the Table of the
House [Placed in Library See No
LT-0686/75 ]
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Development of Botanleal Garden in
Madhys Pradesh

9008 SHRI G C DIXIT Wil the
Minster of PLANNING be pleased to
state,

(a) whether the Government of
Madhya Pradesh has submitted a sche.
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5 to the Centre for daveloping a
totanical garde;

(b) it s, the cvtlineg thereof; end

(¢) the actiopn token so far there-
on?

THE MINISTER OF STATE IN THE
MIMIETRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): {(a) to
{c): Information is being ecllected and
will be laid on the Table of the House,

apainst Mr, Jan Vice-
Ohargey - Drobot,
Ourporation (Aste) Ltd,

B009. ¥HRI ~ SHANRER  RAO
BAVANT: Will the PRIME MINISTER
be pleased to state:

(a) whether Mr. Jan Drobot, Vice-
President of the American-owned
Wesetinghouse Trading Corporation
(Asja) Limiteq hsa jumped bail;

(b) it so, the facts about it end the
chirges against him;

(c) the amount of bail, the names
of his sureties and thelr connections
with the Westinghouse Trading Cor-
poration; and

(d) the stepg being taken to bring
him back to India?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIHS, DE-
PARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPAHTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI OM MEHTA):
{a) Yes, Bir.

(b} A statement is annexed.

(d) Action is being taken for the
forefeiture of the surety amounts.
Tise Enforcement Directorate, which is
the concerned agency. will consider
tuking such other legal steps, under the
relevent laws, as may be poacticable,

Mr. Jan Drobot was arrested on the
3rd August, 1974 by the Directorate of
Entorcement and produced before the
Additional Chief Metropolitan Magis-
trate, New Delhi, The Magistrate
ordered his release on furnishing a
personal bond of Rs, 50,000 and two
sureties of Rs. 25000 each. On his
fallure to furnish the suretles he was
remahtled to judicial custody in Tihar
Jal] and produced &gain before the
Maugisttate on the 5th August, 1974

2, The Directorate of Enforcement
requested the court to (i) increase the
bail emount, (ii) keep in court's custo-
dy the passport of Mr. Jan Drobot till
the dispossal of the case, (iil) direct him
not to leave the jurisdiction of court
without its permission, (iv) direct him
to furnish his local address and also
changes in address ftom time to time
and (v) meke Himself avallable when
required by the Enfortement Directo-
rate ard the Income.tax autHoritles,
Mr. Drobot agreed to surrender his
passport and the documents and also
to abide by the other conditions,
Thereupon, the court released Mim on
bail on furnishing a personal bond of
Re. 50,000 and two sureties of
Rs. 25000 each and ordered him to
seek prior permission of the Court be.
fore leaving its jurisdiction,

3. Before the case against
Mr. Drobot, which had been
partly heard, could be adjudiest-

ed end the adjudication ardess
could be passed, he left the country
without any permission of the court
and while he was stil] on bafl

4. Eight show cause notices have
been issued in regard to thls case, five
1o Shri Drobot, two to Shri Drobot and
Westing House [Trading Company
(Asia) Limited, and one to the com.
pany. In these show cause notives
ir] Yrobot has  Been  charged with
violation of Section 4(I), 4(2), 8(D
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(2), B{l)(e) (1) and Section B of the
FER. Act 1947, Be and/M/s Westing
House Trading Company (Asia) Limi-
ted have been charged with violation
of Sectlong 5(1){(¢) and 10(1) of the
F.ER. Act, 1047 and the company has
been charged with violation of Bec-
tion 10 of the Act.

Extension of telecommunication links
to East European countries

9010. SHRI VARKEY GEORGE wWill
the Minister of COMMUNICATIONS
be pleased to state whether Govern-
ment propose to extend pew telecom-
munication link with Soviet Union to
other East European countries?

THE MINISTER OF COMMUNICA-
TIONS (DR, SHANKER DAYAL
SHARMA): The proposed new tropos-
catter telecommumnication Ling between
India and the US.S.R, for which neces-
sary technoeconomie and traffic feasi-
bility studies are under way, would
have the necessary technical capability
for handling telecommunication traffic
fo East European and other countries
with whom the US.S.R., has telecom-
munication hnks. Such an extension of
the proposed link would be considered
in due course, subject to agreements
which might be drawn up with the
UBSR, and the countries roncerned.

Production of salt in coastal belts of
Orissa

9011 SHRI SAMAR GUHA. Will the
Minister of INDUSTRY AND CIVIL
BUPFLIES be pleased to state

(a) whether Government have
explored the possibilitieg of salt ma-
nufacture and extension of produc-
tion of the existing ealt production
in the coastal belt of Orissa;

(b) i so, facts thereabout;

(¢) it not, the reasons for not ex-
ploring such possibilities; ang
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(d) whether such pofentialities
exist along the coastal belt of the
State?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSRY AND CIVIL
SUPPLIES (SHRI B. P. MAURYA):
(a) to (d): All the salt l.l.n_dloi Central
Government in Orissa have been as-
signed for the manufacture of salt.
The Government of Orissa have, how-
ever, reported that with a view to
augmenting salt production in the
State, they are carrying out & survey
of coasta] areas in consultation wnth
the Central Salt and Marine Chemi-
cals Regearch Institute, Bhavnagar.
After the completion of the survey,
new areas will be brought under salt
manufacture and existing salt produc-
tion units will be expanded by increas-
ing the area and employing scientific
methods for the manufacture of salt.
Salt Department is rendering all possi-
ble technical assistance required by the
Government of Orissa.

While the cimatic factors in Orissa do
not favour any large scale increase in
the production of salt, the actual poten-
tialities will be known only after the
survey is completed.

Diversion of Funds Earmarked for
Specific Projects

8012. SHRI GIRDHAR GOMANGO:
Will the Minister of PLANNING be
pleased to state:

(a) whether Centra] Government

(b) whethey dus to the fear of lapse
of allocated money for the projects,
the funds have been divert-

1

(¢) it 9o, whether the earmarked
ﬁhmm time-bound

H

e
c
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(d) & not, mmw
money will be kept reserved
future plan?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): (a) and
{b): The issuesrelating tothe ear-
marking of allocations, preventing of
diversion of earmarked allocations

Under the existing procedures of
channelling of Central assistance which
are the extensions of the procedures
prevalent in the Fourth Plan, the
outlays in the respective Annual Plans
of States are earmarked for the follow-
ing programmes/projects,

() Animal Husbandry and Dairy-
ing.

(il) Agriculture and Allied Services
Programme as a whole,

(lil) Cooperation,
(iv) Specific Irrigation and Power
Projects.

{v) Elementary Education other
than minimum  Needs Pro-
gramme in thig sector.

(vi) All programmes under the Na.
tional Programme of Minimum
Needs, viz, rural electrifica-
tion, rural roads, elementary
education primary health cens
tres, rural water supply, house.
sites for landlesy labour, envi.
ronmental improvement of
slums and nutrition along with
the fotal outlay for Minimum

The rationale of earmarking of out-
lays iz to ensure that the earmarked
allocation for specific  projects/pro
grammes are not diverted to other sec.
tors of development without the ex.
press permission of the Planning Com-
mission and the earmarked funds are
utilised for the purposes for which
they are meant within the Annual
Plan period concerned. Presently, the
outlays for tribal development pro-
jects and backward areas develop-
ment gre not earmarked.

(e) and (d): The outlays earmark-
ed for specific schemes/programmes/,
projects in the approved States’ Annual
Plans have to be incurred within the
Annual Plan period concerned. Any
unspent amounts are not carried over
to the next Annual Plan period.

Amignment of Role of Retail Agency to
Cooperative for handling liems of Mase
Consumption

9013, SHRI RAJEDEO BINGH: will
the Minlster of INDUSTRY AND CIVIL

BUPPLIES be pleased to state:

(a) whether cooperativeg are to be
assigned a leading role as a retal
agency In the vroposed public distri-
bution network by {he Central Depart.
ment of Civil Supplies which has
already drawn up a blue-print for
handling items of mass consumption;

(b) whether the cooperative organi-
sations have been geared up to take
up this assignment to the fullest satis-
faction of the consumers; ang

(e) if 80, the broad outlines of the
process of gearing?

THE MINISTER OF BTATE IN THE
MINISTRY OF INDUSRY AND CIVIL
BUFPLIES (EHRI A. C. GEORGE):
(a): Yes, 8ir.

(b) and (c): In our expanding cons
Sumer oriented public distribution
system, a significant role has heen en-
trusted to the cooperatives. The exist-
ing urban consumer coopacative move-
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ment consists of 8 Natiorldl Federation,
14 Statelevel ations, 13150 pri-
mary sociebes with 2000 branches, 400
whole-sale/central stores with 2,300
branches and 135 department stores.
These cooperatives cover practically all
districts having urban population of
80,000 and above Besides the consu.
mer cooperatives organised among the
gemeral public in urban areas, separate
consumer cooperatives have been orga-
nised among industrial and mining
workers and employees of the Railways,
Post and Telegraphs and other public
and private sector undertakings Out
of 50B5 establishments employing 300
or more workers as on 1st March, 1078,
2413 had cooperative stores and 1148
establishments had fawr price shops.
For mining workers, 13 wholesale and
large number of prmimary stores have
been organised, with assistance prowid-
ed out of Coal and Mica Mines Labour

i &

Sigte Governmenfs have
o that, to the extent
fair price shops may be
cooperatives, and that they may
permitted to stock all essential
modities Steps have also been
to earmark specified percentajes
production of selected consumbr st
cles in the orgamsed industrial secter
for distribution through consumer co.
operatives The actinities of comiu~
mer cooperatives are also being link-
ed with those of marketing and protes-
ging sodieties, fon smooth fow of egri-
cultural products at economic pries to
the comsimers The National and
State level Federations of consumer
and marketing cooperatives are also
being advised to undertake coordinat-
ed arrangements to hélp mmntaln the
supply line of essential goods

3 During the Fitth Plan, the pro-
gramme of development of consumer
cooperatives will be in the Stale, Cen-
trally Sponsored and Central Seclors.
Under a Centrally Sponsored Scheine,
asmstance 1= being provided for (a)
establishment of new  depariment
stores and retail outlets, including de-
wvelopment of consumer odoperatives
having growth pofentlal, and (b)
strengthéning and expansion of the
wholesale sector at the level of 14
State Consumers Cooperative Federa-
tions Under a Central Sector
Scheme the wholesale activities of the
National Cooperative Consumers Fede-
ratlon is being strengthened, and its
Consultaney and  Promoflbnal Cell
asslsted to foster stientifie manage.
ment te¢hilques n  cohsumer co-
operatives

4 In pursuance of the recammenda-
tiong of the recenfly conwgned four
Zonal Conferences with the Btate
Ministers incharge of Civil Supplies,
the State Gdvernments bave been ad.
vised fo take up organisatinn of effec-
tive utlon arrangements through

congumer in major cities
wlthpm:l‘qﬁm v::xi&ha::m,

g e s
&?m"{n 7 Mm establish.
spd

ments, s diiad
hostels of University and Degres

i
it



16y Written Answers VAIBAKHA 17, 1097 (SAKA) Written Answers 170

Jeges. The State Governments have
been advised to select consumer co-
opemative lnstitutjons in the aforesaid
cliies wnd areas to utilige them effec-
tively for undertaking distribution of
essential consumer articles. For build-
ing social consciousness and people's
participation into the dustribution
system itself, the State Governments
have been advised to ensure larger in-
volvement of women in the distribu.
tion of consumer articles, by organis-
ing, wherever possible, women's co.
operatives and by securing their active
association ag members of their mana-
ging committees.

5. As a result of the development
pregrammes envisaged during the Fifth
Plan and the role assigned to them
in the public diwstributton system, con-
sumber cooperatives are expected fo
play an important role in the public
distribution system and exercise a
heslthy influence on the retail trade.

Recovery of Idol of Ponaraja

8014, SHRI SHASHI BHUSHAN:
‘Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether an invaluable idoj of
Ponaraja, worth over a million dollars
in the West, hag been recovered from
a gang of lmique smugglery in West
Delhi by the CBI;

(b) the number of antique smug-
glere arrested, their names and action
taken against them; and

(c¢) whether Government had been
considering to bring a comprehensive
Iegislation in €his régerd and to pro-
tect the ariclent temples ard places rf
historic importance and to save the
pleces of rare art to be 80 stolen and
sougglell by unscrupuloug persons; if
wo, the stage at which the matter
wianfs?

of ‘Ponaraja’ was stolen from Jagesh-
war temple, Almora district Uttar
Pradesh, on the night of 8/10th Octo-
ber, 1874. A case FIR No. 10/7¢
Police Station Almora u/s 3 97
IPC was registered. The investiga-
tion of this case was taken up by the
C.B.I and during the course of in-
vestigation the idol was recovered on
;l;:lﬁpril 19756 from a houpe in West
hi.

{b) The names and details of the
peérsons arrested in the case so far, are
given below: —

1. Tirath Singh s/o Bhag Singh.
2. Jaswant Singh s/o Bhag Singh.
3. Swaran Simgh s/0 Bhag Singh.
4. Men Singh /o Hukum Singh.
5 Khem Singh s/o Uttar Singh.
6. Amarnt Singh s/o Uttam Singh.
7. Uttam Singh s/o Maha Singh.
8. Baliram s/o Kripa Ram.

9 Trilochan Singh s/0
Singh.

10. Surtanand Nautyal sfo Lakhi
Ram,

11, Raj Kumar @ Suresh of Munni.
Ki-Ratti,

Uttam

Ot the above persong those at serials
1 to B have been released on bail by
the court. The case iz under investl-
Bation by the C.B.1.

(c) A comprehensive Act called the
Antiquities and Art Treasures Act
was passed by the Parliament in 1972
(Act 52 of 1972) with a view to
tightening up the control over the
fraudulent activities of dealery and
smugglers, unscrupulous art dealers
and individuals.

Constraction of Kelab Hydel Project
In Onlsen

8015. SHRI K. PRADHANI: Wil
the Minigter of ENERGY be pleased
to state:

(s) whether Kolab Hydel Projest
in Qristy san be taken up for construce
tlon during the current financial year;
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(b) whether it requires thia clearance
from Krishna Godavari Water Dispute
Tribuna] for the vonstruction of Power
Project where there ig no question of
diversion of water; and

(c) if @0, when it is going to  he
started?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROP.
SIDDHESHWAR PRASAD): (a) For
the year 1975-78, the Working Group
on power has recommended &n
amount of Rs. 10 lakhs for the Upper
Kolab Hydro-Electric Project so that
the State Government may start de-
tailed investigation work on this pro-
ject during this year.

(b) No, sir.
{c)} Does not arise.

Alleged Maladministration in Bose
Institute at Calcutta

9018. SHRI NAWAL KISHORE
SHARMA:; Will the Minister of PLAN-
NING be pleased to state:

(a) whether the Guvernment have
received any memorandum about the
maladministration, currently going on
in the Bose Institute at Calcutta, and

(b) whether any enquirles have
been mede and if so, the steps taken
to improve the state of affairs of the
saig Institute?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): (a)
Government have received two com-
mulcations in this regard,

(b) The Institute is functloning in
s satisfactory manner. However,
Government have taken concrete
measures to make the Institute a
Centre of excellence in scientific en-
deavour.

MAY 9, 1978
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Shortage of coal in Tamif] Nadu

8017. SHRI R. V. SWAMINA-
THAN: Will the Minister of ENERGY
be pleased to state:

() whether coal is in short supply
in Tamil Nadu;

(b) if so, the sieps being taken by
the Union Government to improve the
supply; and

(c) the total guantity of coal sup.
plied to the Tami] Nadu State durirg
the monthg of March, Apri; and May,
19757

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) to
(e). The information iz being collect-
ed and will be laid o the Table of the
House.

Betting up of Industries in Bihar

9018. SHRI M. 8. PURTY: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state;

(2) whether there has been set back
io plang for setting up new industries
in Bihar State in view of credit
squeeze; and

(b) if s0, nature thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHR! B. P.
MAURYA): (a) No, 8Sir. There is no
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“care sector” and in the manufacture
of masg consumption goods, and in
particular of new units in which fix-
ed investments have already been
made, and

(b) Tioes not arise.

Alleged delay in reaching of letters io
Palamgu Distriet

8019 KUMARI KAMLA KUMARI:
Will thy Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government are aware
of the fact that a letter takes at least
10 days to reach Palamau district
of Bihap from Delhi and Patna, and

(b) if 50, the steps taken by Clov-
ernment to improve the working
thereof?

THE MINISTER OF COMMUNICA-
TIONS (DR SHANKAR DAYAL
SHARMA): (a) ang (b). Letters for
Palamau District posted in Delhi or
Patng are sent by rail. The normal
time for delivery of a letter from
Delhi to an addressee in Daltonganj
is 3 days and for Patna 1 day For
other places in Palamau Distriet one
or two days more are required de-
pending on the remoteness of the des-
tination. All existing mail arrange-
ments are being scrutinised to see

174

that these normal delivery times are
kept and further improved to the
extent possible.

Setting up of Corporations ly State

Governments for Financial Assistance

to SC, ST Harijan ang Backward
Classes

9020, SHRI K LAKKAPPA: Wil
«1e Minister of HOME AFFAIRS be
pleased to state:

(a) the names of State Governments
which have set up Corporationg to
accord financial assistance to the
members of Scheduled Castes Sche-
duled Tribes, Harijans and Backward
classes for their economic upliftment;

(b) the main features of economic
upliftment schemes;

{c) the emount of Centra)] assistance
given for the purpose to the State
Governments during 1974-75; and

(d) the amount of Central assistance
proposed to be given during 1975-767

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AIFFARS
(8HRI F. H MOHSIN): (a) and (b).
A statement giving the required in-
formation jg attached.

(c) and (d). The Central assistauce
for the State Sector schemes is given
in the form of block grants and block
loans,

Statemant

a

(a) The followng State Governments ! ave set up Corporatiors to arccrd firgPeiel  essislar oy
the l.'l)nmbtrl of Sdgtdnled Castes. Scheculed Trnbes Harijgns end Backward closses:—

State Category of Backverd clasees
t Andhrs Pradesh . Scheduled Tribes.
2 Bihar . Scheduled Tribes.
3 Guijarat . . + o Scheduled Tribes, Scheduled Castes.
4 Madhys Pradesh . Scheduled Tribes, Scheduled Castes

§ Msharashta . , .

6 Qrissa

. Scheduled Tribes. Scheduled Crster erd Other Becke
ward Classes.

. Scheduled Tribes,
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9 Kerla , , ., . , Scheduled Tribes mmd Schedu led Comes,

8 Pumgb , . Scheduled Castes.
9 Haryana . . Scheduled Castes.
10 Karnatohe f v . Scheduled Tribes, Scheduled Canten.

{b) The main featuves of economic
upliftment schesae are aa under:—

(1) Collection and marketing of
minoy forest produce;

(2) Supply of consumer goods;

(3) Disbursement of agricultural
credit to farmers;

(4) Purchase and sale of agricul-
tural produce;

(5) Provision of managerial tal-
.=t to pro-societies;

(6) Housing subsidy for construc-
tion of houses; provision of con-
struction material and labour;

(7) Grant of loans to Harian fa-
milies for purchase of seeds, seed-
lings, fertilisers, etc.;

(8) Supporting economic pro-
grammes like poultry;

(B) Finaneia] assistance for run-
wing trede or industry;

(10) Provision of employment to
Harijan boys trained in book bind-
ing, gurment raking, villege in-
dustries, carpentry, brick manufac-
turing ete.;

{11) Supply of machinery, auto-
mobiles etc, on hire/purchase; and

(12) Purchase of land, ete. etc.

(8) the grewth rate of induskrial
production in Kernstaks during the
Fourth Five Year Plan;

(b) whether the growth rate has
kept pace with the national zrewth
rate fixed by the Centre;

(c) if not, the factors responsihle
therefor; and

(d) the action proposed to be taken
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P. MA-
URYA): (a) to (d). Figures of in-
dustrial production in the organised
sector are not maintained State-wise,
However, the following comparative
figures of industria] licences and let-
ters of inteni granted for Karnataka
sre indicative of industrisl growth in
the State:—

1972 1973 197 4
a2 6 66
Letters of intent 53 6 73

Electrifiation of Villages quring
1975-18

022, SHRI K. LAKKAPPA: Wil
the Minister of ENERGY be pleased
to state:

(a) the number of villages that
have been electrified during 1874-T§,
as compared to 1973-74, State-wime
and Union territory-wise; and

(b) the number of villages propos-
ed to be electrified during I1975-76,
State-wise and Union territory-wis?
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THE DEPUTY MINISTER IN THE ed during 1973474 and 197475 and
MINISTR ENERGY (PROF. those proposed to be electrified during

¥ oF . ¢ 1975-76, State-wise and Union Terri-
‘SIDDHEESHWAR PRASAD): (2) and tory-wise are given in the Statement
{b}. The number of villages eleotrif- attached, -

] d] ‘. ]

Statement
Statement the n of electrified durirg 1 end 1 ard those
-howlng dem vllhlurm 6 B 197374 974-75
’gg. States/U. T Villages electrified cvrirg  Tergor:®
1973-74 1974-75  (1975-76)

1. Andhra Pradesh | . . . . . 501 194 400

2. Assam .. . . 325 NA 7%

3. Biher e e e e e 684 63(a) 1,48

4. Guijarat e e e e e 378 350 550
s. Haryana (4) . Nil Nil Nu
6. Himachal Pradesh . o043 248 (@) .
7. Jommu & Kashmir .. . s14 354 (f) b

8. Karnataka e e e e 944 1,086 450
9. Kerala v e e e e e 37 14(f) 55
10. Madhys Pradesh e e e 770 601 .
11. Maharashtra . . . N N . 1,778 1,886 3,000
r2. Manipur . . | ., | .. 8 1(d) 710
13. Meghslaya , . . . . . . 34 NA we
14 Nagaland ., ., ., ., ., . . 53 20 ve
15. Orissa . . . . . . . 2,100 1,662 .
16. Punjab . . . . 452 208 (d) 400
17. Rajasthen | . 866 546 we
18, Tamil Nedu, , ., , . . 106 () o
19. Tripurs . PN . 8 &) .
20. Uttar Pradesh . . . . 2,844 784 900
31, West Bengal R . . BLIT1 679 (f) Lod
TOTAL: (States) . 16,616 B.B13 -—?,6—;3_

3, A& N Ilands e e e 7 I v
2 Atumechel Pradesh |, | | || 3 3(H v

g, Chandigarh (+) . B . . . Nil Nit Nit
4 D& N Haveli e e . 4 4 9

s Delbi () . . . . . . . Nit Nit Nit
6, Go,Deman &Diew , ., ., ., 72 55 40
7. Lakshedweep e e e e Nil 1 (b) o

8 Mizoean , . . . . . . 2 Nu i

9. Pendicherry (+) e v e e e Nil Nil Nit
TOTAL : (UTY . 88 7™

Total (All India) . e e 16,704 8,887 8,604

+) 100% village electrification already achieved as on 3r-3-1973.
to 3T-I0-I974 Ui 30;3::119?4 ®U &
o 3:-13—:93 s the Avousl 3 973 po 28-2-1975

'rhe mmmmhm hmm uuug
mwmhm,{m targets, ame have
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Earnataks Ordinances pesding with (b) if 8o, the gallent features of the
Ceatre proposal in thiy respect? ’

B028. SHRI K. LAKKAPPA: Will
he Minister of HOME AFFAIRS be
pleased to state:

(a) whether some ordinances, pro-
posed Government of Karnataka,
Bre g with the Central Govern-
ment;

(b) if so, the particulars of these
ordinances and the date of each ordi-
nance when it was gubmitted for
clearance to the Centre;

(¢) whether there has been any
delay for taking decision thereon; and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFPAIRS
(8HR] F. H. MOHSIN): (a) No,
Sir,

(b) to (d). Do not arise.

Burvey of unauthorised possession of
unlicenced Arms in Delhi

9024, SHRI SAT PAL KAPUR: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Delhi police have
derided to survey discreetly the ex-
tent of unauthorised possession of un-
licenced arms in Delhi; and

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) The Delhi
Police maintains a constant vigil over
the holding of unlicenced arms. No
special survey has been undertaken
by the Delhi Police.

(b) Question does not arise,

Use of Indian Brand names by Forelgn
Companies Abroag

9025, SHRI SAT PAL KAPUR:
Will the Minister of INDUSTRY AND
CIVIL SUFPLIES be pleased to re-
fer to the reply given to Unstarred
Question No. 5050 on the 26th March,
1075 regarding use of Indian brand
names in consumer industries by For-
eign companieg and state:

(a) names of the foreign companies
who have developed Indian brend
names and popularise the same
abroad; and

(b) the names of the products?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B, P.
MAURYA): (a) and (b). Government
do not have precise and dgtailed in-
formation regarding the foreign com-
panies who have registered Indisn
brand names abroad for use in forelgn
countries. Some of the foreign com=
panies who developed brand names
with an Indian flavour are:—

Name of the Company Trade Mark Geods{Precucts
(i) Hindustar Lewer Lid DALDA, Hydrogersted Oil
Do. MAHARANI Soips
Do. ANIK Foods
Do, HIMA Foods
(i) Brooke Bond India Ltd, TA] MAHAL Tea
Do. APSARA Do,
Do, AJANTA Do,
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(i) LT.C I.M.anrmerlylndh Tobacco

. . . Cigarcttes
Do. AKABAR SHAH Do
Deo. ELEPHANT Do,
Do. SARPANCH Do
(iv} Godfrey Philips India Ltd. . ABDULLA Do.
(v) Britanma Buiscwt Co. Lad. . RAJ CAKE Buscuits
Do. cow Do.
Do CHAKRA Do.
Do. ROMA Do.
(iv) Singer Co. (U.8.A) . MERRIT Sewing Maclires

Resignation by Shri V . Rajadhyak.
sha from Hindustan Lever Limited

8027, SHRI H. N. MUKERJEE:
SHRI C. K. CHANDRAPPAN:

Will the Minister of PLANNING be
pleased to state:

(a) whether S8hri V. G, Rajadhyak-
sha, Ex-Chairman, Hindustan Lever
Limited, is now in the Ministry of
Planning;

(b) whether the go called resigna-
tion by Shri Rajadhysksha from
Hindustan Lever is a mere paper posi-
tion and he continues to draw the
same facilities from the comp&ny
under different garbs; and

(¢) #f 80, what iz Government's
reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): (a)
V. G. Rajadhysksha has been appoint-
#d 8y Chief Consultant and ex-officio
the Government of India

(b) and (c). Shri Rajadhyaksha gets
a pension of Rs. 1500 per month from
M/s. Hindustan Lever Limileq and is
eligible tp get medical beneflts as ap-
plicable to other pensioners of the
company. He does not get any other
facilities from the company.

Price of “Vijay” Scooter

8028, SHRI NAWAL KISHORE
SHARMA: Will the Minister of IN~-
DUSTRY AND CIVIL SUPFLIES be
pleased to gtate:

(a) whether the public sector scooter

“Vijay” hag prospects for a good ex-
port market; and

(b) the present price of the scooter
including excise duty?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A, C.
GEORGE): (w) Yes, Bir.

(b) The ex-factary selling price of
a Vijay Delux scooter is Rs. 3510.00,
The excise duty i3 Rs. 31883 per
scooter.
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(3

| gear aw ® @9 ® 3fg

9029. *t WF ¥ I : FAT
AR WAt qg FATY I FAT FA (5 ¢

(%) =ar srar gr&r a9 9 @0
IO TG @R

(m) afz g, a1 ag 1968-69 §
T R feaar g=t gar 7k 37 99
fraeT @ grar g #IR @9t a9 agq
F T AT ;AR

(T) #FT AT 1968 FF A
gfers ST F1 @ AT o€ 7

g AATE § IR (s o
udo wWghaa) : (x) o) (@). av
1968~69 F T AT AT I qT
26.13 VT ¥ FI gAqfw @ F1
g Y, S9fFaw 1974-75 (F@EA,
1975 %) & faa arg= wfw
44,19 FOT 7 2 |

g7 a9l & TR |9 7 3fg F F1a0w
#rar grar a9 #Y wem ¥ 3fg gug-awy
92 gfafaa agms s @FT 3T,
Fra aqd AW A fawrfeen & aar
qx FaqaEl ¥ 3fg AR we &
AU #1 Far § 3fgE

() 19657 mmrqearas &
a9 & e 3w T FeAiEm @Ay
1 @ UAET HIAR 9 AT TS
qfTd =T FT qIET o7

Misusg of Foreign Exchange Permit by
West Bengal Minister

9030. SHRI INDRAJIT GUPTA:
‘Will the PRIME MINISTER be pleas-
ed to state:

(a) whether Government have re-
ceived complaints from a Member of
Parliareent to the effect that a West
Bengal Minister had recently gone ab-

MAY 7, 1975
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road with a special foreign exchange
permit of the value of Rs. 3,500 on
the plea of his wife’s medical treat.
ment;

(b) whether the M.P. alleged that,
ip fact, no guch medical treatment was
undergone, and that the Minister and
his wife spent the sanctionad foreign
exchange, plus some illegally acquir-
ed amount, for holiday purposes; and

(¢) if so, the name of the Minister
concerned, and whether any inquiry
hag been held in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI OM MEH-
TA): (a) No, Sir.

(b) and (c¢). Do not arise.

fast a1 #Y g€ af

9031. = qHA AT TMU : FqT HAT
HAT qg qATH AT FAT T fF

(w) T o2 faw A Y foE
¥ ag Farar o & fF 9as asar w
feftaf ar ¥ sa @€ & ; =<

(@) afz g, ar &% ¥|r F=o
g7

Al AT § ITET (o fagsaw
S®T) ¢ (F) B2 faq AEnr A gy
fd § ag sova fear 2 f5 ooy
fasrelt &1t & fa<t 7 afcormy & faeft
g &1 @ HT JedA@  FWT A
W WI, I¥W I F=r Y
wafy ¥ W F waw Ffr sard
g
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(') wsa faset 18 (= &9 &
ggq &1 7w § Ifg g F a-aTa
Wmﬁzf‘ag‘ﬁ,wﬁﬁifg
g7, =% ofdEsi #F OS-
Tq AW & qg T, qrew q47 fFa
F oo #1 mwfuw grfq gw, a0 2w
mrfe & wor woAr facim feafq #1
U § qawd @ § | 6@ He,
et £ g fagds FE1 #1 Al
fraq w31 rar & {9 9 AT ANeAEd
C A

I H) w7 I 97 fass ® aend

9032. =Y AF F7T TOU : FT FAT
ooy g T FY FAT HA ¢

(%) #=1 %% Al F qe43
I FT 95T FA 4 9 fasreft aeaAg
T It & ; AR

(=) =fz &, a1 |1 FTFR FT
faem 39 wag § g @y av
1€ fAug a3 F1 8 7

FAl wrawa § sga= (Mo fagmax
&) - (F) AR (¥). B THA
U 7 FIAT STAAT FI qTAA FIAF
feafs garer 3 far gov Twsat §
SEFT 1 PHIAT FE F IeW q A
famq =0 %Y Yoww ¥ g 1 famg
(xara) gfufraw, 1948 & Iwael
& g sy fags N gowEaE
# fafaw o forl & fadr Efw fuifa
FH A 9T &, 9 TS @R B
faga (v3m) wfafraw, 1948 it arv
78~%F & 9dH fAg o S0 FW F wly-
FITE AT

Fall in Industrial Production of Essen-—
tial Goods in Maharashira due to
power shortage

9033. SHRI SHARAD YADAV:
SHR]I DHAMANKAR:

SHRI VASANT SATHE:

Will the Minister of ENERGY be
pleased to state:

(a) whether power famine in Maha-
rashtra has resulted in significant fall
in industrial production of essential
goods;

(b) whether the State Government
of Maharashtra have sought any assis-
tance from the Centre to meet the
crisis;

(c) if so, details thereof; and

(d) the steps taken to meet the
situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) In
view of the current shortage of power
the Maharashtra Government have
imposed certain power cuts on vari-
ous categories of consumerg including
industries. It is not, however, possible
to assesg the loss of production solely
due to these power cuts.

(b) and (c). The Maharashtra Gov=-
ernment have approached both the
Gujarat as well as the Central Gov-
ernments for providing assistance
from Tarapore to the extent possible
and thig matter is under considera-
tion.

(d) In general the following steps
are being taken to overcome the prob-
lem of power shortages:

(1) Maximising of generation from
existing thermal stations by
way of arranging adequate
spares, arranging adequate
quantity of coal of suitable
quality, training of O&M per-



(i) Expediting the commissioning
of projects under
tion by way of arranging
equipment and  essential
searce materials in time and
monitoring tha progress of
construction;

(i) Arranging relief from gd)cin-
ing Btates/Systems;

(iv) Introduction of a system of
rational distribution of avail-
able energy on the basis of
graded priority and curbing
the use of electricity for os-
tentatious purposes so that
power so gaved could be di-
verted for productive pur-
poses.

Firing on JP. Demonsirators in
Gujarat and other States

9034, SHRI SHARAD YADAV: Will
the Ministey of HOME AFFAIRS be
pleased to state:

(a) whether it ig a fact that police
fired upon J.P. demonstrators 1n Guja-
rat recently;

(b) if po, the details thereof, and

(¢) the number of firings durmng
1974 by CRP and BSF in wvarious
States on JP. demonstrators?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) No, Bir.

(b} Does not arise.

{c) In 1974, the CRP, and the
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strators in suppart of Bhri Jayapras
kash Narayan i not availahle,

9035, SHRI SHARAD YADAV: Will
the Mintster of INFORMATION AND
BROADCASTING be pleased 1o state:

(2) whether Government have laid
down any guidelines for the Minist-
r1es with regard to supplying matetial
and nformation on tours of Ministers
for the small and big newspapers and
newg-agencies; and

(b) of so, the details thereofs

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No, Sir.,

(b) Does not arise.

Issue of Industrial Licences to
Backward Areag

9036. SHRI RAJDEO SINGH: will
the Minister of INDUSTRY AND CI-
VIL SUPPLIES be plessed to state:

{a) whether during 1974 out of 1089
industrial licences given, 268 were
given exclusively o backward areas;

(b) whether according to a new de-
finition recently propagated or ini-
tiated an “Industrislly backward" area
is having precedence over economicsl.
ly backward areas;

(c) if 8o, to which category of back..
ward greag the 208 industrie] licences
were given; and

(d) i not to one category, the
bresk up of the number of licendes
for both the categories and mames of
the area or district of backward aress?

THE MINISTER OF INDUSIRY
AND CIVIL SUPPLIES (SHRI T. A.
PAI): (a) Yes, Sir.



189 Written Angwers VAISAKHA 17, 1007 (SAKA) Written Answers 190

{b) to (d). Certain Districts, on the
recommendations

purpose of extending financial assist-
ance on concessional basls. The num-
ber of such districts {3 232. For iden-
tification of industrially backward dis-
tricts, the following factors have been
taken into account in relation to po-
pulation.

(1) Per Capita Food Grain/Com-
mercial Crop Production.

{2) Ratio of population to agri-
cultural workers.

(8) Per capita industrial output.

(4) Number of factory employees
or number of persons engag-
ed in smecondary or tertiary
‘u;t:\dﬁeg per lakh of popula-

(5) Per capita consumption of
Electricity.

(8) Length of surfaced road or
' rallway mileage,

Al] the 298 licences mentloned in
part () of the question have been
issued for location in industrially
backward districts.

Effect of Commissioning of Power
Generating unity on the supply of
power to Agriculture and Indusiry

9037. SHRI RAJDEO SINGH: Will
the Minister of ENERGY be pleased
fo state:

(a) whether eight power generating
units with g total capacity of 674 MW
were commissioned at various States
in the country;

(b) whether all these commissioned
tunits are only thermal or hydro-elec-
trie; and

(c) whether thesp generating units
in different States will relieve the
congumers and there will be no cut as
regards agriculture and industry are
concerned?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) to
(c). During the month of March, 1876,
eight power stations totalling 674 MW
of capacity were commissioned out of
which 4 totalling 325 MW gre hydro
and the remaining 4 totalling 340 MW
are thermal. The commissioning of
this new capacity will help in improv-
ing the power position in various
States by way of meeting additional
load demands from, inter alia, agri-
culture and industry.

Raids by Enforcement Directorate on
Residential and Company Premises of
Birlas

9038 SHRI JYOTIRMOY BOSU:
Will the PRIME MINISTER be pleas-
ed to refer to the reply given to Un.
starred Question No, 5551 on the Otb
April, 1975 regarding ralds conducted
by Enforcement Directorate on resl-
dential and company premises of
Birlag and state-

(a) the number of raid conducted
by the Enforcement Directorate on
the residentlal and company pre-
mises of the first ten companieg in
terms of assets of the Birlas (regis-
tered with the MRTP Commission)
to date for the last three years;

(b) the names and addresses of the
persons belonging to the companles,
concerny whose houses were ralded
and searched;

{c) the total amount of unaccount-
ed money, in cash and kind, sepa-
rately, detected or seized from each
premise;

(d) the total number of cases filsd
and names and designations of per-
song prosecuted;
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(e) what srg the specific charges
against persong whose houses were
reided; and

({) the present positien of the
cases launched during the said period?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND
ADMINTSPRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENTA-
RY AFFATRS (SHRI OM MEHTA):
(a) to (f). 1, The Department of Com-
pany Affafry has forwarded the
fames and addresses of the following
compaenies ag the “first 10 Comparites”
errenged according to thelr aeets in
1973 and registereq ag Undertakings
aftracting section 20 (A) of the Mo-
nopolies and Restrictive Trade Practi-
ces Act, namely,

1, Hindustan Motors Ltd. Birla
Bullding, 9/1 RN. Mukberjee
Road, Calcutta-1,

2, Hindustan Aluminium Corpn.
Litd Century Bhavan, Dr.
Annde Besant Hoad, Bombay-
400025,

3. Century Spg & Mfg, Co. Ltd,
Century Bhavan, Dr. Annie
Besant Road, Bombay-400025.

4 Zuarl Agro Chemucals Lid. Jal-
kisaan Bhavan, Zuarinagar
403728, Goa.

5 Gwalior Rayon Silk WMig.
(Wvg) Co. Ltd, PO—Rurla
Gram, Nagada, M.P.

8. Orient Paper Mills Ltd., Braj-
rajnagar (Near Jharsuguda),
Distt. SBambalpur (Orissa)

7. Textile Machinery Corpn, Lid,,
Belgharia, Calcutta-70058.

8, Jiyajeerao Cotton Milly Lid,
Birlanagar, Gwalior.

9 Birla Jute Mfg, Co. Ltd, Birla-
pur, 24 Parganas, West Ben-
gal.

10. India Steamship Co. Ltd, India
Bieamship House, 21, Old
Court Howse Btreet, Cal-
cutta-1.

MAY 7, 10
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micals Lid 1s also belleved to be
Company in the sense that it is
Iaboration project between-Birla
panies and a foreign Company,

Fabef

3. During the last 3 years ths pre-
mises of one of the 10 Companies

1. M/s. India Steamship Co. Lid,
21, Old Court House Street,
Caleutta,

2 Shri K. K. Birla (Chairman
India Steamship Co. Ltd, (1)
17, Gurusaday HRoad, Calcutta
and (i) 8/1, R N. Mukherjea
Road, Calcutta

3. Bhr1 J N Bhan (Director, M/#
India Steamship Co, Ltd),
14/1 Burdwan Road Alipore,
Caleutta.

4, Shri A. Mukherjee (Becrelary
of India Steamship Co. Lid.),
7, Old Ballygung, Roed, Cal-
cutta.

§ Shri S K Dutta (Chlef Ac.
countant of India Bteamship
Co. Lid), 75 Jodhpur Park,
Calcutta,

4 Detection of unaccourifed memey
is the concern of the Imcoie-tax D
partment which is under the Ministdy
of Finance. As a result of the En-
forcement Directorate’s searches re-
ferred to sbove, Travellers Chegwes
for pn amount of £ Wend £ 464
cagh were recovered from the pfemi.
ses of Shri J. N, Bhan
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K. K. Birla’s premises at 8/1 R, N.
Mukherjee Road, Caleutta and that of
Bhrl 8. K. Dutta.

5. As a result of the investigations

completed ao far, 4 show-cause notlee
have been issued for contravention -
the various provisions of the Foreig

Exchange Regulation Act as indicated
below ;=

Nm of i:‘h;e%m;pm 1o whom Show-Ciruse Notices have  Section of Foreign Ezchange Re-

tion Act, 1 contrave-
plion 6,137

cutives of the

1. Méu. India Smumﬂu&m('h. L.td., and Directors and some Sec, 10 (1Xb)
xe pan

J. N. Bhan, A. Mukherjee and

¥ indudtlz S],;{Shrrt)

K. K. Birla,
UTta.

2. M/s. India Steamship Co., Ltd. and the Directors of the Sec, s{1)(a)
Company including S/Shri K.K. Bula and J.N. Bhan,

3. Shn 8.K. Dutta. B.

4. Shri ILN. Dhan .

Sec. s(1)(c)
Sec. 9 & Sec. 4(1).

6. Of the 4 cascs referred to above.
the one against Shri J. N. Bhan, has
been adjudicated resulting in the con-
fiscation of the seized foreign exchange
amounting to 4 26 and the imposition
of a penalty of Rs 500/- on Shr Bhan.
which hag heen paid. The other three
cases are pending adjudication. No
complaints have heen filed in courl

Indusirial output in Rae Bareld UP.

9039. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether, as reported by PTIL,
dateg Oth April, 1975 industrial output
in Rae Bareli, U.P., Prime Minister's
Constituency, has incresged nearly
seven-fold from Rs, 75 lakhs in 1966-
67 to Rs, 51.10 crores in 1974-75; and

(b) if s0, what are the detalls
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL, SUPPLIES (SHRI B. P.
MAURYA): () and (b). According to
jnformation received from the State
Government, industrial production in
Rae Barell district has increased

8 L8-1.

nearly seven-fold from Rs, 75 lakhs in
1966-87 to Rs. 510 lakhg in 1974-75.
The incrense is mainly due to growth
of small scale industries in the district,

Tlegal Mining Operations in Blhar
Coal Fields

9040, SHRI JYOTIRMOQY BOSU:
Will the Minister of EMERGY be
pleased to state:

(a) whether, as reported in “Busi-
ness Standard”, Calcutta in its issue
dateq the 10th April, 1075, illegal
mining operations in the Bihar Coal~
flelds have assumeq the proportions
of major industry;

(b) whether it has been alleged that
the illegal operation include & son of
a former Chie? Minister of Bihar, the
wife of a former Minister, the brother
of a prominent trade union leader
and g well-known figure of Hazarl.
bagh; and

(c) if so, the facts thereof and
Government's reaction thereto?

THE DEPUTY MINISTER IN "THE
MINISTRY OF ENERGY (PROF
SIDDESHWAR PRASBAD): (a) Reports
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have been received by the Central
Government that certain private parties
are mining coal in Bihar coal fields

(b) The Central Government have
no authentic information regarding
the family connectiong or political
affibations of the vanous persons in-
dulging 1n 1llegal mining

{c) Steps are being taken by the
State Gover t, 1n as tion with
the Central authorihes wherever neces
pary to put an @ d to such illegal
mining

Annual Survey on Unemployment

9041 SHRIP G MAVALANKAR
Wil the Murister of PLANVING te
pliased to state

(a) whether Governmeni have bren
exarmining a propogal for preparmg
an annual survey on unemployment
in the country, and

(b} if so0, the salient features
thereof?

THI MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA) (a) There
1y no proposdl undoy consider~tion of
the Government of India to conduct
annuuJl survey on unemployment in the
country

(b) Does not arise

Visit by a TV Fllm Unit to take
Filmg of Scarcity Affected Areas and
Relief Work In Gujarat

8042 BHRI P G MAVALANKAR
Will the Minister of INFORMATION
ANtE BROADCASTING be pleased to
Btal

(a) whether & TV Film unit re-
cently visited Gujarat for taking films
of scarcity affected arems and relief
works in Gujerat,

MAY 7, 1975
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(b) it g0, the full facty thereof;

(¢) whether such films were ghown
earlrer, and if so, when and with
what contents, and

(d) where ang how many times
such TV flims were shown?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) (a) Yes, Sir

(b) A TV Camera team wisited
Gujarat from April 8 to 13 for cover-
age of the drought affected areag and
the relief work The team interview-
ed a crors-section of the public, the
men behind the relef operations and
the Goveinor of Gujarat Brief co-
verageg were ncluded in the TV News
Bulleting of April 10, 11 and 13 as
also 1n the current Affairs Program=
meg ‘Aa) Kal' and ‘Sameeksha’ on
the 10th and 14th Apml 1975

(¢) and (d) Yes, Sir A special
TV film report wag telecast on 5th
February 1975, on the earthquake
diswter 1n Himachal Pradesh The
report was based on coverages of the
damage and destruction snd also re-
Lief operations The newscasts dur-
ing the period also included coverages
of the events

Programmes on film which includ-
ed similar interviewg were glso ar-

ared on the recent events m the
Jama Masjid area and also on the
communal riot, in the Bader Bazar
area On both these occasions, TV
reports provided depth studies of the
causes and attitudes with a wiew to
creating an atmosphere of introspec-
tion:

Pending Applications for Telephemes
in Ahmedabad

9043 SHRI P G MAVALANKAR:
Will the Minister of COMMUNICA-
TIONS be pleased to state

(a) the total number of telephones
in the sgglomerstion of Ahmedahad;
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(b) the number of pending appli-
cations for new connectiong in the
same area;

(c) the reasons for delay in meet-
ing the requirements; and

(d) steps being taken to Improve
the situation?

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
SHARMA): (a) 41878,

(by 23831 on 1-5-75.

(¢) and (d). The delay in provi-
sion of new connections is due to a
genera] shortage of exchange equlp-
ment gnd underground cables. Efforts
are constantly being made to expand
the telephone systems fo meet the
pending demands to {he maximum
possihle extent a8 carly as possible
with the available limited financial
regources. During the 5th Plan period
it has been planned to add about
20,000 lineg to the Ahmedsbad tele-
phone gystem.

Science ang Technology Plan for
197479

"044, SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
PLANNING be pleased to state:

{a) whether for more than a year
the two volumes of draft Srience and
Technology Plan for 1974—79 have
been gathering dust;

(b) if 8o, the reasong therefor; and

{c) what 8 Government's attitude
towards the Science and Technology
plan?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). No Sir, the two volumes
of the Dra?t Science and Technology
Plan (1974—79) were placed on the
Table of the Lok Sabha on 26th March,
1974. Since then, this document has
formed ths basls Yor defailed discus-

sions with regard to the sclence and
technology allocations to be made in
favour of various administrative Mi-
nistries and Scientific Agencies. As a
result of Annual Plan diacussiona
helg in the Planning Commission,
budgetary allocations for the years
1974-75 and 1875-76 have been made,
Some of the projects indentified In
the Draft 8 & T Plan have already
been taken up for implementation by
the concerned administrative Minis-
tries, Departments, Agencies and Or~
ganisations ang are under way. Bud-
getary allocations for S & T pro-
grammes to various Ministries/De-
partments have, however, been =ubs
ject to severe financial constraints.

(¢) Government stands committed
to further the plan objectives as out-
lines in the 8 & T Plan prepared by
the National Commillee on Science
and Technology.
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Financial Assistance fo Unemploged
Sclentists, Engineery and Doctors

8048, SHRI HUKAM CHAND
EKACHWAI: Will the Minister of
PLANNING be pleased to state:

(a) the mnumber of unemployed
scientists, engineers and doctors in
the country in March, 1875;

(b) whether any scheme has been
formulated by Government for pro-
viding them some work; and

(c) whether all these said unem-
ployed persong received any financial
assistance; ang if so, the amount of
assistance given to them in 1974-767

THE MINISTER OF STATE IN
THE MINISTRY OF FPLANNING
(SHBI VIDYA CHARAN SHUKLA):
(a) The number of job-seekers on

thy Live Register of Employment Ex-~

mumm‘!mlﬂihllm

4

'umrmt, 5

June, 1974
t. Engineers Coee
(i) Degree holders 206
(if) Diploma holders S 4TS
2. Doctors (Graduates and
Post Graduates in Medi-
cine) 65

3. Scientists (Graduates
and post-Graduates in
Science). _ 2261

The figures beyond June 1974 are not
readily available, All the Job-gseek-
erg on the Live Register of Employ-
ment Exchanges are not necessarily
unemployed.

(b) and (c). The Government have
adopted a number of measures)
schemes to provide employment op-
portunities to the educated unemploy-
ed including Scientists, Engineers and
Doctors, g list of which is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-J666A/75].
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p048. SHRY RAMAVATAR SHAS-
TRI: Wil] the PRIME MINISTER be
pleased to state:

(a) whether the Central Govern-
ment propose to raise the age lLmit
for recrultment in Central Govern-
ment BServices for the family
members of freedom fightery and also
10 keep some percentage of posts
reserved for them, as is being done
by some State Governments; and

(b) ¥ mot, the ressons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMEN-
TARY  AFFAIRS {SHRI OM
MEHTA): (a) No, Sir,

(b) The Government hag been ad-
vised that the members of 5 family
of freedom fighter cannoy be treated
as a distinct class in whose favour rg«
laxation could be made for making-
reservation for employment to the
posts/services under the Government
or to provide for any age relaxation
in their case, Attention is alsp in-
vited to the reply given by the De-
puty Minister in the Ministry of
Home Affairg to the Unstarred Ques-
tion No. 4884 in the Lok Sabha on
18-12-T4.
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Restructuring of State Electricity
Central  Eleciricity
Authorlty

9050. SHRI S. A. MURUGANAN-
THAM: Will the Minister of ENERGY
be pleased to state:

(a) whether Government have &
proposal under conmderation for re-
structuring  the State Electricity
Boards and Central Eleciricity Au-
tharity to ensure better management
of existing umts ang planning and
execution of new power projects; and

(b) if so, the main featureg there-
of and the steps being taken in this

regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD); (a) and
(b). Proposals for restructuring the
Flectricity Industry were considered
and finalised by Government in 1974-
98, ‘These included:

(1) reorganisation ang streng-
thening of the Central Elec-
tricity Authority, with ex-
panded functions;

(H) professionalisation and func-
tionalisation of State Electri-
city Boards;

(H1) creation of greater gpecialisa-
tion in the power sector by
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separation of cadres of gene~
ration from distribution, or by
setting of separate companies
for generation;

{1v) central companieg for conse
tructing and operating cen-
tral generating projects;

(v) expansion of training facili~
ties and provision of certifica-
tion and licencing for opara-
tors of thermal stations,

Necessary amendments to the Elec-
tricity (Supply) Act, 1048, and the
rules are under consideration.

Population of Schednlea Castes anad
Scheduleq Tribes

8051, SHRI JAGANNATHRAQ
JOSHI:

SHRI ATAL BIHARI
VAJPAYEE:

SHRI R, V. BADE:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) Statc-wise latest available esti-
mates of population of each Sche-
duled Caste ang Scheduled Tribe; and

(b) changes that have taken place
in these figures after the census of
10681 and 18717

-———

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
The 1871 Census figures for indivi-
dual Scheduled Castes/Tribes are stil}
under compilation,

Steel Furniture Makers in Disiress

9052. SHRI DHAMANKAR: Wwilr
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleaseg to state:

(a) whether attention of Govern-
ment hag Been drawn to the pews
report appearing in the Nconomic
Times dated the 15th April, 1978
under the caption “Steel furniture
makers in distress”; and
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(b) i so, the reaction of Govern-
ment 1o the various observations
made therein?

THE MINISTER OP STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHRI B. P.
MAURYA): (a) Yes, gir.

(b) The general problem referred
to in the news report iz about the
consumer’s resistance to high prices
of the steel furniture, and the result-
ant reduction in gales and profitability
of the industry. The price of steel
furniture {s not controlled by Govern-
ment. The manufacture of gteel fur-
niture is also not included in the sche-
dule to the Industries (Dev. & Regn.)
Act. Steel furniture iz not an essen-
tail commodity, Hence the industry
has to operate under the forces of
supply and demand.

Deposits with Trock Manufacturers

B053. SHRI C. K. CHANDRAPPAN:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state

(a) whether the truck manufac-
turery had been allowed to take de-
posits from the dealers viz-a-viz
customers in order to meet their
commitment of extra excise duty
since March 1974;

(b) whether though the gquestion
of extra exciee duty has been seitled,
the menufacturers have not refunded
this excise deposit to the customers
which ig running intp crores, thus
putting the purchasers to lot of in-
oonvenience; and

(e} If go, whether Government
propose to take any steps to curb this
tenttency of the Automobile mamu-
facturers and if so, the facts thercof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUETRY AND
CIVIL. BUPPLIES (SHRI A. C.
GEORGE): (a) No, Sir.

(b) and (c). For payment of exclse
duty leviable, M/s. Tats Engineering

and Locomotive Co. Ltd, Bombay,
had taken deposits from dealers, who
in turn have taken deposits from cus-
tomers. Total amount refundable was
Rs. 32.35 lakhs and a portion of which
has already been refunded. The ma-
nufacturers are in the process of re-
funding the balance deposit before
May 81, 1975,

qermm frm gro wefi g i
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Ban on Forsign Advertisements im
Indian Newspapers

9057. SHRI M RAM GOPAL
REDDY:
SHRI R S PANDEY:;

Will the Minister of INFORMATION
AND BROADCASTING be pleaseq o
state:

() whether Government propose
to ban foreign advertisetnents in #he
DEWSPRDETS;

(b) i 80, the reasong therefor; and
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
‘BIR SINHA): (a) There is no such
proposal under the consideration of
the Government.

(b) Does not arise.
(c) Ag the advertisements in Indlan

wewspapers and periodicals are plac-
wod direct by foreign missions, Gov-

ernment dp not have complete in-* "

Tormation.

‘Survey report of Assoclation of India
Industry

9058, BHRI G. Y, KRISHNAN: Will
‘the Minister of INDUSTRY AND CI-
VIL SUPPLIES be pleased to state:

(a) whether Government have
received the report of survey made
by the Association of Indian Engi-
neering industry,;

(b) if go, the conclusions drawn as
a result of the survey; and

(c) the action Government bave
taken thereon?

THE MINISTER OF STATE IN
THE MINIETRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P. MAUR-
YA); (a) and (b). The Associstion of
Indian

(c) Though the Government take
note of yuch surveys and have been
making all possible efforts to remove
bottlenecks in the growth of thig in-
dustry, Government do not ghare the
note of pessimism voiceq in the sur-
vey in question.

Constitution of Commitiees {n States
to Coordinate Nutrition Programmes

8059. SHRI G. Y, KRISHNAN: Will
the Minister of PLANNING be pleas-
ed to state;

(a) whether suggestions have been
made by the Planning Commission to
the State Governments to constitute
committees at State level to coordi-
nate all the nutrition progremmes in
their respective States;

(b) if so, the names of the States
where such coordination committees
have been formed; and

(c) the details regarding their
functioning?
THE MINISTER OF STATE IN THE

MINISTRY OF FLANNING (SHRI
VIDYA CHARAN SHUKLA): (a)
Yes, Bir.

(b) and (c). Information is being
collected and wil] be placed on the
Table of the House,

vt o wrar # vy whvenit & frly
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Help to Marut] Limited by M/s
Innocenti

9061 SHRI ISHWAR CHAUDHRY'
Will the Mimster of INDUSTRY AND
CIVIL SUPPLIES be pleased to state

(a) whether M|z Innocents, the
makers of Lambretta in  Italy are
bemng permitted expanmon by trans-
ferring to India most of their plant
to manufacture scooters and even such
parts thereof which are being and
can be manufectured by Indians them-
selves;

(b) whether Mis Innocentr's “Trac-
tor Division’ also, is being permutted
to help Maruti Limited to manufac-
ture the engines for their gmall car;
and

Written Avewers

(¢) the detaily in this regard and
Government's reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHRI A &
GEORGE): (a) No, Sir.

(b) No, Sir.

(e) Does not arise.

Sectiom Officers’ grade (Limited
Departmental Examination),
1975

9062 SHRI R R SHARMA- Wil
the PRIME MINISTER be pleased to
state;

{a) whether the amendment of the
Cential Secretanat Service Section
Officers’' Grade (Lamited Departmen-
tal Competitive Examimnation) Regula~
tions, 1964 vide notification dated 24th
December, 1974 has been given retros-
pective effect 5o a5 to enable the pros-
pective candidates to take the Sece
tion Officers’ Grade Examination, 1875
alongwith the candidate; who had
already applied 1 response to earller
rules,

(b) if 8o, the number of Assistants
of the Central Secretariat Service
who will be adversely affected by it:
and

(c) the steps taken to mitigate the
grievances of the gffected Asmstants?

-

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFTAIRS, DE-
PARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI OM MEH-
TA): (a) No, 8ir,

(b) ang (c¢). Dp not arise.
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Expansion of production by Mls,
Philips

9087, SHRI INDRAJIT GUPTA:
Will the Minister of INDUSTRY AND
CIVIL, SUPPLIES be pleased to state:

{a) whether the MRTP Commission
hey recommended that the application
by M/s, Philips for expansion of its
production of general purpose and
fluorescent lampg should be sanc-
tioned;

{b) if go, whether Government
have defined the extent of expansion
to be permitted and the location of the
extra capacaity and plant involved;
and

(¢) whether Government Thave
assesged the jmpact of the proposed
additiona] output by Philips, after
allowing for exports, on the indigen-
ous lamp industry?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CI-
VIL SUPPLIES (SHRI B. P. MAUR-
YA (a) to (c). The Report of the
MRTP Commission on the request of
the company for clearance under the
MRTP Act for the manufacture of
GLS lamps and fluorescent tube
lamps hag been submitted to the De-
partment of Company Affairg on the
1st April, 1675, ‘The Report is under
consideration.

Problem of Newsprint ghoriage

9066. SHRI ARVIND M. PATEL,
SHRI VEKARIA:

Wil the Minister of INFORMATION
AND BROADCASTING be pleased to
state;

(a) whether sny concrete steps
have been taken to solve the problem
o2 newsprint shortage;

(b) it o, the |broad outlines
thereof; and

{c) the time by which the country
wil] be selfsufficient in this feld?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND

BROADCASTING (SHRI DHARAM
BIR SINHA): () As a result of steps
taken there i8 no shortage of news-
print at present.

(b) To meet the needs of the news~
papers, State Trading Corporation
has entereg into long-term contracts
and other firm commitment, ta ob-
tain newsprint for our requirements.
Government have also undertaken ex-
pansion of the capacity of the Nepa
Mills 1n the Public gector to 75,000
tonnes New units in the public and
Private sectors are alse envisaged to
be get up to increase indigenous pro-
duction subject to availability of
funds.

(¢} Domestic production would con-
tinue to be short of the requirements
for the next some yearg agnd it is pre-
mature to indicate any definite date
by which the country will be self-
sufficlent.

Manufacture of mujti-channel TV,
sets by Electronies Corporation of
India, Hyderabag

9069, SHRI ARVIND M PATEL-
Will the Minister of ATOMIC ENER-
GY be pleased to state:

(a) whether T.V, Sets manufac-
tured by the Electronies Corporation
of India, Ltd., Hyderabad are multi~
channel; and *

(b) if not, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
SPACE, MINISTER OF PLANNING
AND MINISTER OF SCIENCE AND
TECHNOLOGY (SHRIMATI INDIRA
GANDHI): (a) and (b). At present
Electronics Corporation of India LI-
mited, I8 not manufacturing multi-
channel TV sety for sale. However,
the Corporation has made special
multi-channel sets required by cer-
taln Departments of the Government.
There is no need as yet for multi-
channel sets for commercial use, as it
is not possible at peesent to recelve
transmission from more than one T.V.
Station’ within the country,
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Prodsetion of Alcsholic Liguers H‘;ofwmommw“
9070. SHRI ARJUN SETHI: Will . ! 5. Olam

the Minister of INDUSTRY AND CI- e e o, Upalda

VIL SUPPLIES be pleased to state: 3 Padmapur-Marshs-10, dﬁw
(a) the quantum of various kinds . ’:‘,:w

of alcoholic hiquory produced in the 5. Jhinded 13, Gandhi Chank

country during the last three years; g 3:[\‘_3:": 14, Bargarh Rly.

and

(b) the gquantity-wise consumption
of such liquors i various States
during the samg period?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CI-
VIL SUPPLIES (SHRI B. P, MAUR-
YA) (a) The guanium of various
kindg of Aleoholic liquors—Rum, Gin,
Whusky, Brandy including country
liquors produced during the last three
years by the units borne on the books
of DGTD is as follows —

Year Pioducrian + 1
1972 61,026
173 67,142
1974 (estimated) 70440

(b) Mo assessment of consumption
of Aleoho'ic liguors in various States
has been made.

Opening of Telegraph Offices and
P C Og in Orissa

8071 SHRI ARJUN SETHI. Will
the Mimister of COMMUNICATIONS
be pleased to refer to the reply given
to Unstarred Question No 5493 on the
9th April, 1976 regarding opening of
cub-post offices and Telegraph Offices
in Orissa and state the names of the
Telegraph Offices and P.C O ftele-
graph offices in Orissa which have
been approved by Government, and
how soon these gpproved pffices will
be opened in the State?

THE MINISTER OF COMMUNICA-
“TIONS (DR. SHANKAR DAYAL
SHARMA): The names of the tele-
graph offices and PCO/Telegraph offl-
ces in Orissa which have been ap-
proved are given in the statement
attached.

These offices are expected to be

wpened In due course depending upon
dhe avallability of resources.

Last of apgroved PCOtTOs in Ortsrg
Circle

Madanpur-Rampur 13. Igmn

1.
2. Saraskona 14.
3. Sadanandpur 15. Arsa
4 Hatadihy 16, Hemnagiri
5. Balim1 17. Padmapur
6. ﬁdﬂn S:ashpur 18. guhmh
7. Muzagar 19, Ray
8. aud;h 20. ?ht?n?‘ll-
9. Rur, 21, Jarpatna
10, Kanchun 22, Nayahat
11 Sinpla 23, Tinng
12, Kasarda.
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Vielation of Foreign Exchange Re-
gulations by West Bengal Minister

9074, SHRI JYOTIRMOY BOSU-
Will the PRIME MINISTER he pleased
to state:

(a) whether a West Bengal Calanet
Minister is facing enguiry on a charge
of violation of foreign exchange 1e-
gulations during his visit to Europe
several months ago;

(b} if so, name and designation of
the said Minister;

(r) what are the specific charges
against him;

(d) which authority has been in-
vestigating into the charges; and

{e) how far the investigation has
progressed”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENT.
ARY AFFAIRS (SHRI OM MEHTA):

(a) No, Sir.

(L) to (e). Do nut  urise,

Remittances by Philips India Ltd.

8075. SHRI VAYATLAR RAVI: will
the Mimsgler of ELECTRONICS be
pleased to state the total foreign te-
mittaners of the Philips India Litd. as
dividends, rovilties and other cherges
duting the last {hree yvars ycar wise?

MINISTER OF ATOMIC ENERGY,
MINISTER OF ELECTRONICS, MIN-
ISTER OF SPACE, MINISTER OF
PLANNING AND MINISTER OF
SEIENCE AND TFECHNOLOGY, THE
PRIME MINISTER. (SHRIMATI
INDIRA GANDHI}: The total foreign
remittances of Philips India Limited
as dwvidends, rtoyallies and other
charges during the last three ycars
(as are available) are given year.wise
in 1he Statement below :—

Year Dividends Technical R
(fig. in Rs.) knuw‘- nllww (ﬁ:?'n]:k;{m)
(fig. in Rs.)
197071 . 55,66,845 2041819 43,086
1971-72 58,58,464 24,48,312 5,88,492
97273 . . 34,49,926 2,71,285 Nil

In the above statement the figures
shown ageinst dividends are actual
wemiittances, whereas those In respect

of technical know-how and royalties
are approvaly granted by Government
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Use of MISA Against Polifieal
Workers

§076. PROF. MADHU DANDAVATE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether following the termina-
tion of Shri Morarji Desal's fast on
13th April, 1975, Government has
spelled out its approach to the ques-
tion of use of MISA, particularly
agamnst political workers, and

(b} if so, the salient features of this
approach?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. . MOHSIN): (a) and (b).
Presumebly, the reference is to be the
observations made by the Prime M-
fser in her letter to Shri Morarji
Desal on the 13th April, 1875, The
relevant extract of the Prime Mime-
ter's letter regarding the use of MISA
is enclosed. The Stote Governments
have already been addressed in this
regard and their views solicited in the
matter.

EXTRACT FROM LETTER DATED
13TH APRIL, 1975 FROM PRIME
MINISTER TO SHRI MORARJI
DESAL

“With regard to the application
of the MISA we want to muke it
clear that it iz not meant to be used
against legitimate political activities
but principally against anti.social
and anti-national elements. How-
ever, as you have expressed some
misgivings tcgarding the wuse of
MISA, the matter will be examined
by the Government in consultation
with the State Governmenis.”

Police Firing in Ahmedabad after the
Public meeting in support of Shri
Morarji Desal’s Fast

9077. PROF, MADHU DANDAVATE:
Will the Minister of HOME AFFAIRS
be pleased to state whether the Police
resorted to firing at Ahmedabad on
12th April, 1075 after the Public

meeting to support Shri Momci
Desal’y fast; and it 30, the reasons
thereof?

THE DEPUTY MINISTER IN THE .
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN): On 12-4-1975
firing was resorted to by the Police
{n self.defence on two occaslons when
mob violence erupted in certain areas
of Ahmedabad city following a publie
meeting.

12,00 hrs

SHRI SAMAR GUHA (Contai):
Sir, 1 have given notice of an gd-
jorunment motion Thousands of re-
fugecs are crossing over from Bangla-
desh into West Bengal and Assam and
they are in a very pitiable condition.
{Interruptions),

MR. SPEAKER: Though it is not &
subject for an adjournment motion, I
do not deny that the subject is such

thal you can ask for a slatement about.
it.

SHRI SAMAR GUHA: I under-
stand, but the lives of thousands of
refugees ghould also be taken into
consideration.

SHRI DINEN BHATTACHARYYA
(Serampore): 1 have also mentioned
the same item. Not only are thou-
sands of refugees coming from
Bangladesh, but even the refugees
who came Irom the then East Pakip-
tan have not been properly dealt with.
The Minister ggsureqd that a committee

What has happened to thpt committes
which was to go Into the matter as to

E]
i%



Internal See. (Amdt.) Bill

MR. SPEAKER; Your point i dif-
frent from Mr. Samar Guha's point.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): In Tripura there is
a severg drought condition and star-

; Yvation is stalking all around. The
I Poogd Minister

should make a state-
ment,

r SHR] SAMAR GUHA: Thousands
of refugees are being pushed back imto
Bangladesh and many thousands are
roaring on this side. What steps
are Government taking to pgive them
'relief and to send them back home?

MR. SPEAKER: I am gending it to
him.

ot wq femd (wi®T) @  woaw
agrey, o dro fte Ty & WMy F oy
AT YN FTAT 97 W & I W
¥ @ far gy gy o7 P & g
g e v & s feew g
WS WEET, RATCRY L L.
(wrerw)

weE W © S ST I N
vy § oY ¥ fd a2t spfem &) oeft
§ 1 gt 7w f R ot ot g o
g

st oy famd @ U0 W & s
§ fis e ¥ qut gy A fie o) dvo Yo
T & warm & ol ageEl oT A
farare wC & W@ woar daer 3@ 0
YR F) 49T g9 AT g1 9T @I
&1 o W o e o SOEw
woft oot wr W ! ay sl
urwen whr § | dre Qo dYo wH wEE-
ot wfafe ¢, 59 ¥ R e W
1 warey o e & o g ¥ fear
g1 um v O AT & Al vy
fafed Pewm e o g fr g ¥
o7 W qywe gur § s e e
sy f fr. ¥ w7 W @y om &,
A T & o T & faers wR
786 L8510,
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| o Ty wiE f i fred W
Ewfid = & e wumr wfirr B4
#fer ww oifirer € foed & v
o Qo wre qUHR IW & vorgd wyenefir
¥ 39T oiv s o I T
frar 1

MR. SPEAKER: The information
has not come.

SHRI JYOTIRMOY BOSU: When I
gave a motion you were kind enough
to say that the matter wag recelving
your urgent attenion. I have written
to you again because we don't wanb
that this sort of thing escape the

observations that it deserves from
your mouth,
SHRI INDRAJIT |GUPTA (Ali-

pore): You wanted to study the pro-
ceedings of the House. (Interruptions)

MR. SPEAKER: I have asked the
Member to let me know the position.
I have not received any reply. He has
asked for some information gnd I
have not got the {nformation. I will
wait for a day or two and then I will
let the House know.

SHRI SHYAMNANDAN MISHRA
(Begusarai): By that time, the House
will adourn.

SHRI JYOTIRMOY BOSU: We
wanted to sit in judgment on this
issue, We have weaited for ten days...
(Interruption)

MR. SPEAKER: How can [ sl W
judgment unless I have the full in-
formation with me?

SHRI SHYAMNANDAN MISHRA:
You just now made an observation
that you asked the hon, Member of
the other House to give you the ne-
cessary information, May I draw your
attention fo one aspect which seems
to be very serious namely, Whether
the Presiding Officer of this House can
deal directly with the hom. Member
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of the other House, Now, this'is a
point which should deserve your at-
tention.

MR. SPEAKER: May I tell you
that he ig @ Member of the Public
Accounts Committee, The Public
Accounts Committee iz under the
charge of thls House ang in that posi-
tion I have got the right to get the in-
formation. I do not treat him as a
Member of the other House.

SHRI SHYAMNANDAN MISHRA:
Bince the Presiding Officer of the
other House observed that he was
sending all the papers to be deslt with
by you, that aspect should be taken
into consideration,

weqw wgtew ¢ 0% wEw 9T &
W @, R at @om g
o aferw &1

SHRI 8. M. BANERJEE (Kanpyr):
My submission is only this. You are
now personally getting a reply from
the hon. Member, who is a member
of the Public Accounts Committee, 1
do not know whether he is still a
Member,

SHRI JYOTIRMOY BOSU: He was

EHRI S. M BANERJEE: All right.
You have sought an explanation from
aun ex-member of the PAC. If you
are unable to take & decision by the
8th of May, the House will adjourn
#ine die. Then, until we meet again
and you take 2 decision, we cannot
comment on this because it will be &
question of privilege. So, in order to
protect our rights, my suggestion is
that both you and the Chairman may
call a joiut session where we may dis-
cuss the entire issue.

THE MINISTER OP WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHEU RA-
MAIAH): Shri Jyotirmoy Bosu has
said regarding Shri Raju that he {s

MAY 7, 1978
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guilty of misconduct. T would like &

siy that what exactly you are goin
to enquire into is whose log the boo
suits. . . (Interruptiong)

oft vy et @ ag edRE @
w7 wawe § 1 oy oW o T e
.. (wvaw),, TEWAGY
urft  Ffgwrlt w1 v wco A
i W R

oft T eaw gt () SR
A & wEr ot & o wewd weT
frprer famm s o

W WY S AT T
Forar fF & ga gew & e § 0w
Y A wrer A A A a1 | Y
a1ga & ¥ arg fohe i d @
¥ wudy & Arae Wy e & gur
wa g waer wrdfe gk ¥ owr
ATl ¥ oy sndd, A 8t s
T T | W7, T Y G
o ¥ oAe §

ot e wvew fAw @ owg gy
I3 F, U4 BTG SMAT § 0.,
(vums). ..

W Wt ;W Qe and dar
TR A sd I el § s A o
e g & 1 wferg e der A A
oY srre el

ft g fodt : i A YA vy
¢ S® & I Ao amgw urE writ
& T Qo wary o wifim o iR e
ot wifnlr ag & wracy #Y i
gt v & faww o
& wrar § w7 A Afer wmar 1
vafed & qu ooy & wiew Wi oo @
4]
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SHRI JYOTIRMOY BOSU: Sir, I
want {0 make g submission. I am
ignoring what Shri Raghu Ramaish
hes sald with the contempt that it
deserves,

MR. SPEAKER: He has said no-
thing. What did he say?

BHRI SOMNATH CHATTERJEE
(Burdwan): Sir, he must withdraw
those words. ... (Interruptions)

SHRI JYOTIRMOY BOSU): My
submission i that gince it involves a
very senior member, who is the De-
puty Leader of the ruling party, let
people not catch the wrong end of the
stick, Something should come out of
it—either involve him or absolve him.
If you keep it hanging for weeks or
months, people would have to draw
their own conclusion,

MR. SPEAKER: Mr. Jyotirmoy
Bosu, how long will you keep on
haunting us from that Committee!

12,15 hrs.

PAPERS LAID ON THE TABLE
REVIEWS AND ANNUAL REPORTS

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHRI A. C.
GEORGE): 1 beg to lay on the
Table:—

(1) A copy each of the following
papers (Hind] and English versions)
under sub-section (1) of section
618A of {he Companies Act, 1056; —

(a) (i) Review by the Govern-
ment o the working of the
Bharat Pumps and Compressors
Limited, Naini, Allababad, for the
year 1973-T4.

(i) Annua]l Report of the
Bherat Pumps and Compressors
Limited, Naini, Allahabad, for the

VAISAKEA 17, 1807 (SAKA)
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year 1978-74 along with the Audi-
ted Accounts and the comments
of the Comptroller and Auditor
General thereon. [Placed #n Lib-
..raty. See No. LT-8637/75.]

(b) (i) Review by the Govern-
ment on the working of the Min-
ing and Allled Machinery Corpo-
ration Limited, Durgapur, for the
year 1973-T4.

(ii) Annual Report of the Min-
ing and Allied Machinery Corpo-
ration Limjted, Durgapur, for the
year 1873-74 along with the Audi-
ted Accounts and the comments
of the Comptroller and Auditor
General thereon. [Placed in Lib-
rary. See No. LT-B638/75.]

(c) (i) Review by the Govern-
ment on the working of the Heavy
Engineering Corporation Limited,
Ranchi, or the year 1973-74.

(ii) Annual Report of the Heavy
Engineering Corporation Limited,
Ranchi, for the year 1973-74 along
with the Auditeq Accounts muad
the comments of the Comptroller
and Auditor General thereon.
[Placed in Library, See No. LT-
9839/75.]

(2) A copy each of the following
Reports (Hindi and English wver-
gions) of the Development Coun-
cil under sub-section (4) of section
7 of the Industries (Development
and Regulation) Act, 1851:—

(i) Annual Report of the De-
velopment Council for Heavy
Electrical Industries for the year
1973-T4.

(i) Annual Report of the De-
velopment Council for Heavy
Electrical Industries for the year
1074-75. [Placed in Library. See
No. LT-8840/75.]

ReviEws aNp ANNUAL FREPORTS

THE MINISTER OF STATE IN THE
MHQIS‘I'RYOFD‘DUB'I'RYANDCI-

SUPPLIES (SHRI B. P. MA-
URYA) T beg to lay on the Tablg a



(ii) Annual Report of the Hin-
dustan Peper Corporation Limited,
New Delhi, for the year 1873-74 al-
ong with the Audited Accounts and
the comments of the Comptroller an
Auditor General thereon ([Placed
4n Library See No LT-9841/75)

(b) (i) Review by the Govern-
ment on the working of the Bharat
Opthalmic Glasg Limited, Durga-
pur, for the year 1973-74

(ii) Annual Report of the Bharat
Opthalmic Glass Limiteg Durgapur,
for the year 1973-74 glong with the
Audited Accounts and the comments
of the Comptroller and Auditor Ge-
neral thereon [Placed in Library
See No LT-9842/75)

ALl INDIA SERVICEs (PROVIDENT FUND)
TEmD AMDT. RULES, 1975

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA): I beg to lay on the Table a
copy of the All India Services (Pro-
vident Fund) Third Amendment Rules
1975 (Hindi and English versions)
published in Notiflcation No G.S R
515 in Gazette of India dated the 26th
Aprll, 1975, under sub-section (2) of
sedtion 3 of the ATl India Services Act,
1951. [Placed in Librory. See No
LT-9383/78.]

Popers Lot 232
NorsrrcaTiong
THE MINISTER OF STATE INTHE

MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): I
beg to lay on the Table:

(1) A copy each of the following
Notifications (Hindl and  Enghsh
versions) under section 158 of the
Customs Act, 1962, —

(1) G S.R 248 (E) and 248 (E)
published in Gazette of India dat-
ed the 6th May, 1975 together with
an explanatory memorandum

(u) G.SR. 250(E) and 251(E)
published 1n Gazette of India dat-
ed the 6th May, 1078 together wath
.n I 1 ey ’ nﬂ A
[Placed in Library See No LT-
0644/78.3

(2) A copy of the Notification No
G SR 201 (E) published in Gaz-
ette of India dateq the 168th April,
1875 contaiming the Agreement
between the Government of India
and the Government of Italy for the
avoidance of double taxation of in-
come of enterprises operating air-
craft, issued under gection 80 of the
Income-tax Act, 1081 and section
24A of the Companies (Profits)
Surtax Act, 1984 [Placeq in Library,
See No LT-D645/75]

NoriricaTioNs, REVIEWS AND ANNUAL
REPORTS, ETC.

vt Wmwe Faesif (o
foger www ) - § & g
o fire o Wi & wEAw Wy
wiafraw, 1955 ¥ vrT 3 ¥ FTETY
(6) & wwrir frmfuwfenr  wir
gt (Rl o ool doner)
W oeare  sfr wwr ore o e
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176 (¥) ¥ srfirr g am)
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() wwer R
weam wreira fafids,
ok feoeft wrad 1073-74
w aifes  sfadey, -
qifsra 9 ot 9T W
frdow ot wgEn-
ohaw ¥ femforai o

(2) @ o fao 177 (¥) @ [Placed in Library. See No. LT-
femiw 31 7, 1975 & W@ 9648/75.]

& waww # wwife g€ o mar
fareit gror fewi 5 9, 1074
# wiger  gwr Ao @te
fro 261 (¥) ¥ swfow %
(e forferer) 2w, 197491
frr o g

(@) (gw) ARy faaamez
FTERET

fafidy, qad
Hed 1973-74 & wid-
OO Y FOETT I T

(d1) A faramee
s fafady, Ady

[Placed in Library. See No, LT-
9645/75.] )

¥ off fareon o @ AR
forefofen ou war vew o AT g

(1) wichm wisgsrg deam, eFar qlas t feafomt |
& = 1972-73 & wifew [Placed m Library, See No, LT-
wfdes # ow sfa 9648/15.]

(2) enivee Wit foom sehefva,

(2) swim shrde w Rl dwrew 1948 # G 44 N oI

WO FET T 9T A V6 (3) % wewiw wraeT W

B wror W T o ferm feom B wd 1975-768 ¥ a2z

(e war Wil ewawr) wwedt  (fef  wa e
[Placed in Library. See No, LT- Hapn ) % us wfy o

9047/75.1 [Placed in Library. See No, LT-

% Freafefen o8 a1 G20 9650/75.]
T § — “ (3) s wift frme wfafirae,

1948 1 wrq 45 ¥ FHETQ
(1) vt wfefm, 1956 ¥ om0t 5 % swaty v wid frmr
619% WY Fwara (1) ¥ weada % w 1971-72 ¥ wies
fronfafan oo (fedt war wfeder  (fgedy wer ofibolt
wiloft gewee) ¥ qa-uw - deecwr) ¥ gw ufy oo I E
(¥) (aw) e s wog- ¥a ey S sfudeor )
sw sroitten fufiy, [Placed in Librory. See No, LT-

ok feeeft & o 197374 son/18]
wEEO W T g (4) Wrger wrr (searor e Py
wiirgy | winfian, 1974 & wwole w@

w oaf 1973-74 W
e wfwdgs, -
vifgn @ @1 97 ¢
frdas  wiT  wgET-
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& aft afwqen gear wio Ao
fro 164 (¥) (feedt war
wift werew) A 0w wfw
ar fame 26 Wi, 1975 ¥
Y| & Tava ¥ gerfed gé
Ll
{Placed w Library
9852/75 ]
(5) wrn @ (weme q4r fneia)
afafms, 1974 &t 91T o
# vara (3) ¥ e
wfergar e o wro 150 (¥)
(feft aqr wis gegTor)
us ufa @ fems 29 A,
1975 & W@ & qadd ¥
sefoa g& 4
[Placed wn Library
9853/75 ]
(6) smear e (wewror war fasrw)
sfafres 1974 #t &TT 18
#r guETr (4) F e Sraa
' (@ e fawm ) frm,
1975 (fardt wrar w@eft g2av)
1 ux ufe @ feams 1 wha,
1975 ¥ WTemTaTa ¥ wfag=m
qwa gro o o 184 (2) A
yafor gu 9 4
[Placed mn Library
9654/75 ]

Review & ANNUaL Riporr OF FM
Fiiavcr CORPORATION, BOMBAY

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): I beg to lay on the
Teble a copy each of the following
papers (Hind: and English versions)
upder sub-section (1) of section 619
A of the Companies Act, 1956;

See No LT-

Nee No LT-

See No LT-

{1) Review by the Government
on the working of the Film
Finance Corporation Limited,
Bombay, for the year 1073-74

MAY 7, 1078
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(2) Annual Report of the Film
Finance Corporation Limited,
Bombay for the yaar 1073-T4
along with the Audited Ae-
counts and the comments of
the Comptroller and Auditor
General thereon, [Placed in
Labrary See No LT-
9855/75 ]

1217 hrs

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

MinuTss

! whxgr gata (afqur) &
wAr & §z%r 7 AgEdr F wgedfy
aadt afafe & 319 9a ¥ dvw
gt 19 Q1 & 21 4V d5W) F wrdard
AT FTW AAT OET 97 TGS |

12174 hrs
MESSAGE FROM RAJYA SABHA

SECRETARY GENERAL 8ir, 1
have to report the following message
received from the Secretary-General
of Rajya Sabha —

“In accordance with the provi-
sions of sub-rule (6) of rule 186
of the Rules of Procedure and Con-
duct of Business 1n the Rajya Sabha,
I am directed to return herewlith
the Appropriation (No 2) Bl
1975, which was passed by the Lok
Babha at 1its sitting held on the 20th
April, 1975, and transmitted to the
Rapya Sabha for its recommenda-
tions and to state that thig House
has no recommendations to make to
the Lok Sabha in regard to the
said Ball”

1218 hrs.
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Firry-s1xt REposT

SHRI G G SWELL (Autonomous
Districts): 1 beg %o present the
Fifty-sixth Report of the Committes
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on Private Members' Bills and Re-
sblutions.

—

712,18} brs,

COMMITTEE ON ABSENCE OF

MEMBERS FROM THE SITTINGS
OF THE HOUSE

TWENTY-FIRST REPORT

SHRI CHANDRIKA PRASAD
(Ballia): I beg to present the
Twenty-firsit Report of the Committee
on Absence of Members from the
Sittings of the House,

412,19 hry.
MAINTENANCE OF INTERNAL
SECURITY (AMENDMENT) BILL®"

MR. SPEAKER:; Shri Brahma-
nanda Reddy.

SOME HON, Members rose—
MR, SPEAKER: Fleasc allow him,
SOME HON. Members: No, no.

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): 1 beg to move for leave
to introduce a Bill further to amend
the Maintenance of Internal Security

Iact, 1971,

MR, SPEAKER: Shri Madhu
Limaye, Shri Somnath Chatterjee,
Shri 8, M, Banerjee, Shri Janeshwar
Misra, Shrl Samar Guha and Shr!
Jyotirmoy Bosu have sent me intima-
tion that they want to oppose the in-
troduction of this Bill. I will call
them in that order before I put this
motion to votel

SHRI JYOTIEMOY BOSU (Dia-
mond Harbour): No, no. It is uncon-
istitutional,

MR, SPEAKER: Whether it is
constitutional or not, the doors are

Interng] Sec. (Amdt.) Bill

open for that, It is not for me to
declare its validity or otherwise,

oft 7y et (wiw1) @ g @}
arf &1 ow A fedes &7 frdg Wi
Fet o afvardy g & e et qe
EETRTH w3 £y yarrarn )y A afgd
oY a wat fy 3 wifgd 1 g OA)
9T &R W )

uege 34, ¢ fodas & wrq
wTHE WIE  weaeEy gz OFy
qgd §, WO T SN o AT 2w
ATARE EXE0 § | WTORY yE AW WY
wfas four mur § 5 wrawsar
TEAMT WY T AT LTS A 5
wel &, e W1 Wl & 1 G a8 S
& e v o gdwr sl sTOn W
Tamay faar § ag vt & ot v WY
wHTig wTr arer B wyo #E g7
1 77 oY 7ur 15 g A ey o
nia wgy ¥ wawr & W Aw
Aifd 1, ¥ 205 1 & 93 @
g

“(b) the detaining authority is
satisfied, having regard to all or
uny of the facts constituting all or
any of the grounds on which the
order has been made, that such
person is likely to commit or at-
tempt to commit, or abet the com:
mission of, any prejudicial acts
within the meaning of sub-section
(2) of this section in an area which
is for the time being declared to be
a disturbed area by notification
under section 8 of the Armed For-
ces (Special Powera) Act, 1858 and
makes a declaration to that effect
within five weeks of the detention
of such person.”

waT w25 W
wraieen gy Gofy H et &1 gy
ug A& worw oy et war g e

*Publithed in Gazette of India Ex traordinary, Part 11, Sectlon 2, dated

th May 1970,
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e v Iw ¢ i o ol & e
¥ wt #% fuifew fdemw &
W gpimasd kg § ...
ot g frdy sff—eddl  frdg
§ vy mived wor & fag, ey
ware wOr ¥ fae ag wi= fisar war
§ o @ W et wTs e
G fuw ¥ e wfl e g
% gfter o w1 o oy Feoby ot &
TP WITH AR AN AN E

I am reading out from page 138, para-
graph 6, AIR, Vol, 62, 1075 January
(Part 733). It says:

“It there iz one principle more
firmly established than any other
in this fleld of jurisprudence, 1t is
that even if one of the grounds or
ressons Which led to the subjective
satisfaction of the detaining autho-
rity is non-existent or misconceiv-
ed or irrelevant, the order of deten-
tion would be invalid and it would
not aveil the detaining authority
to contend that the other grounds
or reasons are good and do nol
suffer from any such infirmity, be-
cause it can never be predicated to
what extent the bad grounds or
reasons operated on the mind ot
the detaining authority or whether
the detention order would have
been made at all if the bad ground
or reason were exciuded and the
good grounds or reasons alone were
before the detaining authority. See
the decisions of this Court in
Shibban Lal Saxena v. The State
of Uttar Pradesh, 1954"

¥ wert genr ot ot 3 1 1054
g s sy ot {1 K g7 AT X
Wt

“If there is one principle mora

firmly established than any other in
this field of jurisprudence.”

i W R e feg §

“Bee the decisions of this Court
in Bhibban Lal BSaxena v, The

Bec."(Amdt.) Bill

State of Uttar Pradesh, 1954; (2)
Dr. Ram Manohar Lohia v. State

o ower WOy R

of Bihar; (3) Pushkar Mukherjee
v. The State of West Bengal 1870.
Even as recently as this year, &
Division Bench of this Court point.

ed out in Biram Chand v. State of
U.P, AIR 1974 that it is well pettled
that in an order under the pre-

gsent Act the decision of the autho-

rity is a subjective one and if one
of the grounds i3 non-existent or

irrelevant or is not availablg under

the law, the entire detention order

will fall since it is not possible to
predicate as to whether the detain-

ing authority would have made an

order for detention even in the

absence of non-existent or irrele-

vant ground,

The lusion is, therefore,
inescapable that since ground No. 3
was wholly misconceived, non-ex-
istent and “not available under the
law”; the order of detention must
be held to be invalid”

wrt ot ¥ forr mwr ot {1 S
w1 § fir g firt ) ohen adf sned
21 afer woerd sfuasrd dw o
w7 7 &@ § o wid g
LA R

“This circumstance also iz indi-
cative of the rather casual manner
in which the District Magistrate
proceeded to make the order of de-
tention without proper application
of mind and it could have an in-
validating consequence on the order
of detention. We hope ang trust
that the District Magistrate will he
more careful in the future when he
has occasion to exercise the enor-
mous powers of preventive delen~

tion entrusted to him by the Parla-
ment.”

vafirg s wpn g § fo oy @
wrer § 7g wyd §, o o e w
ot & ey o el g 7
v T v ) Wt e e ),
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§ fe wit sft gy wrme afew
w dwgur & WK 9N gfw W
¥ firsly & wrae 9% Sy &1 gk W2
Fdgar fwar & 1 oF & areaEd
wrlt st & o et woft og W W
s ft figr omar § 1 R ATl
faelt § fix forrar farmare ol & 4%
fog ot s dare fieg mo rewTd ¥
U goqw syl ¥ drew Y axan
o W o & dofews qivgw W
AR %% fag aq 31 qw AT wER &,
ey &t gar gfew s@ N o
Ffirer ¥ | W IY FTEH W7 ATLHT
et =T Y 3 ave o gfer gY am)
wuley 5w ' ot S w1 garen
Lol L

“In view of what we have held
above, the inclusion of non-existent
facts in the grounds vitiates the
entire detention order It is then
argued that the totality of the

grounds must be seen and not indi-
vidual grounds....

Wit & FaT ug amnfor § 1 AT ol
LS &

“There 15 no force in this con-
tention. In Dwarkae Parshed v
State of Bihar (AIR 1875 SC 134),
it has been clearly held that even
it one of the grounds or reasons
which led to the subjective satis-
faction of the detaining authority
non-existent or misconceived or
irrelevant, the order of detention
would be invalid and it would not
avall the detaining authority to con-
tent that the other grounds or rea.
sons are good and d> not suffer
from any such infirmity...."
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SHRI SOMNATH CHATTERJEB
(Burdwan) Sir, this 13 another
piece of the most abnoxious legsla-
tion which 15 sought to be introduced

with a view to takmg away even the
very mummum right of civil lberty
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which exists, if at all, in this country,
In the garb of emergency, the MISA
has been amended under which, €x~
cepting the smugglers and forelgn
exchange racketeers in this country,
every MISA detenu i Hable to remain
1n jail indefinitely unlil the Government
chooses to lift the Emergency This
15 an amazing pece of Jegislation
which 1s prevaihng mn the country in
the name of democracy It 1s not only
a rape of democracy, but it is a rape
of the Constitution If means you
don't believe in the fundamental
11ghts of the people and the mvil
libarties of the people Kindly sea
what sort of obmoxious and atroclous
legislation 1s sought to be introduced

Mr Madhu Limaye has referred to
clause 18A(1) (b) Xindly see what
will happen On one of the grounds
under the existing law a person may
be detamed and, i the detaining
authoriiles are satisfied that m a mar-
twulm area some piejudicial act has
been commutted, the detenu need not
be put before the Advisory Board for
two years But when will the
declaration be made? That declara.
twn that 1t 18 a vulnerable area may
be made within flve weeks of the
detention of such a person Kindly
see what 15 the law Today I am
detamned under MISA and five weeks
later a declaration may be made by
the detaming authority that it is a
vulnerable alea and, therefore, I need
not be put before the Advisory Boamxd
for two years Therefore, at the pime
the alleged act 18 supposed to be com-
mitted, on what grounds am I de-
tain? They would probably be fab-
ricated and false, I have little doubt
about it But kindly see the position,
I allegedly commut ap act for which
they detain me under MISA, but after
my detentlon, they declare the area
in which I was arrested to be an ares
within the meamng of sub-section
(b) and then I need not be produced
for two years before the Advisory
Board Therefore, at the time 1
allegedly commit the act, T don't know
whether it 15 an aree declared under
thus Act to be vulnerable or not, This
would make somebody hable for downg
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something which was ut that time not
an offence at all

Kindly see Clause 2(1) (b):

“the detaining authority is satis-
fled, having regard to all or any of
the facts constituting all or any of
the grounds on which the order has
been made, that such person is
likely to commit or attempt to com-
mit, or abel the commission of, any
prejudicial acts within the meaning
of sub-section (2) of this section in
an ares which is for the time being
declared to be a disturbed area by
notification under section 3 of the
Armed Forces (Special Powers)
Act, 1058 and nmkes a declaration
to that effect within five week of
the detention of such person”

Thetefore, the declaration that it is
an area within this Act can be made
within five weeks of detention. At
the time when the detention order is
made, there might not be a declara-
tion at all. So, the position is like
this. They want to hold of some per-
son. Under the existing Jaw within
three months they have to present
the case before the Advisory Board,
but now after detaining him, they
will make a declaration and make it
an area within (b) and continue the
detention without placing his case
before the Advisory Board, There is
not even & prima facie basis of legis-
lative competence, This js ap atroci
ous piece of legislaiion.

Kindly see article 22(T) (b) of the
Conatitution:

“the maximum period for which
any person may in an class or
classes of cases be detained under
wny law providing for preventive
detention;”

Article 22(7) (a) reads as follows; —

“the circumstances under which,
and the class or classes of cases in
which, & person may be detained
for a period longer than three
months under any law providing
for preventive detention without

Internal Sec. (Amdt.) Bill

obtaining the opinion of an Advi-
sory Board in accordance with the
provisions of sub-clause (a) of
caluse (4).”

Therefore, Parliament may, by law,
prescribe the circumstances under
which, and the class or classes of
cases in which, a person may be de-
tained for a period longer than three
months without the case being plac-
ed before the Advisory Board. At
the time the detention is ordered, no
class of case will be indicated at all.
The declaration will be made later.
It will become a new class of case if
a declaration is made after the deten-
tion is ordered. Therefore, under
article 22{7}, the esseniial require-
ment is that Parliament, by law, must
classify at the time of detention that
he comes under a particular class of
people. Unless that is specifley at
that stage, no law can be made by
Parliament; Parliament will have nu
legislative competence because it
will immediately attract article 22(T)
of the Constitution, This is my frst
submissivn that a new type of pro-
vision is being made which will make
the detaining authority the complete
master to decide which persons would
be brought before the Advisory Board
and which persons will not be brought
before the Advisory Board.

Kindly see the Statement of
Objects and Reasons. The object
with which this Bill is being brought
forward is to prevent certain sup-
posed activities in the North-Eastern
region of the country. This is the
justifying ground for this Bill. But
in the main body of the Bill there is
no indication that this will be res-
tricted only to the North-Eastern
Region. It is applicable now, in the
garb of tackling such a situation in
one part of the country which is thelr
own creation, to all parts of the coun~
try. This is an extraordinary law
which they want to have, In the
body of the Bill there is no indicm-
tion that it will be restricted only
the North-Bastern region of this coun-
try, West Bengal is their happy
hunting ground so far as MISA de-
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tenus are concermed; 5,000 detenus
are there rotting 1n the jall without
any trial for more than ong year or
two years and in some cases even
thiee years Where 18 the restiic-
tion that 1t will be applicable only
to the North-Eastern region” Our
rules require that a Statement of
Objects and Reasons should be glven.
But they are giving a rmmusleading
Statement of Objects and Reasons
The Bill does not justify the reasons
which are given in the Statement of
Objects and- Reasons @accompanying
this Bill ‘This 15 also in wiolation of
the Rules of Procedure of the Lok
Sabha

There 1s violation of another rule
also, rule 70 Rule 70 of the Rules of
Procedure requires that, it there is
any delegation of legislative power,
there has io a memorandum It says

‘A Bill involving proposals for the
delegation of legislative power shall
further be accompanied by a memo-
rundum explaimng such proposals
abd diawing attention to their scope
and stating also whether they are
of normal o1 exceptional character’

What 15 being done with the Explana-
tion at page 27 A great hopnour 18
being conferred on the Members of
Parhament and of the Legislative
Assemblies by making them public
servant for the purpose of thig Act’
Kindly gee how they want to extend
the powers of this Government This
Government cannot rule under the
normal laws of the land and the cons-
titutional  provisions Explanation
says

‘In this gub-section, ‘public ser-
vant’ means any public servant as
defined n the Indian Penal Code,
and includes any Memoer of Pailia-
ment or of the Legislature of &
Btate or of a Umon ternitory or any
member of any district councy or
other local authority constituted
under any law for the time being
In fore€ or any employee engaged
in such employment or clags ©f
employment,”

Sec (Amde) Bill
This 18 very important, S,

“ag may be dcclareg by the Cen-
iral or a State Government to be
essenhial for securing the defence of
India and civil defence, the public
safety, the maintenance supplies and
services essentlal to the Life of the
community under any law for the
time being in force"

This 18 the extension of the concept
of public servant

Now, this declaration, Sir, by the
Central Government or a State Gow
ernment, has to be made under some
law Which law 18 that? It 13 not
ndicated It cannot be done sitting
In the South-Block or mn the Writers'
Building, Caleutta It wall be purports
ed to be done by the Tentral Governs
ment or the State Government In
prelended exercise of the powers un-
der the Explanation which 1s given in
this Bal That will be a delegation
of legislalive power You have o do
that Without a legpislative provislon,
you cannot make a declaration Where
1~ the provision for that and where la
the Memorandum under Rule 70 which
is a mandatory provision under our
Rules” Therefore, [ gybmut that this
also purports to confer legslative
power on the Government without
any provimion in the Bill and without
tomplylng with Rule 70 of our Rules.

see the annexure to the Bull
berate attempt bhas been made
lead the Members of thiz House
Bu] is besig inttoduced todmy
has been circulated two or three
back in May, 1975. Kindly see cl
13 m this Angexure, If says;
“The maximum péflod for
an) person may be detained
suance of any detentlon order
has been confirmed under
12 shalt be twelve monfhs trowm
date of detention”
By redson of Emergency and
san of Defence of India Aet,
viglon stands alteped. Now

ebirl Estore

he -
tis
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“Twelve monthg from the gate of
detention. or until the expiry of Def
ence of India Act, 1071 whichever
is luter.”

so long as the Defence of
remains, and which will

the emergency is with-
is portion now stands insert-
Muintenance of Internal
(Amendment) Bill, 1871. This
MISA now-a-days. They do
on that and are trying to
impression to the people and
berg of Parliament that it is
aximum period of detention.
is a grossz impropriety which has
been committed. I do not know, what
is the convention, or whether there is
a rule or not. But I think, there is &
convention at least that this annexure
ghall be correctly prepared so that the
Members will know which are the pro.
visions of the law and Sections of the
parficular Act which are intended to
bs amended. It gives a misleading
picture. This is a gross impropriety
which has been committed apar{ from
the question of legislative compelence.
1 pubmit that this BI should ke
thrown out in Hmine, This is #n
affront on the people of this counlry
and we shall resist it.

5 iiﬁgg
iigfégi

gres
55!

SHRI S, M, BANERJEE (Kanpur):
When fthis Bill was circulated 40—48
bourg before, I wag surprised to see
that Shrimati Indira Gandhi, the
Prime Minister of this country...

SHRI JYOTIRMOY BOSU: That is
our misfortune.

SHRI S. M. BANERJEE: ....and the
leader of the House who talks so much
of having comsultations with the Op-
porition leaders, perhaps, did not get
any time to consult on this particular
BiNl also, It is surprising that they
took the House for granted because
they have the majority In the
House.. .

SHRI JYOTIRMOY BOSU: But they
haq consultations with the Cocu-cola
party,
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SHRI 8, M. BANERJEE: I do mnot
know because I do not drink coca-cola.
My leaders did not go.

The question i this. [ am not going
to read the same passages my hon.
friend, Shri Madhu Limaye and Shri
Somnath Chatterjee read but I can
never imagine that a certailn legisla-
tion could be brought before this
House without the least consultation,
It is intended and I am sure that as
long ag the Defence of India Rules
and the emergency are there, his la
going to last, ag very correcfly safd
by my friends. Now, the 12 months
hus been changed to what? Either
12 months or the period of detention
or the Defence of India Ruleg or the
Emergency or this ruling Party,
whichever is longer! I do not know.
It follows ‘12 months or that period
or the emergency’ and they have clears
ly stated that even without any exter-
nal aggression or internal disturbance
ur even without any eeonomic crisis,
the emergency s going to continue In
this country. I feel so sorry, Sir, that
whenever the Home Minister comes
to this House, he comes with such a
legislation, it 1s my misfortune and
I also feel very sad to see this cob.
[rontalion,

In this particular Bill, what do you
see? T will just read what is  said
here:

“The {ypes of some of the activi-
ties indulge In and the resultamt
situations in the disturbed areag of
the North-Eastern regioa of the
country are of such a nature and
consequence as reguire their deten-
tion for periods longer than three
months without the intersession of
an Advisory Board. I, these cases
the intervention of an Advisory
Board within three months of defen-
tion would rounder necessary giselo-
sure of vital information at an in-
opportune time. For dealing effec-
tively with such insurgent elements
and for preventing them from con-
tHnuing their _insurgent activities
ond aluy to pursue security opers-
tions against the remaining lnsur-
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gent elements effectively, it is neces-
sary to amend the Mainienance of
Internal Security Act, 1971...

SHRI JYOTIRMOY BROSU* Naya
Ghost Tayar Kiya Hai

SHRI 8. M .BANERJEE-  soas to
provide for detention of any persos
for a period of two years without
reference to an Advisory Board where
such detention is considered necessary
with a view to prevent such person
from committing any of the following
acts, "

What are the “Yollowing acts'?

“(a) any unlawful activity a8
defined in gection 2(f) of {he Un-
lawtu]l Activities (Prevention) Act,
1867; or

(b) assisting in any way any such
unlawful activity of any association,
or”

We know what unlawful activities can
be theie, They can declare anything
unlawfu] ang this 15 exacily what
they are going to do,

Then,

“(c) use of erimuinal force against
public servants generally or any
class of public servants, or..."”

Now, Sir, 1n that particular area—
forget for the moment the entire
country—we had heard of cases of
the security forces raping Young
women, The CRP and the border
security forces running amuck and
looling and raping young women.
The hon. Minister knows about it, how
they have beaten the wvillegers to death
and how they havy raped young wu
men.

SHRI JYOTIRMOY BOSU: Looted.

SHRI 8, M. BANERJEE; Sir, even
to-day 1n West Bengal dally people
are being murdereq and the proper-
tieg looted. You know, Sir, in Andhra
Pradesh thousamds of pecple have
been ¢ tained without any trial and
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till thiy day the number has gone up~
to 11000 throughsut the country, They
are being chased by the Police and
killed in the name of combating Naxa-
lites and they say ‘use of criminal
torce againet public servants generaly
or any clasg of public servants’. Sup-
posing a public servant comes and
tries to molest my deughter, should 1
keep quiet? I will take a lathi and
kill him. I say it thousand times thal
I snll kall him. What is the meaning
of this wording, ‘use of criminal force
agawnst public servants generally or
any class of public servants;? The
public servants have no obligation?
Have they no sense of morality? 1
am really ashamed of this Congress
Government. I was expecting the
Piime Minister to come here and
justify it She has sent the Home
Minister who cannot possibly justify
this.

I have very correctly peointed out,
il 1t 1g only necessary to check the
unlawful activitieg of ithe people in the
North Eastern Region of ihe country,
why 1t 15 being made appllcable 1o
the entire country. We do not know.
This has been brought specially 1o
strangulate the volce of the opposi-
tion partles and the leaders.

Whether thiz be in Assam, whether
it be any other area, M.Ps have Leen
ariested. My hon, friend Shri Sharsd
Yedav waog elected while be was In
jail He was detaineq for two years.
He was released after the High Court
Juugement but was again detained,

If the Bill 15 passed with the help
of the brule majority It will be ano-
ther nail in the coffin of the ruling
parly. In all fairmess this should be
withdrawn, Heaveng are not going to
fol] within the shortest possible period.
Let them consult the opposition mem.
bers if they want to strengthen their
hands agalnst the so-called unlawful
aclivities. If it is to be passed to-day,
they may pass it with the brute majo-
rity. But I can tell you with all bon-
esty the entire opposiiion is uni
this and my party here and ou
with whatever strength we have

4

R
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will fight agmingt this and see that
thig is rejected lock, stock and barrel

We should help the cause of the
starving milliong and champion the
causc of the workers,

Some of the leaders are detained
under MISA apd now they will not
be brought before the Advisory Com-
mittee. Once they take part in the
so-called illegal strike, it will be re-
garded ag unlawful and illegal. After
independence not a single strike has
been declared legal except that of
INTUC strlke threat which uliimately
they withdrew. The moment they go
on strike, it is called illegal. We are
championing the cause of the starving
millions and we shall continue to do
8o despile MISA,

1 would oppose thig Bill lock. stock
and barre] and we shall not allow it
to be passed,
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SHRI SAMAR GUHA (Conta) Mr
Spuaker Sir 1 totally oppose the in-
tioduction of this Bull I not only
oppose this Bill but even the Opposi-
tion Combined would try to see that
this Bill 1s not introduced 1in this
House TFirst of all, this Bull {5 an
atiocious  wviolation of en assurance
that has been given by the Prime
Mimster herself just a few days be
fore 1n her letter to Shrl Morarjibhai
Desal end also 1n a statement mads
on the floor of thiz House

Sir Shn Morarjlbhal undertook his
fast on three demands—first over
Gugaret election, secong regarding
justification of continued emergency
and the third on apphication of MISA,
The Prime Mimster conceded hig first
demand Second was not conceded,
About the third demand, she told cate-
gorcally on the fioor of this Houve
thel before application of the MIBA,
the Central Government would have
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consultation; with gtate Governments
and see that MISA is not applied to
political workers, trade union work.
erg or against any legitimate activi-
ties.

Therefore, I say that 1t tantameunts
to @ breach of the privilege of tht
tiouse becguse the Prime Minister, as
lesder of the House and also the Gov
ernment made a solemn assurance on
the floor of the House that MISA will
rot be used indiscriminately. On the
contrary. violating this assurance
mven on the floor of the House, to-day
the Home Minister on approval of
the Cabinet under her leadership has
orought forward thig Bill. To call
this Bill ag draconian and monstrous
would be too inapt to characterise its
basic nature,

o Bill

Already we are under conshtut:ansl
dictatorship. Day in and day ouf,
{iovernment 15 saying that we are
facing & threat—the country is faclog
not only an external threat but inter
nial threat even. And to justify that
thy, Bil] 15 being brought forward fol
rontinuation of emergency. 1t this
Bill 15 passed, it will be a dangerous
step towrds imposing direct dictator-
‘lp 1n the country. This Bill pro-
poses to curtafling the fundamental
tights and it goes against the funda-
mental principles of our Constitution

What does the statemeni of objects
and reasons of the Bill say It savs:

It ig  necessary o
amend the MISA, 197] w0 as to pro-
vide for detention of any person for
# period of two years without refer-
ence to an Advisory Board whether
such detentlon is considered neces
sary . P

What does it say 1n the hody of the
Bill? I{ says:

“(b) assisting, in any way, Jny
. such ynlawtul activity of anv asso
4, Clation;”
How can you declare activitiez of an
wsociation es unlawful unless it is
made out that the assoctation has
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indulged n unlawful activity with the
intention of subverting our Constitu-
tion? When the Government declare
an activity as unlawful, thers 15 4
rormal law of the country and. oh
the bazmis of which, they can deal with
such actlvity.

Sir, there 18 ancther dangerous point
in at.  Although in the gtatement of
objects gnd reasons, us an jllustration,
it is said that the situation in the
North Eastern region calls for guch a
step, yet when the Prime Minister und
other Congressmen day in and day ou'
are tulking about exfernal und internal
threat, this Bill when enacted wall
ocply to  every part of tho country
and, as I have sald, this will be a first
viep lowards g direct dictaturship
seuttling the fundamental principles
of our Constitution.

This Bill mmediately makes the
lour existing laws infruetuous. T will
yuale from page 2 of the Bill-

“(d) way act punishable under
section 302, section 341, secilon 342,
section 452, section 363, section 384,
«ection 505 or section 508 of the
Indian Penal Code or under the
Indian Explosiveg Act, 1884 or the
Explosive Substances Act, 1008 or
the Arms Act, 1950

This means if we allow this Bill to Le
passed either we abandon all these
Bills or they become infructuous.
These four existing Bilk will become
meaningless when this Bul 1y passed
wJper-seding the provisions of these
rxisting laws. They will be rendered
< ‘mpletely ineffective,

Now, Bir, what 1g the existing con-
diton o our country? Just three to
four days ago five youngmen were
brutally shot down in West Bengal
inside Howrah jail. What wag the
charge against them! Thg charge was
that they had collected arms and ex-
plosives inside the jail How could
they do so  Sir, thousands have been
arrested in West Bengal under MISA.
[ may here mention the case of onc
leader of the Coal Lshour Trade
Union, Shri Jayanty Poddar, Secretary,
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Calliery Magzdoor Congress He is the
mémber of the Siate executive of the
Bociallsy Parfy He ls the leader of
the biggest coal mipers' union in the
Asangol area, You will be

to kmow the reason for which he has
peen arrested He has been arrested
pecause he has been accused to have
tried to persuade by forcible means &
member of the Congress ruling party,
who hag a rival umon, to join his
usion Jt is an absolutely fabricated
¢harge Berause there was a rival
untfon and my friend, Mr Jayanta
Poddar, controlled the biggest coal
umen, on the basis of a tendentious
report of & few Congressmen holding
rval uniong the Dnstnict Magistrate
tbliged them to issue order of s
brrest under MISA All the distnet
magistrates arg under the thumhs of
Youth Congress or Chhatra Panshad
of the ruling parly They exert pres-
sure on the district mapstrates and
can bring about any fictitious charge
agawnst any person belonging to oppo-
siton parties and the District Magis
trates oblige them by 1ssulng arrest
crders of such person, under MISA

I may give another instance of a
youngman of my constituency Shn
MNikhies Nanda, whose only fault is
that he 1s kmown fo be a potential
cendidate to  challenge the present
Municipal Chairman of Conta: end
for that reason he was arrested He
is known as Banga Shree bezause of
s good physique 8ir, I wrote a ten-
page memorandum for him When
the matter wag taken to the Advisory
Commutiee, the charges were scuitled
&nd termed as fletitious charges

The Municipa]l Chalrman, a leader
of a Congress faclion prevailed upon
the District Magstrate, and therefore
that young man was arrested

SHRI B K DASCHOWDHURY
(Cooch-Belar) Bir, I rise on 5 point
of grder

SHRI SAMAR GUHA 1 am not
yielding

SHRI B. K DABCHOWDHURY Sir,
the mmple thing iy this Same hon,
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Members expressed & derise o make
gome pojnts In regard {o the introduc
fion of the Bill Whle ralsing objec
tionsg In the matter of introduction
they have transgressed all forms and
normg laxd down by the ruleg and
procedures They are going into the
merilg of the aclual provisions Une
Jer the rules, there 1s ample Scup®
for them to make their pomnts at the
timg of consideration of the Bill, He
s mentiomng about the Yuva Cop-
g.ess and the Chatira Parishad and
go on It i5 there in the Bull? When
we discugg here, we should not cross
the himts

SHRI SAMAR GUHA &, I would
hic to draw the attention of the hon,
Minster that 1n West Bengal, three
memkers of the Congress Party were
tilled 1n Cooch-Behar by the agents
rf g Mimster brutally and mercilessly.
Tlig was raised on the floor of the
West Bengal Assembly by a Congress
Member himself No enquiry was
heldl although that allegation has been
made op the floor of the West Bengal
+ ssembly and that allegation hag not
peen yel rephed to by the Goverms
ment A charge was made against 8
foumer Mimster there but without any
eficet

What 1 mean to say 15 tbat if thus
Bl 1s allowed to be introduced and
if 1f 15 allowed to be passed, ag I
said earher It will not only be &
Cracoman Bill, 1t will not only be a
monstrous Bill—{ will be more than
that It will tantamount to scuttling
the whole basig of our Conslitution
and 1t will be a step or a trap, 1
should say, to the setting up of a
direct dictatorship in the country,
Therefore this Bill should be opposed
ltek stock and barrel We wil) utihse
every occasion and opportunity to see
that this Bill 18 not allowed to be
presed

SHRI JYOTIRMOY BOSU Sir, this
Bill can neither be introduced nor
can 1t be enacted this House, be-
cause this offends Constitution, 1
would hke to understand, what sort
of fraud iz committed on us, In the
Statement of Objects and Remsons,
they say
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“The types of some of the aclivis
ties they indulge in and the result-
ant gituationg in the disturbed aress
of the North Eastern Region of the
eountry are of such a nature and
congequence gs require thew delen-
tion for periods longer than three
months....."

Whete is the reflew of that in the
Bull? Is it mot a fruad? You write
something in the Statement of Objects
and Reasons angd in the Bill, you see
no mention of them. Sir, we would
resent the same because what they
are doing in Nagaland and Mlzoram
realiy makes our heads hang in shame.
In Miroram, they are putting peorle
in one room and they are set'ing fire
to 1t. T have got 400 cases of atroci-
tics, They are also Indian citizens.
Th's i how they are treating the
reorle,

Sir, T would like to kmow, why the
Objeelr and Reasong have not been
reflected in the Bill! Why is it not
mentioned in the Bill? Why do you
go rguzinst the Objects and Reasons?
This 15 a trickery, this is fraud and
thu; is umecivilised. What reaction it
will create among the inlernational
junsts and internationa] democratic
orgamsations? They may enact this
Bul because of the magsive mandate
that they have recelved alieady and
because of the brute majonity they
hsve here. But, the mask and the
brand that we shall wear gon ovur
Iorghead when we go to inlernational
foruins, would certainly be a1 changed
one, Now, 8ir, thiz 2ssuming of
summary powers, the most stringent
vf itg type, only reveals, onlv showt
the foee of fascism In the garb of
democracy,

What did they do? The PD Act
lapsed,  Shrimati Indira Gandhbi's
minorily government needad hefty
suppert. So they allowed that Act to
lapse. Then they brought in this

. MISA which iz much more stringent
than the PD Act.

Now gee what has happened? By
involking art. 359, they have robbed
the Indian citizen of hig fundamental

Interngl Sec. (Amdt.,) Bill

rights as guasranteed in tha Conglitu-
twn. By making art. 14 invelid, a
citizen of the country losses his equa-
lity before the law or the equal pro-
iection from the laws gnd will now
tecome ligble to be discriminateds
By making art, 21 redundani, a person
could be deprived even of hig lfe
witheut going through the procedure
established by law. By bringing i
paras 4, 6, 6 and T of art. 22, they
have robbed & man of the opportu-
nily of meking any rvepressutotion
asainst the order and the authouity
will not be under obligation to indi-
cate the grounds and nothing wil, te
dizciosed lo any authorily. Parlias
et has been deprived of this right.
Courts have become redundant, Pat-
liament's right to presecibe by law
lhe circumstances under whicn  the
clause or clpuses of cases in which &
person may be detained hag now bes
comne cumpletely ineffective, It is not
workimg at all,

iJuting the discussion of the MISA
Bul ihg is what Shri K, C, Pant
said on 18th June 187]—accorling
1o them, they have marched towards
socialism,

“SHRI K. C, PANT: I can assure
him- —meganing a frlend in the
Cpposition~——and my friend, ghrl
Shashi Bhushan—your name I8
bere——that this Bl is not being
put forward to suppress any Jegiti-
mote movement of workers or far«
meis gr students.

‘SHR! BHOGENDRA JHA: You
are not saying it seriously. Bring
in amendmeni if you are aerlous’

“SHR] K. C. PANT: I am very seri-
ous. I am saying it in all serlous
ness, I{ 18 o maiter of record What
T have said g said in all sincerty
and serlousness. Now, my hon
frlend, Bhrl Mancharan, asked me &
direet  question. He asked; ‘Wil
you usg it sparingly and not use it
on politieal purposes?”  Again I
would like to say that certalnly it
shull be gur endeavour to use this
very sparingly and not for politicel
purposes. [ have mede this poiot
earlier also.”
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{Shri Jyourmoy Bowu j

Recently, you konow & Tripura MLAS
weie detamed under MISA Therc
are {bousandsg and thousandg of cases
Till June 1874, the number of MISA
detenyes almost exceeded 16,820 In
West Bengal, the only State wher
Bhrimels Indira Gandm was defeared
in the 1871 Lok Sabha elections
though it bas 8 per cent of the popu-
lation of the country, as far 8s MISA
telcnuey are concerned, the figure
tourhed as high as 72 per cent You
Lan celegorise them artifically i any
way you like We all know that these
lav 5 are pot meant for the welfare of
the tcuntry, they are only meant to
iurthe: the interests of the ruling
Forn

The number of delenues who wer~
in cetention as on 30th June 1972 15

Th1 pura 885
West Bengal 3075

Then the details ot the numbe: of
cases 1n which detention orders were
made during the penog from 1st July
1972 to 30th  June 1973 for reasons
tonnected  with  Section (lLifa)(u)
ae gs follows

According to (yovernmeni Lst, out
of branded politicals tutal 518
386 are CPI (M) (all from
West Bengal)

Lhen the
were In
1973

number of persons whi
detention 45 on 30th June

Tnpura 26
West Bengal 2060 etc
There 15 & long st

They the Supreme Couri has con-
demmed 1t ouiright many o time
Ihis Government and the State Gov-
ernments have man, 4 time commutted
contempt of court Persons who had
oeen released were immediately re-
arvested and put betund bars

They want to suppress the Naga
movement  What 13 happening there?
There is a most interesting article
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which has come out under the head-

ing  ‘Murder in Rangapahar’ 1 @
wcimmal It says

ME SPEAKER The scope iy Very
inmten  Please do not go beyond it

SHR" JYOTIRMOY BOSU I will
fimsh n two munutes

It came out m the papers, the secu-
ity forces murdered 3 very important
person, 1t came in the paper Urdy Mail
under the heading ‘Murder in Ranga-
pabar' It says that Dozhu Angami of
Chedama village n Nagaland

SHRI DINEN BHATTACHARYYA
(Serampore) The Member from the
Nagaland mentioned that in the House

SHRI JYOTIRMOY BOSU It was
mentioned in the House earlier 1 now
rome to a very important part how
1t 18 not within our competence Kindly
refer to clause 154, sub-clause 2(¢c) 1n
line 10 on page 2 of the Bill “use of
«riminal force against public servants
generally or any class of public
servants, o1 Please refer lo the
Explanatioy under this clause *In
this Sub.section public servant’ means
any public servan{ as defined in the
Indian Penal Code, and includes any
Member of Parllament or of the Legls.
lature of 4 State or of a Unuon terr-
tory Now, who give, you compe-
tence to legislature in that manner?
Kindly refer to the Constitution,
Seventh Schedule, Ligt II—State List,
Entry 39, ‘Powers, privileges and im-
mumties of the Legislative Assembly
and of the members and the Committe,
thereof and, if there iz a Legislative
Council, of that Council and of the
memberg ang the committess thereot,
enforcement of attendance of persons
for giving evidence or producing docu-
ments before commttees of the Legws-
lature of the State”

You will thus see that it is purely a
State matter according to our Consii.
tution Under what authority has
Mr Brahmananda Reddy chosén to
cone before thiy Houm in ringing the
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clear provisions of the Constitution to
enact this Bill? This Bill cannot be
enscted in this House, unless you want
to violdte a clear provision of the Con-
stitution. We are functioning under
an oath that we shall abide by the
Constitution. Whatecvr may be one's
partyline, as long az we are Members
of this House, we are all under an
obligation to stund by the Constitution
and the Constitution clearly lays down
that this is exclusively a State matter
and it is 3 matter for the State Legis-
lature to enact a Bill which involves
the privileges ang immunitiey for the
MLAs. Therefore, you cannot enuct
this Bill without offending the provi-
sions of the Constitution thoi we arr
under an obligation to abide by.

MR. SPEAKER The list of Members
who gave their nameg before that time
Is over.

SHRY SHYAMNANDAN MISHRA
(Begusarai): In this matter my submis-
slon would be, that since it does no!
require any deep consideration on your
part, whether the reasons for which
the Member wants to oppose the Intro-
duction of the Bill shoulg be gone into,
even T the request is late by a few
minutes, you should show your indul.
gence.

I{ has been rightly stated by some
hon. Members that it is a defective
statement of objects and reasons. May
I go a step further and say that it s
not only defective, but also a deceptive
statement of objects ang reasons, In
fact, it woulg be more appropriate to
call it a ‘mis.statement of objects and
reagons’ rather than ‘a stalement of
objects and reasons’ because 1t deli-
berately suppresses the fact that it is
an attempt to nullify some Supreme
Court judgements and gome High Coury
judgements which are based upon the
fundamental or baic righly of the
citizens. Therefore, it i an attempt
at suppression rather than an attempt
to give expression to the real vbjec-
tives and intentions hehind the Bill

Further, all the reasoms that have
been given in the ‘Statement’ are of a
political nature; nof a single object or
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reason is of a legal nature, .

That & my baﬁ objection to this
measure. If you go through the
Statemeni of Objects and Reasons, you
will find that a political case has been
made oul; no legal compulsion has
been stated in the Statement of Objects
ang Reasons, Therefore, there is mno
legal justification for bringing a mea-
sure of this kind and if there was any
justification there for the edification
of the 1ay men that we are, it should
have been given here.

Secondly, i{ is against Article 22 of
the Constitufion. Bui before I pro-
ceed to thal, T would draw your atten.
tion 1o one very important point to
which the hon. Member, Mr. Madhu
Limaye, had made a reference, He
had seid that on the basis of the pre-
sent judgements, even if one ground
oul of a number of grounds, is found
to be spurious, then the defainee will
be released. Now, whai was the
underlying principle behing it? We
all know thai our elections are affected
if there ig one wrong acceptante or
one wrong rejection of a vomination
paper, Now, it may well be that a
nomination paper has Lecn accepted of
a person who hag secureg only five
votes and that does not in the totality
make any difference. Ang yet the
wrong acceptance of a nomnination paper
makes the entire election invalid. It
is on that particular basis that even
it there i# one spurious reason, the
entire detention would be invalidated,
So, it was on that basis that the
Supreme Courl ang the High Courts'
judgements were passed,

Then we do nut know whut exactly
We arc passing. Are we not entitl-
od to know what exgetly are we
bassing? If we ure directing our
altention 1o a parlicular clasg of
offences, then what is that particular
class of offences? The very nature of
the offence van be changed by an sxecu-
live order. At the moment the nature
of the offeuce 15 of ‘X’ type but Jater
ex-post facto, the naturg of the affence
could he changed. Sn, we really do
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not know what exactly are we asked
to pass. ‘

Furthér, by introducing ‘continued
detention’, by introducing the concept
of ‘continued detention’, il g being
made a cese of indefinite detention
and this point has to seep into
the consciousness of the people here
and oittside. What we are lending
ourselvés to support is the inde
finite detentlon of the citizen.
Therefore, it Ig in clear contravention
of Article 22 of the Constitution
where It is laid down That Parliament
will prescribe the maximum period
for which any person can be
detained,  Bo, it Is against ithe Consil-
tution also,

Now, my further submission ig that
In Section 13 it iz now sought to be
introduced that it would extend upto
a periog of three years. The quali.
fying clause is “until the expiry of the
Defence of India Act 1971". And
further it is sald ‘whichever is later’.
Now, the period is extended upto three
years. So again it does appear to me
that it js going to be almost a kind
of indefinite detention and nubodv
can hope for any relief wathin &
foreseeable time

Then in Sectlon 11, it hag to be
noted, it is said ‘from the point of
time when reference is made’. Now,
may J ask, Mr Speaker, what would be
the point of time and whn would
determine the point of time If the
teference 15 made® And if nn refe-
rence {s made, what happens® Where
is the obligation that the reference
shall be made. and. secondly, if the
reference i Inordinately delayed,
then what happens? 80, in both the
cadleg H iz completely a vague picture
that the Parll is tronted
with, Can Parliament be askeg 1o
pasz a measure of this vague and In-
definite mature? Therefore, this point
of reference i again a very serious
thing, the concept of point of reference
is & very serfous thing, If it is intro.
fuced,

Sec. (Amds) Bi

So, finally, at the very point of the
introduetion of this measure—I am not
golng into the merlis of the meamure
just now, I will confine myself to the
objection that could be raiseg in re-
garq to  the introduction of this
measure—I would say that we are
opposing this because we are opposed
to this measure root and branch. We
now fing thai thig is not only a creep-
ing and crawling kind of authoritan.
anism but almost a surging absolutlsm.

This 15 double emergency, The
country has been agitating for the 1ift-
ing of the emergency, but what we
are now confronted with is almost a
king of double emergency,

This {8 a retrograde measure, a
reactionary measure, a faseist measure
and we cannot support 1. We will
go op opposing it at every stage. Let
there be no doubt that so far as we
are concerned, we feel that this
measure should not be passed and we
will see to it that this is not passed.

SHRI INDRAJIT GUPTA (Alipore):
Sir, on a pomt of order. Rule 68(1)
%ayg

“A Bil pvalving expenditure
shall be accompanied hy a fi 1
memorandum which shall invite
particular attention to the clauses
involving expendilure and shall also
give an estimate of the recurring
and non-recurring expenditure in-
volved in case the Bill iz passed into
law.”

My short point is. if thiz Bill Iz en-
acted, it will entafl additional expendi.
ture on the contiiued detention of
persens hoyong the period which s
specified in the parent Act, within
which their cases have to be refierrel
to the Advisory Beard. Under the
parent Act, it Is provided:

“In every case where a detenlion
order has been made under this Act,
the appropriate Government shall,
within thirty days from the ‘date of
deténtion under the order, 'slace
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before the Advisory Board constl.
tuted by it under section 9§ the
grounds oh which the order hag been
made and the represeniation, if any,
made by the person affected by the

order.

The Advisory Board shall, after
considering the materials placed
before it... submit its report to the
appropriate Government .within en
weeks from the date of detention.

In any case where the Advisory
Board has reported that there is in
its opinion sufficient cause for the
detention of a person, the appro-
priate Government may confirm the
defention order ang continue the
detention of the person concerned
for such periog as it thinks fit"”

Section 12(2) of the parent Aci gays:

“In any case where the Advisory
Board has reported that there is In
its opinion no sufiiclent cause for
the detention of the person concern-
ed, the appropriate Government
shall revoke the detention order and
cause the person to be released
forthwith.”

80, the parent Act provides for the
intercession of the Advisory Board
wilhin stipulated tlme.limit which
will not exceed 30 daye plus 10 weeks.
It is, Therefore, obvious to anybody
thay the Advisory Board’s intercession
can ang still does in many cases en-
able an unspecified number of detenus
to be released at the end of the period
of this process on the ground that the
Advisory Boarq feels that there ig mo
sufficient cause for continueq deten-
tion. In the amending Bill before us,
the access to the Advisory Board s
belng barreg for a period which may
extend up to 2 years. So, it will not
be necessary to place either the
grounds of detention or the detenu's
application before the Advisory Board
for giving its opinion on it, for a period
of two years. Therefore, I submit
that the impact of thiy amendment, if
sccepled, will mean that a number
of getenus—of course, the number—ig
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unspecifiable—for whom the remedy
was open and who could have been
releaseq from detention at the eng of
the period of 30 days plus 10 weeks
by virtue of the Advisory Board's
findings, will now cortinue to be held
in detention up to a period of two
years. To that extent that unspecified
number of detenus has to be kept in
detention and Government has to
incur additional expenditure on them,
whatever it may be, Even if it is 5
paise, it has to be incurred because you
are preventing these people from
having accesg to the Advisory Board.
Since this additional expenditure is
being introduceq into the Bill by virtue
of the provision for continued deten-
tion upto two years wifhout reference
to an Advisory Board, I submit that
a financial memorandum must accom-
pany this Bill There i8 no financial
memorandum ang therefore, the Rill
{s not in order. I want your ruling on
this.

MR. SPEAKER: I am not talking
to you, I am talking io others,

ot T v owwE (Tia) Ay
g & —

WS WP : & T § GEH W
@ifgr ot | 3 arq Fora e femen
Ty drwm e mmt 4542
gerit A vem wmr T 4 &
ws ¢ fear v F fegmry & o fr
o urk § I wvr fear oo o

SHRI P, K. DEO (Kalahand!); I am
tr1 a point of order. (Interruptions)

MR. SPEAKER: The list of gpeakers
is already over,

SHRI INDRAJIT GUPTA: Upto twa
yearg they will not be allowed to
appear before any court... (Interrup-
tions) Where is the financial memoran-
dum? (Interruptions)

MR, SPEAKER: The lst of
Mihﬂi.skuldywer.
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SHRI DINEN BBATTAQ!ARY?&
Why don’t you ask the Law Minigtes
to come bere and clarify the position?
Many times be comes over here and
dm: the bills, (Interruptions)

MR.. SPEAKER: I have allowed
maximum number of speakers, 1f this
{s guing to be the way of doing things,
then T am sorry, there iz no time
for that,

SHRI P. K. DEO: Pnint of order!

MR, SPEAKER. Point of order on
what?

oft oy femdt < 79 & 45 7 fir arfew
FmEaaf? s Al A A A
1 qEr T E

Wt W oww (TAEgY) o WR
dram A s FA R T IH WL
LA

MR, SPEAKER: You have raised
some points, Now, he has to reply to
them.

o7 T TRE : GEHT &7 A AF
Ao A TATOr | (sqwE) .

it Wy fomd < AT A T

SHRI SAMAR GUHA: Whay answer
have you got? Why dig you keep this
young man in Jall for iwo years?
{Interruptiony)

SHRI SHYAMNANDAN MISHRA:
There should be a clear and uneguivo.
cal  declaration why..... (Interrup-
tions}

MR, SPEAKER: Members have
ralseq some points, The Minister
will have to reply to them.

SHR1 P G MAVALANKAR
.(g\hu:!edabad}; I rise on & poing ot
. - ; .

ojl.mvnn'l_ MY’LM mmqm zp

Wt(&'ﬁd&'}w

MR, SPEARER; Nomam-
kil the Mialster Iy hoard. . .-
tﬂ!ﬂmh @tm‘itw
ﬁﬁﬁ!h#ﬁnaﬂil o
T Afar e S '
(Memmmu S

MR, SPEAKER: When poiots have

been tilsed, !hemerhasbnﬂy
to them. Why do you not haar him?

(Interruptions)
MR, SPEAKER: Order, order. 1
woulg request you to please Tesume
your seats.

{Interruptions)

MR. BPEAKER: You are all old
and mature Members of Parliament,
all of you. Maylmueﬂwutopiﬂse
resume vour Sseats?

(Interruptions)

Weaw WEIRT © ATET T gTew §
O awT &1 vy W Y A fi,
T WA AR AT AT A e

(wware )

m«u@w:mwmt
w wwedt § & Ao £ W
ifew ) .

WIT W GEAMHE WIgH § 67
wAA WA A § e A
ﬁwﬂﬁm%mﬁmﬁmw'
L

If you want, I can adjourn ih. Il\hm
for one hour, )

We adjourn for Iurch’ tomoetlt.
O‘Cloek

mmm&mmr.mh :
HIL Piters, of the Clock.”




273 Maintenance
Internal S

The Lok Sabhq re-gssembled after
Lunth at Fifteen of the Clock

[MR Derury-SPEaker in the Chairl

MAINTENANCE OF INTERNAL
SECURITY (AMENDMENT) BILL—
rontd,

SOME HON. MEMBERS rose—
(Interruptions)

MR. DEPUTY SPEAKER: Oniex
please; kindly hear me. I am not
shutting out anybody. I  know the
mood of the House. Bui let us under
gtand at least what is going on. Now,
as far as I could gather, a number of
bon, Members had made their submis.
giong aganst the introduction of this
particular Bill in the House. I un-
derstand one or two more Members
would like to make their submissions

SHRI JYOTIEMOY BOSU (Dhamond
Harbour)- 1 wani {o rase a point of
order, Sir.

SHRI S. M. BANERJEE (Kanpur):
have given a motion.

MRE. DEPUTY SPEAKER 1 have not
seen f,

In a situation hke this., [ do not
think it is proper for anybody to be
rigid, Therefore, I will allow one ot
two or three more Members who have
not nlready made submissions.

SHRI S. M. BANERJEE: What about
my motion?

MR. DEPUTY SPEAKER: I have not
even fnished. Let me also find my
feet, my moorings,

SHRI DINEN BHATTACHARYYA
(lmm): First see the Bill, what
it is.

MR. DEFUTY SPEAKER: I have
gone through the Bill.

SHRI DINEN BHATTACHARYYA'
Without going through the BIll, you
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are allowing that man to introduce it
', (Interruptions).

MR. DEPUTY SPEAKER: There ls
no question of allowing or not allow-
ing at this stage. It is not correct
Mr. Dinen Bhattacharyya to say that
{ have not read the Bill

SHRI DINEN BHATTACHARYYA:
How can you allow that Bill? (Inter-
ruptions),

MR. DEPUTY SPEAKER: Let me
tell you that whenever I come to this
Chair, I go through the business ané
also try to go through the Bill. Don't
2o under an impression that 1 Tmow
nothing about this Bill.

SHR1 JYOTIRMOY BOSU:; We con-
vede that. You are an unusual per-
[0n

MR DEPUTY SPEAKER: I will
allow a few more Maemberg to speak.

SHRI §. M. BANERJEE- What about
my motion”

MR. DEFUTY SPEAKER: What
motion? [ am not aware of it just now.
There is no question of a motlon at
this stage

From the welter ol nowse and confu.
<ion and indignation and protests, and
a certaln amount of reasoning, [
think some very legitimate questions
have arisen; and, in all fairness, after
| hear them, I will summarise and
put questions to the Minister. T would
request him to kindly note them down
very carefully because they are in
connection with the procedure and
with this very question as to whether
this Bill should be introduced or not
I would exvect him to satisfly the
House and io salisfy me that no irre.
gularity even in putting this question
15 there

As for Hon'ble Members, 1t would
be in their own interest if they will
allow me to do thiz instead of just
f_mteﬂinw and showing their indignn
ion

'an. Mr Mavalankgy
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SHRI P. G. MAVALANEAR
(Abmedabad): Mr. Deputy Speaker,
Sir, this Bill shotid under no circum-
stances be allowed to be introduced—
ruich less, be passed—in this House.
Sir, you will see that the very manner
in which the Bill has been brought
forward in the House 15 itself indica-
tive of the Government's arbitrary and
cavalier fashion in which they went
gbout the whole situation. First of
all, you will see that the Statement of
Ohjects and Reasons, although It
canveys the fact that the Government
enjoys for thig purpose, such wide and
extensive powers, It Iz incomplete
and inadequate. If you will read it
again, you will find that it is delibera-
tely kept so. It is deliberately kept
{nadequate and incomplete so that, for
whatever is not there, Government
can say that this 18 what was meant
and therefore we have to use these
extraordinary powers

8o, as I started by <aying, the arbi.
trary element and cavalier manner in
which Government has been function-
ing is suceintly ilusirated by the de-
lberale inadequacy of the Statement

Objects and Reasons,

And. as Hon'hle Members pointed
out before the Lunch Hour, there i1s no
Financial Memorandum  Does the
Minister want to convey by this that
this Bull involves no further charge on
the financial account of the Govern
ment? If the Governmeni's argu-
ment is that there 1= no financial
charge at all, then of course,
there should be no objection. But my
serious and strong objection iz that
there is a financial charge attached
to it So how is it that thig Bill con-
tains no Financia] Memorandum?

Now thirdly. when the Government
came up with the Maintenance of In-
ternal Security Act—{he MISBA—as far
back as 1971, they skilfully introduced
clements of preventlve detention. It
is, really speaking, nothing but preven.
tive detention Now, this House or
rather the Parliament, has been, from
the very beginning of our Cepsfity.

Security (Amde) 30

tion, against the whole business of
preventive detention because it is a
very negation of the fundamental
rights enshrined in the Constitution.
For the main reason that it was hated,
they later on brought this Maintenance
of Internal Security Act. Onme after
another, you will see that, under the
excuse of holding the smugglers, they
have brought in the Ordinance and,
after the Ordinance. the Act

{Interruptions)

SHRI P G MAVALANKAR: I am
not limiting myself only to the con-
tants of the Bill but to the Constitu.
tional aspect of the matter—whether
the Bill should be introduced or not
Now, whal I say 1+ that the latest Bill
which has been brought up today for
permisslon to be introduced, goes nol
only one step but several steps ahead
for making cictatorship possible and
realisable

1 want to ask this Can this Parlia-
meni or any Parliament 1n any demo-
cratic country in the world be asked
to pass democratically or legally or
technically something which 15 in the
nature of arbitrary power of the Gov.
ernment? From three months to two
yeur,

MR DEPUTY SPEAKER At this
stage I am concerned only with the
question of introduction,

SHRI P G MAVALANKAR I want
to take You generally to the fleld of
Constitutional rights of the citizens of
this country I want to ask you whe-
ther this Government or, for that
matter any Government have a right
to come under the pretext of a legisla-
tive measure and change any part of
the fundamenta) law of the State? Can
the fundamental law of the State be
subordinated to an Act of Parliament?

MR. DEPUTY-SPEAKER, This ques

tion will come later gn.
BHRIP. G MAVALANKAR: 1t i Is

an ordinary law, they have the majori-
ty- But for Constitytipnal law, we re.
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quire 4 special majority. Unfortuna
tely, they have got even that special
majority. But I want to ask this. Can
this Parliament be compelled to pass
something which gaes contrary in the
letter and spirit of the Constitution and
allow this Government 1o have arbi-
trary and absolute power? That will
complete the process of diclatorsnio.
We will not allow this {o happen, como
what may!

MR. DEPUTY-SPEAKER: 1 wonder
whether anybody from this side of tha
House can help me.

SHRI B. R. SHUKLA (Bahraich)
rose—

MR. DEPUTY-SPEAKER: Mr. B. R
Shukla.

SHR! B. R. SHUKLA: At the intro
duction stuge of the Bill. the only rele-
vant poini which could be rased 1a
the compelence of Parliament to enter-
tain such a Bill The founding fathers
of the Constitution themselves have, In
su many words, put in the Con.titu-
tion article 22 which providey for ¢n-
aciment of legisiation uf a prevenlive
pnature. The Fundamenial Rights
themselves are suhject to article 22
which 1mposes a reasonable restriction
on the Fundamental Rights of the cili-
zens. So far as the Mawntenance of
thg Intermal Security Act {s concern-
ed, i1t has been upheld to he a wvalid
plece of legislation within the compe.
tence of Parliament....

MHR. DEPUTY-SPEAKER. You have
made your point.

SHRI B. R. SHUKLA: The gueslion
is whether the Fundamental Rights are
somehuw or other curtailed or abridg.
ed by the express provision of this
amending Bill. That would relate to
the merits of the Bill and this can be
determmed only by moving the Sup-
reme Court,

S0 far us inadequacy of the objects
and reasons 18 concerned, my sub.
mission 1s ‘that the reasons are given

Internnl Seec. (Amdt.) Bill

and the ubjects are given. Whether
they have been adequately described
or not is a different question,

st vm v owat (F)
s o, A ww & @ § e
T a7 wre g A fedzatm
oo d...

MR. DEPUTY-SPEAKER: Let me
clarify the point. We are not discus-
sing the merits of the Bill. We are
not discussing the motives of the Gov-
ernment, I am concerned only with
this, namely, whether this Bill can be
introduced or not as it 18. You may
speak on that point.

SOME HON. MEMBERS: No.

MR. DEPUTY-SPEAKER: ‘No' or
‘Yes' does not matter. Give me rea
50Ns.

Wt T A oAt & ow oW
o aA7 @I g | wAnar g A A
T FT, Awg, & g ¥ A wy
T g fa o qag ¥ F sgar
g oo @ geevm e @ &
A g oA &

9gdt I A1 9z & 5 afqae
at arm § gfe & Afags A
wremr % sfaww = & wear g Ay
oy mfew 22 ¥ w9-FW 46T
5 w1 dfay—fod & a7 77 gon
AAT f—
Clause;
“No law providing for preventlve
detention shall authorise the
detention of a person for a

longer period than three
months ..."”

B ¥ A g 5 B Afgie—

“When any person is detained jn
pursuance of an order made
under any law ptoviding for
preventive  detention, the
authority making the order
shall, as soon as may be, com.
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[wY Tror TAm WHT)
municate 1o such person the
grounds on which the order
hag been made and shall
afford him the earliest oppor
tunity of making a represen

tatton aganst the order’
W Wy 3z ¥ed fE wEE
W @ W oeERw Ow
o o forme g ) 7 R B—
" In these cases, the inter
venlion of an advisory Board
within three months of deten-
tion would render necessary
disclosure ot vital information

ai an inopportune time’
™ & moew @@ & B Afaw &
mﬂ‘!ﬂﬂ"r&&?ﬂi‘wﬁn;q
W TR - W aEr s 2
T AW & Ay TR AmAr g
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T O war A fear g, e
W F OAH TR FT gAmT Tt
FrRwA & fammes fear omam

MR DEPUTY-SPEAKER Onl the
{irst pownt 1 relevant
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‘any act punishable under section
302, 841, 42, 353, 184, 506
and 506 »

e, 505 W7 506 i s &

#r falt ®r war fewer 3w oWw
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IThe powets ot the executive to
tast a man inte prison without
formulating any charge
known {p the law and part:
cularly to denv him judge-
ment by s peer for an
indefimite  period 15 i the
highest degree odious and 1s
the foundation of all total-
{arian government "

o fAw &k oTw AT ¢ AR
famg Frar g |

SHRI MOHAN DHARIA (Poond) 1
am standing here {0 speak only on the
lechnical and  academuc  aspects
whether at i, siage the introduction
<hould be allowed or not I would
Lke lo draw your attention to the
Statement of Objects and Reasons
wheie 1t has been sad

The underground insurgent ele.
ments 1n the North-Eastern
region of the country have
bern indulging 1w activities
which are gravely prejudiwcial
to the defence of India, India’s
relations with foreign powers,
security of the State, public
order and maintenance of ser-
vices and suppliey essential to
the lfy of ‘he commumity "
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1f you go through the whole of i,
you will find that this Bil] is limited
to check and control insurgent activity
in the North-eastern region.

Now, whan the Statement of Objects
and Reasons is clear and
when 1t limits the objective to the
North-eastern region, it js highly ob-
jectionable to have a Bill for the whole
of the country. So, on this ground.
I feel that the hon. Minister should
kindly go through it and if he feels
that thig sort of a danger is there for
the whole of the country, naturally,
he can come before ihe House with
thot statement. Thal is my point
No. 1.

My second point s

DR. KAILAS (Bombay South). Is it
for the whole country® Are you sure?

SHRI MOHAN DHARIA: Yes, the
Bill 1z for the whole country,

"HE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
AEDDY): No, no.

DR. KAILAS: It 13 only for the
North.eastern region.

SHRI MOHAN DHARIA. Here, 1t is
nowhere mentioned that it is only for
this area. It is nowhere mentioned as
the Bill is in my hand now. If that
be so, let the hon, Minister clarify il
So, I have plared hefore you my first
ohjection. .,

SHRI SHYAMNANDAN MISHRA:
May I, with the permisaion of the hon
Member, draw your attention to the
tact that we have dealt with more
serious problems of insurgency in
that area in the past without this dra-
confan measure. Are we now
announcing to the world that we have
not been able to deal effiectively with
these problems in the past? The ares
is on a much better shape now and
when we could cope with a worse
sltyation the past without such a
measure, there {3 no reason why we
cannot do it now,

Maintenunce uf 2K
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SHRI S. M. BANERJEE: With the
permission of Mr. Mishra, may I say..
i Interruptions).

SHRI MOHAN DHARIA: I was coin.
ing to my second reason. The hon
Member, Shri Mishra, felt it proper ts
intervene and also felt that he should
he allowed to intefere and so, yielded,

My second objection is this. There
15 no doubt whatsoever that our Con-

stitution allows us 1o have enact-
ments where there are reasonable
restrictions. Now, It iz for you—

because you are the custodian of de-
mocracy—to see whether the restric-
tions are ressonable or not. Prima
facie it appears., .

MR. DEFUTY-SPEAKFR: No, no. 1
am not concerned,

SHRI MOHAN DHARIA: Before
this Bill 1= allowed, as objections are
taken and other criticisms are also
made, 1t is necessary for the Lok
Sabha Secreiarial also to examine it
trom these aspects and call for clarifi-
cations whether it is according to the
Constitution or not. This is my ples.
You may difter. But you cannot pre-
vent me from talking. So, my sib-
mission is that it ig true that the Con-
stitution allows introduction of such
Bills and to have enactments where
there coulg be reasonable restrictions
put on the indlvidual. But, here, un-
tortunately, these are not restrictions
which could be considered to be rea-
sonable—to detain a person from thres
months fo two years without consult-
ing the Advisory Board which will not
be a reasonable restriction on these
grounds.

I would, therefore, request the hom.
Home Minister to get these aspects
examined,

SHRI JYOTIRMOY BOSU: Te add
to what Mr. Mohan Dharia has just
now stated that it is not confined to

it
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of Mizeram has said. The Develop-
ment Minister of Mizoram, Mr. R.
Thangliana said that the security
forces there had turned the people
against the government and they had
joined the rankg of the underground
with & view to wreak vengeance for
these atrovities,

“Citing some instancls of thdse
atrocities, the minister sad
that in a village called Lung-
chen' 1in the Lungleh district
consisting of only seven huts,
all the menfolk were chased
out and herded into a hut
which was then set on fire.
Bome of them who broke
open the doors and walls and
tried to escape by running
were fited at from a dis-
tance ., (Interruplions).

Then the report goes on o say

“One of the victims of the outrage
was Sr1 Lianmawal who was
under treatment in the Berka-
wan Mission Hospital and was
walting an amputation. He
was tied to a dried plaintan
tree, socked in kerosene,
which was later set on fire,
was badly burnt

On March 13 and 14, one wvillager
wag shot dead by the oBrder Security
Forces and four others were fortur-
ved . This s what they are doing in
Nagaland and Mizoram and to cloak
;r' to hide that, they are bringing this

1.

This Bill is un constitulional,

‘MR. DEPUTY BPEAKER: Order
please Mr, Bosu, order please. I have
allowed you because .

§HRI JYOTIRMOY BOSU: I am
oply saying that it is outside the com.
petency of the House,

MR. TEPUTY.SPEAKER. We will
seg about that

Bal ¥, 1976 aintenince of twemat 3y
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SHRI H K, L. BHAGAT (East
Delhl): The question before the House
18 whether there is any constitutional
or procedura] objection in regard t0
this Bill being introduced at this stage
in thig House.

I invite your aitention to subssection
7 of Article 22.

“(7) Parhament may by law pres-
eribe—

{a) the circumstances under
which, and the class or clasees
of cases in which, a person
may be detained for a period
longer than three months
under any law providing for
preventive detention without
oblaimng the oplnion of an
Adwvisory Board in according
with the provisions of sub-
clause (a) of clause (4)"

1 may respectfully submt that the
Bill which has been placed before this
House and which 18 being introduced
in ths House 18 in accordance with
the provisions of sub section 7 of Arti.
cle 22 of the Constitution. There is
pbsolutely nothing  unconstitutional
about it. The Constilution gives the
power to this Parhament {o enact a
law without obtaiming the opinion of
the Adwvisory Boerd angd it can be
passed,

Wilh respect I may say that I do not
agree with Mr. Mohan Dharia. He
wants you to sit here and declde
whether this  restriction would be
reasonahle or not, whether the matter
chould go to the Advisory Board or
tot  When the Constitution makes a
provision, the gquestion of thig restrie.
tion being reasonuble or unreasonable
loes nol aruse,

Then again it is the function of the
court,

Thirdly, the law which Mr, Madhy
Limaya quoted, the Supreme Court
judgement of 1957, applied as jt exist-
ed then and that wag & techales]
matter—if out of 8 grounds 7 are
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réwéa correct and ong is irrelevent,
thebafore, the whole thing goes I
am saying that the judgement quoted
is not relevant. In thig ease, there is
neither comstitution nor procedural
objection. This Bill may, therefore,
be introduced in this House.

SHR1 SURENDRA  MOHANTY
{Kendrapara): It is a black day in
the history of our Parliament ....

MR. DEPUTY SPEAKER: Whether
it is black or bright day I am not con-
cerned with it. I am concerned at
the moments whether this Bill should
be or can be introduced.

SHRI SURENDRA MOHANTY: I am
submitting only with the preface that
it is & black day that the Home Minls-
ter enters this Chamber as the hang.
man of the remnant of freedom and
lberty in thiz country,

My first objection to this Bill 18 as
has been pointed out carlier, its object
is 1o curlml insurgent element in the
North Eastern region of our country,
while I am at one with the Govern-
ment that insurgency should be cur-
tailed, 1 am of the opinion that the
dranconian measure which is being
proposed in this legislation is not co-
terminus with the extent of insurgen.
cy that is prevailing in the north eas-
tern region area. If the hon. Home
Minister applies bis mind dispassion-
ately, he will find the Statement of
objects and Reasons has no relevancy
whatgsoever with the provisions of the
Law. May I know betler. You will
be able to contain the insurgents, if
you extend the perlod of detention
without referemce to the Advisory
Body, from three months to iwo years?
This is my question. I maintain this,

This is my submission. The hon,
Minister should convince us how it is
going tp enhence his power by extend-
ing the period of detention without
scrutiny by the Advisory Committee
from a period of three months to two
years, .
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MR, DEPUTY-SPEAKER: We are
not at all concerned with those points,
What 1 am concerned with here ls
whether the Bill can or cannot be in.
troduced. That is all

SHRI SURENDRA MOHANTY: It is
not & constitutional objection, il is a
moral objection. I say, it is a moral
objection; we dre mora]l dissemters,
Since you have been so very charita.
ble, kindly allow me to conclude, just
afler saying one sentence. That is all.
There is no moral compulsion for this
Bill, although there may be some legal
justification for it, but we are comple-
tely opposed to 1t and we are opposed,
tooth and nail, to the introduction of
this Bill,
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MR, DEPUTY-SPEAKER: Will you
kindly sit down? 1 will hear you.
What 13 the order in the House? The
order is, whether this Bill can be in.
troduced or not. The Bill has excited
4 lot of indignation and It t
and all that and I thought the least
the Chair could do was to listen to
various points of view. So many sug-
gestions have been made from this
side and in all falrness I feel T must
listen to that side also. Your point
I know; I can sense whal ypu are
golng to say. .
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SHR! MADHU LIMAYE: You are
very intelligent, T don't dispute it

Bid
Ts
Hi

-
is
enl

;
%

oS
:
g

wBE

g
a

SHR! MADHU LIMAYE: I am nol
under 72; I am drawing a distinction
between 31 and 72,

MR. DEPUTY{SPEAKER: We will
come to that at that time.

SHRI MADHU LIMAYE' This must
be settled first.

MR. DEPUTY.SFEAKER: When the
Minister replles you may raise your
polat of order

SHRI MADHU LIMAYE: The Min-
wter has nothing to do with this. I
am oddressing my point of order to
you, Sir. This is addressed to you and
vot to the Minister, You sald you

SHRI MADHU LIMAYE: Now,

MAY 7, 1978  Maintenance of Insernat
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tative competence of the House,
Speaker may permit a full discus-

F 8

Under this rule, f | may submit, it
ls mandatory on your part to put the
question. I am not under 72. If 1

§

were to raise a point of order
72, it is mandatory on your part
listerang to us all to put the question,

#

MR. DEPUTY-SPEAKER: No, it is
nol mandatory

SHRI MADHU LIMAYE: You can
permit a discussion. But, you have
{o put the question,

MR. DEPUTY.SPEAKER: Afte:
tully satisfying myself. What is the
point of order?

BHRI MADHU LIMAYE: My pomn!
of order relates to Order of Business.
Under Rule 31(1), a list of business for
the day shall be prepared by the
Secretary, and a copy thereof shall be
made available for the use of every
member.

gy &t fae dare # @
qw Frowi #1 g w7y & W
imfee #1 F% §, W@ W oW
77 3wy & e AT v o N v
v Wy § wr frnlt ¥ oqEre § )
w1 3z frw # foamdizs &
wrfe wt &, ag W e k]
s & ww § qo wgw § e
g% W fiw ffwg 1 R fave
Aforeifor FiEw 1 www e ¥
W | ¥ | g g g fe ot
ST & T W qa o fen
wr d AT A K wmar f
MR. DEPUTY-SPEAKER: What is
the pre.condition?

oY g Pt K WA g ) o
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MR. DEFUTY-SPEAKER: [ am ask-
ing for the Book.

off wy ot : F e @ f fs
TR SO ATTT Y ®E AW
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“It has been the uniform practice
since 1862 to append to every Bill a
Statement of Objects and Reasons,
briefly explaining the purpose of
the proposed legislation. The State-
ment 18 explanatory of the contents
and objects of a Bill and helps In
understanding the mnecessity and
gcope of the Bull,.
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In these caseg ‘for dealing eflectively
with such insurgent elements’
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“Where certain sections of the
parent Act are sought to be amend-
ed—the Maintenance of Internal
Becurity Act of 1971—, the text
thereof s generally appended to
every amending Bill in the form of
an annexure. In cage the number of
sections involved 1s large, the sec-
tions are mot reproduced as an
annexure, but coples of the original
Act are supphed by the Minister
concerned for distribution to, or use
of, members.

Before 1850, the text of sectlons
of gn Aet sought to be amended by
138 LB--12
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an amending Bill wag not
along with the Bill.” printed
On August 14, 1950, when the
further to amend the Essential s&l&
plies (Temporary Powers) Act, came
up for consideration before the
I-I?uae. a point was raised that
with an amending Bill the relevant
sections of the omginal Act whuch
are sought to be amended should
also be printed for the purpose of
facihitating the work of Members,

On this the Speaker directed:

“In future whenever amending
Bills are presented to amend origi-
nal Acts, a schedule of the relevant
sections from the original Acts
should be given with the BilL,

Such en annexure 15, however,
not added to a gecret Bill”

oy o T g Y w6

Uq JUEAN WEEG WY gAY
w difed | N ety v wE
diagvr g dws Wi o
g afr & 1 vww §
¥y e f2d 8, 10, 11, 12 9%
13 ) w7 ag 4.9 $eed Oom ¥ ant
7 qr, a7 3% g ST 1 Wi 284
T 1 Fswmdmi 1Ry
This Act may be called the Main-

tenance of Internal Security Act,
1871,

(2) It extends to the whole of
India;

Provided that every person in res-
pect of whom an order of detentlon
nade under the Jammu and Kash-
mir Preventive Detention Act . "

oy wEie & £ 1 Al A fed
o & A & Ay § 1 W ag AT
= Aot a3 ar, e G-
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a1 fis 28 77 A ¥ forg 7Y § afew and
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“§5(1) Any Member, other than a
Minister, desiring to move tor leave
to introduce a Bill, shull give notice
of his intention, and shall, together
with the nolice, submit a ropy of
the Bill and an explanatory State-
ment of Objects and Reasons which
shall not contain arguments®

(3) The period of notice of a mo-
tion for leave to introduce a Bill
under this rule shall be one month
unless the Speaker allows the mo-
tion to be made at shorter notice.”

wher fafree & frg v 8, %
fag wfee e 2faT | 19 (1)
% gu @rTi w1 OF AW W Aifew &
qgET & W g W E AU g
% 100 (1) W g

“189A(1) A Mmnisler desuing to
move for leave to introduce a Bill
shall give notice in writing of his
intention to do so.

(2) The perlod of notice of a mo-
tion for leave to introduce a Hill
under this direction shall be seven
days unless the Speaker allows the
motion to be made at shorter notice,”

Sec, (Amdt) Bill
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“A Bl imvolving proposals for the
delegation of legislative power shall
further he azcompanied by a memo-
rand -..." i g such prop 1
and drawing attention to their scope
and stating also whether they are
of normal or exceptional character.”

T & wex ‘oW &7 v o T
i it mag b R oW ¥
ot a, w fw oag o
At @ oy 99 ¥ fag aw
o1 & astr § T Ww w7 69
AT 1 €7 69 T FFMA (2)
at &, 37 W W gAT 8, g9 &
o w o & T o— '

“Provided that where a clause in
a Bill involving expenditure is not
printed mm thick type or in italics,
the Speuker may permit the member
incharge of the Bill to bring such
clauses to the notice of the Houge.”
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MR. DEPUTY-SPEAKER: Have you
finished? You have made many
points.

oft wy el © o wTo SRS €
@ ds g | AT TE @ HFsE
FTH 1

(Interruptions),

MR. DEPUTY-SPEAKER: Order
pleagse. Hg hag raised a point of order,
I have to deal with his point of order.
(Interruptions).

SHRI JYOTIRMOY BOSU: Sir, a
full-fledged discussion should be held.

MR. DEPUTY.SPEAKER: Let us go
gtep hy step. Let me deal with Mr.
Madhu Limaye's point of order Hg
hag raised.... (Interruptions). Why
don’t you allow me? You speak at the
same time when I speak. How i= it
pbasible? He has asked a number of
questions. Most of those questions,
the Minister should reply. Before 1
make up my mind, the Minister should
reply. The only point that he has put
to me is, whether this item should be
Included in the ordex paper ut all
because of certain reasons he has
given. Tow. Rule 31 says

“A list of business for the day
ghell he prepared by the Secrelaty,
and a copy thereof shall be made
available for the use of every
member."

ey et T frg ow @
QT XA gw WA wgd fr Y
faur i 2 vy wiwr gr g1
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MR. DEPUTY-SPEAKER: This Is
exactly what was done. The List of
Business was prepared and the List of
Business wes made available to the
Members. Now, whether this parti-
cular item should have been included
or nof, i8 a much bigger question.
Now, we should not forget the basic
question, Who granis leave for the
introduciion of a Bill? It 15 the House
and not the Speaker. It is the House
that grants leave.

SHRI MADHU LIMAYE. If I were
to give notice of a Bill, which does not
contain any memorandum, you will not
put it on the order paper.

MR. DEPUTY-SPEAKER: 1 am
coming to your point. You have made
the point.

“ow, the question arises whether
the Speaker should scrutinise every
Bill and scrutinise every...

SHRI INDRAJIT GUPTA (Alipore):
It was pointed out to the Chair, There
have been many precedents in this
House where Bills were defectively
prepared and they had no financial
memoranda. It wag the Chair which
asked the Minister to iake back the
Bill. You know that very well,

MR. DEPUTY-SPEAKER: That is
o different question. We have not
cvome to that stage. That 13 why, I
say again and again that questions
have been rasied and those questions
will be put tn the Minister. We are
guing to sec to all that. His point 18
that he is finding fault with the Chair,
finding fault with the Speaker

SHRI MADHU LIMAYE: No, with
the Sreretanat,

ML DEPUTY-SPEAKER: Plea.e do
noi bring in the offire,

The Speaker takes the full respon-
sibility. This is a very bad praciice to
say....

SHRI MADHU LIMAYE: You mean
‘the Chair’. You are not concerned
with the Speaker at the moment.
Then, I accept the proposition.
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bad practice. You may heckle the
Minister, take hm %o task, but, never
bring in the officers.

1 am talking about Ministers. Never
drag in the officers. It is his duty to
take care of his officers, If he can-
not take care of his officers, then he
hes to pay the price in this House.
We should not try to elevate the offi-
cers to such an extent that they be-
come more important than the Minis-
ter and they become the subject of
our discussion.

In the same way, I do not want a
mention made of the Secretariat or
the Secretary. They work under the
direction of the Speaker.

SHRI MADHU LIMAYE: Chair,

MR. DEPUTY-SPEAKER: Of the
Chair. Therefore, do not bring them
in,

You have raised a larger question
because of what you consider to be
certain shortcomings and defects, be-
cause certain things have not been in-
cluded; according to you, there should
be a memorandum of delegated legis-
lation, as it now turns out from the
discussion. Therefore, this Bill should
not have been put on the order paper
at all,

SHRI MADHU LIMAYE: Because
this i9 not a Bill at all. This is rub-
bish. Ths is not a Bill,

MR. DEPUTY-SPEAKER: Now the
Minister sends a notice to the Speaker,
angd prima facie, on the face of it, he
has complieg with certain require-
ments,

SHRI SOMNATH CHATTERJEE:
No, no.

MR. DEPUTY-SPEAKER: That is
why it is put on the agenda. And be-
cause it is put on the agenda, ¥you
have this opportunity to point out
these things. Therefore, I do not see
any point of order in this,
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About the other questions, we shall
come to them latet on.

SHRI MADHU LIMAYE: Why later
on? What is a Bill? Within the
meaning of the Rules and the Con-
stitution, this is not a Bill. This Is
something like a rubhish put on the
order paper. A Bill should comply
with all the conditions.

MR, DEPUTY-SPEAKER: I shall
deal with that after giving the Minis-

ter the right to reply to these ques-
tions.

SHRI INDRAJIT GUPTA: Who will

ultimately dispose of these points of
order?

MR. DEPUTY-SPEAKER: After the
Minister's reply, we shal] see,

SHRI INDRAJIT GUFTA: No, no.

SHRI MADHU LIMAYE-" First rule
on the points of order aboul Delegat-
ed Legislation, etc, Then debate will
follow under 72

SHRI INDRAJIT GUPTA:  After
hearing the Mimster, you would put
it to the House without disposing of
the points of order?

MR. DEPUTY-SPEAKER: 1 shall
decide at that ime., You have raised
the gquestion that a memorandum of
delegated legislation should have been
there.

SHRI INDRAJIT GUPTA: There
should be a financial memorandum,

MR. DEPUTY-SPEAKER: Your
pomt is that there should have been
a financial memorandum,

SHRI MADHU LIMAYE. The
statement of objects and reasons is
incomplete, defective and misleading.

MR. DEPUTY-SPEAKER: How am
1 to come to any concluglon even
about that without giving the Minls-
ter the right to teply to these paints?
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SHRI SHYAMNANDAN MISHRA:
My submission is that at the moment
we are simultaneously grappling with
lapses both on the part of the Minis-
ter and on thy part of the Chair.
Now should you not get out of the
way first so far as the complaint about
lapses on the part of the Chair is
concerned?

MR. DEPUIY-SPEAKER: What
lapses?

SHRI SHYAMNANDAN MISHRA:
That the Bill suffers from the original
gin so far as the inscription of it on
the agenda is concerned., Certain
conditiong have not been fulfilled. If
certain conditions have not been ful-
filled, then it cannot be considered to
be a Bill in the proper form, You
should deal with that matter first,

MR. DEPUTY-SPEAKER: I think I
have already dealt with that. Certain
formalities have been complied with.
It is only now that these things are
pointed out by the members and,
therefore, the question is before the
House, I do pot think there has
been any lapse on the part of the
Chair.

SHRI SHYAMNANDAN MISHRA:
Because it has been inscribed in the
Wrong way.

MR. DEPUTY-SPEAKER: This has
et to be decided.

SHRI SHYAMNANDAN MISHRA:
Get It out of the way first,

SHRI SAMAR GUHA: Have you
noticed how immoral the progressives
on the other side are? They are off
their seats.

called Mr, Stephen

§HRI SOMNATH CHATTERJEE
On & point of order, He will
mare polnt to meet. Under rule 64, it

Interngl Sec. (Amdt.) Bull

of its publication should be, accom-
panied by a statement of objects and
reasons, The necessity of having the
Statement of Objects and Reasons, if
I may quote Kuul and Shakdhar, page
470....

SHRI C. M. STEPHEN (Mubattu-
?t':l?ha): Mr, Limaye had already read

SHRI SOMNATH CHATTERJEE:
This 15 another portion, It says: “the
statement is explanatory of the con-
tents and objects of the Bill and helps
in understanding the necessity and
scope of the Bill" Necessily and
scope—that iz Important.

MR. DEPUTY-SPEAKER: Ii is the
same point

SHRI SOMNATH CHATTERJEE:
No. One main point which has been
indicated here is the intervention of
the advisory board within three
months of detention would render
necessary disclosure or vital infor-
mation at an inopportune time, There-
fore they are providing for extending
the time for presenting the case be-
fore the advisory board for two years
from three months. This is mislead-
ing the House deliberately, if 1 may
say so because the Constitution itself
provides under article 22(8) “Nothing
in clause (5) shall require the au-
thority making any such order as s
referred to in (hat clause to disrlose
facts which such authority..., "

MR. DEPUTY-SPEAKER: This is
no point of order, You are making a
submission.

SHRI SOMNATH CHATTERJEE:
Can a Bill be introduced with a state-
ment of objects and reasons, which is
incorrect, misleading deliberately so..
-« .. (Interruptions).

MR, DEPUTY-SPEAKER: Kindly
st down,

SHRI BHYAMNANDAN MISHRA:
What happens if there is a misstate-
ment instead of a ‘statement'?
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MR. ,( DEPUTY-SPEAKER: These
are submussions they are not points
of order,

SHRI C, M, STEPHEN: You have
already given a ruling on the point
raised by Mr, Madhu Limayc,

MR. DEPUTY-SPEAKER: Only
about inscription of the item in the
agenda.

SIIRI C. M, STEPHEN: You have
given a ruling on that the only con-
dition prescribed for this House to
consider the introduction of a Bill
is to see whether il is in the list of
business. If it ir in the Nist of busi-
ness, the requircment is satisfied, Ad-
mittedly it iz on the list of business

MR. DEPUTY-SPEAKER: Do not
go into that question; I have given a
ruling on that,

SHRI C. M. STEPHEN: That is the
main thing, Under rule 31, this
House 18 under an obligation to con-
sider whatever is in the list of busi-
ness in the ordey in which they are
stated. Rule 31 says:

“(1) A list of business for the
day shal} be prepared by the Secre-
tary, and a copy thereof shall be
made available for the use of every
member,

(2) Save as otherwise provided in
these rules, no businesg not includ-
ed in the list of business for the
day shall be transacted at any

sitting without the permission of

the Speaker,

(3) Save ae otherwise pnmded
in these rules, no businesg requiring
notice shall be set down for a day
earlier than the day...."”

SHRT C, M, STEPHEN: Yeu have
already ruled on that about insecrip-
tion,

SHRI C. M. STEPHEN: You have
ruled on that, Now they say that it
should not have been put on the list
of business betause the statement of

Sec. (Amdt.) Bill

objects and reasons is net clear and is
irrelevant and does not reflect the
purpase of the Bill, My first gub-
mission is that there ia no rule in the
Rules of Procedure which says that
the statement of objects and remsons
must be in such and such manner,
Let us see rule 84. 65 relates to pri-
vate Members' Bills; 84 deals with
general Bills, 65 has no relevance
here; this is not a private Members'
Bill.

16.00 hrs,

Rule 64 is sbout ‘Introduction and
publication of Bills' with which we
are concerned. It says:

“The Speaker may, on request
being made 1o him, order the pub-
lication of any Bill (together with
the Statement of Objects and Re-
asons, the memorandum regarding
delegation of legislative power and
the financial memorandum accom-
panying it} in the Gazette.,.”

Barring this rule, to my knowledge
there is no rule at all which says that
every bil] must have such and such
thing appended to it.. According to
the rules there should be a State-
ment of Object: and Reasons. Here
there are two things. One 1s conven-
tion and the other is the presumption
from the rules that this may also be
published. Therefore, o so-called de-
fect 1n the Statement of Objects and
Reasons cannot be a bar to the pub.
Lication of the Bill and for the in-
troduction of the Bil] here, It must
be presumed that the Speaker con-
sidered this matter and considered
that this was perfectly okay. This is
also presumeq from Rule 65 which
says:

“Provided that the Speaker may,
if he thinks fit, revise the State-
ment of Objects and Reasons”
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stated is not that the Speaker may
reject the Bill, but that he may re-
vise the Statement of Objects and
Reasons. Therefore it has got to be
sesumed that the Statement of Ob-
jects and Reasons ag spelt out here has
been scrutinised by the Speaker and
has been adjudged as reflective of the
.contents of the Bill and therefore,
there is nothing irregular at all. It is
perfectly okay.

Now, Rule 19B of the Direction by
. the Speaker, says:

“18B, No Bill shall be included
for introduction in the list of busi-
ness for a day until after copies
thereof have been made avai'able
for the use of the members for at
least two days before the day on
which the Bill is proposed to be
introduced:

Provided that Appropriation Bills,
Finance Bills and such secret Bills
as are not pul down in the list of
business may be introduced with-
out prior circulation of copies to
Members:

Provided further that in  other
cases, where the Minister desires
that the Bill may be introduced
earlier than two days after the cir-
culation of copies or even without
prior circulation, he shall give full
reasons in a memorandum for the
consideration of the Speaker ex-
plaining as to whv the Bill s
sought to be introduced without
making available to members copies

Everything hag been complied with
and it has been properly put on the
list of business, Once it has come up
for the sanction of the Speaker, we
have got to proceed on the basls of
the consideration thereof.

MR, DEPUTY-SPEAKER: You are
/ making the job of the Speaker very

Interngl Sec. (Amdt) Bul

objections, One is the general ob-
jectlon which they can rajse, In this
case no debate is permissmble. The
other objection 15 whether it has
legislative compcetence of this House,
To my undersianding, an objection
has not been rased.

MR. DEPUTY-SPEAKER: It has
been raised, That is exactly what
has taken placc

SHRI C, M. STEPHEN: Now Arii-
cle 22 sub-clausc 7(a) of the Con-
stitution says:

“(a) the circumstances under
which, and the clause or classes of
cases in which, a person may be
detained for a period .onger than
three months under any law pro-
viding for preventive detention
without obtaining the opinion of un
Advisory Board in accordance with
the provisions of sub-clause (a) of
clause (4);

(by the maximum period for
which any person may in any class’
or classes of cases be detained under
any law providing for preventive
detention ” '
So, under this ariicle, Parllament has
got the competence to pass a law
which may provide for not referring
the matter to an Advisory Board
for a period of more than 3
months; the only condition is, it must
prescribe a time-limit within  which
no reference may be made. This Bill
provides for a time-limit of 2 years.
Beyond that reference must be made,
This article specifically provideg for
the legislative competence of this
House to consider such a Bill. When
the Constitution provides for a contin-
gency in which detention may be per-
mitted without reference to an Ad-
visory Board for a period of more
than 3 months it must be assumed
that the contingency can arise and if
it arises, Parliament must consider
such a Bill if the Government con-
siders it necessary.

I do not really understand how the
point made by Shr{i Mohan Dharia
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arises. The Bill mentions two contin-
ies in which this provision may
invoked, They are:

“(a) where the order of detention
has been made against such per-
son with a view to preventing him
from seting in any manner pre-
judicial to any of the matters
specified in sub-clauses (i), (1) and
(iii) of clause (a) of sub-section (1)
of section 3 of this Act, and

(b) the detaining authority is
satisfied, having regard to all or
any of the facts constituting all or
any of the grounds on which the
order has been made, that such per-
son is likely to commit or attempt
to commit, or abet the commission
of, any prejudicial acts within the
meaning of sub-section (2) of this
section in an area which is for the
time being declared to be a  dis-
turbed area by notification under
section 3 of the Armed Forces
(Special Powers) Act, 1958 and
makes a declaration to that effect
within five weeks of the detention
of such person.”

Therefore, it is not that the Govern-
ment can detain anybody anywhere.
Government can resort to it only with
respect to a particular area which is
notified under the Armed Forces
(Special Powers) Act as a disturbed
Brea,

SHRI MOHAN DHARIA: That Is
for the whole country, not the north-
eastern region alone.

SHRI C. M, STEPHEN: At the
moment, it is the north-eastern re-
gion which has raised the problem
and therefore, Government highlights
the reasons why it is coming out with
this Bil,

ot vy fomd : w0 ¥ T
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SHRI C. M, STEPHEN: The north-
eastern area hes become a disturbed
area under this particular Act. If is
in thig area that specia] circumstances
have arisen, Therefore, it is said in
the statement of objects and reasons
that this Bill is being brought because
such a situation has already arisen in
an area already notified under the
Armed Forces (Special Powers) Act.
It there is any other area where a
similar situation arises, Government
will have to congider it. Nohody need
grudge granting that jurisdiction at
all. The discussion at this stage is
extremely limited, whether it is with-
in the legislative competence of this
House to consider this Bill, Kindly
see, Sir, that the discussion is limited
to this one aspect.

MR. DEPUTY-SPEAKER: 1 think
there is a relation between the length
of a person anc the length of his
gpeech!

SHRI C. M, STEPHEN: You
acknowledge I am long. My submis-
gion is, in the light of sub-clause (7)
of article 22, this House has got the
legislative competence and Govern-
ment must be alowed to introduce
this Bill, merits of the matter apart,

SHRI DINESH CHANDRA
GOSWAMI (Gaubati}: Mr, Deputy-
Speaker, Sir, we are at the present
moment, discussing the question of
introduction of the Bill and obvious-
ly, we will not go to the question of
political propriety, which we will dis.
cuss at a later stage.

Now, two points have been ralsed,
Firstly, that it is beyond the legis-
lative competence of this Parliament;
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with this Bill does not contain all the
sections which the Government direct-
ly or indirectly want to amend. Mr.
Somnath Chatterjee has raised the
third objection that the Statement of
Objects and Reasons says that the
grounds should not be given and ihe
Government has power under article
232, pub-article (6) not to give
grounds and, therefore, this Bill is
not necessary, Now, I will reply to
these arguments

Mr. Madhu Limaye’s first objection
is that the Statement of Objects and
Heasong says that it has been brought
to ecurb the insurgency in North-Easi
area of the country but the Bill does
not say so and, therefore, the Bill is
defective. Obviously, if the State-
ment of Objects and Reasons says that
it is for North-Eastern Region and if
it is not confined to the North-Eastern
Region, that may be a valid objection,
Now, the question is: should this
Bl itself say in gpecific terms lhe
word ‘North-Eastern Region' or that
area be defined in another way? You
please see Armed Forces (Special
Power) Act, 1868, section 15(a) and
(b). It pays:

“This Act will be applicable only
to the area in which section 3 of the
Armed Forces (Special Power) Act,
1958..... .

SHRI MADHU LIMAYE:
about (a)? (Interruptions).

What

SHRI DINESH CHANDRA GOS-
WAMI: My submission will be that
section 16(A) ig guided by clauses (a)
and (b) and, therefore, the Act has
limited application only to the area
which is declared to be a disturbed
area under Section 3 of the Armed
Forces (Special Power) Act, Mr.
Dharia was contending that it had
application all over the country, but
I say, it is not. The Armed Forces
(Bpecial Power) Act, 1958 says:

“Tt extends to the whole of Assam,
Manipur, Meghalays, Tripura,
Dnion territories of Arunachal Pra.
desh snd Mizoram.”

{Interrupgions),
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SHRI MOHAN DHARIA: The Gov-
ernment has the power to extend it;
why don't you read that?

SHRI DINESH CHANDRA GOS-
WAMI: Therefore, it is not correct to
say that the Armed Forces (Special
Power) Act, 1958, has an operation
throughout the whole country; it has
the operation only in the North
Eastern Region, Obviously, of course,
as a Member from Assam, whether we
like this Act to be operated in Assam
with the blanket power will be a
matter which we shall debate at the
consideration stage. But at this stage,
objection cannot reasonably be taken
that the Statement of Objects and Re-
ssong has no relationship with the
main contents of the Bill because it
speaks about the North-Eastern Re-
gion. The Acl limits the application
only to the aress in which the Armed
Forces (Special Power) Act, 1858 is
in operation. The Armed Forces
{Special Powers) Aci, 1958 had opera-
tion only in the north.east region.
Therefore, In my respectful submis-
gion, the first objection which  Shri
Limaye has taker hag no basis.

SHRI MOHAN DHARIA:
happens to (a)?

What

SHRI DINESH CHANDRA GOS-
WAMI: As I have submitted, section
15(a) will have operation only if the
conditions specified in sub-clauses (a)
and (b) are satisfled. That is a mat-
ter on which we shall have to have a
debate at the consideration stage. It
there is any defect in the wording, we
ghall have to correct it, Therefore,
the first objection which Shri Limaye
hag taken that while the Statement of
Objects and Reasons has only indi-
cated the north-east region, the Act
does not say so, is not tenable be-
cause, instead of saying the north-
east region, it has sald that it will
have effect in those places where the
Armed Forces (Special Powers) Act
has application, and it has app'ication
only in the parth-esst reglon.

The second asgument of ry learned
friend wes that the annexure does pot
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say about the amendment of article
1 Obviously, if the Act had been
applicable to the entire region, his
argument would have been a  wvalid
one. But the Act has application only
fo the limited area of the north.cast
region, to which the Armed Forces
(Special Powers) Act, 1058 is appli-
cable, 8o, there is no need to amend
section 1, because this Act has appli-
cation only in & limited area.

SHRI SOMNATH CHATTERJEE: So
far a~ the 1958 Act is concernad, it
may be in effect only in the north erst
region. But an order of detention can
be made anywhere in the whole of
India for committing an allegedly pre-
jutherial act in that area. I can be
detained in West Bengal, saying that
1 have committed an act, a supposedly
prejudiclal act, in Mizoram, and I can
be detaineq in Delhi, West Bengal or
Kanpur. Of course, Shrn Goswsmni is
very much within the ambit and he
need not worry. I need not even g0
to Mizoram, not to speak of commit-
ting any act which lg prejudicial Yet
1 will pe, like any other citizen, under
the mercy or thie Minister and the
Government, and can be detained for
committing an allegedly prejudicial
act in Mizoram or Arunachal Pradesh
anq so on and so forth. Therefore,
{0 give the impression that it is ap-
plicable only in the north east region
is pot correct,

SHRI DINESH CHANDRA GOS-
WAMI. Shri Somnath Chatterjee’s
contention is that 3 person can be
arrested in West Bengal, or any other
State in India, on the ground that he
has committed such an offence in the

north east reglon.

SHR] SOMNATH CHATTERJEE; I
need not even go there.

SHRI DINESH CHANDRA GOB-
WAMI; That is a ground of political
propriety.

SHRI SOMNATH CHATTERJEE: It
is @ question of man’s lberty,

SHRl DINESE CHANDRA GOS-
WAMI: That is not a ground on which
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you can say that the Statememt of
Objectr and Reasons and the eontents
of tha Bill go mot tally. That is &
ground on which you can say that
such & Bill ghould not be passed on
the ground of political propriety.. .
(Interruptions)., I am veplyirg to
Shr Limaye’s argument that there is
ro relationship between the Statement
of Object; and Reasong and the com-
tents of the Bill

Therefore, my respectful gubmission
is that Shri Limaye’s contentions or
these two grounds are untenable, Ob-
viously, the grounds, which h» has
rused on political propricty of passing
such a Bil] the House should go into
and there should be a very serious
dehal; as 1o whether such a Bill should
be passed or not. Even though I come
from the ruling party, I do feel con~
cerned when it is & question of our
tailing the civil libertieg of the people.
The House should go very deeply inlo
that. I want this point to be discus-
sed with all seriousness, Of course,
members of the different parties will
have their own views on this subject.
But this debate can take place only
at the consideration stage.

The other objections were regarding
financial memorandum and delegated
legislation under ruleg 88 and 70.
Under rule 60 it is not as If every
Bill should be accompanied by a
financial memorandum. Only in those
cases where a Bill involves expendl.
ture from the Consolidated Fund thal
Bill should be accompanied by a fnan-

text. In this prima facie nothing
come out from which we can say that
the Financial Memorandum is a must

Secondly, only where delegation ©f

legislative powers is proposeg is rule
770 attracted. There s no such propo-
sal here. Therefore, there is mp vic-
lation of rules 69 and 70 also.
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SHRI JAGANNATH RAO (Chatrar
pur): At the introduction stage, the
only objection that is available to the
House is about the legislative compet-
ence of Parliament fo make a law.
We are all agreed that Parllament has
power to make a law regarding pre-
ventive detention,

This iy an amending Bill. If you
go through the Bill, section 15 of the
original Act ig sought to be amended
by the introduction of a new section
15A. (Inlerruptionyg,

MISA applies to every Indian and
also foreigners, who are alsp liable to
be detalned under MISA. So also
under the amending law, a certain
areg can be notified as a disturbed
arca. If any of the offences enume-
rated in the new section 15A are likely
to be committed Iy any person, cer-
tainiy he is liable to be detained.

SHRI INDRAJIT GUPTA: On &
point of order. You are deliberately
misinterpreting the Bill,

SHRI JAGANNATH RAO: No, nol
: all

SHRI INDRAJIT GUPTA: I can be
detained and the area need not have
been declared a disturbed area at the
time of my detentlon. Even then It
will be valig under this law.

SHRI JAGANNATH RAO: Under
clause (b) the area has to be declared
a disturbed area. (Interruptioms).

The Statement of Obfects and Rea-
sons appended to the Bill has explain~
ed this. Therefore, if any one goes
there and is lkely to commit an off-
ence, he can be detained. The scope
of the Bill Ig therefore limited. My
friends need not be unnecessarily
perturbed,

SHRI 8. M. BANERJEE: I have &
motion,

MR. DEPUTY-SPEAKER: Thers s
Ho question of any motion. I cannot
admit motions like this,
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SITR1 INDRAJIT GUPTA: You
were not in the Chair when I raised
2 point of order about the Finanecisl
Memorandum. That is essentlal,

MR DEPUTY-SPEAKER: I am
sp1zed of everything.

SHRI S. M., BANERJEE: Please
reserve your judgemeni for tomorrow.

MR DEPUTY-SPEAKER: First listen
to me, Don't pressurise, I have sald
s0 many times before. You can give
me reasons and convince me, but do
not try to pressurise me, saying, do
this and do that, I will never
anvthing under that.

I had said that in all fairness we
must hear thr Minisler .alsebhut we
would hke also g full reply,

SHRI SAMAR GUHA: Do not allow
him tn use the words “Let leave be
granied".

MR. DEPUTY-SPEAKER: Again
you are pressurising me.

StEwTNy Ty T wEd w7
foet & Swrcew @Y gvr &Y v g ?

MR, DEPUTY-SPEAKER: It is what
the Americans say “jumping the gun’

SHR] JYOTIRMOY BOSU: My only
submussion to the hon, Minister 1s
that he should reply to all the objec-
tions that have been ralsed to keep
the House in order.

MR. DEPUTY-SPEAKER: Now, the
least that the Chair can do is to re-
gulate the proceedings of the House
and to regulate them in a manner to
make the discussion respomsible and
meaningful go that whatever we do,
;edowiththe!ullknwlodpotﬁl

ing,

BHRI SOMNATH CHATTERJEE:
Those principles do not apply in such

cases.

MR. DEPUTY-SPEAKER: 1 do not
know.
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Therefore, in order to belp the
Minster.. ...

SHRI DINEN BHATTACHARYYA
(Serampore): To arrest us.

MR. DEPUTY-SPEAKER: If neces-
sary; I do not know.

Therefore, fn order o help the
Minister, to help me to come to some
kind of a decision and to help the
House also to come fo some kind of
a decision, I think, in all fairness,
certain objections which the Members
bave raised and which also have
raised some doubts in my own mind, as
the person sitting In the Chair.....

SHR] INDRAJIT GUPTA: Why
don't you express those duubts b2lore
he replies?

MR, DEPUTY-SPEAKER: Yes, 1
must, Bui allow me {o do so. The
Chair cannot just discharge its duty
unless it is clear in its mind that 1t
is doing the correct thing. Therelore,
I woulg iry to summarise some of the
questiong raised and put them across
to the Minister in as simple a langu-
age as I can, in g slow and delikerale
manner as I can. 1 would earnestly
requert him to kindly note them
down and answer them, not to just
give an omnibug answer which only
will arouse passions—I do not want
dharng or anything iike that.

Let me clarify what 15 the quertion
before us. Let me repeat it. The
question is, whether this Bill can and
should be introduced as it is, as it has
been circulated to the Members, as
1t is before the House. There are
two aspects of thig Question, ag far
Os I ¢an see from what the ohjeciions
the Members have raised, One 15,
whether the Bill has complied fully
with the formalities which the con.
tents of the Bill require. The cther
is, whether this Bill, as it is, is wilhin
the legislative compersnce of this
House. These are the two broad
questions,

In regard o the first aspect, there
are a number of opbjections raised.
Ong is that the Statement of Objects
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and Reasons does not truly amd fully
explain the scope of the Bl as set
out in the body of the Bill itself, In
other words, the Statement of Objects
and Reasong Is misleading,

SHRI SHYAMNANDAN MISHEA:
It is a ‘mis-statement’,

MR. DEPUTY SPEAKER. Now, our
ruleg in this regard provide that the
Speuker may revise the Statement of
Objects and Reasons, and Mr, Stephen
has poinied out that since the Speaker
has allowed this Bill to come before
the Flouse it is presumed that he him~
self is satisfied with the Statement ot
Object; and Reasons. That iy what
you have sald?

SHRI C. M. STEPHEN; Yes,

MR. DEPUTY SPEAKER; But, the
Speaker is a buman being.

AN HON'BLE MEMBER: That is &
discovery!

(Interruptions),

MR, DEPUTY SPEAKER: You have
fo moke -a distinction between the
Speaker and the Deputy BSpeaker—
at whai time the Speaker sits in the
Chair and at what time the Doputy
Speaker sitg in the Chair.

Now, I say that he 15 8 human
being: he is not superman, he ig not
a robot, but a human being. There-
fore, with all sincerity, he might have
overlooked certain things, he may
not have seen the aspects from other
angles, But it is a common practice
in this House that the Bpeaker even
comes here and says “I would ke
the Members to help me”. He bad
done it, and nothing has prevented
him from changing his decision after
hz has heard the Members.
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fsied omly to these areas and so, the
Btatement of Objects and Ressong has
got to be revised. That was the point.

Now, in thig regard, I would like
thy Minister to have a close look at
the Bill because, after reading and
re-reading the Bill and after hearing
thé Members, I am not clear in my
own mind. If you look at this Sec-
tion 15A in the Bill, it reads a8
follows;

“15A. (1) Notwithstanding any-
thing contained in thig Act, any per-
son (including a foreigner) in res-
pect of whom an order of detention
bhas been made under this Act may
te detained without obtaining the
cpinion of the Advisory Board Zor
a period longer than three months
but not exceeding two years Irom
the date of his detention—

(a) where the order of detention
has been made against such person
with a view to preventing him from
acling in any manner prejudicial to
any of the matlerg specified in sub-
clauses (i), (il) and (iii) of clause
(a) of sub-section (1) of Section 3
of this Act”

Now, if you read only that portiom,
would this not apply to anybody in
the country? That is the first ques-
tion. You may kinfly Jook into that.

SBHRI C. M. STEPHEN; Can Yyou
read it in isolation?

MR, DEPUTY SPEAKER: [ am
not reading it in isolation; I am only
posing a question because I feel per
sonally that even if this is not the
intention, there is a lot to be desired
in the drafting, It is so confusing—
full of loopholeg and full of all kinds
of possible Interpretations. If you
agree with him, perhapg the whole
thing hag to be re-drafted.

Now, you may argue about ‘and—
md perhaps the whole thing hinges
tound that little word ‘and’. It has
really no meaning of its own, except
to join two meetings.
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SHR1 JYOTIRMOY BOSU: In s0
many cases ‘and’ bag been read as

‘or'.

SHRI INDRAJIT GUPTA: Is it @
conjunctive or a disjunctive?

MR. DEPUTY SPEAKER: So, this
little, innocent word, which hag no
substantive meaning by itself other
than joining {wo meanings and so om,
seems o be ihe fulerum, the turning-
pwnt.

MR, STEPHEN; I woulg request
your attention. Let us say ‘and—it
shoull not be read in isolation; it
should be read along with that; that
1» your point;

“and (b) the detaiming authoyity
ig solisfied, having regard to all or
any of the facts constituting all or
any of the grounds on which the
order has been made, that such
persrm is likely to commit or ate
tempt to commit, or abet the com-
mssion of, any prejudicial acts
within the meaning of sub-section
(2) of this section in an area which
15 for the time being declared to be
a disturbed asrea by mnotification
under gection 3 of ke Armeg Forces
(Speclal Powers) Act, 1958 and
maker a declaration to that effect
within five weeks of the deteniion
of such person.”

Now 1 would like the Minister to
clarify this. ..

SHRI MADHU LIMAYE: (b) should
be splii up into two.

MR DEPUTY-SPEAKER: If the
meaning 18 that this ig confineq only
to {hose areas mentioned in the Armed
Forces (Special Powers) Act, and this
Act, | see, is confined only to the
areas in the North Eastern Regior...

SHR] MADHU LIMAYE: It con be
changed by an Ordinance. (Inter-
ruptions),

MR, DEPUTY-SPEAKER: If that 0
the mesning—I must congratulate Mr,
Goswami that occasionally he really
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makes Bome new points—if that 1
really the meaning, then I should say
ihat the whole thing hag to be drafied
as to make the meaning very Vvery
clear. . . (Interruptions)

SIIRT MADHU LIMAYE: If you
change it by Ordinance, what happens?

MR, DEPUTY-SPEAKER: The ques-
tion that arises is what special virtue

is there in  splitting up the whole
thing into (a) and (b), This is the
peint,

SHRI MADHU LIMAYE; (b) should
be split up into b(l) ang b(ii).

MR. DEPUTY-SPEAKER: The next
guestion which has been pointed cut
by Mr. Somnath Chatterjee is this. If
a person of Bengal or Delhi or Madras
is alleged to have committed or to be
fikely to commit an offence in North-
Eostern India or if I sliting here in
Delhl and because I come from
Meghalaya.. .

SHRI S, A, SHAMIM (Srinagar):
You are likely to commit also.

ME, DEPUTY-SPEAKER: I my
triend, Mr. Brahmananda Reddy, at
a certain moment decides that this
man i= likely to commit an offence
and, therefore, he should be detained
here, is this possible, permissible or
quite fully within the meaning of
this? This is the point. That is one
guestion which arises ang I would
like him to satisfy us on that. ..

SARI MADHU LIMAYE: There is
annther aspecl. Lot me make it clear.
1 beg 1o draw your aitention to this:
“,...having regard to all or any of the
facts constituting all or any of
wrornds on which the order has been
made....” secks to nullify all the de-
cisions of the Supreme Court. which
fact hag not peen brought out in the
statement of Objects and Reasons.

MR. DEPUTY-SPEAKER: There i8
annther  phrase in thig very section
w~hick nirigues me. Here it is sald:
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“,...8n ares ‘which is for the
time being declared to be a disturbs
“ m.ll’

That is it has been already declared.
Angd then towardg the end it says:

“..and makes a declaration to
that effect within five weeks of the
detention of such persom.”

Will the meaning of this be that a
man is anticipated to have comnutted
something there, he i detained and
then you declare that area as a ais-
turbed area within this particular
Act--after detaining him?

BHRI SHYAMNANDAN MISHRA:
The only thing that the Government
has to do after passing this Act i to
amend ihe Arms Act, Section 2, by
an ordinance. They can add any
area to those areas which are already
enumerated in the Arms Act.

SHRI SAMAR GUHA: This iz a
mos{ dangerous aspect.

MR, DEPUTY-SPEAKER: On ac-
count of these doubts which arise
from the body of {he Bill i{self, from
certain words in the Bil] itself, could
we say that the Statement of Objects
and Reasons has given a clear indica-
tion of the full scope of the Bill? If
It bas noi, then there is a ground for
revising the Statement of Objects and
Rearons. Thig i number one,

SHR] SOMNATH CHATTERJEE:
They want power to extend the period
of detention without bringing the
detenu for two years before the Board
hecause according to them they cans
not pass on the information, but the
Constitution itself say that it can be
done. Why do they want this power?

MI. DEPUTY-SPEAKER: let me
make i{ clear that at the moment, I
am not concerned with the constitu-
tionality of the BillL I am concerned
with the procedure whether it can be
introduced or not.

There is another aspect which Bhri
Madbu Limaye has raised and I think,
in all fairness to him, I must put it
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to the Minister. He hag contended
that thix Bill—I do not kmow, 1 em
not a lrwyer—will have the effect of
nullifying certain judgements,

SHRI MADHU LIMAYE: Twenty-
one,

MR. DEPUTY-SPEAKER: The
number may not matter,

SHRI MADHU LIMAYE: 1 will
read from All India Reporter Vol
62, January 1975, page 138:

“If there is one principle more
firmly established than any other
in this field of jurisprudence, it is
that even if one of the gruunds
or reasons which lead to the sub-
jective satisfaction of the de-
taining authority is non-existent,
or misconceived or irrelevant, the
order of detention would be
invalid,

The decisions relate to 21 years.

SHRI A. K, SEN Calcutta—
North-East): I would like to
point out one thing for the clarifica-
tion of my esteemed friend, the
Home Minister, It is true that sub-
clause (b) of Clause 15A(1) is a
very important clauge, hecause it
gives the detaining authority the
power to detain a person on his
satiefaction that somebody is likely
to commit an act in the future in
this so-called area. One need not
be a resident there, or an accused
having committed that act., This is
a very serious thing, which I want
the Home Minister to  remember.
It is rather Draconian,

MR. DEPUTY-SPEAKFR: At the
moment, T am concerned with the
Statement of Objects and Reasons
and I have pointed that out and have
posed certain questions.

Mr, Madhu Limaye had also made
8 submission that this Bill, if passed
into a law, will have the effect of
nullifying certain  pronouncements
of the SBupreme Court, I would re-
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guest the Home Minister to satisfy
the House. He can say 'yes', or ‘no’
to this, with recasons, of course,

SHRI SHYAMNANDAN MISHRA:
A submission had been made by me
carlier in the morning that if the
object is to grapple with the pro-
blems cieated by certain judgments
of the court, then 1t should have
been clearly stated in the Statement
of Objects and Reasons, Techni-
cally spraking, one may not have
much objection to their nullifying
all the judgments of the Courts.
Although T have all the reasons to
oppose such a move, but, technl-
cally, one may not take any objec-
tion to that But the whole point
is that they have to state it clearly
that it is only with a view to grap-
pling with the problems which they
are encountering because of certain
judgments delivered by the Courts,
But that point ig not made here in
this Statement of Objects and
Reasons. In other cases, where the
judgments and so on had come in
the way, this fact was made clear in
the Statement of Objects and Rea-
sons. Why has this not been done
here?

MR. DEPUTY SPEAKER: That
is what I was putting to the Min-
ister after hcaring Mr. Madhu
Limeye, He can satisfy us with his
reason. If his contention is that it
would have no effect of nullifying
these pronouncements of the Sup-
reme Court, let him glve us rea-
sons and satisfy us. If it has not, it
does not arise If it has, then per-
haps this should be explained very
clearly and I put it to him whether
this should have been a part of the
Statement of Objects and Reasons.

Then, there s anaother sub-
mission. ..

SHRI JYOTIRMOY BOSU: What
about mine?

MR. DEPUTY SPEAKER: I am
coming to that, T am dealing with
it step by step.
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Now, another objection raised is
that the Bill should have comtained
2 Memorandum on delegation of
legislation. Now, in  this connec~
tion, I would request the Minister
also to kindly look to the Bill and

SHRI JYOTIRMOY BOSU: He is

not noling down anything. How
will he then reply to us?

MR, DEPUTY-SPEAKER:; In this
sub-section, a public servant means:

‘any public servant as defined
in the Indlan Penal Code, and in-
cludes any member of Parha-
ment...Of course, you can declare
us as Members of Parliament.
All of us are protected....(Inter-
ruptions) Order please, I am
dealing with the Memorandum of
delegation of Tegislation ... (In
terruptions) Please, don't inter-
rupt me, In this sub-section, a
‘public servant' is defined

A ‘public servant' means:

“any puble servant as deflned
in the Indian Penal Code and In-
cludes any Member of Parliament
or of the Legislature of a State...
(Interruptions) I shall come to
that later,

“...or of a Union Territory or
mny member of any Districts or
Local Council .”

SHRI 8. A. SHAMIM:
peon of the place

MR. DEPUTY SPEAKER:

.+, 0r even

“,..constituted wunder any law
for the time being in force any
employee engaged in such em-
ployment or class of employment
as may be declared by the Central
or the State Government to be
essential for securing the defence
of India. the civil defence, the
public safety, the maintemance of
public order....”
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So, this would give power to the

Central or the State Governtment to
declare that certain cwtegories of
people are public setvants.

Now, the question arises: how
are you going to do that? Will you
have some guidelines, some direc-
tion, some kind of Rules or regulas-
tion which will lay down as to how
a person should be declared a ‘pub-
lic servant’? Or you just do it like
that? This is the question,

...(Interruptions) If you are
going to have some guidelines, some
rules and regulations in order to do
this, then I think honestly it seems
to me that it attracts a certain dele-
gation of legislation...

SHRI MADHU LIMAYA: Wil
the candidates standing for elections
be public servants'?

MR DEPUTY SPEAKER: That
is what I am saying.

AN HON, MEMBER: They may
do that.

AN HON. MEMBER: Let them
define who is not a public servant,

SHRI MADHU LIMAYE: De
they propose to do that in Gujarat?

MR, DEPUTY-SPEAKER: Obvi-
ously, it cannot be the rule of the
thumb or anybody's sweet will
There has to be some guideline and
if it attracts this, then those guide-
lines should be framed and placed
on the Tahle of the House and we
should <atisfy ourselves. He should
satisfy us on this too.

SHRI S A SHAMIM: Provided
he is satisfled himself.

MR. DEPUTY SFEAKER: Now,
with regard to thé third point Mr.
Indrajit Gupta has raised, it is for
him to answer. First, you were
empowered to detain people pnly
for three months und then releaseé



ga:  Maeintenance
Intermal Sec. (Amds) Bill

them it it was found that it was not
aecessary. Now, you can  detain
them for two years snd more. If
you have more people to be detain-
ed for two years, that means you
have to spent more on them,

SHRI SHYAMNANDAN MISHRA:
The bill i5 not to be paid them, it
would be paid by the Btate Govern-
ments,

MR, DEPUTY-SPEAKER-  What
about the Union Territories? If you
say that the Stafe Government will
do it, we do not come in. But there
are union territories. If they are
detainred in Tihar Jail, who will
bear the expenses—obviously, the
Central Government. If this is
passed into law, would it involve
additional  expenditure, more than
what is provided? That is the ques-
tion. If it involvéd more expendi-
ture then, I think, a Financlal
Memorandum seems to be called for.

The third point is about the legls-
lative competence,

SHRI MADHU LIMAYE: We
shall take it up later,

MH. DEPUTY-SPEAKER: This
point has been raised and, therefore,
let me put it to him. I am only
summmrising all the pomnts. I will
put the question. I must satisfy
myself at Ieast on a poiot that has
been made, My good friend Shri
Jyotirmoy Bosu.,....

SHRI S, A. SHAMIM: He is a
bad friend of Mr. Speaker but a
good friend of your's.

MR, DEPUTY-SPEAKFR: My
good friend Mr, Jyotirmoy Bosu
wdrew my attention to entry No. 39
of the State List given in the
Seventh Bchedule, This {8 within
‘the jurisdiction of the State Legls-
Iature—
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“Powers, privileges and immu-
nities of the Legishative Axsambly
and of the members and ths com-
mittees thereof, and, if there iz &
Legislative Counell, of that Coun-
cil and of the members and the
commitfees thereof; enforcemant
of attendance of persons for giv-
ing evidence or producing docu-
ments before committees of tha
Legislature of the State”,

Here, T would request the Minister
to kindly look to the explanation
given at page 2, Here, we are pro-
posing to give certain categories of
people, Members of Parliament,
protection of this Bill, or the Act,
if it is passed, Members of the
Territorial Council, or even, I am
not quite sure, the M.L.As or mem-
bers of the Union Territories Legis-
lative  Assemblies. May be, I do
not know.

SHRI MADHU LIMAYE: You are
from that area,

MR DEPUTY-SPEAKER - I em
a full State, I am not a Union
Territory.

SHRI MADHU LIMAYE: Bul
you are rovered by this. I want to
know whether you have asked for
protection?

MR, DEPUTY-SPEAKER; I have
not.

SHRT MADHU LIMAYE:
we have not,

Because

MR. DEPUTY-SPEAKER: That
ia a different question,

Order, please,

But here by this Bill, we are pro-
posing also to extend the same facility
to the Members of the legislature of a
State. Are we competent to legislate
about the members of the Legislative
of a State? For Members of Parlla-
ment we can, Parlizment is competent,
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I am talking about this. Can we
do that for the state legislature? If
it is an amendment of the Constitu-
tion, of course, we can amend it
But this is an ordinaty law, Can we
legislate something which effects
the Members of the legislature of a
State? Is it within your com-
petence? This is where the ques-
tion of legislative competence comes
in.

Now I would request the Minister
to kindly........

SHR]I MADHU LIMAYE: It is
violation of Article 105.

g A ar fenfady, weafed
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MR. DEPUTY-SPEAKER: Let
him answer,

oft wey fored : o TEFD wET B
af w1 Fwdegmfedl o7 ar &
gfa |
MR, DEPUTY-SPEAKER: I have

tried to summarise and put all thrse
questions.

SHRI MADHU LIMAYE: This is
subject to my right lto argue alout
Article 105

SHRI SHYAMNANDAN MISHRA:
With all respect to you, the points
with regard to legislative compe-
tence have not been summarised by
you. They should come later and
you may kindly separate them; they
have not been summarised by you.
This is my point,

SHRI S, M. BANERJEE: Most of
the points raised by us here have
:h?JL clearly put by ywu in a nut-

SHRI JYDTIRMOY BOSU: Most
brilliantly, 1 should say.
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SHRI 8. M. BANERJEE: You in
your wisdom have raised these

‘points and what 1 feel is that the

Home Minister may consider and
study these points and then cume
prepared temorrow.

MR. DEPUTY-SPEAKER: Let us
hear him,

SHRI S, M. BANERJEE: It is
not only a constitutional question,
It is a political and a constitutional
question.

ME, DEPUTY-SPEAKER . It is
your opinion.

SHRI 5. M. BANERJEE' I have
given two motions,

MR, DEPUTY-SPEAKER Motion

will not come in here,

SHRI S. M. BANERJEE: Kind]ly
hear me for a minute I have given
two motions.

MR. DEPUTY-SPEAKER: Order
please There iz no debate.

SHRI S. M. BANERJEE: The
Attorney-General must be called

stay et : 71 oawm @ s
afafazy am Ak g
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THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): Mr, Deputy Speaker, Sir,
it is unfortunate that a lot of noise
has been unnecessarily maude,..

(Interruptions)

SHRI K. LAKKAPPA (Tumkur):
Are you permitting him to reply to
the points raised or not?

MR DEPUTY-SPEAKER: Lat us
hear him,

SHRI K. LAKEAPPA: He is
making a sumbission. He has not
finished one sentence, (Inlerrupe
tiona)
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MR, DEPUTY-SPEAKER: Order
please; why are you getting excited?

SHRI P, G. MAVALANKAR
(AhmedaBad): After the whole
discussion Which has taken place so
far, and when you were guod
enough to formulate the points at
issue, is {t right or is it open for the
‘Home MinistéT to say that thare was
s0 much noise?

MR. DEPUTY-SPEAKER: Al
that I heard the Minister say was
that it is TUnTortunate that so much
nojse had been made. He has only
gaid that—may be that is his cpinion,
Many of us say many things here;
we should not take too much objec-
tion to these things, I see nothing
unparliamentary or anything of
this sort; let us hear him.

17.00 hrs.

SHRI K, BRAHMANANDA REDDY:
Bir, the pity is they do not listen to
the completion of the gentence, That
is the whole trouble. I have been
submittingy that a lot of unnecessary
noise has been made in the morning.
{Interruptions)

SHRI C. M. STEPHEN: Why is
this running commentary? We were
patiently listening to them, Why
don't they allow him to speak?
{Interruptions)

DR. EKAILAS (Bombay South):
Bhouting does not help ut all.

SHRI K, BRAHMANANDA REDDY:
It the hon. Members Opposite had
cared to understand or appreciate
the limited scope of this Bill, pro-
bably there would not have been
these questions raised and absolute-
ly politically-motivated  speeches
would not have been made (In-
terruptions)

SHRI MADHU LIMAYE: Sir, I
‘rise on a point of order, (Interrup-
tions)

Interna] Sec. (Amdt) Bill

Why don't you answer the ques-
tions?

SHRI MOHAN DHARIA: M.
Deputy-Speaker, 8Sir, I have parti-
cipated here, There was no political
motivation whatscever. If the nolse
is unfortunate, the remarks made by
the Home Minister are a calamity.
(Interruptions)

SHRI K. BRAHMANANDA REDDY:
If all of you are depending upon the
support of Mr. Dharia, you ¢an do so,
I have no objection. But, I have got
to make my points.

SHRI MOHAN DHARIA: What is
the political motivation? (Interrup-
tions)

SHRI JYOTIRMOY BOSU: The
Chair has posed questions to the
Home Minister. He js casting asper-
sions on the Chalr, (Interruprong)

SHRI SAMAR GUHA;
on a point of order.

Sir, 1 rise

MR. DEPUTY-SPEAKER: Just a
minute, Will you kindly sit down?
(Interruptions)

SHRI K, LAKKAPPA: Ultimately
they have political motivations...
(Interruptions)

SHRI C. M, STEPHEN: 1Is he not
free to state {17 (Interruplions)

SHR!I K. LAKKAPFA: Everytime
they are disturbing him,

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Mr. Lakkappa, you
better sit down. (Interruptions)

MR, DEPUTY-SPEAKER: All of
ug here from certain opinion of each
other and we react {0 each other im
the course of the debate. I think it
is quite parliamentary if anybody says
that you are politically motivated, 1
do not see any objection in that bu¢
what I would like,
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SHRI K. LAKKAPPA: He is within
his right to meke his speech but they
should not prevent, Do you allow
them to prevent his speech?

MR, DEPUTY-SPEAKER: I say they
bave taken exception to certain words
which the Home Minister has said
and 1 have upheld that it s within
hig right to use those words, Bui the
point here is we have had enough heat
throughout the day. Let us have
some light. If the Home Minister
agrees with me and if he were to deal
with ooly those questions which have
been raised and satisfy the House,
then the House will listen to him be-
cause everybody Is excited and a
little innocent word gives rise to
objections and it is difficult to get any-
where.

AN HON. MEMBER: It is not a
matter of 'question’ and ‘answer’. He
will reply in the manner he likes,

MR. DEPUTY-SPEAKER: Excite-
ment is contagious, It is mutual

SHR1 SAMAR GUHA: Bir, as you
bhave rightly said the words ‘political-
ly motwvated' are not wrong words
provided they are in the proper con-
text. If it was a general debate then
the Home Minister hus right—as any
other member—to say that it is pobti-
cally motivated. Now, what 18 the
context® The confext here is not
general debate but certain rules and
procedures which have been quoted
verbatim,

Secondly, not only the Opposition

Members have formulated certain
points, but, you have also added
certain points,

MR. DEPUTY-SPEAKER: I have

not added, (Interruptions)

SHRI SBAMAR GUHA: I would like
to know whether the Home Minister
has the right to use the words 'politi-
cally motivated’ in this context? What
I say is, in a debate, he can use the
words ‘politically motivated. But, he
cannot use the words ‘politically moli-

eernal
, Bec (Anchiy But us

vated’ when procedures and rules are
brought in snd when the Speskar i
alio invoived. M should withdriw
these words 'politically motiveted®, He
should not have used these words
This is not a general debate. Here,
procedural issues have been raised,
How can he use the words ‘politically
motivated’? He cah use it in the con-
text of a debate. This is not in  the
context of a debate, It is only a
procedural matter. The Deputy-
Speaker iz also Involved in this
You have yourself formulated cettaln
points. You were involved in this.
That means, you have made politically
motivated formulations.

MR. DEPUTY-SPEAKER: Even if
anybody tella me that T am politically
motivated, I do not take any objection.
I have come. ..

SHRI SAMAR GUHA: It isnota
question of the Chair, The whole
House will take objection,

it we el ;. gawrwmelt A E
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MR. DEPUTY.SPEAKER: I do not
take any objection because I have
come to this House through a politi-
cal process, I am very much a politi-
cal being although certain sections of
the people ralse objections to my poli-
tics in my home BState. I am very
much a political being. I do not taks
any objection.

BHRI 8. A, SHAMIM: Mr. Deputy-
Speaker, Sir, may I make a submission?

MR. DEPUTY-SPEAKER: The dis-
cussion is about the objection fo a
statement that people are more politi-
cally motivated, We gre all here
politically motivated. Who is nob
politically motivated?

SHRI 8. A, BHAMIM: May [ maie
a submission?
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MR. DEPUTY-SPEAKER: No. Let
me hear him. (Interruptions)

SHRI K, BRAHMANANDA REDDY:
Bir, 1 only sald that ordinarily, what-
ever may be the provocatlion, I am not
eagily provoked. Bul, all the same, if
you kindly peruse what has been said
in the morning you will know what
gorts of statements have been made.
That is all my reference. Now, I would
request hon, Members to rp.eniate
calmly without going into other matfers,
the absolutely limited scope of this Bill,
Thig Bill only seeks to provide that
in certain cases, where a prejudicial
act has been done in a disturbed
area,....

SHRI JYOTIRMOY BOSU: To be
declared.

SHRI K. BRAHMANANDA REDDY :
The reference to the advisory Board
becomes unnecessary. This is the
limited scope of this BIil

SHRI JYOTIRMOY BOSU: No, not
at all.

SHRI K, BRAHMANANDA REDDY:
You have rightly pointed out whether
the Bill complies with the formalities
and the Statement of Objectzs and
Reasons fully reflects the intention of
the Bill. You have yourself read
from 15A(1) and the entire section. It
clearly restrictg it to_a prejudical act
in a disturbed area.

SHRI JYOTIRMOY BOSU: Com-
mitteg or likely to commit,

SHRI K. BRAHMANANDA REDDY:
Of course, what Is the doubt about
that?

I need not again read the section
and trouble you. Now, 15A(1) (a)

!
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(a) of sub-section (1) of section 3 of
this Act, and ...

Unless the serond one is also there,
the mischief of the Bill does not come
in. It is very clear. If you think
that this section needs a re-wording,
if you so want as to convey the inten-
tion of the Bill, I will have no objec-
tion,

MR. DEPUTY.SPEAKER: Then
think the muiter 15 simple,

SHRI K. BREAHMANANDA REDDY:
I have no oljeclion., After all, the
intention is that in the north-eastern
region there is Insurgent activily and
there is likelihood of its continuance
and you musi give sufficient opportu-
nity to the securi{y forces to apprehend
those insurgent actlvities,,,.

SHRI JYOTIRMOY BOSU: More
atrocities.

BHRI K. BRAHMANANDA REDDY:
It is limited to that.

MR. DEPUTY-SPEAKER: I think
we must be thankful to the Home
Minister for being very straightfor-
ward and very generous. We must
appreciate 1t. He has stated and
accepted that perhaps this particulsr
clause should be re-drafted to make
the intention clear.

SHRI K. BRAHMANANDA REDDY:
If you think necessary.

MR. DEPUTY-SPEAKER: Well, if
that is the intention, I think we must
appreciate this gesture. The conse.
quence of it is that perhaps we must
postpone consideration of this Bill un-
til it is re-drafted, /

SHRI K. BRAHMANANDA REDDY :
This ig only iniroduction, The Bill
will come later.

SHRI K, LAKKAPPA: How can we |
postpone i1?

AN HON. MEMBER: Why not?
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SHHRI K, BRAHMANANDA REDDY:
This is only introduction. The BIill
will come later, in the next session.

Then if it becomes necessary,
certain. ... (Interruptions).

MR. DEPUTY-SPEAKER: Just a
minute, Order please. Now, the
peoint is that we are expected to do
things with the utmost responsibility.
it the members have a doubt, if the
House has a doubt, and in this case,
even Government also seems to have
some doubt—otherwise they would
not volunteer to say this ...

SHRI DINEN BHATTACHARYYA:
.

MR. DEPUTY-SPEAKER: It seems
there is something in it. Then I
think in all responsibility, even the
introduction is an important Btage.
If they would respond, I would appeal
to them. There 1s no hurry about it.
They can come again, When you
have some doubt, why not coine with
a fresh Bill? (Interruptions).

SHR! INDRAJIT GUPTA: Would
you not also hear him question of the
two memoranda.

MR. DEPUTY-SPEAKER: All that
becomes  infructuous. If this 1s
accepted, that the wording has not
been quite happy, than everything
else becomes academic,

SHRI JYOTIRMOY BOSU: On a
point of order. I want an assurance
that they will not show contempt to
the House by premulgaling an Ordi-
nance during the inter.session period.
I want your good offices to be used o
&et the assurance that they will not
promulgate an Ordinance,

SHRI K. LAKKAPPA: How can
you give an assurance?

SHR! DINEN BHATTACHARYYA:
What is the value of that assurance?
It 15 like g0 many other assurances,
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SHRI MADHU LIMAYE: This ig an
attempt to circumvent Parliament.
Let them not try to bypass Parlia-
ment.

SHRI JYOTIRMOY BOSU: [ re-
quire your good offices and your help.
We want an assurance that they will
not promulgate an Ordinance. , ,

MR, DEPUTY.SPEAKER: That is a
different question, I am not concern-
ed with that.

SHR[ JYOTIRMOY BOSU: I want
this assurance because they might do
it to defeat the very purpose of Parlia-
ment.

MR. DEPUTY-SPEAKER: Promulga-
tion of Ordinance is within the pur-
view of the President. If he thinks
it necessary, he can do it.

SHRI SHYAMNANDAN MISHRA:
The brief submission that I want to
make with your permission is this. If
the hon. Home Mimster, by saying
that 1t is restricted to a lLimited area,
wants to win the support of the entire
House, let me say on behalf of many
of the elements in the oppostion here
that we would not be in favour of
having it even for that limited area,

u‘!mgﬁmi\ : 59 %t fnegre e
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SHRI SHYAMNANDAN MISHRA.
We are Members for the entire coun-
try and we stand for the freedom and
Liberties of the people 1n all parts of
the country. And the question s,
Have we not dealt with the serious
problem of insurgency in that area
without this draconian measure? We
have done 50 in the past and we can
do it now.

MR. DEPUTY.SPEAKER: It has
nothing to do with procedure.

SHRI MADHU LIMAYE: We are
Opposed to all such repressive mea.
'u‘:“- There are other question like
t.
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SHRI SHYAMNANDAN MISHRA:
He made only a political point. He
has not made any other point so far.
Even if it is limited to only Assam,
Manipur, Nagalind, Meghalaya, Tri-
pura and Mizoram, the list is for-
midable, Lei it be made quite clear
that we want insurgency to be dealt
with effectively. But if this worthless
Government cannot deal with it with
the existing laws, let them thank
themselves. What point has he made
—it is restricted to a limited area?
What we want o tell him again and
again here is thal we have been deal-
ing with this problem of insurgency in
the past very effectively, even with.
out such a draconian measure.

MR. DEPUTY-SPEAKER: Order
please. All these are arguments. You
may take a certain attitude; they can
take a certain attitude, you can al.
ways discusg this point when 1t is
taken up.

SHRI S. M. BANERJEE: I want to
say one thing.

MR. DEPUTY-SPEAKER: Please
resume your seat. You have always
the habit of interrupting me when 1
am speaking. I am saying that all
those points, You can make when
the Bill is take into consideration.

SHRI SHYAMNANDAN MISHRA"
No. We had raised objections about
introduction on certain other grounds
glso; it is not only on the basis of the
stalement of objects and reasons,

MR. DEPUTY-SPEAKER: I am con.
cerned with the procedure about intro-
ducifion. . .. (Interruptions).

SHRI SHYAMNANDAN MISHERA-
Let me make it absoluiely clear that
what could have been a uniting fac-
for for the entire House, they have
made it a disuniting factor because
they do not take into account the basic
freedoms of the people,

SHRI 5. M. BANERJEE: After what
the hon. Home Minister has said, 1
take it that the same Bill is not going
to be infroduced,
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MR. DEPUTY-SPEAKER: I do not
know anything; do not anticipate any-
thing; I do not want to anticipafe any-
thing.

SHRT MOHAN DHARIA: If the Bill
1s not to be idered in this i
we should like to know what is the
haste for introducing the Bill? Why
should we be charged that the whole
Government is dealing in an authori.
tarian wuay?

SHRI K. BRAIIMANANDA REDDY:
As you all know this ig only inirodue-
ing the Bill, That obviously comes
during the next session of the House.
My submussion is: let this be introduc-
ed,

SOME HON. MEMBERS: No.

SHRI K. BRAHMANANDA REDDY:

MR. DEPUTY.SPEAKER: Order,
pleasc. What I say is this.

SHRI 8. M, BANERJEE: [ rise on a
point of orier.

MR. DEPUTY-SPEAKER: I am on
my legs, Please sit down. There is
something that arises from what the
Home Minister has said, . (Interrup-
tions) Kindly sit down, I am conecern-
ed with the more fundamental question
whether this Blll as it is drafted can
or should be introduced. This is the
question. Other points of pleading are:
let it be introduced; we can change it
later on. What difference does if
make—it 18 not—even if you introduce
now? Suppose we act In a little irres-
ponsible manner and say: Well, it does
not matter, let us overlook it, iet it
be introduced; you will pass it only at
fhe next session; it Is not going to be-
come a law in this session. and you la.
troduced it. What do you gain by It?
On the other hand when it is brought
to the attention of the Chair and the
Government ifself has some doubts
about the drafting of the Bill, why not
do go?....(Interruptions)
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SHR] K, BRAHMANANDA REDDY:
Bo far as we are concerned, we have
no doubt, Sir,

MR. DEPUTY-SPEAKER: I think
this 18 rather an unfortunate position
where the Chair iz placed When 1
formulated certain guestiong which the
Members have raised, I have only
pointed them out. I had only raised
the question. 1 have not expressed
my opinon. But those questions have
provoked the Minister to say that “if
you have gome doubts gbout the draf-
ting, we are prepareg to recast the
draft” That is to say—this is volun-
tary—that it has raised some doubts
even in their minds and that is what
I say that if you had some doubts be-
cause the full meaning is not brought
out, In view of those questions -ais-
ed, there is some doubt about the
dralt, then why not bring a draft
which ig so clear that there 15 no dis-
pute. What do you gain by saying
‘introduce it now'. We can take it
up later becausg it i3 not going to
become a law at all, because it is not
going to be taken up for considera-
tion in this Session.

(Interruptions)

MR. DEPUTY-SPEAKER: If the
matter i 5o urgent that the Bill must
be passed tomorrow, then I can see
that but when you have stated that it
will be taken up in the next session,
what do you gain now. Why not
come with a Bill in which you are
satisfied about the drafiing yourself.

SHRI C. M. STEPHEN: Sir, 1 am
on a point of order.

(Interruptions)
SHRI C. M. STEPHEN; Bir, by rais-

ing this point of order, ] am seeking
some clarifications. There are two
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permit the Government to intreduce
the Bill is a different thing.

Now, coming to the other question,
here s a Bill which hay been placed
on the order paper which hag been
sought to be introduced, to which
objection is being raised. Now, who
is the authority to decide the objec-
tion? My submission 18 that now all
the aspects have been heard and ac-
cording to me, gong through the
rule T find that it is this Houge which
must decide whether thiz Bill must be
introduced or not. Nobody else couid
question its legislative competency.
It is for the House to decide whether
the Bil] framed with the Objects and
Reasons thereto is in conformity and
in absolute propriety and it is this
House has got to decide it, (Interrup-
tiong). Particularly afler Speaher
has decided in his judgment, that the
Bill, along with the statement of ob-
jects and reasons, has been framed in
a manner which ig appropriate en-
ough to entitle it to be put on the
Order Paper, after the matter has
come before the House and after the
minister has moved for leave to in-
troduce the Bul, the Chair has no al-
ternative but to put the question to
the House, (Interruptions),

MR. DEPUTY-SPEAKER: Order,
please. I am dealing with the point
of order raised by Mr. Stephen. Let
me explain the procedure, because
you have raised the point that once
a motion has been moved, the Chair
has no alternative but to put the ques-
tion to the House. I gay that the
House will decide, not the Chair. But
if the Chair has doubts that certein
requirements have not been compliad
with, after discussion, the Chair may
refuse to put the question.

BHRI C. M. STEPHEN: T take 1t

;
;
g
!
%
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got o remedy. The remedy is open,
You know {t. The will of the House
will prevail, The Chair cannot refuse
to put the question. The House will
decide. The majority of the Mem-
bers will decide. You must also know
the consequences. The Chair will also
know the consequences, (Interrup-
tions). We are giuded by the rules
of procedure, You cannot hold a
threat. You cannot pressurise the
Spesker to come to & wrong or erro-
neous conclusion.

SHR1 KARTIK ORAON (Lohard-
aga)- On a point of order, Sir. With
all the humility at my command, I
would like to submit the following
points. The point is, this is not a
pew thing that a Bill ig introduced
and after the bill ig introduced, am-
endment is brought. The next point
is, when there is no opposition, it does
not go with it that there shall be no
amendment. Third point is that when
the Bill is introduced, there is nothing
to suggest that there will be no am-
endment. Therefore, I personally feel
that there is no difficulty in introduc-
ing the Bill

There i no reason behind what they
are trying to say, namely, that the
Blll cannot be introduced. My sub-
mission ig that if the Bill is introduc-
ed, they can come forward with the
amendments later on. Therefore, this
Bill ,can be introduced In the House
without any difficulty.

SHRI 8. M. BANERJEE: My point

order arises out of the observations

made by my hon. friend, Shri Step-

If I heard you correctly, you

said that the introductinn of the Bill

should be postponed.
MR

a

. DEPUTY-SPEAKER: I have
not given ruling or postponement.
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SHRI 8. M, BANERJEE: After that

the question endeq there and thare
was no question tp re-gtart the dis-
cussion on this. When the Ruling
Party has lost in argumenr, in logic
and reasoning, they now want to take
advantage of their majority t{o defeat
the valid argument of the Opposition.
Thiz Bill ig no more on the Order
Paper and no djscussion should take
place. 1 hope, my friends will ac-
cept this potponement. Moreover,
according to the Home Minister, it
contains certain faulty sections and,
therefore, i{ cannot be introduced.
Heaveng are not going to fall if this
is considereq in the next session,

SHRI C. M. STEPHEN: To me it is
a very academic question. Now, the
point 18, once a Bill hag been brought
before the House and the leave has
been sought, whether this House has
or has not gxclusive jurisdiction to
decide whether the leave should be
granted or not. It is a vital question
on which a very considered decizion
i necessary, 1 take it that your rul-
ing is not final in the matter. Now,
may I refer to Rule 72 and certain
passages from May's Parliamentary
Practice? Rule 72 says:

“If a motion for leave to intro-
duce g Bill {5 opposed, the Speaker,
after permitting, if he thinks fit, a
brief explanatory statement from
the member whp moves and from
the member who opposes the mo-
tion, may, without further debate,
put the guestion:

Provided that where a motion
{s opposed on the ground that the
Bill initlates legislation outside
the legislative competence of the
House, The Bpeaker may permit a
full discussion thereon.”

Along with this, I would read 5 pas-
::ge from May Parliamentary Prac-
ee:

“At the Btage of Leave to in-
troduce s Bill, Motions for leave to
bring any Bills and for the nomi-
nation of Seleet Committees may
be set down at the commencement
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of public business....when such
motions are opposed ,the Speaker,
after permitting if he thinks fit a
brief explanatory statement from
the member who moves and from
the member who opposes the mo-
tion, puts the question thereon
without further debate, or else the
question that ‘the debate be now
adjourned’.”
My submission is that there are two
or three stages. The first stage ia a
notice by the Government that they
want to introduce a Bill. The second
stage 18 when the Speaker considers
whether it should be put on the order
paper or not. He puts it on the
Order Paper. In the third stage the
Minister seeks the leave of the House.
You permit hum to seek leave and,
after your permission, he seeks leave.
On the basis of the entry in the Order
Paper, once he seeks the leave of the
House, the House is geized of the
matter, Then an objection is raised
and debate takes place. How iy it to
end Is the question. My submission
is that it can only and under rule 72,
according to May's Parliamentary
Practice and according to Kaul and
Shakdher. You have got two aller-
natives—either you can put the ques-
tion ag to whether leave must be
granted, or you can put the question
ag to whether a consideration of the
debate must be adjourned.

These differen; stages have to  be
gone through, If the Speaker, afler
considering the whole matter, deem-
ed it fit io feel that the Bill as draft-
ted duly complied with all the re-
guirements and was entitled to be
put on the Order Paper, and after he
permitied him to seek the leave of the
House, when an  opposition takes
place and a debate takes place, the
question is whether you can take
back the matter and say “I will not
grant you leave”., I submit that it
{8 entirely wrong to take the matter
away from the House and you have
no authority to decide whether the
gmm should be permitted to decide
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MR. DEPUTY-SPEAKER: Since he
has put this question, let me make
the point very clear to my friend,
whose legal acumen, whose command
of language, whose poise and energy
we all admire. Mow what you are
saying amounts to feopening of my
tuling. Even so, since he feels strong-
ly about it, I am orepared to listen to
him again. What was his first point?

SHRI MADHU LIMAYE: Sir, I
want to raise a point of order.

MR. DEPUTY-SPEAKER: Let me
deal with this point first.

SHRI MADHU LIMAYE: 8ir, I
want to demolish his argument,

MR, DEPUTY-SPEAKER" I do not
want any chummon in thuis. I can
take care of myself,

In the first pont of order on which
I had ruled you had said the moment
leave is sought, the Chair has no other
alternative but to put the question,
and I had said if certain doubts had
arisen ..

AN, HON,
slamp

MR  DEPUTY-SPEAKER: This
waord has become too common now-a-
days. I for one will never be a
rubber stamp, I will be a comrade,
I will stand by the side of everybody,
I will never betray onybody, but I
will not be a rubber stamp. You can
depend more on me that way,

MEMBER* Rubber

I have sald i1 i3 true that the
Speaker had allowed this to be put
on the Order Paper, and to that ob-
jection was raised by Mr, Madhu
Limaye. I had over-ruled that, I had
said the Speaker is a human being,
he is not a super star, a super man.
Neither is he a robot who must do
certain things mechanically. He might
have considered this iz all right, but
when certain points are raised by
Members, the least the Speaker can
do is to be responsive, to go along
with the mood of the House, You
want that from ma,
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SHRI C, M. STEPHEN: The ques-
tion is whether the Chair can over-
rule the Speaker. He made a distine-
tion between the Chair and the
Speaker.

MR. DEPUTY-SPEAKER: At the
moment it is the Chair. All right,
leave that out.

I had said when Members raise cer-
tain points and certain doubts arise
in the House and also in the mind of
the Chair, then the Chair must res-
pond to that. And in that connection
I had told you that the Chair has the
right to put or not to put the ques-
tion. Now you are re-opening this
question,

SHRI N. K. P. SALVE (Betul):
Under which rule?
MR, DEPUTY-SPEAKER: I will

come to that. Don't be in a hurry.
My brain waves do not travel at a
gatellite speed like yours. I am com-
ing to that. Let me give this as a
final ruling and the question need not
be raised again.

SHRI C, M. STEPHEN: It is a very
vital matter,

MR. DEPUTY-SPEAKER: Mr.
Stephen, this concerns the procedure
of the House and the functioning ot
the Chair, It has nothing to do with
this Bill. You are ralsing a more
fundamental question about the fune-
tioning of the Chair. Therefore, I
will give a ruling, but as my hon.
friends want to make submission—
Mr. Bhagat is one of them—before T
give a ruling, I must hear them and
I must hear Mr. Madhu Limaye also
since he thinks it is important.

st Ay fowd (a197) : Suram
wgray, Wy ¥ 57 favi faa § aw wiw
fia & w7 & F AT AET &
T & | o o s g fomr o, ww
OET G ALY § | OF EiTefAE oty
I o § S gy W B iR 4
2w qfefiw &, w frg wa gikfim
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1 A Y | w2 o g ey T e
& gt Frig Y T g, | L (vqwam)

fooga rqgmr ...,

AT weT fAviq 3% & agh o |fe-
oY A T ATA F AR T e
Fifarg v g9 ST Fr g IEH -
for fix freri are ot farmr WY Tgrege
Fo gy &, fafreet o guiam, Afe
fram st sy w) § faw gl
F@ 3, =7 fau T ag e fao
T IqgS gW ¥R qeery ey
wifgn 1 ¥ wrad T wrgar § v o
TE T IIE Y |

sEar gmdww faga ...

SHRI C M. STEPHEN: That is a
matter of accommodation and ex-
pediency,

st wy, fowd : SInaw AgRw,

T RITHAREITR T g

i wgr ¥ uddfas agq oM AIgAT

g | gow G g wrfeq A A gy

g frondfas amw § e dwen
gt arfgw 1 za fag wg afaamay

1Y q2g § 7T AT TEAA FOH , g

e wEEA fagr v =@ &7 S

w5 ey R w2zg 7 fad W I Ewr

OF 34T, OF WIOF L4 SW) & qEA

am (7 fFi ARy & fadgs

T v

MR. DEPUTY-SPEAKER: The

question is, whether the Chair can
refuse to put the question,

it oy fam? : ope & sy A g
wgd & w71 ey o g == Aifow
v e st agnt s g1 e
g fa aroe fim aiar wEET woew @
fe adwew ne a0 gor )

(vawer)
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iﬁqﬁﬂ._#hwﬂmm

wr £ | fedaw amew frar swst vamw

& fiF 7 gy wive gz o g |
ﬁfr&wﬂtw wW, (i ®o
do mwhm) : frer mp ?
(Interruptions).
it sy fowiy -

If the Bill does not comply with the
rules, it is sent back,

EAEMIFIFET & | wF QRadvr
uw Aderg WY G ¥ oA ¥
wEi A T g, il e g fote sy
gfear g

(vrwra)

ot wy fomd : v fofw far B
w9 3 & yu g | wmm gt N §
T EE
MR, DEPUTY-SPEAKER: The

limited question is, whether the Chair
can refuse to put the question.

SHRI MADHU LIMAYE: Before
the question is rut, you have to satisfy
yourseM whether all the conditions
and requirements of the rules have
been fulfilled, If you are satisfied,
then only you can put the question,

dudizamfr 729 29 w9
qrar g ?
After the Chair has satisfled itself
that all the requirements of the rules

have been fulfilled, then only the
_qnutl.on can be put.

wywhgmerd? § @k
uTs Wy Wit fore o ol T8
E 1 ow W Formrors gafaw aff
1118 :

MR, DEPUTY-SPEAKER: Why go
Im«anumthimm!a?
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!

See. {ﬂm&d Bitt’

;ﬁl;ﬁ;t:m ﬁ'h!'lﬂ
R M‘.la
‘rrmgn

MR. DEPUTY-SPEAKER: I am
concerned now with tha point of order
raised by Mr, Stephen. Don't go into
all these things now about the Bill.

st wy ok : e foi 1 &
% ) T 2 F FTHAA WA )

MR. DEPUTY-SPEAKER: You
have already made your submissions
about many things relating to  the

Bill. I had already posed these ques-
tions to the Minister.

ot s fereit & Afvze ool At
1§, StedequAted o aw w
g i awwrg | & v
9T § fF sivsm @7 72 far omar @)
e T & ww wo o 9dm,
HTEC 9T §7 WTAT &Y WO T FEAT -
M | &7 97 9g wE & e e A
AT T Foe W7 Y A T R T
@M EeT Eaer @

MR, DEPUTY-SPEAKER: You
have made your point. .

SHRI C. M, STEPHEN: It is not a
question of merely on the Order
Pagper. It is afler he permitted him
to ask for the leave of the House,
(Interruptions), _

PR S
@R

{wawarr)

SHRI MADHU LIMAYE: Please
issue a supplementary direction to the
Minister that he complies with the re~
quirements of rule 70. Please issue
another direction to him that he com- -
nlswlththerwmmdruleu,

Wi vk W fewr s, m
mmm. ' '
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MR DEPUTY-SPEAKER: Mr,
Bhagat,

SHRI N. K. P, SBALVE: Before Mr.
Bhagat makes his submission, I want
to seek ong clarification.

I believe that whatever ruling you
are giving, you are giving that ruling
ag the custodian of the rights of all of
us, whether sitting on this side or on
that side....

MR. DEPUTY-SPEAKER: Definite-
Ir.

SHRI N, K, P. BALVE: Such cus-
tody can only be maintained if the
rules are considered so rosanct.
Therefore, I fervently beg of you to
tell ug what is the rationale of your
ruling. .,

MR. DEPUTY-SPEAKER: That was
the stage at which I was interrupted,
You will get my rationabl: (Inferrup-
tions). Order, please I was going
to say that when I wag prevented by
Mr, Bhagat. I shall give the ration-
ale,

SHRI N. K. P, SALVE: Ratjonale
ris-a-ws rule 72, Let me complete i1,
Bir, I heard you with rapt attention,
If I was able to understand you cor-
rectly, your ruling was that, at the
introduction stage, if a Bill is oppos-

i ed, it is not only the House, but ii is
also the Speaker who is entitled to
exercise his discretion...

MR. DEPUTY-SPEAKER: No, You
have misunderstood me completely. I
had said—I am not very good in
English, but kindly listen to me; do
nhot argue from what I have not said—
1 had said, the right'to decide to
grant leave or not is the right of the
House, I think, it is very clear, I
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that the Bill is not in order, the Chair
has the right to refuse to put the
question,

SHRI N. K. P. SALVE: This {s what
I was submitting, I am grateful to
you. You have ruled that it is the
right of the House to decide, but
before the House decides it is  the
right of the Chair to decide...

SHRI JYOTIRMOY BOSU: On a
point of order, Sir. It is past 8 O
Clock. The House should be adjourn-
ed,

MR, DEPUTY-SPEAKER: It may
be 8 O' Clock, it may be 7 O' Clock.
The House adjourns only when the
Chair adjourns it.

SHRI N, K, P, SALVE; You have
ruled that it 18 the right of the Chair
to decide under certain circumstances
whether or not to put the motion or
the question to the House. This
power has been spelt out by you to-
day. It is for that purpose I was sub-
mitting. I have not been able to find
out any rule, and this does not fall
under the residuary power because
residuary power is exercisable only
if there is no specific provision, If
you read rule 72, from which the
power can be spelt out for the
Chair, I am sure you will take a de-
cision which will be in consonance
with the rules. It is in that light I
am makiug this preliminary point. In
the light of rule 72, how is it possible
to spell out this power for the Chair?

MR. DEPUTY-SPEAKER: I will
come to that, Mi. Bhagat.

SHRI H. K. L, BHAGAT: I have the
greatest respect for the Chair and
for you, Sir. I wish to bring to your
kind notice one or two aspects of the
question because they are important,

If you read Rule 72 along with its
proviso, ag also Rule 109...(Inlerrup-
tions).
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18.00 hrs,

MR. DEPUTY-SPEAKER: Let me
hear him, I am hearing him,

SHRI H. K. L, BHAGAT: Rule 72
says:

“If a motion for leave to intro-
duce a Bill is opposed, the Speaker,
after permitting, if he thinks fit, a
brief explanatory statement from
the member who moves and from
ithe member who opprscs the motion,
may, without further debate, put
the question:

Provided that where a motion is
opposed on the ground that the Bill
itiates legislation outside the legis-
lative competence of the House, the
Speaker may permit a full discus-
sion thereon.”

In this case, you have permitted the
Members to speak at this stage, This
could be on the ground that thys 1s
outside the legislative competence of
this House This was one of the
ground raised. You permitted & dis-
cussion and a number of Members
have participated When you earlier
gave your ruling, Sir, you said that
you are suggesting that this matter
and discussion opn the Bill may be
postponed, Once a discussion staris
on a Bill, kindly see what Rule 109
says. You have allowed a discussion
before introduction because the legis-
lutive competence of this House has
been challenged Rule 100 says:

“At any stoge of a Bill which is
under discussion in the House, a
motion that the debate on the Bill
be adjourned may be moved with
the consent of the Speaker.”

There are two things, Sir. Sup-
posing you have a doubt and a certain
ruling is wanted from you, whether
this Bill is outside the competence of
this House or there are certain other
fundamental procedural defects, it is
open to you to give & ruling right now
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and not to postpone it, or you can re-
serve your ruling. It js open to the
Speaker. It is for you to decide,
whether you agree with these objec-
tions or you do pot agree. The Minis-
ter has already said that he has no
doubt. If it were a question of draft-
ing, the drafting can be corrected at
the stage of amendments also But
whether you agree with the funda-
mental question, 1t is for you to give
a ruling now or reserve it and give it
later

But the discussion as such can be
postponed only by a motion of the
House, That 15 what the Rule says
You can say, ‘1 reserve my ruling’.
There is absolutely clear distinctiom
between the two things Ome is that
you do not find yoursell in a position
to give a ruling on the fundamental
point raised and you say, ‘I will con=
sider it and give a ruling’. Then
the discussion will be automatically
postponed, but to soy that the discus-
sion should he postponed, my  sub-
mussion 18 that the 1ight of postpone-
ment 1n these circumstances is  only
with the Hou=e, This is my submis-
sion

MR DEPUTY-SPEAKER' There is
some point in whal Mr. Bhagat says,
but T am afiaid he has misunder-
stood certain things I had at mno
stage said that the discussion should
be postponed I have never  said
that; I have ncver given a ruling. I,
did not say thet this question should
be postponed or the Bill should be
redrafted. T have never said that.

(Interruptions)

MR DEPUTY-SPEAKER: Please
understand me. Certoin guestions
and certain doubts arose and I had
formulated thos; questions and "had
requesteqd the Minister to satisty me
and the House on those questjons
which were raised. In the questions
that 1 had framed, I had referred to
certain provisions of the Bill. In the
course of his reply, the Minister went
on record and had said, that if there
s & doubt....
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SHRI SHYAMNANDAN MISHRA:
That js the mosl important thing.

MR. DEPUTY-SPEAKER: ...then,
*we are prepared to redraft this’ That
is what he said. ‘This is not the in-
tention, but if it is not clear, we are
prepared to redraft this Bill' It is
the Minister who said it. I did not
say that. At that stage, I intervened
that ‘before you gn further...' (Inter-
ruptions). Why don't you allow me?
I said, ‘Before you go further with
the other questions that were made,
even at this preliminary stage, when
you yourself say that you are pre-
pared to redraft and recast the whole
thing, then why not do it in a more
responsible way and come with an-
ather Bill? 1 had also appreciaied his
gesture. I said, ‘'Why now?' I am only
putting the suggestion to him, I have
not gajid that the Bill gshould be post-
poned. I nover said that. That was a
misunderstanding

Now, there is a wonderful thing be-
cause the language in which  Mr,
Stephen tried to put it to me T did not
like. But, whether I like it or not,
if it is rorrect, I will accept it. The
question of liking or disliking does
not arise. He seems to suggest that
the man sitting ir this Chair must be
a robot ¥nd that if something is done,
he must just do a certain thing even
when there is a doubt. It ig there
that I said...

AN HON. MEMBER: He is himself
a rubber stamp,

MR. DEPUTY-SPEAKER: That
when certain doubts arise in the
mind of the Chair after submissiong—
it {8 thers that I said that, when cer-
tain doubts arise in the ming of the
Chair after submissions, he posed this
question: who should dectde whether
this Bill should be introduced or not
T said, ‘The House will cecide it...’

SHRI N. K. P. SALVE: Rule 72.

MR. DEPUTY-SPEAKFR: I gaid,
“T'he House will decide it'....(Inter-
ruptions). He raised this question as
to who will decide and I said, ‘The
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House will decide’, but the House will
decide on & question put by the
Chalir...

SHRI S. M. BANERJEE: Exactly.

MR. DEPUTY-SPEAKER: If the

question is not put by the Chair...
(Interruptions)

MR. DEPUTY-SPEAKER:  Order

SHRI MADHU LIMAYE: It is now
8 O'clock. You adjourn the House,

(Interruptions)

MR. DEPUTY-SPEAKER: Order,
please. I said, “The House will de-
cide’,. 'The Chair does not decide but
the House will decide only on &8 ques-
tion put by the Chair....

SHRT VASANT SATHE (Akola):
But, ar long as you are in doubt, you
will not put it to the House.

MR. DEPUTY-SPEAKER: There-
fore, 1 said...(Interruptions), Order,
please. Let me finish. I am dealing
with this now,..(Interruptions). Mr.
Lakkappa, kindly listen I said that
the right to put or not to put the
question is a right of the Chair....

(Interruptions)

SHRI C. M. STEPHEN: Under what
rule?

MR. DEPUTY-SPEAKER: Now, 1
will come to your point-whether the
Chair has or has not got thig discre-
tionary power to put or not to put the
question. That is the question....

SHRI C. M. STEPHEN: Once you
hsve allowed him to physically...

(Interruptions)
MR. DEPUTY-SPEAKER: Order

please. My good friend, Mr,
Stephen.,.

AN HON. MEMBER: Mr. Salve
also. )
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MR, DEPUTY-SPEAKER: Yes, Mr
Balve and Mr, Stephen also &g aleo
Mr, H. K, L. Bhagat—] will come to
Mr, Bhagat a little later—relied on
Rule 72. That is what you rely on?
I will read the rule....

SHRI N. K. P. SBALVE: I thought
the debate has taken place under Rule
72,

MR, DEPUTY-SPEAKER: The diffi-
cully is that it seems you have not
followed the discussion right through
the day and that you have come only
towards the gnd

SHRI INDRAJIT GUPTA: He was
not here most of the time... (Inter-
ruptions).

MR. DEPUTY-SPEAKER: Will you
allow me? I will reag Rule 72...

AN HON, MEMBER: Rule 372,

MR. DEPUTY-SPEAKER: I am
dealing with this point of order, whe-
ther the Chair has the discrelion 1o
put or not to put the question. This
is the point.

Now I will read Rule 72, kindly
read with me:

“It 4 motion for leave to intro-
duce a Bill is opposed, the Speaker,
after permitting, if he thinks fit, a
brief expfanalory statoment from
the member who moves and from
the member who opposes the
motion, may, without further
debate, put the question:"

‘may, without further debate
put the question’,

You catch hold uf thy word ‘may’.

(Interruptions)

MR. DEPUTY-SPEAKER: I would
hke you to catch hold of that word
‘may’ very strongly.

(Interruptions)

AN HON. MEMBER: You put the
Question.

Bee. (Amar) Ml

MR. DEPUTY-SPEAKER:
reading the whole rule—

“Provided that where a motion
is opposed on the ground that the
Bill initiates legislation outside the
legislative competence of the House,
the Speaker may permit a full
discussion thetreon.”

Then read ‘on’.

Providcd further that the Speaker
shall forthwith put to vote the motion
for leave to the introduction of the
Finance Bill and the Appropriation
Bill

If there 1g no difference between
‘may’ and ‘shall’ in this very rule,
why these two words have been used.
In the case of Finance Bjll he has
to put there is no option. In the
case of Appropriation Bill, there
1= no option, he has to put.
But in the case of other Bills, it is
‘may’ and, therefore, it is his option
(Interruptions). No more discussion.

O'clock. Now, adjourn the House.

SHR] MADHU LIMAYE: It is sl
MR. DEPUTY-SPEAKER: No more
discussion.

(Interruptions)

MR. DEPUTY-SPEAKER;
given the ruling.

SHRI N. K. P. SALVE: Whether
he may allow further debate or may
not allow the debate we may qualify
‘may’,

I have

MR. DEPUTY-SPEAKER; I have
given the ruling. Let us go on with
the business (Interruptions).

1 gm not concerned with tht,

What does the House want to do?
Where we are. We are on the point
when the Minister was giving a
reply. He was giviug s reply, now it
is up to them. v
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Now, I concede what Mr, Bhagat
has said. I may refuse to put the
question and the matter ends there.
It does not end there. Then one way
out iz, I refuse and we discuss it to-
morTow agein, or a motion is brought
that discussion on this may be ad-
journed. Whatever it is, a way out
has to be found.

The motion is that the Bill is to
be introduced or not.

SHRI MADHU LIMAYE: It is deed,
It is dead end gone.

MR, DEPUTY-SPEAKER: Ii is
there, These are only procedures.
(Interruptions).

These are only procedureg ang un-
legy I am satisfled that no irregularity
{s committed, we canmot put this
question On this I must be very
clear,

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA.
IAH): Minister wants to reply.

SHRI K., BRAHMANANDA RED-
DY: Mr, Deputy-Speaker, Sir,....

SHRI MADHU LIMAYE. We do
not want to lsten. He cannot con-
linue.

SHRI INDRAJIT GUPTA: The
House has not decidid yet how long
it is going %o sit.

SHRI JYOTIRMOY BOSU: We can
wait till tomorrow.

ot wy foendt : o Farey sy Y o
8 1 g g ar Y g 1 grw O3
g wifigg 1
{Interrupyions)

SHR] SAMAR GUNA: This is »
very bad precedent. (Interruptions)
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SHRI VASANT SATHE. Let the
Members go to their seats; we want
your decision whether we should ad-
Journ or not.

SHRI K. LAKKAPPA: Can the
Members walk up to the dais?

SHRI VASANT BATHE: Are you
allowing these Members to walk up
to the dais?

ot wmee fawy (gamEErR) : aqw
R 4 T § | g gl wEarewr ik §
aFnT A o g? faarn ) my & g
[ AT |

SHRI K. LAKKAPPA: You should
protect the rights of the House aud
the rules of procedure. You cannot
allow tHEm +o prevent the function-
ing of the Housd  Pleuse see the
rule, How do you allow them? They
are preventing the functioning of the
House; they are physically prevent-
;r;f’vnunow‘ Do you allow this,

(Interruprions)

MR. DEPUTY-SPEAKER: Order,
please. What is the position? I had

(wwwron)
oft witrwe forw : gw o 3 gAd

MR, DEPUTY-SPEAKER; Ywu
hear the tape. Earlier I hag seid ¢
I had only, posed the gquestion to the
Minister. In vigw of this, (Interrup.
tions) Let me finish. There was no
ruling., Ve .

SHR! JYOTIRMOY BOSU: You
congratulated the Minister!
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MR. DEPUTY-SPEAKER: 1 have
congratulated the Minister, yes, be-
cause, I thought thet perhaps....
(Interruptions) All right, you ghout;
I will sit.

SHRI K. LAKKAPPA: You ghould
take action against the Member.

MR. DEPUTY-SPEAKER: Order,
please. Give me two minutes. You
may do anything. (Interruptions) 1
had congratulated (Interruptions)
Order Please. Give me two minultes
1 cannot do. (Interruptions).

SHRI NOORUL HUDA (Cachar):
Please adjourn the House (Inter-
Tuptions).

MR. DEPUTY-SPEAKER: Order
please. I had said, I had congratu-
latdd the Minister, it he, on his own,
in view of the re-drafting withdraws
the Bill and comes with another Bill
—but that is not my ruling—(Inter-
ruptions) Order please. There is no
ruling. T also go on record that even
it the Minister has given his full
reply, if he camnnot satisty me on
those questions that T have put to
him, I reserve the right whether to
put or not to put the question
(Interruptions).

/ BHRI JYOTIRMOY BOSU: Mr
Deputy-Speakar, Sir, you must hear
the tape. What you have said is
surely wrong. You gave the ruling
gt gnece and you hear the tape to-
night (Interruptions).

SHRI NOORUL HUDA. You please
adjourn the House, You can adjourn
the House.

MR DEPUTY-SPEAKFR'  That
can be done only with the consent
of the House.

SHR! VASANT SATHE: At least
1et ug listen to him  What Iz this
bullving going on? This is mn un-
worthy thing that the Members are
doing. And don't allow these things
to by done. This is unbecoming
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and undignified of a Member of any
House, Please go back to your seat

SHRI JYOTIRMOY BOSU: Bring
CRP. here inside or anybody you
like.

SHR] VASANT SATHE. Even
after that, they do not want to eo-
operate with you. They must go
back to their seats.

SHRI MADHU LIMAYE: You try
to browbeat him; you try to get a
ruling from him,

SHEI K. LAKKAPPA: Mr. Deputy-
Speaker, Sir, they are defying the
Chair; they are physically preventing
the House .. (Interruptions).

SHRI JYOTIRMOY BOSU  They
are challenging your ruling

MR. DEPUTY-SPEAKTER:
not given my ruling,

I have

SHRI NOORUL HUDA: You please
adjourn the House to-day.

SHRI JYOTIRMOY BOSU. At Six
of the clock, what is the business?

SHRI VASANT SATHE: If they
browbeat like this, it is impossible
to conduct the business. This is the
second time that Shri Limaye i3
standing like this. They have no
business to go there,

SHRI C. M. STEFHEN: Unless
they go back there would be 1no
reply from him. It is shameless; this
is downright goondalsm in this House.
(Interruptions).

SHRI JYOTIRMOY BOSU: You
are bringing in e detention Bill and
talking about depmocracy! {Interrup-
tions).

SHRI K. LAKKAFPA.: They are
subverting democracy. Please apply
your rule. They are defying your
authority. These are the symptoms
of the total revolution. Kindly apply
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SHRI K. BERAHMANANDA RED-
DY: Sir, 1 wag gubmitting....

SOME HON. MEMBERS: No, no.
(Interruprions)

MR. DEPUTY-SPEAKER: Let me
go on record. In maintamming and
upholding the rights of this House, if
I am cut out b this Office, mo
greater honour will be done tg me
because I will go on upholding the
rights of this House.

(Interruprions)

SHRI SHYAMNANDAN MISHRA:
How long are we going to be here!

AN HON. MEMBER: Why wants
you here? You get out.

SHRI SHYAMNANDAN MISHRA:
Why don't you adjourn the House?

(Interruptions)

BHRI C. M. STEPHEN: No. Let
them hold the House io ransom. We
have been listening to you and you
would not listen to the 1eply.

(Interruprions)

SHRI SHYAMNANDAN MISHRA.
Under what Rule are you continuing
the House?

MR. DEPUTY-SPEAKER. I will
give you the Rule. He has asked
me under what Rule..., (Interrup-
tions). Order please,

Shri Shyamnandan Mishra has ask-
ed me the) quegtipn, under what Rule,
1 am continuing to sit. I will read
out the Rule. Rule 15 says:

“The Speaker ghall determine the
time when a sitting of the House
ghall be sdjourned sine die or to
& particular dey, or to an hour or
part of the same day.”

1 will determine when the House
shotld be sdjourned. (Interruptions)
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SHRI SHYAMNANDAN MISHRA:
The Speaker had already determined
that the House sghould go up to 6
O'clock, That is covered by that.

SHRI MADHU LIMAYE: Rule 14
says:

“Unless the Speaker otherwise
directs, sitting of the House on any
day ghall ordinarly conclude at
17.00 hours.”

A7 WA A FAATHT 6 aW v Y
LIk

(Interruptions)

MR. DEPUTY-SPEAKER: Onrder,
please. I accept what Mr. Madhu
Limaye has said under Rule 14, But,
1 also say, having regard to the hap-
penings in the House, I direct that
the House shall git until this matter
is decided.

(Interruprions)

SHRI SHYAMNANDAN MISHRA:
You want the Membery to bp called
goondas? (Interr pti ).

ugaw § A Agwm @ b
fr amgee F1 wrET R
when jyou are not able to control
the House ... (Interruptions), -

MR. DEPUTY-SPEAKER: 1 am
thankful to Shri Shyamnandan MMishra
for asking me to control the House.
I can control if you all, gentlemen,
E0 to your seats. Secondly, when
the Minister was on his legs giving
a reply, I must hear him to the very
end.

SHRI MADHU LIMAYE: Hear him
tomorrow.

MR. DEPUTY-SPEAKER: .Juet a
minute. I have also said that after
I hear him, if I an not satistied on
thess questions . (Interruptions),
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SHRI MADHU LIMAYE: You al-
lbwed Mr. Stepheén to reopen it after
six (Interruptionz). This was irre-

MR. DEPUTY-SPEAEER: Do not
bartick me in this way.

SHRI BHYAMNANDAN MISHRA:
mmm is not of your
subjective satisfaction. The question
is whegher your ruling that had heen
given gprlier is being observed.

SOME HON MEMBERS: No, no

MR. DEPUTY-SPEAKER: No rul-
ing.

SHRI C. M STEPHEN: No ruling
was given.

SHRI SHYAMNANDAN MISHRA-
It is not for"them to say that.

MR. DEPUTY.SPEAKER: Which
ruling are you referring to?

SBHREI JYOTIRMOY BOSU: We
want to hear the tape,

MR. DEPUTY-SPEAKER: You may
hear later. Let tme rlamfy your
doubt.

SHRI SHYAMNANDAN MISHRA:
There is no more this item on the
agenda on which the hon. Mnister
can gpeak.

MR. DEPUTY-SPEAKER: TKindly
listen to me. This amountg to.. .

oft oy oo @ @t R, T WY R
wedr § whom oY wfw | oft oeoA
wifog | eaw Wy § . (A A),,
oA wTEeHr sAw ey B
(vremn) .,

MR, DEPUTY-SPEAKER: There

s no question of changing. Let me
g0 on record....

SHRI NOORUL HUDA: You can-
not sif witer six.
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MR. DEPUTY-BFEAKER: Lot m
go on recard....

ot oy fomd : e Yol T W
ac wr

MR. DEPUTY-SPEAKER: You may
object,

SHRI MADHU LIMAYE: We &
not want to hear yow

MR DEPUTY-SPEAKER: Order.
please

SHRI MADHU LIMAYE: No
"Onder’ This is all illegal.

wTT ®1 fogar ST f 1 W
g/ Tl | 5 T T ATy | ag ot S
e fis 6 & T wiw arw gut @
fir Ta W 129 qF grow adAT

MR DEPUTY-SPEAKER: Please

SHRI MADHU LIMAYE: No, no

MR. DEPUTY-SPEAKER' I you
do not want to hear me, I will mt
down. 1 am not going to adjourn
the Housy (Interruptionas.

SHRI NOORUL HUDA- After tix,
1t 18 irregulay and illegal to sut.

~~SHRI BHYAMNANDAN MISHRA:
Is the Chair to be pressurised by
them?

SHRI MADHU LIMAYE: The
House cannot sit after six unless
there 1s 3 prior motion.

SHRI JYOTIRMOY BOSU: Kindly
enlighten us. Did you give a prior
directive before six? Was there »
motion before six?

MR. DEPUTY-SPEAKER: Yes. 1
did.

SHRI JYOTIRMOY BOSU: You
are not telling the truth,
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MR. DEPUTY-SPEAKER: Mr. Bosu
has refreshed my memoary. At the
dot of six....

SHRI MADHU LIMAYE: He 1
creating a new record.

a7 Tl A E R g |

Change the record.

MR. DEPUTY-SPEAKER: Ths
only showg Your weakness.

SHRI MADHU LIMAYE: What is
the weakness? (Interruptiona).

MR. DEPUTY-SFEAKER: Order,
plemse.

SHR1 SOMNATH CHATTERJEE:
Your i1aling is being challenged.
They want to get away with their
mujority on this. When they cannot
answer a point, they want to rely
on their majority angd they have
brow-beaten you.

SHRI SHYAMNANDAN MISHRA-
Mr. Lakkappa has given an open
threat that you will lose your job
i Interruptions).

SHRI K. LAKKAPPA: I nwva
~aid that. What are you tlalking?
(Interruptions)

t SHRI MADHU LIMAYE: Let the

world know

o wwvear #Y w4 7 397 F o A
Wi

SHRI VASBANT SATHE' He ncver
said that.

SHRI K. LAKKAPPA: He is sub-
verting democracy from inside.

SHRI VASANT SATHE' S:nior
embery liky Bhyam Babu should

frevail on the Memberg to go back
their seats....(Intervuptions).

SHRI . M. STEPHEN: Do yuu
ipprove of this?
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T L, L (ST

SHRI C. M. STEPHEN: This i
goondaism.

oft ey Gt g R A g
ST

SHRI K. LAKKAPPA: Are they
conducting themselves with dignity?
They are derogating the Chair. Tt
is agminst rules, against principles,
against the decency of this House.. .

AN HON. MEMBER: Thera wes no
direction from the Chair and the
House should have adjourned at 6.

SHRI K. LAKKAPPA: You please
go to your seats and then you talk.

SHRI VASANT SATHE: I think
this cheap stunt only with an eve
on the Press and for iomorrow and
last twu days, some stunt they want
to do. Otherwise what is the ratio-
nale? The Chair is willing to listen
to you. Go back to your seats and
say what you wani to. Why do you
stund there? Go back to your Chairs.
All this you can say from the seats
What js the idea of gheracing the
Deputy-Spesker. . . . (Interruptions).
Under what rule are they standing
there? This is the first question.

SHRI SHYAMNANDAN MISHRA:
Because the House does not exist.

sty ford @ war AT oW WS
wrqq Trgeema & ot o fr grew s
FH——aE dfeedr Foord ot 2t @ o€
gL

MR. DEPUTY-SPEAKER: Will you
kindly allow me also, sometimes? A
question has been raised that I had not
given a direction that the House should
sit after 6. What happened? Right at
6 O'clock, when the Minister was re-

lying, Mr. Jyothrmoy Bosu dld rise
and said it is six O'clock, we must rise
now. I dismissed him and said no..,.
{ Tnterruptions)
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sit wyq fomrd : wrer wron ®7 wa
st wrr e feferm sedd . .
(wmwemm) .. ...,

MR. DEPUTY-SPEAKER: Order,
order. I said, no; I must hear the
Minister today, I waid it, After that
the whole thiug goes on....

SHRI MADHU LIMAYE: No, no;
nothing goes on.

MR. DEPUTY-SPEAKER: The
whole thing goes on; many Members
raised points of order and they parti-
cipted in the debate. If they were
so final about 6 O'clock, they should
have got up and walked out at 6 O'-
¢lock but they participated in the
debate and therefore they have given
their consent that the House should
continue and it has continued (ln-
terruptions).

SHRI JYOTIRMOY BOSU; No.

SHRI SHYAMNANDAN MISHRA.
The momen{ you said that the Bill
had to be redrafted, the Bill did not
exist any more. We cannot put up
with thig kund of thing. What are you
continuing the House for? Are you
going to conduct the proceeding in
these circumstances? Do you expeci
that you would be able to conduct the
proceedings? Whal are you continu-
ing the House for? Let it come in the
modified form,

SOME HON. MEMBERS: No, Sir.

MR. DEPUTY-SPEAKER: 1 have
already directed the House will con-
tinue to sit....

SHRI SHYAMNANDAN MISHRA:
No, 8ir

(Interruptions)

MR. DEPUTY-SPEAKER: That the
House will continue to sit until the
House decides otherwise, I am sorry,
on this matter the House does not
decide but I take the pleasure of the
House. The right to adjourn the
House is the exclusive right of the
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Chalr. Even the House cannot degide
on this. But I can only taks the plea-
sure of the House.

(Interruptions)

SHRI SAMAR GUHA: Sir, you can
start & new business of the House but
the Home Minister camnot utter a
single word after you have given your
ruling.

MR. DEPUTY-SPEAKER: No, no.
I have pot given my ruling.
(Interruptions)

SHRI P. G. MAVALANKAR: 8ir,
may 1 make a submission? Sir, you
had formulated, at the end of various
points of order submitted by Mem-
bers from both the sides, certain ques-
Liong gpecifically to be replied to yows
sutisfuction by the Home Mimster.
Now, Bir, when the Home Mister got
up to reply, as soon as he made one
puint, you interrupteg him from the
Chair by saymg that that point is
~ufficient for you, the Chair to say that
ug further discussion {3 necessary at
all

MH DEPUTY-SFEAKER: I did not
say that. You are putting things
wrong. When he wag replying and
hie said that they were prepared to
recast the Bill, then I said; In that
case the matter has become very gim-
ple, if the Government itself feels that
the Bill needs to be recast in order to
bring the meaning fully, would it not
be better to stop the discussion here
and take back the Bill for recasting?

(Interruptions)

MR, DEPUTY-SPEAKER: I want put-
ting a question, not a ruling. 1 have
never sald that I gave a ruling.

(Interruptions)

SHRI P. G. MAVALANKAR: 8ir, 1
have not completed my submission. 1
was saying that when the Minigter
wag making a speech, ...

(Interruptions)

SHRI INDRAJIT GUPTA: Sir, this
was not all that you said with all due
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respect to After the hon. Minis-
ter that the changes in the
draft ang all that can be made in due
course, he said ‘Allow the Bill to be
introduced. Now it won't be passed.
1t will be taken in the next Session’
That suggestion made by him was
also rejected by you. You said: “What
is the point? Since this is not going
to be passed, would it not be much
better to redraft the whole thing”
There is no point in introducing it
(Interruptions)

MR. DEPUTY-SPEAKER: 1 accept
what Mr. Indrajit Gupta has said, but
this is an opinion and not 8 ruling.

(Interrtiptions)

SHRI SHYAMNANDAN MISHRA:
The Home Minister had sald that, if
necessary it can be modifled. Then we
got wind from that side that they
were golng to make change here and
now. But we took gbjection to that.
We said, if changes have to be made,
they have to be formally eirculated to
us and a fresh Bill has to be brought.

MR. DEPUTY-SPEAKER: The point
is, T never gave any ruliug. 1 gave
my opinion.

SHRI P. G. MAVALANKAR!: Sir, as
I wag saying, when the Home Minister
himself said in reply to your point
that this ig not their intention and it
therg are any reservation in the minds
of some hon. members, there could be
certain changes made or a redraft
made making it amply clear that the
scope of the Bill is for limited area
and not for the whole country, at that
point of time, you said “Come again.
I cannot allow the introduction of a
defective Bill and then leave it to the
next session.” That mcans you have
already completed hearing the Home
Minister. If you wanted to hear the
Home Minister fully, you could have
done it, but you interrupted him and
made thig observation. You do not
call it a ruling. But we though® it was
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Home Minister wherein he gave in to
the point of view of the opposition.
So, where i3 the need for the Chair to
spend more time in listening to the
Home Minister? You have already
heard him and come to a decision.
So, we request you to adjourn the
Houze.

MR. DEPUTY-SPEAKER: I have
not come o any decision.

SHRI K. GOPAL (Karur): If my
memory gerves me right, ths Home
Minister did say that we can make
certain changes. But it 15 not neces-
sary that we have to make the changes
now. It cap be done through amend-
ments laler. So, he can introduce the
BilL

SHRI SOMNATH CHATTERJEE:
Will you change your decigion to hear
the Home Minister's rigmarcles for
another half an hour or on¢ hour or
not?

oft ag forrd ez Afrciww
w wEiT w5 T T fo, et
fome dvrten w1 wRR W wEw
g frar | &iEe Afawmm oW
# mwy o, wrAfags A6 O
gH W wRT A |

MR. DEPUTY-SPEAKER: He was
never allowed to speak.

SHRI SHYAMNANDAN MISHRA:
Would you kindly enlighten us in how
many categories are we to divide your
observations—in the category of ad-
vice, in the category of opinion, in the
category of observation, in the cate-
gory of direction and in the category
of ruling? (Interruptions)

MR. DEPUTY-SPEAKER; You may
say ‘opinion’, you may say ‘observa~
tion', You may say anything but not
direction and ruling.
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SHRI SHYAMNANDAN MISHRA,
Making this distinction between rul-
ing and opinion, you are under-min-
mg the authority of the Chair ([n-
terruptions)

' SHRI VASANT SATHE You shoulg
glve due respect to the Chair

(Interruptions)

SHRI SHYAMNANDAN MISHRA
Why do you want us to starve? For
what purpose gre you asking us to
continue?

MR DEPUTY-SPEAKER | hawt
been here since 3 O'clock I am ra-
ther more starved 1 can't leave the
Chair; you can go agnd have g cup of
tea and then refresh youself

SHRI SHYAMNANDAN MISHRA
This is lghly frregular The Chair
must give second thought to it

(Interruptions)

1009 hre

SHRI NOORUL HUDA: Adjourn
the Houge (Interruptions)

SHRI C M. STEPHEN: Not under
threats; under persuasion, may be,

(Interruptions)

SHRI K RAGHU RAMAIAH It
they listen to me, I want to tell them
one thing. They are so particular of
respecting the ruling of the Chair, as
we are When the Chair has sald "it
shall go on”, should we not ablde by
it (Interruptions) He hay smd 1t

SHRI VASANT SATHE: You are
not showing respect to the Chair You
are resorting to coercion. This 1s
physieal coercion. You must go back
to your seats. ...(Interruptions).

MR. DEPUTY.SPEAKER: In order
to decide whether to put the question
or nst to.pat she question, I must hear
the Mirdster. The Wihister was al-

ready on his legs He was in the '
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mddle of his speech Unfi? he fAnishes,
I have got to hegr him, before I make
up my mind

SHRI TRIDIB CHAUDHURI (Be-
rhampore) May I make a submission?

MR DEPUTY-SPEAKER: Will you
all go to your seats? We will hear
the senior and respected Member,
Let me hear him.

SHRI TRIDIB CHAUDMURI: I want
to make a humble appeal to the whale
House and also to you. If I heard you
aright, you want to hear the Minater
before decidmig whether you should
put the question or not. That means
that you want to hear sng you want
the House also to hear him. We may
agree with you, we may riot agree with
you Some of us think that you have
already ruled, and there ig no point in
hearing the Minister, but that is a
separate question. But gt leadt you
want that the Houss should hear the
Minister, and if that is the purpose,
to enable you to make up your mind
after hearing the Minister, then can'nt
we dp it tomorrow?

MR DEPUTY-SPEAKER: With the
pleasure of the House,

st stz yerg wR (o)
Farsre oft, ATt ffeer wiwdr o
AT WX GO | g W T O
gt e § 9w W s
i i v e & ofy amy ol F
ox ¥rr wpr wigat § fe ag Fded
T Y e & gt gy i feg ewsfie-
ey, gy R wfw e § fy
A w9 e it
woA W wnianfy et & | smefty sied
¥ wTe w1 o o Y A AT i

(vaewr)
SHRI mmmnnm MIBHRA:
o o et e

lmrmn,muu
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In view of the fact that you have al-
wayg the right to hear any Member,
you can call upon the Minister to-
morrow to speak on this. That gu-
thority of the Chair does not end.
You ean draw upon that authority to-
morrow. But today you should be
plessed to adjourn the House. Since
all the Members are now in their
seats, I think, it would be your plea-
sure to adjourn the House and to
listerr to the Home Minister tomorrow
if you so like.

it qeo gwe Tafl - e weedl
¥ e Frde w1 g § Al Af—
TTAAT A FT AW W WIHFE FAT
arg 13 5 o wa 97 &t o g, o
FUaF 1279 9% 43 FARERA
watfmfas g s frw o
U FT AR, g O
T &, AT s @ AdET
o 7k 91 £ Faer # qvw w1 gl
welt & afE qpAd Nagragaife
77 fam & it enfort &, sv 91 S 7
¥ fory 3 e £ 1 xwfag Fa Few
gl w3 grom sroww fen
W

[ hope they will gracefully sgree to
that. You take the pleasure of the
House. ) ¢

SHRI SHYAMNANDAN MISHRA:
It entirely rests with you.

MR. DEPUTY-SPEAKER: I had
sald that adjourning the House is the
pole prerogative and responsibility of
the Chair. But the Chair must take
note of the mood of the House. There
is one section of the House whom I
respect who want that the House
should be adjourned. I would like to
hear the other side of the House and
their spokesman is the Minister of
Parliamentary Affairs. What has he
got to say?

GMGIPND—M NS—T736 L8978,
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SHRI K. RAGHU RAMAIAH; Nor-
mally, all this would not have hap-
pened. Bug certain abnormal gituation
has grisen {oday because the hon.
Members from the other side moved
twards the Chair, moved towards
your side, Sir. They always talk of
bruie majority. What has happened
now? The vast majority of the Mem-
bers have to keep quiet. Therefore,
it is in the setting that we have to
decide it. If it were a question of ad-
justment, I would have willingly done
something. H it is coercing the Chair
and not allowing the Home Minister
to speak ..(Interruptions) Let me
complete the sentence. I would have
cooperated. But now let it go on
record that the Home Minister has
only begun {g speak gnd not conclud-
ed the gpeech. Let it also go on re-
cord that the Chair has given no rul-
ing whatsoever on this matter. Bub-
jeet to these two consideration, I have
no objection to the House being ad-
journed. .

MR. DEPUTY-SPEAKER: I think,
it is very good. I am thankful to Mr.
Raghu Ramaish for that. I fully up-
hold what he said, that the Minister
is in the midst of his reply and that
he has pot completed his reply. Then,
whatever 1 had said by way of inter-
vention was to pose certain questlons
to him and there has been no ruling
on this matter.

Now, if it is the pleasure of the
House, 1 can adjourn the House.

HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: The
House gtands adjourned to meet again
tomorrow at 11 AM

19.15 hrs.

The Lok Sabha then odjcurned nil
Eleven of the Clock on Thursday, Maj
3, 1975|Vaisakha 18, 1897 (Saka)





